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INTRODUCTION , 
I, the Chairman of the Public Accounts Committee, do present on 

their behalf this Fifty-ninth Report on the Appropriation 
Accounts (Civil), 1964-65 and Audit Report (Civil), 1966 in so 
far as they relate to the Ministries of Education, Food, Agriculture, 
Community Development & Co-operation, Industry and Department 
of Social Welfare (Formerly Department of Social Security). 

2. The Appropriation Accounts (Civil), 1964-65 and Audit Rb 
port (Civil), 1966 were laid on the Table of the House on the 15th 
March, 1966. The Committee examined these at their sittings held 
on the 12th July, 1966 (FN and AN), 13th July, 1968 (FN), 14th 
July, 1966 (FN), 16th July, 1966 (FN and AN), 18th July, 1966 (FN 
and AN) and 21st July, 1966 (FN), A brief record of the proceed- 
ings of each sitting forms part of the Report (Part 11) .* 

3. The Committee considered and finalised the Report at  their 
sitting held on the 28th October, 1966. 

4. A statement showing the summary of the main conclusions/ 
recommendations of the Committee is' appended to the Report 
(Appendix XXIX). For facility of reference these h a w  been prin- 
ted in thick type in the body of the Report. 

5. The Committee place on record their appreciation of the assis 
tance rendered to them in their examination of these accounts by 
the Comptroller & Auditor General of India. 

They would also like to express their thanks to the officers of the 
Ministries etc. concerned, for the co-operation extended by them in 
giving information to the Committee during the course of evidence. 

NEW DELHI; 
Octobet 29, 1966. 
Rattik47, 1888 (S). 

R. R. MORARKA, 
Chairman, 

Public Accounts Committee. 

- 
*Not printed. %e cyclostyled copy laid on the Table of the HOW 

bve copies placed in Parliament Library. 



Audit Kcport (Cfd), l#Ell 

MINISTRY OF EDUCATION 
Irregulmitics in the accounts of the emtendry celebram& of 

DepartmentPora 42-Paaes 48-51, 
In August, 1961, Government sanctioned a sum of Rs. 2.65 l n k b  

for meeting expenditure on the centenary cclebrntions of the Ar- 
chaeological Survey of India, which were proposed to be held for a 
period of 15 days from 13 December, 1961. The celebrations were 
later extended upto 31 January, 1962. Advances agrfrrgnting 'Rs. 6.21 
lakhs were drawn by the Department from the treasury on simple 
receipts by attaching copies or quoting particulars of sanctions 
accorded by the Head of the Department. At the instance of the 
Ministry, a special audit was conducted in October-December, 1964 
which disclosed the following irregularities:- 

1.1. (i) Large s.nounts were paid as advance to non-gazetted 
for meeting expenditure. In one case the total amount advanced to 
an official upto 31st March, 1902, amounted to Rs. 3.37 lakhs. The 
register of advanced maintained for watching the receipt of detailed 
accounts of the advances, however, did not show the particulars of 
the authority under whose orders the advances were paid, the dates 
on which the detailed accounts were rendered, etc. 

* 1.2. Two advances of Rs. 25,000 and &. 15,000 drawn from the 
treasury on 20 November, 1961 and 5 December, 1961 were not spent 
till 31 March, 1962. . . . .  . 

1.3. (ii) Against the sanctioned amount of Rs. 60,000, a sum df 
Rs. 2.32 lakhs was spent on display, iricluding construction o'f show 
cases, lighting, labour, etc. This included an m o u n t  of Rs. 1.61 
labs  spent on hiring of electric bulbs, search lights, flood lights,. 
etc. from a*- withut  inviting open fendel%. Ro . . -. agreement specf- 
tying the rates and terms and conditions for the supply of the ma& * ww entered into with the firm nor were any written orders for 

.bing of the materials sy- on record. -Hire charges paid 
5 items alone for the period 13 December, 1961 to 31 January, 
(in ooma caoes upto .15 March, 4962) amounted .to. Rs. 1.12 w, wberrrae expenditure- on outright purchase of thoae artich 

wkpt ~~ muld not bsvm bre? th.n 
w0.a lakh 



1.4. The centenary celebrations were concluded on 31 January, 
1962, but some of the search lights and flood lights were retained till 
IS March, ;962, involving an extra expenditure of Rs. 3.498. The 
emount was paid in cash to the A n n  in March, 1862, but no payee's 
stomped recelpt in support of the payment was on record. It has 
been stated (January, 1966) that the items =re retained even after 
the conclusicrn of the celebrations to facilitate the dismantling of 
h o w  c a m ,  etc., and in the interest of the security of the exhibits and 
models in the pavilion. 

1.5. (iii) Labour charges amounting to Rs. 96,174 were paid on 
m u t e r  rolls for loading and unloading of materials and for works 
connected with modelling, decoration, display, etc. The correctness 
of thane payments could not be verified, as sanctioned for engage- 
ment of the labourers did not, in many cases, indicate precisely the 
period(e) of engagement, the number of labourers to be employed 
end the purpose for which they were to be engaged etc. No record 
d the work actually done ,b the labourers had been maintained. 

1.0. These payments were made by a non-gazetted ofEcial and, in 
8 number of cases, the same labourers had receipted the payments 
by signing in Hindi, Urdu or English or by amxing thumb imp- 
dam. In some cases, payments had also been made for several 
ccmecutive days to certain labourers for working 181 hours dany 
with only 21 hours' break. According to the Department, the work 
had to be done round the clock to ensure completion by the sped- 
ibd dste. 

1.7. (iv) Timber worth Rs. 84,083 was purchased during Nowm- 
bcr, 1961 to March, 1962 without inviting tenders. The work rela- 
ting to the purchases was entrusted to non-gazetted subordinate M, 
who made the purchases piece-meal against such payments made oar 
the apt .  44@ sleepers costing Rs. 20,000 wese also purchm with- 
out my  sanction. Out of the total puschams of Rs. 84,083, pur- 

for R8. 60$19 were made from a single firm, though the tab8 
charged by that firm were, in many cases, higher than those charged 
by tbe other ruppliers. The extra expendittm on thh account 
worked out to Rs. 4583. 



13. (v) The amount sanctioned by Government included a sum 
of Rs. 20,000 for the construction and dismantlement of one pandal. 
Against this sanction of Rs. 20,000, a sum of Rs. 80,100 was spent on 
the codtruction of a sculpture gallery, an exhibition pavilion and a 
temporary auditorium. However, vouchers for an expenditure of 
Rs. 58,259 only were available in the records produced to Audit and, 
dZtZ of this, payments amounting to Rs. 38,280 only were found to 
have been recorded in the cash book. 

1.10. (vi) Two temporary electrict connections, one for lighting 
and the other for heating, were obtained at a cost of Ra 17,244 and 
Ra 16,740. Total charges far consumption of electricity for the two 
connections, however, amounted only to Rs. 2,457 and Rs. 137 re* 
pectively. 

1.11. (vii) Against Rs. 24,000 sanctioned by the Ministry for th; 
preparation of 8 models, the Department incurred an expenditure of 
Rs. 29,305 on the preparation of 4 models. Full details of the ex- 
penditure were not on record. The models had also not been accoun- 
kd for in the stock register. 

1.12 (viii) The receipt and issue entries in the stock registers had 
not been attested by any omcer. In some cases, the balances in the 
stock registers had been reduced without indicating the names of 
the officials, to whom or the purposes for which, the issue were made. 
PAysical verification of the stock was also not conducted. The 
was reported to be under investigation with the Special Police Estab- 
lishment with effect from 19 March, l86& 

1.13. The Committee enquired whether the expenditute of R8. 6.21 
hkhs (stated by the Department of Archaeology to have been in- 
maned on the centenary celebrations, the meeting of the Central Ad- 
visory Board of Archaeology, the annual function, of the School d 
Archaeology, participation in the Republic Day Celebrations, i l l d -  
nation of the oace building on the Republic Day and the Interna- 
Uonal Conference of Archaeology)' had been properly sanctioned and + 

Oe drawal of advances authorised by the competent authority befob 
4bey were actually drawn or whether the advance8 had been drawn 
h antidpation of sanctfaa 

1.14 l%e D.G., Archaeology stated that the sandiaa b e d  61 
the MUshy ad SdentiAc ResePreh and Cultud Maim in 1Ml was 
h k 2 8 S f n l r h r .  Butthiswagbasedonveryroughcrtimb~d 

for tbe centenary celebrations and the International Cunfazc~llod 
@a Archsdogg. Ru. 6% l a b  covered in addition, other itamr u 



4 
well. He added that it had not bt%n porofbk to #porate the eg#a- 
diture against different it- of work. 

1.15. Asked whether before expenditure was incurred on itemr 
rbther than ganctioned items, any permission or authorisation was 
Wen from any body, the witness stated that no sanction of the Ninib 
try was necessary for other items of expenditure excepr centenary 
celebrations as this could be done under the powers delegated to the 
D.G. of Archaeology. 

1.18, The Committee enquired why the items for which no sanc- 
tion waa requiml had been clubbed together with the centenaq 
Items. The witness stated that Rs. 6.21 lakhs represented the total 
rdvances drawn from the treasury and not the expcnd,ture on Cen- 
tenary account only. Hc admitted that  i t  would h a w  beer1 better li 
all the advances were drawn scparatcly indicating the dlflerent pur- 
poses and heads for which the money was required. But due to pres- 
sure of work all the advonccs were drawn under tho same head t.e. 
A. &Other Chargas of the Department. The witness further stated 
that they rcalfsed now that tt was a mlstake to have drawn the 
amount to the extent of Rs 621 lakhs when the sanct~oned amount 
under that head was Rs. 2.65 lakhs Hc added howcvrr, that total 
contingent grant under the Ficsd A.4-Other Charges was Rs. 7 l a b  
md it included Ra. 2.65 lakhs for centenary celebrations. 

1.17. In reply to a question, the witness informed the Committee 
Mat the sanction of the Ministry to hold the centenary celebrations 
w a s  m h e d  in August, 1961 and the centenary was celebrated in 
December, 1961. Thc Corn Wttee pointed out that this period of about 
S months was enough for the Department to'have followed the regular 
d u r e .  The wi tnem stated that items of work to be done were so 
many and there was no extra assistance available because no special 
osl&r WM appointed fbr this big job. As a result, they were a11 very 
hrdpflessed for time and it was very difficult to cope with the situa- 
tion.' . 



mart) tor which no sanction of the W t r y  was re~uirad. The Cam- 
mittce arc no1 convinced with the a-mt that all advances ram 
drawn under the same head b a u s e  of prC3sUre of mrk.  On tlm 
other hand, the Committee cannot discount the possibility that thl. 
method of booking expenditure might have be= resorted to meat 
excess expenditure on centenary celebrationu as distinct from normd 
contingencies. They are also of ?he view that the in te rn1  of about 5 
month$ between the date of \anction (August 1961) of the expenditurn 
on ceichrations and the actual celehrntions (1)ccember 1961) was q t b  
sumcient to have enabled the Departmmt to follow the regular proce- 
dure. This clearly indicstcs that the Lkpnrtment was not careful 
enough to follow the rcgdrir procedure even when there was s a -  
clerlt time at their di\po\al The Comn~ittoo would therefom urga 
that the matter should bc thomulplv invcstitptcd and responsibility 
.fixed for not following the rcfiralar proccduro so that such things 
mag not occur in future. 

1.19. Asked to give the break up of Rs. 6.21 lakhs, the witnesr 
stated that a rmqh classification showed the following position. 

1.20. Explaining the nature of normal contingencies, the witness 
stated that it covered the wprk done which was a normal function of 
the Departn?ent, but which synchronised with the centenary celebra- 
tions, He informed the Committee .that the main heads of expen- 
diture of Rs. 2.32 l a b s  for exhibition were preearati&n of show msa, 
beautifying the exhibition galleries 'and illuminatioxi of the saine. He 
ad&& thqt the actual expenditurS-iicuirea under the head 'flumina- 
tion 'was Rs. 1.61 lakhs. The witness infbked ' the  Cbmmittee that 
only a rough segregation of expenditu& could be irrived at as the 
vo~c6em'had been taken away by {he 'SPE in  arch, 1963. He added 
that two senior officers had been put on the job of scrutinising the 
Goitchers and classifying the actobits when certain irregularitier 
wese brought to their notice, hut they could hardly finish the work, 
when the'voucchk were'seized by SPE in March, 1963. . . 

1.21. Asked whether the scrutiny by the two officers reveked my 
hTegul6rifies; tht  -idtries stated "hi Tarmary, 19fB;,some vouchenr 
Wer+ fuud to be.suspicious. Their findings could not be ffnall* con- 
d~drd.>Wu~t.  before' tht'  could bii done; the vouchen w& idodt. . . 

fib: , ' , 



,cut t w  prticularly p in led  out something about the bills for t h e  
e l s t& jnatallation which, according to them, required further scm- 
tiny ." 

1.22. In reply to a question, the witness stated that the sanction- 
ing authnrlty for the vouchers was the Deputy Dlrector General 
(Admn.) who acted on behalf of and in the name of the D.G. The 
Committee enquired whether the Deputy Director General was acting 
in accordance with the provrsions of Archaeolog~cal Works Code. 'The 
witness stated: "Advances were drawn under para 89 of the Archae- 
ological Works Code and under Rule 668 of the Compilation of Trea- 
sury Rules, Vol. I. It was not possible to adhere to all the prescribed 
procedure due to shortage of time and shortage of hands. We thought 
that the whole thing could be regularised when a clear picture was 
available, when all the vouchers became available". 

1.23. Asked whether the permission of higher authonties was not 
necessary when rules could not be observed for want of time, the 
witness stated that this mistake was realised now that they should 
have told the Ministry in 1M2 itself that some extra expenditure had 
been incurred. But the intention was that after classiflcaticm of 
accounts, the expenditure under the respective heads could be shown 
separately and that they could better approach the Ministry after the 
accounts had been fully classified to the satisfaction of Department 
and Audit. 

1.24. The Committee enquired whether there was any supervision 
or check or authority by which the Department could be stopped from 
drawing more than the sanctioned amount under a particular head 
an in this case a sum of Rs. 6.21 lakhs had been drawn againtat t h e  
unctiosed amount of Rs. 2.65 lakhs. The witness stated that the 
drawing ofRcer himself would have hesitated if the amount drawn 
was far in excess of the sanction. The Secretary (Sc.) stated that 
the only check a t  that time was whether the Treaswy Of5cer paid 
tbe amount os not. He added that he was supposed to check the dra- 
,wds against the sanctiaaed amount. In this case, under this head, 
the sanction was Rs. 7 l a b .  The mistake was in not opening a so 
parate account. 

1% The reprsseatative of C.B.I. stated at this stage that ro fu rrr 
thap wete call~ethed, they were under the impregion that h 7 
hkhs were sanctioned under the general hoad ond p8ymclat 
k mrde upto that amnuat 

1 

1.26 Asked whether the fact that Ba Wi5 la& &y 
~ ~ ~ ~ ~ ~ ~ e ~ ~ t c m u l p o d e b r o t i o ~ ~ ~ ~ h w w n  totbtC.E~,b 
-ted *t thqg - ~~ed oaly with the crirnflPP1 W . d  
~ P P ~ p r * ~  and .kw that they were investigating wh- the 



and bills were correct AarLed whether the normal pro, 
cedure of withdrawal from the Treasury was followed in this case,. 
the representative of C.B.I. stated that he would have to check rt up. 
Asked further if it was known to the Treasury Omcer that the 
amount of Rs. 2.65 lakhs was by a special sanction, the Director 
General of Archaeology stated that the sanction of the Ministry was 
with the A.G.C.R. who might have cammunicattld it to the Treasury. 

1.27 The Committee asked for the reasons for the estimate of the 
expendhre on exhibition being exceeded and inquired whether 
these could not be foreseen. The Director General of Archaeology 
stated that as the Department had no zxperience of this type of work, 
some rough figures were submitted to the Ministry, which scrutinised 
them and gave a sanction for Rs. 2.65 lakhs. But there were certain 
items which could not be foreseen e.g. the extension of the exhibition 
from a fortnight to 6 weeks, which accounted for a very large quan- 
tum of the excess. 

1.28 Asked whether the illuminations on which Rs. 1.61 lakhs. 
were spent were in cannection with the centenary celebrations, the 
witness stated that these. were mostIy in connection with the centen- 
ary celebrations and some minor illumination of office building, but 
he added that this expenditure was included under 'Display' where 
approximate expenditure was Rs. 2.32 lakhs. 

1.29 Asked whether the expenditure under the head 'Normal 
Contingencies' amounting to Rs. 2.08 lakhs was connected with the- 
centenary celebrations also, the witness stated that only a broad idea 
in this respect could be given because this included expenditure on 
petrol, repairs to vehicles etc. whlch were required for future use 
also and not merely for the centenary celebrations. The witness 
admitted that an dement of this expenditure should be included in 
the expenditure on centenary but it might be dimqlt to isolate that 
element unless the vouchers were smtinised. 

1%. The Committee desired to be furnished with a note stating, 
how much out of the sum of Rs. 2.08 lakhs, spent by Department on 
mntfngencies could be appropriately allocated to the centenary cele- 
brations. The note has since been received and is at Appendix I. 
U1. The Committee mgmt to note that evm though centeaaty 

ralsbrths r ~ z r s  held in December lm, it had not been pwsible for 
4 h e ~ t o s e p g & t b s s l x p a n d i t o r e t l l l ~ a r c h 1 ) ( 5 w k a  
fmadaem w m  Wmt mry by SP.E The Committee feel that thaw 
mataaapbstskdrafpraper.EIc6tm~otthearcpeadiWebyb 



.I.=. TBc Committcc are not convinced that the expenaturn h 
axcans of HH. 2.65 lakhs war under the permissible head and did nat 

rsqulre special sanction. From the evidence k f m *  the Committw 
it is quite clear that the d i r e  amount was spent on exhibition or 
centenary c&brations one wag or the other. In tho opinion of tb* 
Commirtpc thc 11111 amount of RL 6.21 lakhs Rhould have been .pro- 
perly sanctioned before ~ p m d i n g  it. 

1.33. From the note (Appendix 1) furnished by the Mlnistv, 
thc Committee find that even ou't of normal contingent expenditure 
of Rs. 2.08 lnkhs an cxpenditrtra of Rs. 1.16* l a k h ~  apprmimalcly 
was incurred on centenary cetcbrations. The Committee fccl that 
without proper sanction of the Ministry, it waq irregular for tbe 
Dcpartmcnl of Archaeology to hnvc spent this amount on cenlenaq 
calebrntions-an item of special sanction. 

1.34 The Committee c-nqu~rcd whcther the irrcgulrir~ties in the 
mstter of conducting t:clrbration~ not jc l  d in spcc~al audit had 
heen brought to the notire of thr SPE for lurther investigation and 
whcther the police invcstigntlons had been completed and responsi 
bility fixed for the loss. The Director General, Archaeology stated 
that-scr far as they were aware, the police had not completed their 
in.~estigation and it was not known at what stage it was. 

135. Asked to explain how Rs. 1.61 lakhs were spent on hiring 
of electrical goods worth Rs. 52.000 without inviting open tenders, 
tbe D.G. Arch. stated that 4 quotations were received and the work 
was given to the loweat. The Exhibition w d s  intended to last for 
15 days and the quotations *re initiated on .that basis. The hire 
charges worked out to Rs. 48,000 and that included charges for instal- 
latjm, maintenance etc. of the Sired equipment. He added that as 
the Industrial Exhibition was going on at that time there was a great - 
demand for electrical installations with the result that only a few 
h s  were prepared t o  undertake the wock., The witness .added: 
'2% ik a f&t that open tender was not invited because there was no 
t h e  for itw. In reply to a question the witness stated that it was 
a fact thdt a non-pqtted officer went round contacting the firms and - 
a11 that they 'lad got on rword w.is a copy of a note left by* the non- 
w e t t e d  officer, which contained a comparative statexkent 6k''fic 
quotations. The original was with the SPE but they had copies ~ f , '  

,. 
kccording tp Audit' the -dituIe esh;nur '&bniDn m .I ZZE. I* nwlted out to Ri. 1.48 I-. . . 3 '. ' 1 .  , . , .:"%: " A * :  I t 2  ##A * , 1 .- * I -  



tbc ams. The Commit* enquired w h e w  any effort was maae re 
. +nqr t h e  tb verity the correctness of the quotations. The wit- 
staled fiat. i t  was not done as there seemed to be no -on to doubt 

* tbe genuineness of the quotations. 

1.56. tABked as to who accepted the quotation, the witness stated 
that the rocordf showed that there was no signature of any higher 
oflitcer below the note of the subordinate. Asked as to how the con- 
tract was given if no offlcer had sanctioned it the witness stated that 
the records did not show by whom and how it was accepted but the 

'fmct was that the lowest quotation was accepted. 

1.37. The representative of the C.B.I. stated that the quotation had 
been hccepted only 0-n the recommendation of the non-gazetted 
of8cer. There was nothing in the file to show that there waaweny 
agreement with the contractor or there was any approval of higher 
officer. At this the Committee pointed out that in the reply of the 
Department to the draft audit para, it was stated that 'Verbal orders 
had been given by the competent authority after discussion with the 
lowest tenderer to award the contract at the lowest rate quoted'. 

1.38. The witness stated that the competent authority in such cases 
was the drawing and disbursing officer, but he could not recollect 
which competent authority gave this sanction and whether there was 
any verbal discussion or not. He added that as the amount of the 
quotation was very heavy, it should be presumed that there should 
be some sort of verbal sanction. The Committee pointed out that 
the competent authority was the D.D.G. (Adrnn.) to whom the omce 
note was addressed and who gave his approval to the tender. 

139. The D.G. stated that the competent authority, who was asked, 
had no clear recollection of the matter. The Committee enquired 
whether the then D.D.G. (Admn.) had applied his mind and sanc- 
.tioned the placing of the order or acceptance of that tender. The 
r presentative of :he Department (the then DD.G.-Administration) 
stated that he did not recollect having seen these quotations or dis- 
cussing them with the lowest tenderer. He added that he had not 
seen the reply sent to special audit, because at that moment he was 
rat in Delhi. 

1.40. The Cormittee enquired under whose sanction the payment 
of Rs. 1.12 lakhs was made in this case. The then, D.D.G. (Adrun.). 
dated that it must have been sanctioned by him. The C a r n d t t e  
&ed whether before sanctioning the payment as competent autho- 
dt]r he had satistied himself +.tha$ the stme would be according ts. 



hles. The D.D.G. (Admn) stated that the competent authority 
the D. G,, he acted on his behalf in certain ca#r. He o h  erEdrd tbtt 
he sanctioned the payments, though he did not make the p r p d  

1.41. The Committee enquired whether Rule 235 of the Cornpa- 
tion of Treasury Rules was observed before payment was sanctioned 
The representative of the Department dl Arckasology, (Dy. Director 
Gmeral Admn.) stated that as far as he could recollect there was DO 
contradt in writing with the contractor. The position was brought 
to the notice of the D.G. and himself. He added: "The contractor 
was already working on certain other items at normal rate#-I (do 
not remember the rate&-snd he was verbally asked to undertPbs 
the illumination part also, because there was no time to invite quotn- 
tions in writing, as. far as 1 remember." 

1.19. The CommkUa am of the view thnt the Department's fdlolrr, 
to observe the prescribed d m  and mgulati- rcgvding the grant 
.of rractiom and the b w a l  of advances, bas led to various serio~r 
imgularftiw la this cue.  This coupled with lack of proper supend- 
tion and control on the part of the wpervisory staff and inadequate 
accounting arrangements has given rise to a suspicion that there wzu 
large-scale mimtilimtion/mispppnvpriation of funds. A glaring es- 
ampla of lack of stlparvision on the part of the authorities is the h.a- 
dl@ of the contract for hiring d electrical goods. I4 is unbelftvabl. 
t b t  an amount of Rs. 1.61 I.Ullr could be spent on hiring of the 
dectrical goods the total value of which was only Its. 52,000. What 
fi more surprising are tho facts that no open tenders were invited, 
and the work of receiving quotations was entruded to a non-gaaet- 
b d  omcial. Further no effort was made to verify the correctness d 
Ute quotations at any time, nor any written record had been main- 
tained regarding the acceptance of the contract, nor written appro- 
val of any onlcer competent to sanction the contract was obtained 
The Committee take a serious view of these lapses. 

1.43. It was stated in evidence that the matter was under the in- 
vestigation of the S.P.E. since March, 1963. The Committee would 
like to be informed whether the S.P.E. has given its report and w h e  
ther any folow up action has been taken as a result thereof. They 
would also like to be informed whether any departmental investi- 
gation has also been made to fix responsibility on supervisory st& , 

for lack of prbper supervisian and control on their part. 

1.44. The Committee also feel tbat ajmrt fawn lack of propa 
supervision and non observance of d m  a d  orders, t h e n  was & 
dequate ~ a g m e n t  to k w p  a preper-wateh over the maintenraol, 
a;t ~ 4 m l  of cdptc~lar~p. c e k s b r ( ~ h .  'ln tbis Coanoction, ~ h t y  w d a  



. 
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lfta W&hrtrl af Pkrurm to igw dhbh hrsboetions to all Mia- 
bbOw/lolasutaertr of Q a s l w r t  .( In& to nub ad-te a c  
-e tor proper maintnranct d u~corurts In cases where public 
funds am aanctiand/spt on special occaaisu 

It a p m  tba4 the amount of Ra 265 la& was metioned ad hot 
'wilhopt dnwing any detailed estimate or without prom p h b  
The -t sbonld have obtained expart d v k e  in the mattar. 
The Canmittcc feel that the Departmaat should have ratlcipcctod 
that tLs exhibitian would be catandml and It should h e w  been p h -  

1.45. A report was received from the Superintendent of Arch- 
fogy, Southern Circle, in February, 1965, alleging a cash shortage d 

. Rs. 12,610. A special audit of the accounts relating to the period 
from 1961-62 to 1964-65 indicated the fallowing irregularities Involv- 
ing a sum of Rs. 2.16 1akhs:- 

Rs. 
(i) Amount shown as remitted into treasury 

but not actually so remitted. 1.58.930 
(ii) Shorthon-remittance of amount &own 

as remitted to conservation assistants 
(April, 1964 to January, 1965). *,m 

(iii) Amount shown as paid to firms but not 
actually paid. 3,728 

(iv) Amount paid by book transfers, shown as 
paid in cash in the cash book. . 3,069 

(v) Payments for which details and vouchers 
are wanting. 3,156 

(vi) Amount charged twice arithmetical errors 
and other irregularities. 2,188 

1.46. The irregularities were facilitated by the failure to observe 
certain prescribed rules/checks indicated below:- 

(1) The amounts fhown as remittances into the treasury were 
not verified with the original challans by the officer who 
signed the monthly account. 

(2) The departmental code prescribes that the amounts remit  
ted to subordinate officers should be treated as tempo- 
rary advances and should not be shown as final payments 
in the cash book till the dedailed accounts supported by 
vwchers are received from them. This procedure was 
not followed and 4hk advances remitted to conservatiofr 
assistants were lace dun^ for as Wid paymeht~.~ 



(a) T& scknowledgcmanta for mx&mEa to the camem* 
tion adrtantr  were not obtahd md checked with tbh 
monthly mynts. 

(4) The ossbtant .in cbaqge 'of cash wm also piaced in c m  
of compilation of accounts. 

The caae was stated to be under investigation by the P o k e  
Department ~ ince  February, 1965. 

1.47. The Committee e n q u i d  whether Guvernment had enqscd 
into the circumstances in which the malpractices went unnoticed 
apto February, 1965, when the. Superintendent made a report alleg- 
Ing a c&h shortage and whether the police investigation had been 
mmpleted. The representative of the Department stated that the 
Praud was suspected towards the end of January, 1965 and the case 
w ~ ~ u n d e r  fnvestigatlon by the SPE aince February, 1965. The case 
was handed over to the Police as soon as fraud. was suspected. The 
prcaent position was that the SPE had filed a case against the 
Cashier-citm-Accountant, tbe Sup-intendent of the Archaeological 
S u m y  and the Asstt Superintendent-incharge. 

1.48. The Cammrttec enquired since how long the embezzlement 
had been going on. The w~tness stated that it was believed wrong 
accounting procedures had been adopted some time in 1957 and 
perhaps the fraud occurred between 1957-65. He added that if 
the ofIicials concerned had conducted all the checks mentioned in 
the Central Treasury Rules and Financial Regulations, this could 
have been avoided. 

1.49. Aslted whether any precautionary measures had been taken 
now, the witness stated that after the special Audit Report, a general 
circular was issued to all Drawing and Disbursing ofhers in the 
Survey asking them to adhere to the instructions. 

1.50. The Committee pointed out that in this case the major 
defalcation was due to the amount shown remitted into the treasury 
but not so remitted and enquired whether the treasury does not 
give any receipt for receiving the amount sent to it. The represen- 
tative of the Department of Archaeology stated that whenever money 
is sent to the treamry, they give a chtrllrrn and it is the duty of the 
drawing and disbursing officer to sign an entry in the cash-book 
aeter seeing the chalbn. Thb fact had now been emphasised to 
every drawing and disbursing officer. In this case, however, the 
csshfer-cumaccountant was gupposed to remit Rs. 1.60 lakhs whereas 
be remitted Rs. 1575. The o5mr  attesting the entry in the cash 
book should haw asked for the ch4Uan and then thfs fraud would 
bave come to the notice very promptly. 



* 1.51. Asked how the amount accum\rlat.ecl with the Archaeological 
Circle, the witness stated that the Circle office drew money to pay 
the Comervatinn Asstts, by wag of advances for repairs oE manu- 
ments, which wert. Inrntcd at different places. Short remittances by 
the Accountant went on for ;i period of 4 or 5 yews, and this was 
responsible for the ?c'..!rm~rlatron of balances (with the Head bffim?) 
which was rnisnpprnpris tcd. 

1.52. It wns stntrd dtrrinp evidence itint malprncticss and irregu- 
larities trcrc snywctcd 10 hn\-e bccn going on since 1957. The Com- 
mittee are surpri.;rd to Icnrn how in n Cotcrnnacwi Depnrtmctnt srrch 
malpractices etr. conld go on unncrtirccl ti11 196.4 i.c. for inom than 
8 years. T h y  arc, thrwforc, of ihc opinion thnt this cnsc n1m shows 
lack of prnpcr \upcr~ic inn and mntrol on thc part of the higher 
ntr&oritic\. 

1.53. The Cornmiittv ~\otcm thnt instractions hnvc been issued for 
strict obscrvanre of the prescrihcd finaucial rulw and that wrong 
accounting proredrrrc.; hnvr since bcrn rorrcricd. Thry h o w  that 
with thc nppointlncnt of a scnior oIKwr from t 5 ~  lndinn Audit & 
Acrnunts Dcplil tnwtit in t h  Arehncologicnl Survey of India, thcro 
would be propcr chrrk in observancc of financial rulcs ancl cases of 
this type woulJ not recur. 

1.54. The Conmiittee would like to bc infornrcd of the outcome 
of the case fiicd by ihc SPE against the Cnqhicr-cum-Accountant, 
the Si~pcrintcnclcnt, of the Archaeologicnl Survcy of India and tho 
Assistant Superintendent-in-cliarw. Thc Committee would also like 
to be informed whcther the case was inves'tigatcd departmentally 
and if so. with what results. 

Unsatisfaclorl~ implementation of a project-Para 12%-Pages 144-145. 
145. 

1.55. In September, 1953, Government entrusted the Hindustani 
Culture Society, Allahabad, with the preparation of a standard 
English-Hindi dictionary, which was intended to he a Government 
of India publication; at an estimated cost of Rs. 60,000, on the follow- 
ing terms and conditions:- 

(i) The work would be completed, by the Society within a +  
period of 24 months i.e., by September, 1955. 

(ii) The Society would submit a detailed report on the progress 
of work done and the audited accounts to Govenunent. 

1m C A i i ) W .  



1.60.Theunou~tofRa60,ooowa8~fOtheSodetpfntaarr 
Smtabmb of RB. 15,000 each during September, 1953 to Attgwb- 
1- 0x1 a llequest iroan the Soefety in A*, 1955, G0-t 
sanctiODed mother sum of Rs, 40,000 to the Wety in M a ,  11)5&. 
an the assurance that the Society would not aslt for further funds 
for this purpwe and also allowed an extension of time upto December, 
1956 for the completion of the work The Society, however, requested 
Government again in December, 1957 for a further grant of Rs. 40,000, 
which was not agreed to. Till then, the Sodety had completed the 
manuscripts of the dictionary from alphabets 'A' to '0' only. 

1.57. Certificates of utilisation in respect of the grants of Rs. 60,000 
and Rs. 40,000, stating that grants had been spent by the Society for 
the purpose for which they were sanctioned, were issued by the Minis- 
try to Audit in k r n b e r ,  1957 and June, 1958. However, in October, 
1958, on'an examination of the accounts of the Society, the Deputy 
Financial Adviser of the Ministry observed that the grants released 
to the Society had not been properly ut ihed inasmuch as a sum of 
Rs, 39,000 was spent on questionable and unnecessary items such as 
"collation", "supervision", "Food charges", ctc., which were not pro- 
vided for in the estimates approved by Government. 

1.58. In December, 1958, the work done by the Society was also 
found to be unsatisfactory and unAt for publication. Thc Ministry 
decided in October, 1960 to take over the manuscripts and revise the 
material prepared by the Society from alphabets 'A' to '0' and to 
complete the remaining portion of the dictionary themselves. But 
subsequently in December, 1961, on a request from the Society that it 
might be allowed to complete the work by raising funds from other 
sources, the manuscripts were returned to the Society subject to the 
condition that the dictionary would not be an official publication but 
the Society would make a suitable acknowledgement on the book 
that the publication had been subsidised by Government to the extent 
of Rs. 1 lakh. 

1.59. In August, 1965, the Society informed Government that it 
had completed the dict ionw and asked for financial assistance for its 
publication. The ~inistry,'howevcr, decided not to render further 
financial assistance but infarmed the Society that Government would 
consider the question of publishing the dictionary themselves in case 
they were satisAed with the quality of the work. The dictionary has. 
not been published SO far (Jammy, 1966). 

1.60. The Committee enguired whether any enquiry into the cre- 
dentials of the wus tan i  Culture Society was made and having 



en&isked the work to the Society, why the work of the Society ww 
sat periodically rwiewed and further grant to the Society stopped 
when the work was not found to the satMactian of the Ministry. 
The Secretary (Sc.) stated that the Government gave the Society a 
grant totalling Rs. 1 laWl for preparing the dictionary. The Societg 
had now asked for a further grant as the manuscript was not com- 
pleted but the Government had declined to give the Society any 
further money. 

1.61. The Committee desired to be furnished with a statement 
giving the figures as to the total amount of grant or any other aid 
in any other form glven to the Hmdustani Culture Society, Allaha- 
bad, since its inception. the purpose for which the grant was made 
and the year in which it was given and also indicating the results 
obtained so far. Note furnished by the Ministry is at  Appendix 11. 

1.62. The Con1mittt.t. enquired why the Society was given a fur- 
ther grant when it.,  ark was not found to be satisfactory. The 
Secretary (Sc.) statrci that because of the adverse comrrwrit of the 
P.A.C., the Govelmment gave no further grant to the Society for 
printing or wen for completing the manuscript. Initially tha re- 
ques! of the Socicty was Imckcd by very eminent people who certi- 
Bed as to the capacity o i  the Society to produce a good Hindustani 
dictionary. 

1.63. In reply to a question whether before thc work was entrust- 
ed to thc Society, i! was checked that the Soritlty was in a position 
to produce the It.sicon, the Secretary (Sc.) replied in the afflrma- 
tive and statcd that it had a lot of learned publications to its credit. 

1.64. The Committee enquired how the initial estimate had been 
prepared and what were the considerations on which the Ministry 
sanctioned the second grant of Rs. 40,000. The representative of 
the Ministry stated that when the Society gave a report of the pro- 
gress made from "A" to "0", it was felt that their original estimate 
was on the low side. When proposals for completinj; the project 
were examined afresh, another Rs. 40,000 were sanctioned on the 
condition that with that amount they should complete the project. 

1.m. The Committee pointed out that the Society appeared to be 
in the habit of getting sanction on a deliberately low estimate in 
the beginning and then pleading helplessness and this made the 
h e m e a t  increase the estimates later on. The Secretary (Sc.) 
*ted that "it looks like that". 



1.66. The Cornsnittee enquired whet3ler any responsibility had 
h e n  Axed far issuing incorrect utilwation certificates to audit. The 
repre~entative nf the Ministry of Edurat~on s t a t d  that it appeared 
that thc accounts were not critically examined before the issue 02 
cctrtjficatc*ii. Ackcd whether m y  portirular man was hcld respcnsi- 
ble, *hc Swrctary (Se.) &led that he did not think any offence had 
btrljr rovnrniitod for which t h r y  could recovrr !hc~ mo:icy. The 
Cornrn1t:r.c: cliquirc tl witcthc*r 33-1* warn  ill: had her..n givcil t o  the 
Socicty or tc> the omcer who gave a n  Incorrwt certrficatc. The Sec- 
rrtnry (Sc.1 s : R ~ c ' ~  that h r  uvas not aware of i t ,  hut he w w ' d  look 
fn tn  it iir inftirrncd t h ~  Conrmit:re th ;~ :  t h e  dlctirbnary had not 
yet brva ( ~ w I I ~ I Y . ~ ~ ~  hut the manuscr~pt war; ready. h k ~ d  whcthcr 
t h r  Sncicqy*~irrd tnkm any rniinc:,. for the ramc work the 
Knsh:wiir C;rnisn~nwnl, t h v  n~prcwn:ntrve of :he M1nistr:- st~tccl  that 
~t hitd tnkcrt Its 50,000 from t h r a  Ka.;hrnir Govcrrrrnr'rt: v i:h ii h i r h  it 
cornpldd  t h e  rnnnuwript. 

1.68. Thc Conlrn:l:cc pointed out thnt  last year a similar dwisii n 
wos taken by thc C;ovcrnnwnt in rcspcct of other bonks (far neo- 
liternlcs) prepared hy the Society. The Committee asked whether 
it had bccn brought to the notice of t h c  Kashmir Governnient that 
the work done by the Sockty was xb-standard. Thc representa- 
tive of ihc  Ministry replied in the negative and stated that it was 
only nftcr the Government of India had stopped further ,grants, that 
the Society approached the Kashmir Government. The Secretary 
(Sc.) explained that in December, 1961. the Society had written to 
the Government fo r  the return of the manuscript saying that they 
themselves would find funds privately and complete the work. The 
manuscript was returned. The Government was not a party to their 
approaching the Kashmir State Government. 

1.69. Asked whether the Society had taken money from any other 
source apart f5om Government of India and Jammu & Kashmir Gar- 



ernment, the k r e t a r y  (Ed.) stated that it was possible. but it was 
not in their knowledge and they had not heard of it. 

1.70. The Committee enquired on what accasion the Government 
took the decision not to aswciate the name of the Government with 
this dictionary. The representative of the Ministry of Education 
stated that it was dl~cided whcn the Soci~ty approached the Govekn- 
ment with a request for a subscquc.nt grant t o  publish the dictionary 
which it had completed. 

1.71. The Commirtec enquired whether in view of the condition 
imposed that the work should be completed with the grant ol 
Rs. 40.000 given in 1956, the Giwernrnent took m y  action to find nut 
whether the Society had completed the work, hctweeq the period 
1956 to 1961. when it approached again for a furthw grant. The 
Secretary (Sc.) cxpln'ned that the work wa:; csn~nincd in Ikrcrnbcr, 
1958 and was found to be unsatisrnc*tory The Mnistry drciclcd to 
takc over the manuscript instcad of giving any further grant. A ycar 
later, at  the specific request of the Socicty and on the understanding 
that it would complete tho manuscript st thc~ir own cost, it was 
returned to them In Dwt~mber .  1961. Asked why the manuscript 
was given back, whcn it was the propvty of G(~vcrnment, the witness 
stated that the S ~ c i e t y  had aslred for it as i t  wanted to complete it 
after obtaining moncy from other sources. 

1.72. The Connlittee arc constrained to ohwrvc! that whilc such 
an important job for the prepnration of a standr~rd dictionary was 
entrusted to the IIindmtani Culture Society, Alluhabad in Septem- 
ber, 1953 on the uuderstnnding that the work was to be completed 
in two years, no serious effort was made by the Ministry of Educa- 
tion to find out whether any progress had hcen made by the Socio'lv 
till December, 1958, i.e. even after a lapse of more than 5 years. Tlrc 
Committee are of the view that the work of the Society should l~rtvv 
been periodically reviewed by the Ministry and iurther grant should 
have been stopped if the work of the Society had not been found to 
be satisfactory. They are unhappy to note that there is diffirenve of 
opinion as to the quality of the product, as it finally emerged nnrl 
that the Government are not prepared to take the responsibility of 
publishing it under their own SeaL The dictionary has not yet (July, 
1966) been published even though i t  was to be completed by Septem- 
ber, 1955. The Committee cannot but come to the conclusion that 
fie whole project wa.. ill-emceived and the expenditure incurred 

did not achieve or serve the purpose in view. In this con- - the Committee would like to draw the attention of the Min- e t~ tbeir earlier recommendatfon contained in para 4.258 of their - - ow-66). 



C r m l l l i f t s a f d t k r t . I n ~ # e ; t & ~ p r r , . c b l b - .  
cstimute in .Lba so tht lrcer 00 phdbg 

tbrt tbs w m t  estrld not be tocnpkb#l within tbe gmnf 
, & r ~ ~ h h c s t ~ c o ~ ~ t - t t o ~ c ~ c r r t h . ( r ~  
mrfrro further gmn:r. Tbc Committee f-1 that ibe M i n i s b y  b d d  
be extra cauriotlr to verify the oedenUpb of urciatier  ad bdbs &. 
bofora making ray grant in future. 

1.75. In accordance with a !I ~partltc agrt.vrntbnt c . n t t ~ w i  into on 
21 Novcmlxx. 1959 betwcen thc N:ational Research Bwcloi>rnent Cor- 
poralinr~ of India, thc Council of Mentif ic and Industr~al  Research 
and n private firm interwtcd In setting up n cummcrc~nl plant for 
the manufncturc of cincn~e projcc:or carbons, the Nations1 Pr~ysical 
Laborntory (A limb of thc Council of Scientific 'end I~rdurtr~al  
b e a r c h )  undVrtwk to rlwelop :he detnilcd know-how for the 
msnufncrurc of such carbons and to provide technical acsrstancc to 
thc flrm in the implemenlnt~on o f  the project. Thc cntirc. cost of the 
development work and the projcct from I October, 1957 (the date on 
which the development work was taken up in the Laboratory), calcu- 
lated on thc basis of the actual wages paid plus double that sum on 
account of use of the laboratory equipment, etc., was to be paid by 
the firm, which was also to supply or pay for the raw materials 
required for the project. 

1.76. In June, 1861. when the work on the project on a laboratory 
s a l e  had almoait been completed, the tlzree parties concerned resolv- 
ed and agtaed that the Laboratory would prepare a report on the 
investigations; conducted and send it to the Corporation alongwith 
propolsals for their projection on a cammetcIal scale and that the 
Corporation would procure the necessary pilot plant equipment 
sro that the project would be implemented and commercial pmduc- 
tion sstoblished within a period of six months. 

1.77. The Laboratory and the Corporation, howeyer, faiied to 
carry out their obligations and to arrange for the impiementatiag 



4 the project on a commercial arcok. A h ,  no large scale triala #era! 
mrde by the LdmratOPjt till July, fm. In terms of the agreement, 
the tinn applied for arbitration in January, 1964. Accordtng b the 
arbitrator's award in January, X9@5, the Councfl and the Corpora- 

' tion having failed in their obligations under the agreement, the A n n  
was not required to pay the dcvelapment cost of the project to the 
Laboratory and was entitled to recover the  coat of the arbitration 
amounting to Rs, 35,447 (to be dared equally by the Council and 
the Corporation). The Council have stated (November, 1965) that 
the firm has gone to Court for modification of the award and that 
the Council has also objected to the payment of costs. 

1.78. The development charges amounting to b. 1.95 lakhv (out 
of which Rs. 50.000 repr~en t ing  the cwst of the pilot plant would 
be recoverable from the Corporation) had, therefore, to h borne 
by the Nat~onal Phys1~a1 hborntory.  Thp terms on which the 
know-how would be mnde available for commcrcinl exploitation to 
some other firm werc stated to be under finalisation (Novcqmbcr, 
1965). 

1.79. The Comrnlttee enquired what were the rcasons on account 
of which the Laboratory and the Corporation could not carry out 
their obligat~ons anti arrangc for the implementation of the project 
on a commercial scale within the period of six months agreed to 
in  June, 1961 and what wcre the reasons for such a long delay in 
the work. The D.G. of C.S.I.R. stated that the whole transaction 
could be regarded as u kind of unfortunate contrac! with a firm 
which was not found capable of putting the procms under prduc-  
tion. It was admitted that the National physical Laboratory and the 
National Research Development Corporation also failed to fulfil 
their contract in the sense that they did not supply them the plant 
in a working condition. However, the process had been completed 
now. The Council was now in negotiation with M/s. India Carbon 
& Co. of Punjab, which had shown interest in the matter. It was 
hoped that the process of cinema carbon developed by N.P.L, would 
go into production and would lead to complete stoppage of impart 
of these materials. 

1.80. The Committee enquired who selected the A r m  and how 
and whether there was any method by which the party's ability 
could be judged before a contract was entered into with it. The 
Director General stated: "The procedure is that once we have a 
process and once we check jt up and And it to be satisfactory, we 
advertise that and ask for the applicants to offer the terms. We 
'negotiate those terms with them. Hm, of course, we made a mis- 
Wke and there is no doubt about it." But the Executive Director d 



the N.R.DC. to the best of hu knovrrledge, laok aIli possiblu st- 
k, flnd w t  competent parties. In a number of cases, when the 
N.R.D.C. hwf failcd to find competent parties, the licences had been 
revoked and given to other parties. 

1.81, fn rcp!y to a question the witness sdmrtteci Orat there was 
delay on the p a n  of the Council In designing and getting u11 the 
pilot plant and putt'ng rt intn operation. There was dcloy in doing 
thla part of the work tvhich wns part r f another contract wit+ the 
party. 

1.82. As admitted by the C.S.1.K during the course of evidence, 
the Cammittec regnrd this conlmct an a wry unfortunate one. Thc 
Council and the N.R.D.C. with rhe help of their experts, should h ~ v c  
cnrefuily jrrdgcd the ability of the part) in question to carry out the 
job before awarding thc cantract. Tire fnilum of tbc NPI, and thc 
NRtX l o  c w r y  out their ohligrrtian~ to supply them with thc plant 
in time and in a working condition is n l w  rcgrottahlc. 

1.83. The Cnn~mittcc note from cvidcnw that a ncw ptarty has 
beion wlcclrd to undertake thc work rind that production is expected 
to comInt.nce shortly. Tlrcp wonld Iikc to be infor~ned of the datc . 
oa which production act~tnlly commrnccbs and the datc from whieh 
lhc? impart of the cincmu Projcrtor Carhons is stopped. 

1.84. A pilot plant (estimated co% o\vr Rs. 2 lakhs) for t'nc wet 
extraction of oil from cocrrnuts was received a. a gift from a West 
Gorrnnn firm in Jununry,  19Gl. Though the Exccuttve Cob~&l  of 
the Cantral Food Tt~hnalogical Research Institute, Mysore, had 
decided in February, 1961 to install the plant at Mysore, it was 
installed in R certain privatc firm st Tatnpuram (Ernakulain! in 
May, 1961 under the ordws of t h t~  Director of t h e  Institute. The 
plant was, however, transferred to the Institute at Mysore In Decem- 
ber, 1961, as no agreement in rcgard to the working etc., of the plant 
at Tatapuram could be reached between the private firm and the 
Institute. The additional expenditure on transportation of the plant, 
pay and allowances of the staff deputed for its erection etc., at Tab- 
puram, amounted to Rs. 7,317. 

1.85. The following b& 'indicates that the yield of oil from tbe 
plant during the period December, 1981 b March, 1965 was much 
kwr than the avsrsyle yield af 81 kg. per 1OOO amnuts obtained by- 



the conventional expller prtxlcss and that the Institute sustained r 
lass amounting to Rs. 0.36 lakh on the sale of the oil:- 

1.86. rol .  working the plant, the Institute had engaged one scien- 
tist, one senior scientific nsslstant, onc mechanic and six daily paid 
workers on whole-time basis apart from some other staff, who were 
alro assoc~ated w ~ t h  :hc> project. The loss would, thereiorc?, be 
larger if the pay anti allowances of the staff und olhcr overhead 
charges are taken into account. 

1.87. The Council infrrmcd Audit in October, 1965 that the Ins- 
stitute has since d r c i d ~ d  to stcp Impb-scnlc trials and only trial8 
wlth small batches arc being carried out on thc plant ut present. 

1.88. The Committee enquired why the plant was first put up a1 
Tatapurarn and then shifted Co Mysore which involved nn infructu 
ous expenditure of more than Rs. 7,000, The Director Gcncral, 
Council of Scientific and Industrial Research stated that the privah 
firm had made an offer to erect and operate the plant at theix 
cost, but eventually they hacked out of that without assigning any 
reason. So the Council had to incur that expenditure of transfw 
ring it back. The Committee enquired why the Director of Centrd 
Food Technological Research Institute acted in disregard of the 
decision of the Executive Council in having the plant installed at 
Tatapurarn instead of at Mysore and whether any explanation had 
been called for from him. The Director General stated that the 
explanation had been received but i t  could not be stated that it was 
copvincing. The DimAm produced his agreement with the bnn W 
hlzep would run the plant and so they over-lookad it. He, however, 



r g r d  that It  was improper on the pPrt of the Director to dtffeeuil 
the ddrfon af the Executive Councll. 

189. W e d  to explain the low yield from this machine as cam- 
pared wrth the yield from the conventional oil expeller, the DinetDl 
General stated that contrary to expectations, the experiments did 
not prove successful and therefore, its use was discontinued. 

1.W. The Committee enquired whether experiments were still 
carried out with the machine and whether i t  had ever gone out of 
order. thus necessitating imprrrt of parts. The witness stated that 
the machine was lying thcrc but was not in use. It  had not gone 
aut of order. No parts hnd hwn trnportcd for it. The witness added 
that the workig of t h ~  plant was uneconmnicaI and In spite of madi- 
flrations, or1 recowry thrrrugh ~t could not hc incrt.aseri 

1.81. The Committoe are sr~rprilied to note that the 1)irechor of the 
Central Food TcrhnolgIiclrl Kcfctarrh Institute ackd in disregard of 
the dccivion of tire Executive Counri! of the Lnstitutc in this case 
and thus c~used an infructr~ous expenditure of more than Rs. 7.W. 
The Committee feel that C.S.I.R. ahoukl tnkc due note of this lapse 
and elno take steps to  avoid rracurrcnce. Th4-y arc also unable to 
anderstand why large-scale trinl* with Ille plant were continued 
aver a long period when the results of thc axpcriments were not 
found to be ancouraqing. The Cotnmittcc feel that the losses incur. 
red could have been avoided if the ulie of tlw plant had been discon- 
tinued cxs won ah it wns realiacd thut ils emcicncy was low and iib 
working .unwonom icnl. 

Pr@-nmturc* payments--para 145, page 177. 

1.92. In Novcmbcr. 1961, the Council decided to acquire a piece 
of land (about 108 acres) at Mysore for the construction of residen- 
tial quarters for the staff of the Central Food Technological Re- 
search Institute. Although the Land Acquisition Act of the State 
Government did not provide far advance payment towards the cost 
of land and the acquisition proceedings under the Act had not start- 
ed, a sum of Rs. 1.5 Iakhs, being the approximate value of the 
land (@ Rs, 760 per acre plus statutory allowance and establishment 
charges) was deposited with the State Government at the end of 
March, 1962. 

1.95. In May, 1962, the State Government informed the Institute 
aiter going through the acquisition proceedin* that the actual cost 
of the land to be acquired was Rs. 1,000 per a c e  ( p k  statutory 



albwmce Pnd establishment charges) and that, in addition, the In- 
stitute should pay a sum af Rs. 500 per acre towards conversion ADA 
and Rs. 250 per acre per annum as agricultud assessment charges 
The request of the Council for waiver of the conversion fine and 
agricultural assessment charges was not accepted by the State Gav- 
erment and after protracted correspondence it was decided in 
December. 1964 to pay the conversion Ane but hold over considera- 
tion of the payment of Agricultural assessment charges (@ Rs. 27,918 
per annum) till certain rules under the New Mysore Land 
Revenue Act, 1964 were framed. A further payment of Rs. 0.82 
lakh was made to the Stnte Government in February, 1965. The 
question of final payment had not been decided till December, 1965. 
The land had not yet (December, 1 S 5 )  h e n  handed over to the 
Institute. 

1.94. Explaining the pwition. the L1.G.. C.S.I.R. stated that actu- 
ally the payment had been made from onc Govcrnment department 
to a State Gnvcrnmcnt at their request, brurausc that was in accord- 
ance with the land acquisition proceedings. 

1.95. The Committee pointed out that accordmg ta Audit there 
wab no demand for money from the Stnte Government. The wit- 
ness stated that thc Admjnistrative Officer of CFTRX and tlw Asstt. 
Commissioner between thchm decided that it would be advantageous 
to the Council. if the Cwncil deposited the money. 

1.96. In reply to a question the witness inltrrmed the Cbmmittee 
that the Council had not yet got the land, the land acquisition pro- 
ceedings had been started but the Council was not aware at what 
stage these procevdings were. There was some dispute between 
the State Government and the Mysore City Improvement Trust 
about the land. The witness stated that the State Government in- 
formed the Institute that the price fixed by the Collector was Rs. 1750 
per acre. 

1.97. The Committee desired to be furnished with a note stating 
at what stage the land acquisition proceedings were at present and 
whether the Collector had given his verdict. The note furnished by 
the Council is at A p p c m k  111. 

,1.98. It is not clear to the Committee why the amount of Ra. 1.05 
lathn was deposited by the Cuuncil aS their own initiative with the 
State Govmmumt without any demand from them. The Chamitt~  
feel that the Coanci1's decirion 6D make advance payment £or the 

WILS and was taken without having full -1- 
of the fbaneial implications of the trall~~ction. The Commitbe am 



ody fch d t b  thc imprsssioa that thrr -car canmned deposit& 
f h e E ~ r n O O u t 6 f 1 1 6 1 . 1 . Q g I . S S h ~ a t t k ) d s i ~ 1 ~ ~ & r v S s n  
to avoid I q r o  of lands. They b o p  tbrt raeb b s ~ m t e s  ~01ma.M be 
8voMad ia future. 

LM, it in a h  laenst fram the noto fitmishod by the 3qiniskY 
(Appwdfx f l I )  that the aequWtim pro~cssdings have not pet baan 
8nJilud. .  Tho Canunittee remet lo nlok thc delay al aver 1 y e w  
which! ha* tnkon place for thc ncqnisrith d land in this caw. They 
dsarim thmr tbe Counril shwld t d c  up the mmttltl with the State 
Ooverammt Co rxprditc thc ncquisitian of land for which advance 
dopcnsit was mado in Match 1962. 

1.10(1. The Committtv also note that the value of land which was 
contridcred to be approximately Rs. 750 per acre plus statutory 
dlowanrcq and cstnhlishmcnt charges in illarch, 1962, was now boing 
hdicatsd nt Ra 1,750 per acrc. 
Pm:oraes for comtncrcinl crplrntnt ion, p r a  146--pges 178-179. 

Sub-para ( i )  

1.lOl. Upto 196445 the Council dcvclopcd 494 scientific and in- 
du~tria! proccsxs for commtwinl exploitation. 
Thr toblr bc*lnw indicatw t lw position about the dis,ms:d of these 

procm.~ics la trade ctc. 
--- - - -  *-- I - _.-I. -I_-- __- ---- -- --- 

S o  c r j  PrnCcswb in actual 
proccsscs procfuc-ticm 
rclcascd -- - "  --. --- 

Proccsscs rclcnwti as ( d m  ica! n iti aga inst 
praymcnts ( F e e  ch:lrgcd nmnunted 
to RE. a,oa,zao.) . 36  it 

Pr~Ccps~s rclCascd fret: rrt '  charge 
to indusrry for wmt of response 
from undr on p;aymcnt . 189 Nil 

(Apart from the cost 
of de\eloprnent, 
an cxpnditurc 
of Rs. 14,490 
was incurred on 
taking pttents for 

ofthesc pro- =>. 
Pr~cesscs kept for departmental pmducrion 18 Na 



1 101. The Committr*p regret lo note tlrnt the C.S 1.R. which has 
bwn in c s i ,  cwcr for over two d ~ r ; t d w  did not think of introdwring 
a system oE i ,,sting fur the processes dc\ r-loptvl by tlzcn~. Tirc Com- 
mittee feel thai t t ~ i c .  .hotrid have been done much eiirlirr. Thc Com- 
mittee note ( h t  trtc work rc1:iting to  thc: rostinR of scientific and 
industrial proccsw* tir\clop=d for comnrercial c\xploi:ution has h c ~ n  
introducvd from lasf vtBar in 7 or 8 of the 1aboratoric.s only by the 
Couud. T h r ~  tlcvirc that n t  u result of this cxpcrimcnt the system 
af costing sht)uicI 1w further exiendcd to all other laharotorin. With 
tbc introduction o; :t sg\tem of costing of proceswu, tile Committee 
hope that the Council would be able to have an idea of the total ex- 
penditure incurred hy it on the development of various processes, 

1.105. Asked whcther the research work on these proccsscs was 
done by the Council on its 9wn or at the instance of the Industry, 
tbe witness stated so far it was mainly on their own, but they wen 
getting closer to the industry to get processes from them. The Com- 
mittee dcsired to be furnished with a note stating the number of 
processes developed at the instance of private industry, out of the 



1.107. In reply to a question as to the number of processes actu- 
ally in production at present, the witness gave the number as 89. 
&ked why the rest of the processes were not in production, the 
witness stated that they could only y e s s  the masons; i t  was either 
becaussr the matc.rials were highly sophisticated which were not in 
demand in the country or thc processes themselves were not wholly 
rornpetf tive. 

1.108. The Cornmittt* enquired what steps the Council w : ~ s  taklng 
k, remove the Government's as well as industrialists prejudice 
againat Indian know-how. The witness stated that i t  was only bv 
corning together with the industrialists both in thc private and 
public sectors that thcy could prow to them that Ind~sn  know-how 
was as good an from any outsider Thcy were also members of the 
Licensing Committrr us well as of the fonrign Collaboration Com- 
rnittm. Iie nddcd that no lrcencc was issueti to a fo r tqp  Company 
rf there was adequate know-how available in the country and no 
foretgn col1;xhoration was allowed if n process had bcen developed 
hdigenously bascd on lnd~gencus know-how. The witness added 
that during the last few years there had been greater and better 
appreciation of Indian know-how. 

1.109. In mply to a question, the witness informed the Com- 
mittee that there were fi number of cases in which technical col- 
laboration had bcen substituted by indigenous patents, He men- 
tioned incidentally thc cnsc of graphic cubicals in this connection 

1.110. The Committee enquired whether the Council had a set- 
up to follow up  these processes to see that they were properly 
worked and in the alternative to lease them to other parties that 
both royalty and yrloductlnn did not suffer. The witness stated 
that there was a Directorate in the c . s . I . ~  whose duty it was to 
be constantly in touch with the parties to  assist them. If it was 
tound that they were not going ahead satisfactorily steps were taken 
b give the licences to  other partjes. The Committee desired to be 
furnished with a statement showing particulars of licences which 
had been terminated Jexpired/converted. The statement has been 
huniahed. 



l.111. The Oommlttba am dbmppotnted to ncvta that out of 4W 
~ a 8 d ~ f ~ d ~ f 8 1 : ~ f i l ~ l O l t . -  
tlar by the Carmdi upto 1W-65, only 89 u6 in actual prodPetion at 
prmeat. Thls d d y  indicates that them gmmmcs were either nut 
cRsmncarWSy viable or better substitutes already available in 
the market. The Committee would, therefore, urge that mara care 
aboslld be t d m  in hrtun in the selection of procaws for develop.. 
rncnt. Them &odd akio be a lidson with the industry. This ds 
imperative not only from the point of view of avoiding infructuou! 
cnponditure, k t  also from the p i n t  of view of pnvper utllisation of 
indigenous talent. 

1,112. The Committee desired to be furnished with a statement 
giving particulars of schemes which had been approved by thfi 
GO1 for foreign colla~oration against the ndviw of the C.S.1.k 
during 196465. Tht statement* has been furnished and is given in 
Appendix V. 

1.113. From this Statement thc Comnlittcc find that u5 mmly nb 
dghteen schemes involving foreign collaborution wcre approved 
during 1964-65, against the advice of the C.S.I.H. The Committee 
would like to know the justification for ignoring thc udvico of C.S.I.R. 
in these cases. 

Sub-para ( i i )  
1.114. From April, 1945 to October, lM5, 156 processes wcre 

patented in various foreign countries on payment of initial patent 
fees amounting to Rs. 1.81 lakhs. Nnrw of these processes could, 
however, be actually released to industry in the foreign countries. 
Out of 156 patents, 70 lapsed upto October, 1965. 

1.115. The Committee enquired whether the Council had spent 
any sum over and above Rs. 1:81 lakhs paid by it by way of patent 
fees to foreign countries. The witness replied in the negative and 
stated that the Council had not spent any foreign exchange in dc- 
veloping any patent outside. 

1.116. The Committee enquired whether the Ministry had inves- 
tigated the reasons for the lack of demand for these proccsscs in the 
foreign countries. The witness stated that it was probably due to 
lack of salesmanship. The matter was handled by the N.R.D.C. 
which appointed agents in different countries for selling the patents 
an payment of royalty to the Coundl. He added ". . . . . . . . . . . . . . . . 
possibly the agents have not been active and have not been able to 
8el.I it." The Committee enquired what were the reasons for the 
fact that not one of 158 processes patented abroad had been ex- 

---- 
'Not vetted by Audit. 



phited and also whether the tests appl)ir#f were comoct sad com- 
prchmrpivcr. The witness replied that they were vcry particular 
before siptmiing any foreign exchange and during t&e last few 
yeam thc Cuuncil had become vcry strict in the matter of ford@ 
patents, Ilr: stated thn! thc Council did not go for 156 patents fn 
f o r ~ r g i ~  <wntrics  all  n t  onccm, they were spread over a number of 
ycrm, HP added that :he Cotme11 now also took joint patents with 
outuicf r tirrns, so that the ch:inccs of exploitation might be greafcr. 

1.1 17 The Conrmittce regret to note that none of the 1% pm#mwxx ' 

patrntc*d In forc4gn cotrnlric*\ lwttrwn April, 1945 ta Octolmr, 1965 
could bas rrlrsu4 lo indu,!rF in foreign countrimi. They f e d  that 
t h ~  tc*nsrm:, fur \r.S~i( 11 thrrt. rt n, n o  dcmnnd fur tha proveses in 
forc*i;.n ru:~xilrit.ic 4 r u r i l c l  hv lohl\tcl inlrb. The S.R.D.C. \houlA also 
invwtigntr \ thy the ag*dkil  : r ~ ~ p ~ " i " t t * d  by them to sell thew patents in 

,foreign c.orrntrit=, hucl is* i l ( . r l  : ( 8  tic, t l w i r  job. 

1.120. Under the agscemcnt the firm was required to start pro- 
duction after the cspiry of two years from the lease of the twocess 
EX.. f ron~ Octobcr. 1961. Import l~cc~n tw.  o'f %. 1 . 3  lakhs. 
Hs. 1.60 lakhs onti IPS. 0.23 lnkh for import of stainltw steel ex- 
plosion-psoof mutors and other production eq~lipnerlt respectively 
wcrc granted to i t  by Government during 1961 and 1963, but the 
production had not commenced till January, 1966. The Council had 
not taken action to cancel the licence end to release the process to 
other firms. The Council stated in January, 1966 that apart from 
the delay in getting import licences, the firm had to face d i f f id -  
ties in procurement of land for construction of building, building 
material, etc. According to the terms offered by one of the partiers 
interested in taking the process, royalty amounting to o m  4 "  

Rs. 61,000 could have accrued to the Council every year had tht 
production commenced in h e .  



1.121. The Committee enquired as to the latest position in regard 
to the starting of production by the firm concerned. The witness 
stated that there were many reasons due to which the firm which 
was very well known in Bombay. could not go into production, but 
now vigorous steps were being taken and it was hoped that it would 
go into production soon. He added that if the licences had been 
given to any other party, they also would not have been able to 
go into production. 

1.122. The Committee pointed out that if the royalty was payable 
only for 14 years, the longer the firm delayed the production the 
less the Council would get. They enquired how the agreement re- 
garding royalty was made on the basis of production, when the 
Council had no control over production. The witness stated that 
since taking over as Chairman of NRDC which had made this 
agreement, he had introduced a change that if a party did not go 
into production within n year or two, another party who could do 
so. was found out. 

1.123. In reply to a question, the witness informed the Com- 
mittee that a patent could remain alive for 14 years and after that 
period the party could continue production without paying nnv 
royalty. But, he added, the loss to the A r m  in case of non-production 
would be much greater, as production would yield them a t  least 40 
to 45 per cent. He informed the committee that it was hoped that 
the firm would go into production in a few months. 

1.124. The Committee are unhappy at the inordinate delay in the: 
commencement of production on the  art of the firm concerned, with 
resultant loss of royalty to the Council. They are surprised that the 
Council entered into the agreement with the firm on the hasis of n 
fixed percentage as royalty on produetion, while it had no control 
over production. It was stated in evidence that the firm hoped lo go 
into production in a few month's time. The Committee would like 
to be informed of the latest position. 

1.125. The Committee suggest that the various processes developed 
by the Council should be taken back from the narties in case they 
fail to develop the same in one or two years. In such cases, the 
processes should be given to other parties who could develop the saane 
quickly. Release of processm on an all exclusive basis should be 
avoided, as far as possible. Tbe Cammittee also desire that a review 
of all tbe processes so fsr developed should be conducted keeping in 
view the above observations. 

1738 (AiiILS-3. 



Unuutho+ised divemion of funds-Para 147(i), page 179. 

1.128. Out of Rs. 353 lakhs placed at the disposal of the Com- 
mission by the Ministry durmg the period 196243 to 1964-65 for 
releasing grants for the development of Engineering and Techno- 
logical Education, the Commission paid grants amounting to 
%. 301 :90 l a k h ~  the balance of R;. 51 :01 lakhs (Fb. 145% lakhs related 
to 1962-63, Ri 16 I 0  lakhs to 1963-64 and Rs. 19-95 lakhs to 1964-65) 
was utlliscd by the Comm~dision on other schemes without thc prior 
approval of the Mmistry. 

1.127. The Comrntttee enquired why the Commission did not 
obtufn the prior approval of the Ministry before diverting the funds 
for othcr purposes. The Srcretury (Ed.) s t a t 4  that the CT.G C. had 
wrutfnised the break-up of the cxpendlture in thr  past very care- 
fully and had found that Rs. 15.4 lnkhs should h a w  bccn drbited 
to Schemes on technology. So the amount that now remained was 
Fk. 36 lakhs instcad of RF 51:01 Iakhs. Thr \ \ v ~ t n ~ ~ , i  stated that 
the over-sight of the UG.C.  In not obtaining the formal approval 
r l f  the Government was admitted. 

1.128. The Committee enquired whether there were any other 
cases of speciflc p a n t s  utiliscd for other purposes The witness 
replied in the negntive The Committee enquircd how did the 
Ministry ensure in thc absence of senaratc accounts for the various 
schcmcs, that the plan schemes approved bv them were being car- 
ried out The Additional Secretarv of the Ministry of Education 
stated that it was not as though the accounts uTere not available 
It was known at the end of the w a r  what amount had been spent 
an technical ducation and on Reneral ducation. The various 
grants ~ i v e n  by the U.G.C were reported to the Ministry and the 
Ministry kept a watch whether the various plan schemes had been 
fulfilled or not The Secretary, U.C.C. stated that the Commisdon 
kept separate accounts for technical education and general tduca- 
tion. Even under different schemes there were dicerent items 
and registers. The figures of expenditure an different heads were 
kept, 

1.129. The Committee pointed out that while there was a dearth 
of technical and endneering personnel in the cou.rtn*. the monev 
allotted for technical and engineering education was being: d i v e r t 4  
to other purposes. The Secretary of U.G.C. stated that In the 
ThM Plan, nut of the provision of Rs. 72 crores for technical edu- 
cation, the  U.G.C. was concerned only with Rs. 6-5 rrores, which 



Was really a small fraction of the total. In technical education, it 
so happened that the estimate of expenditure was correct, but 
there were difRculties in getting equipment, foreign exchange and 
appointment of personnel and in grtting some of the plans approved 
bv the All India Council of Technical Education. To that extent, 
these schemes did not make progress but other schemes under 
'Science' which were equally important made fastcr progress and 
so certain funds were transferred to the general cduc~tion schemes. 

1.130. The Secretary (Ed addcd that the division of Rs. 36 
lakhs was probably utilised to strengthen sciencp ducat inn for 
which, at the Univclrsity stage, the U.G C wns responsible 

1.131. The Committee regret to note that while thew is a dcorth 
of technical and engineering education in the country, the funds 
allotted for technicnl and endneering cducntion have bwn divrrtcd 
for other purposes In cvidcnce the Secretnry. IT G.C. stnteci that 
in view of the delnv in getting the ylnns npprovcd by the All Indin 
Council of Technical Education, rertnin funds wrrc d ivc r td  and 
utilised for strcng.hcning science educntion which i s  con4clcrcd thc 
base of technical educntion. The Committee believe that in that cssc 
also, the prior apprnvnl of the Ministry for the diversion of fan& 
should have bccn obtained as required under the rules. Thcy hope 
that such case4 would not recur. 

Central Universities, pnra 148. piqes 180-183. 

1.132. The four Central Universities of Bnnaras, Aligarh, Dclhi 
and Viswa Bharti arc given maintenance and development grants 
by the University Grants Commission. which is placed in funds by 
Government of India. 

1.133. The maintenance and other grants paid to these Univer- 
sities during the three years ending March, 1965 are indicated 
below: - 

Ranaras . 72-00 91.00 96-00 63.19 61 .50  7 d . 2 7  
Aligarh . . 52.00 71-65 73-00 2 9 . 3 ~  42.12 $6.11 
Dclhi . 41.00 52-35 60.00 11.90 21-77 29-20  
Viswa ~ h a n i  : . 2o.m 25-00 31.00 5-03 20.44 14.38 



1.1%. The Committee enquired whether Government had con- 
sidered further the matter regarding the recommendation of PAC 
about the presentation of the Audit Reports on the sceountq nf the 
Central Univenrftien to Parliament and taken anv final deciqion. 
The Secretary (Ed.) stated that the Government had examined the 
matter further. and had consulted the Vice-Chancellors. the U.G.C. 
nnd the academic communitv. He stated thst the thinkha of the 
Cnvcrnment was that the Universities should b.. nrn4ert-4 f r n ~  
public controversy which was likely to arise if the Audit R-pvts 
wercr placed hefore Parliament. 

1.133. The Committee pointed out that since these Renor's were 
already available in the Librarv of Parliament end the Committee 
had a right and duty to examine them, there thould be nn heri- 
tation in placing them formallv on the Table of the Hn~icc T h c a  
Secretary (Ed.) stated: "Wa shdi  continue to cxamine it." Ha added 
that the Education Commission was going into the auestion of uni- 
versity organisation and untvcrsitv autonomv. The Government 
thought It might wait for the Education Commission's report before 
taking n flnal decision. He inform4 t h ~  Cnmmittce that the recam- 
tnendation of the Committte had been examined bv the Government 
at the Minister's level and the latter waq of the view that thn time 
wns not yet rlpe to put i t  up to the Cabinet H e  added that nnw 
thqt the Educntion Commission's rewort had been received he 
would place this view before the Education Minister for a final de- 
rision. 

1.136. The Committee poin t~d  out thnt there wns no reasnn whv 
Patliement should not exercise its powers to see that the Central 
Universities accounted for the monev snent bv tham in v+w nf 

the fact that the full grants were given by the Central Govern- 
ment. 

1.137. The Committee feel that the financial accountahilitv does 
not in any wag clash with the academic freedom of the C m t r d  
Univerdties. Further. Audit Rewrts bf the ~ t n t r a l  Unive-itits 
am placed in the Library of Parliament and as such are already 
avallab16 tu we Members of Parlia~rmd. The Rrb& Aeromts Com- 
mittee has been laying emphasis on the presentation to Parliament 
of the Audit Reports of the Central Univer~ities from the vear 1952- 
53 onwards. The Committee therefore, would like to reiterate their 
observations contained in para 2.7 of their S2nd Rern,rt (196S-66) 
and sr4f0sst tha  the AudCt Reports of the Central Universities should 
be prasented to Parliarneat in future. 



1.138. I t  was also deposed before the Committee by the witness 
that it was deddad LO wait for the Report of tbc! Education Comtnia- 
A n  before taking a Rrul decision in this matter. He furthor added 
that the report of the Education Commission bad been received 
and was undar eonsideradon of the C'bvenunent, and that he would 
place the whole matter before the Education Minister for a final 
decision. The Committee qrggest that if necessary, the matter may 
even be placed before the Cabinet. In this connection the Committee 
would like to draw the attention of the Ministry of Educatian io parn 
252 nf their 52nd Report (1963-66) wherein the Committee have ob- 
served that if there i s  any difficulty in implementing the mcommen- 
dation reitcrated by the Committee. the matter should be submitted 
to the Cabinet and its decision communicated to the Committec. 

V k w a  Bharti Uniuersity: 

1.139. The Committee desired to be furnished with a statement 
giving the enrolment at the University level during 1962-63 to 
1964-65, the number of students in each class each year and the per 
capita annual expenditurc. Note furnished by the Ministry is at 
Appendix VI. 
1 - 

1.140. The Committee pointed out the high per capita cost in 
the Viswa Bharati University as compared with the cost in other 
Universities in India and asked what steps were being taken in 
the matter. The Secretary (Ed.) stated that efforts were being 
made to increase the enrolment in the University, because unless 
that was done, the per capita expenditure would not come down. 
The Addl. Secretary added that low enrolment plus the fact that 
it was a residential University were responsible for the high pet 
capita expenditure. 

1.141. The Committee observe frum the note furnished by the 
Ministry that there has been no appreciable increase in enrolment in 
most of the courses offered by the University and in some coursos 
there has actually been a decline. The per capita expenditurc has, 
however, shown a steep rise from ILY. 1961 in 1962-63 to Rs. 2367 in 
1964-65. The Committee desire that reasons for lthis state of affairs 
should be ascertained and suitable remedial measures adopted to  
arrest both decline in enrolment in some courses and rise in per 

expe!nditare. 



( a )  -M irappruprta t ton of fur&: 

1.142. University funds aggregating Rs. g0,W were misappro- 
priated during November, 1963 t o  July, 1964, as detailed below:- 

(1 )  Cheques issued in favour of the cashier for drawal of 
temporary advances in November, 1963 and January, 1964 
encashed from the Bank, but not accounted for in the 
cash book or other re!ated records (four cases)-Rs. 30,000. 

(ti) Short ~ccountal of temporary advanca outstanding 
against thc cashier, (Aga~nst the actual outstanding 
amount of I i s  25.000 outstatvllny agalnsi tnc cashier up to 
the end of 1963-64 only a sum of Rs. 5,000 was carried 
over as openmg deb11 bniancc In the lmprest rcg~ster for 
19b4-65) - I ~ s  20,000 

Both the above caws were reported to the Police jn 

March, 1965. 

(111) Cash rccelyts (rcalised on 23rd July, 1964) shown in the 
cashier's receipt and bank remittances register as de- 
pos~tcd into the bank but  not actually su depos~ted- 
Rs. 10,000. 

The police, to whom the case was reported in August, 1964, have 
initiated legal act~on. 

Departmental proceedings to fix responsibility had not been con- 
sidered feasible by the Univers~ty till the cases were decided by 
the Court. . -  G q  . S ! 

1.143. The Committee enquired whether the Vice-chancellor had 
taken any action after the misappropriation of Rs. 60,000 was dis- 
covertd. The Treasurer of the Banaras Hindu University stated 
that the persons who were thought to be responsiblt were suspen- 
ded and the matter was reported to the police. He'added that a 
case had been registered against those persons and it was continuing 
in a court of law. 

1.144. In reply to a question, he informed the Committee that 
the misappropriation came to the notice of the University autho- 
rities at the end of July, 1964 in the course of a check conducted 
by the University itself. He added that a t  their request the A.G. 
deputed a special audit party to enquire into the case and it sub- 
mitted a report in February, 1965. 



1.145. Asked what remedial measures had been taken to prevent 
the recurrence of such cases. the witness stated that they were now 
making payments by cheques of all amounts above Rs. 250. Thev 
had also taken steps to ensure the safety of the money at every 
stage of transaction including from the c a ~ h i e r ' ~  counter to the 
bank. Fidelity blanket insurance had been introduced for all 
persons likely to handle cash 

1.146. The Committee would l k e  to be informed of the outcome of 
the cast regislered in the Court against the persons suspected to be 
guilty of mis-appropriation. .They hope that consequent to the re- 
medial measures staled to have been taken by the authorities, such 
cases would not recur in future. 

(b) -irregular ternrination of the ser,vices of professors. 

1.147. On the recommendations of a Reviewing Committee, 
which was constituted in July, 1957 to  examine the cases of teachers 
whose continuance in service was considered to bc detrimental to 
the interest of the University, the Executive Council terminated the 
services of 10 prvfcs;ors w t h  effect from I June, 1960. The pro- 
fessors filed appeals in the High Cour t /S~preme Court against the 
orders of termination stating, inter-alia, that reasonable opportuni- 
ties for being heard in person, cross examination, ctc., had not been 
given to them, as provided in the rules, bc'fore the Executive Coun- 
cil passed orders of termination of their services. The cases were 
decided against the University, as a result of which 5 professors 
had to be reinstated in service during the period June, 1960 to 
December, 1963. The irregular decisions of the Executive Council 
thus resulted in an expenditure of Rs. 2.62 lakhs on account of sala- 
ries and allowances, court expenses, etc. 

1.148. The Committee enquired what was the legal advice in the 
matter and why were the provisions in the rules not adhered to 
in these cases. The Secretary (Ed.) stated that the action taken 
by the Executive Council was born fide and under legal advice of 
the Solicitor General. The Executive Council used its authority 
under the Act but was over-ruled by the Supreme Court. 

1.149. Asked why reasonable opportunity was not given to the 
persons whose services were to be terminated, the witness stated 
that the Executive Council committed an error in this respect. The 
Treasurer of B.H.U. explaining further stated that the persons con- 
cerned were given an opportunity to defend themselves before the 
Reviewing Committee as well as before the Executive Council. 



After the Council heard them and took a decision, they went to 
the Court and in appeal to the Supreme Cour,. In the meantime, 
the Council, by the 15th May, 1960, decided under an o&nance to 
give 4 months' notice to aAl these persons terminating their services. 
Against that also, they went in writ petition to the Supreme Court. 
The Supreme Court ruled that the University could not take simul- 
taneous action under two dflerent clauses and therefore the action 
under the vrdlnance was held ultra vtres. He added that the latest 
position was that two persons had been sent back to the University 
according to the Supreme Court ruling one had retired and the 
(~ther case was still pending. 

1.190. The Committee regret to note thai the failure on the part 
of the Exucutive Council to observe Lhe rules and the irregular doci- 
sions taken by them in these cases resutled in an infructuous expcn- 
diturc of Rs. 2.62 lakhrr. They desire that action in such cases should 
be initiated strictly according to the le t~er  and spirit of rulm and 
after weighing all tbe pros and cons of the situation. They further 
hope thar such costly mistakes shall be avoided in future. 

(c) (i)-Loss of revenue: 

1.151. The probate of the will of a donor in respect of his pro- 
perties at Lucknow executed in November, 1913 in favour of the 
University was obtained by it in May, 1922 as the sole executor. 
As it was inconvenient to maintain the properties at Lucknow on 
which the yield was poor, the University declded in 1941 to dispose 
of. Only one offer of Rs. 47,000 was received and accepted by the 
University in September, 1945, but due to some technical difffcul- 
ties, the sale deed could not be finalised and the matter was re- 
ported to be subjudice till December, 1965. 

1.152. Since 1946, a part of the building at  Lucknow carrying a 
rent of Rs. 42 per mensem had been in occupation of the person to 
whom the University had agreed to sell the property. No rent had, 
however, been realised from him. The arrears of rent due from 
him upto December, 1965 worked out to about Rs. 9,500. 

1.153. Explaining the present position regarding the recovery of 
rent of the property, the Treasurer of B.H.U. stated that the Uni- 
versity had decided to sell away the property. It had applied 
under Section 92 of the Trusts Act for permission of the C o u t  to 
do so, since the property was received as a gift from the donor 
through a will. This application was pending and in view of that 
the legal advisers were of the view that if the University filed a suit 
against them at the present moment, the application under Sec. 92 
might be jeopardised. 



1.154. The Committee desire that proper legal opinion should be 
taken in the matter and then it should be dealt with accordingly. 

(d) - P ~ b l k c r t h :  

1.155. Out of about Rs. 1 lakh worth of books and other Uni- 
versity publications in stock on 12 November, 1960, books worth 
only Rs. 4.000 (approximately) could be sold up to February, 1965. 
Books worth Rs. 35,000 are reported to have been damaged during 
the earlier period. No physical verification of these books had 
also been carried out till January, 1966. 

1.156. Explaining the position in regard to the books and pub- 
lications in stock with the University, the Treasurer of B.H.U. 
stated that these books which were mostly in Sanskrit and Hindi 
were published during the last 40 years. When the audit check 
took place in 1958, a suggestion was made by them that since these 
books could not be sold for all these years, they might be sold off 
as waste paper. The Executive Council had approved of this sug- 
gestion. But subsequently, i t  was found that many of these books 
were of permanent value because of the nature of the subject. 
Efforts were made for their sale and some of the books had been 
selling. Ultimately, if it was found that the remaining books, 
which were in loose form, had to be sold by auction as waste 
paper, they would be sold by weight and not by the number. 

1.157. The Committee desired to be furnished with a copy of the 
Audit Report (1958) of B.H.U. in which Audit was reported to have 
suggested that the stock of accumulated books be sold as waste 
paper. The note furnished by the Ministry is at  Appendix VII. 

1.158. The Committee fail to understand why stocks of bookq and 
other publication; were allowed to be built up over a period of 40 
years, when the sales were not at all encouraging. They also regret 
to note that no physical verification has ever been done in order to 
assess the correct position in regard to the balance in stock. From 
the note furnished, the Committee find no basis for the statement 
made in evidence by the witness that most of the books were recom- 
mended to be sold as waste paper by Audit. The Committee ~ g r e t  
that this incorrect information was given by the witness to the Com- 
mittee. They desire that the witnesses appearing before them on be- 
half of the university should be sure of the facts before deposing 
before them. They would also like to be informed of the present 
position in regard to the disposal of the stock. 



(B) Altgorh Mwlam Unsvernty 

(b) -Nova-utiluatian of burlding: 

1.159. A sum of Rs. 1 99 lakhs w u  sanctioned by the Uruverslty 
Grants Cornrnlsuon In October, 1937 for extension of the Che- 
mistry Laboratory bulldlng. The construct~on work was s t a t ed  
m August, 1961 and accordmg to the agreement with the contractor, 
~t was reyulred to be completed by February, 1962. In March, 
I W ,  when the corurtruct~on was st111 In progress, certain slructurd 
defects wcre noticed, but they were not removed; consequently the 
bulld~ng, on wh~ch an expencillure of Rs. 1.17 lakhs was lncurred 
upto July, 1963, had not been taken over from the contractor and 
used till December, 1965. A declslon taken by the Un~verslty 
Grants Comm~sslon In June, 1964 to have the building techmcally 
examined by the Chwf Technical Examiner of the Government of 
India had not been implemented t ~ l l  December, 1965. 

1.160. Explaining the posit~on, the Treasurer of Aligarh Muslim 
Univers~ty stated that the budding was completed in March, 1962 
and certain cracks became visible in the roof of the buildmg. The 
architect contended that there were no defects. Ultimately on a 
reference to the U.G.C. it was decided that the case would be exa- 
mined by the Chief Technical Examiner of the Government of 
Ind~a ,  but he did not agree to take up this work. The matter was 
agam referred to the Ministry of Works and Housing. In October, 
1964, the Chief Technical Examiner agreed to take up the work 
and in April, 1965 intimated what arrangements were to be made 
for carrying out the tests. f i r  these tests some instruments like 
defiectometers were to be obtained from Roorkee Institute. Now 
deflectometers had been obtained and the Chief Technical Examiner 
had been informed and his reply was awaited. 

1.161. The Committee would like to be informed whether the 
Chief Technical Examiner has completed the examination of the 
building and submitted his report and if so, what action has been 
taken thereon. They would also like to be informed of the date from 
which the building is put to proper use. 

(c) -Improper utilisation of grants: 

1.62. In March, 1958, the Ministry of Health sanctioned an ad hoc 
grant of Rs. 40,000 for purchase of equipment for the Institute of 
Ophthalmology. A sum of Rs. 14,380 was, however, utilised for meet- 
ing certain outstanding liabilities incurred during 1957-58 and 
Rs. 3,121 on purchase of jute-mattings, cupboards, etc. Ex-post- 



facto sanction of the Ministry to the utilisat~on of the grant in this 
manner was awaited till December, 1965. 

1.163. The Committee enquired why the grant was not applied 
to the purchase of equipment for which it was intended and why 
a part of the grant was utilised for other purposes. The witness 
stated that there was a deficit in the budget of the Institute of Op- 
thalmology to the extent of Hs. 73,000. A reference was made to 
the Ministry of Health for a grant of that amount. But only 
Rs. 40,000 were given and the object of the grant was to get equip- 
ment. An expenditure of Rs. 14,000 had already been incurred on 
the purchase of equipment, as such, this was charged against that 
grant. On receipt of audit observation that this expenditure re- 
lated to an earlier period, ex-post-facto sanct~on of the Ministry of 
Health was asked for in A.pri1, 1964. 'Utilisation certificate' had 
been sent and the Ministry had been requested to give ex-post-facto 
sanction. It was hoped that the Ministry would regularise it 
because it wanted only the unspent amount to be refunded, which 
had already been done. 

1.164. The Committee would like to be informed whether the ex- 
post-facto sanction has since been received from the Ministry and 
the expenditure regularised. Theg hope that such cases would be 
avoided in future. 

(d)-irregular expenditure: 

1.165. A few instances where expenditure was incurred by the 
University without approval of the Ministry/Commission are given 
below: 

Nature of irregularity Amwnt 
involved 

(In lakhs 
of rupees) 

(i) Filling up of posts carrying 2.89 Such posts were not to bc 
initial salary of Rs. joo and created without prior concur- 
above or appointment of new rence of Government of 
establishment involving a India. 
total expenditure exceedkg 
Rs. 30,000 per annum upto 
March, 1956. 



Nature of iricgulrity Amount 
involvcd 

(In l akh~  
of rupees! 

(ii) Tranafcr of grant given by 0.60 'I'ne trandm was made in 
ihe Cnivcraity Cirrsnrs Com- xg60 au the University want- 
mission for purchw of l i d  cd to utilisc rr portion of the 
(for the Non-raidmt Stu- land acquired carl~cr for its 
dents' Gmtrc) to thz .\lcdi- Medical Collegc for cons- 
cel Collcge Fund. truction of rhc Non-mident 

S tudcnts' Cent re. Alr hou gh 
In Sept., 1963, the Ccnnmis- 
sion had tumrd down the 
University's request fbr this 
odjusnent the amount has 
neither bem refunded to the 
Commission nor transfcrrcd 
back from ~h.: .\lcdial Col- 
lege Fund to thc gcncral 
fund$. 

(iii) Pdrcharc of horscs for Ihr o. I I S'inctron of the University 
Hidlng Club during 1963- Grants Comn~issicm WAS not, 
64. obtninc d. 

. - -- --- -- - - - -  
1.166. Regarding Alling up of the posts carrying initial salary of 

Rs. 500 and above or appointment of a new establishment involving 
total expenditure exceeding Rs. 30,000 per annum, the witness 
stated that there was n recommendation of the first Reviewing Com- 
mittee (appointed by the Government of India in 1950-51 to sug- 
gest block grants to be given to the Central Universities) that prior 
approval of the Government of India should be obtained in such 
cases. He promised to send a detailed note after consulting the 
old records on the circumstances in which necessary sanction of 
the Government of India could not be obtained for sanctioning 
these posts mentioned in the audit para. 

1.167. The note is awaited. 

1.168. The Committee enquired how the expenditure on the 
purchase of horses was incurred without the permission of the 
Ministry and the UGC. The witness stated that a provision of 
Rs. 10,800 was made in the regular budget for this item and it was 
approved by the Finance Committee and the Eexecutive Council. 
But he agreed that this being a new item of expenditure, the per- 
mission of the Ministry of Education should have been obtained. 



1.169. The witness informed the Committee that the horses were 
eight in number and were purchased in March, 1963 and March, 
1964 from Mussoorie and Meerut. Asked whether the expenditure 
had since been regularised, the witness stated that the matter was 
under consideration. 

1.170. The Committee desired to be furnished with a note giving 
the details of the purchase of horses for the Riding Club i.e., from 
where thev were purchased, what were the prices paid, how the 
selection Gas made etc. The note furnished by the Ministry is at 
Appendix VIII. 

1.171. The Committee arc surprised to learn that posts carrying 
initial salary of Rs. 500 and above were created, or new establiqh- 
ment incurring a total expenditure exceeding Rs. 30,000 per rnnum 
was appointed by  the Aligarh Muslim Zlniversity without the prior 
concurrence of the Covornnrent of India and an expenditure of Us. 
2.89 lakhs was incurrcd by the Aligarh Muslim University without 
adequate sanction. They strongly deprecate such action srrd hope 
that such things would not rcrur. They also dosire that ex-post- 
facto sanction of the competent Au.hority vlz. Government of India 
should be taken to regularise thiq expenditure, if not already done. 
The Committee also hope that ex-post-facto sanction of Government 
of India/U.G.C. would also be taken to regularise expenditure on the 
purchase of horses. if not already done. 

(e) -Untvmsity publications: 

1.172. In May, 1958, the University made special arrangements 
for storage and sale of its publications. Out of 47,061 books put 
up for sale and free distribution, only 7,438 books worth Rs. 43,694 
could be sold or issued as complimentary copies upto December, 
1964 leaving a balance of 39,623 books worth Rs. 2.44 lakhs. 

1.173. The Committee enquired what were the reasons for the 
poor sale of books and what steps were proposed to be taken to 
boost it up. The witness stated that the sale of these publications, 
which were mostly research publications was limited. In 1958, 
the work was centralised with the Director of Publications. Shce  
then agents had been appointed in different cities for their sale. 
As a result, during 1965, as many as 2,991 volumes were sold as 
against a total of 7,349 during the preceding six years. The witness 
informed the Committee that the books were in different langua- 
ges-Hindi, Urdu, English, Arabic etc. 



1.174. The Committee desired to be furnished with a note stating 
(a) what wiur meant by free distribution; (b) which were the insti- 
totlons to which th- books had been distributed free; (c) what 
were the criteria for distributing books free of cost; (d) the total 
cost of the 7,438 books and (e) the cost of the books which were 
distributed free. Note furnished by the Ministrv is at Appendix 
TX. 

1.175. The Committee denire that vigorous efforts should be made 
to boost the sale of books and publications. Any tendency to a m -  
mulate books etc. for which there is no reasonable damand must be 
curbed. 

1.176. The Committee enquired whether the Government order 
issued by the  Home Ministrv that Scheduled Caste and Scheduled 
Tribes students should he given 16 per cent reservation in techni- 
cal, medical, enginrering and research faculties and that 5 per cent 
grace marks should he given to them, was being followed in the 
Alfgarh Muslim University. The Additional Secretary, Ministry of 
Education stated that there was no specific reservation for Schedu- 
led Castes and Schcdulcd Tribcs in the matter of admissions to the 
University but when they did applv. a special consideration was 
given to them. Ht. added t h a t  the Government order of the Home 
Ministry could not be applied as a direction to the Universities; it 
applied to educational institutions managed by Government The 
witness promised to take u p  the matter with the Executive Council 

1.177. The Committee desired to be furnished with a statement 
showing how many Scheduled Caste and Scheduled Tribe students 
had been admitted during the last 5 years in the different faculties 
of the Aligarh Muslim University. Note furnished by the Ministn 
is  at Appendix X. From the figures furnished, the Committee find 
the number of admissions of Scheduled Castes/ScheduIed Tribes stu- 
dents is small. They sugest that efforts he made to increase the num- 
ber, in all the Central Universities 



MINISTRY OF FOOD. AGRICULTURE, COMMUNITY DEVE- 
LOPMENT & COOPERATION 

Mk-app-roptlotion due to improper maintenunce of cash hook- 
para 47, pages 54-55, 

2. A special audit of thc accounts of the Department of Animal 
Husbandry, Delhi, which was conducted in November /December, 
1964 as a result of detection of shortage of cash amounting to 
Rs. 1,982, disclosed misappropriation of Government mclney aggre- 
gating Rs. 86,559 during the period June, 1962 to September, 1964. 
The details of the amount mis-appropriated are given below:- 

Eirn~unt shown in the cash hook as depositcd into 
the treaslry, hut IIO! a a ~ a l l y  deposited f r \m  
Scptemher. 1963 to Cept .. 1064 

Payments r~cordcd twice in the cash hookon diticrcnt 
d~tes  w i t h  the same particulars 

:jrnounts charzed off  f r c n  the cash honk hy cluutlnp 
fictitious vouch1 rq or without giving refcrcnce 
to any vouchers . . . 

Amounts shown as paid in thc cash hook in excosh 
of the actual pavments . 

Difference in the total of payments on 7 September. 
1964 . 

2.1. The following irregularities were also noticed:- 

(i) Payees' acknowledgements were not available in 50 cases 
for payments amounting to Rs. 24,793 made from April, 
1963 to September, 1964. 



(ii) In 13 cases, Rs. 16,961 drawn from the treasury on different 
dates were not recorded in the cash book immediate- 
ly on receipt, as required under the Central Treasury 
Rules but after intervals of 7 to 13 days. In 7 cases, the 
amounts received on 25 March, 1964 were noted in the 
cash book a day earlier i.e., on 24 March, 1964. 

( i i i )  Undisbursed pay and allowances of staff, contingent 
charges etc., amounting to Rs. 26,781 as on 30 September, 
1964 (Rs. 5,191 drawn during 1962-63) were not refunded 
into the treasury, as required under the rules. No details 
of the amounts lying undisbursed were worked out and 
noted in the prescribed register. 

The Delhi Administration intimated to Audit in November, 
1965 that payees' acknowledgements to the extent of 
Rs. 13,055 were available hut the amounts were not charg- 
ed in the cash book as having been paid. 

( iv )  Miscellaneous receipts on account of fisheries licence fee!: 
etc, realised during 1962-63 were either not deposited into 
the treasury irnmcdiatel y after receipt or, whcm deposited. 
the amounts rcrcivcd were not credited in full. 

(v) Prior to July, 1964, physical verification of the cash in 
hand was not conducted by the drawing and disbursing 
offtcer at the end of each month, as required under the 
Central Treasury Rules; the various entries made in the 
cash book were attested bv him without proper verifica- 
tion. 

(vi) No security deposit had been obtained from the cashier 
concerned. 

The cashier was suspended on 28 September, 1964 and after con- 
sulting the Vigilance Department the case was reported to the police 
for investigation on 3 September. 1965. 

The Delhi Administration intimated to Audit in November, 1965 
that an enquiry had been instituted to determine whether the em- 
bezzlement was attributable to lacunae in procedure or to individual 
neglect and also to Ax responsibility at  various levels. 

2.2. The Committee desired to know whether the police investi- 
gation had been completed in this case. The Chief Secretary, Delhi 
Administration, stated that the police investigation had been com- 
pleted and charge sheet had been sent to court against the cashier 
of the Animal Husbandry Deptt. of Delhi Administration. Asked 



about delay of oae year, the witness stated that audit of the accounts 
of the Oepn af Animal Husbandry, Delhi was conducted on 22nd 
September, 1964. A deficiency of Fts. 1,962 was discovered and the 
same day (22nd September, 1964) a fire broke out in that office. The 
witness himself requested for a special audit by A.G.C.R. and asked 
poke to apprehend the culprit. Palice were unable to do so. The 
Special audit started on 11th November, 1964, was completed on 27th 
December, 1964 and audit report was received on 23rd February, 
1965. Thereafter the missing credits were being verified with the 

'Treasury till 2nd June, 1965. Verification with the banks was com- 
pleted on 2nd August, 1965, and in this wag, the intervening period of 
a year was covered. 
A 

2.3. On being asked whether this case was reported to the Vigi- 
lance Commission, the witness stated that four persons (the Head 
of the Oflice-the Dy. Director of Animal Husbandry, two Drawing 
& Disbursing officers and the cashier) were involved in this embe- 
zzlement. Originally when the report was lodged with the police, 
the names of cashier and the other two Drawing and Disbursing 
ofifcers were mentioned. They were waiting for the outcome of the 
police investigation and therefore, the case regarding the Drawing 
and Disbursing officers was not referred to the Central Vigilance 
Commission in the first instace in accordance with the Ministry of 
Home Mairs circular dated 4th September, 1964. The case of the 
head of office was, however, referred to the Central Vigilance Com- 
mission on the ground of lack of general supervision over Drawing 
and Disbursing officers on 8th October, 1965 and he had been cem 
sured. 

2.4. On being asked what was the point in reporting to the Central 
Vigilance Commission after the police report, the witness stated 
that the reference to the Central Vigilance Commission was res- 
tricted to the Head of the Oface viz., Deputy Director, Animal Ifus- 
bandry who was not cited as an accused person in the report lodged 
by them with the police. 

2.5. In reply to a question, the witness stated that the Head of 
the OfHce had been censured in this case as his involvement was not 
direct at all. I t  was only carelessness on his part. There was no 
other responsibility upon him under the rules. The decision to cen- 
sure him was taken by the Administration in consultation with the 
Central Vigilance Commission. The case of the Drawing & Disbur- 
sing oficers, had also been now re'rerred to the Central Vigilance 
CommSssian. 

1788 W I I W  



28. Thr Commlttes enquired whctber pay security wa, taken 
tram the carhlar. The witness stated that there was on omission on 
the port at the OfIlee and no security was takm from the Cashier 

2.7. The Curnmtttce askcd when the lvecurity waa not taken ao 
per rule# whether any Qctlon was taken against the Head of the 
W t t .  who failed In his duty. The Chief Sectctary, %lhi Adminib- 
tratian, stated thnt thc iailurc was not on the part of the Head of 
the Department. Thm fa~lurt. or lepsc was entirely that of the 
Drawing & Disbursing Offlccr. Hc assured the Committee that the 
Drawing & Disbursing OfFiccr would be proccedcd against on this 
lssue also. 

2.8. In rcply to annthcr question, the wtness stated that a see'u- 
rity of Rs. 1,000 hw been taken from the new cashtet The cashier 
involved in this caw joined the Dcptt as L.D.C in 19W and was 
posted aa cashier from 6th January, 1962. 

2.9. The Committee r-ntluircd whether any vcrificat~on of cash In 
hend was being done now Thc witness replied tn the affirmative 
Security deposit was rtlso taken from the cashier now. Asked r f  
there was any system of mternal audit in the Deptt.. the wtness rep- 
lied in thc negntivc 

2.10. As rtbgnrds steps taken to  prevent rccurrcnce o f  such cases, 
the offlccr on Special Duty. Dclh~ .4dministration. s t ~ t e d  that he 
would ensure thnt d l  the cntrlcs were vcriticd by the officers. He 
would al-w issue instructions to carry out surprise inspections to 
check cash. 

2.11. Thc Comrn~ltcv dcs~rcd t o  know the d c t ~ i l s  of the reference 
made to the central vigilatwe Commissian in this case. The Secre- 
tary, Department of Agriculture, stated that they wcre not able to 
get the information whether this specific case of non-taking of m u -  
rity deposit by Hesd nf Offke was referred to the Central Vi@lance 
Commission and he promised to furnish a note stating the terms of 
reference to thc Ccntrnl V~gllnncp Commission The note has been 
received nnd is at Appcndix XI. 

2.12. In reply to cl question. thc witness promised to furnish a 
detailed note on para 47 stating the amount of cash handled by the 
cashkr and the amount of m u r i t y  that would be obtained from 
him. The nate has been rtveived and is at  Appendix XII. 

2.13. In the note furnished to the Committee in this connection 
the Deptt. of Agriculture have stated that according to the ins- 
truction~ of the Central Vigilance Commission complete Ales are sent 
to them. In this particular case also. the complete Ale was sent to  



tht Central V i @ k  Commission in October, 19(15, requesting them 
to advise on the cvurse of action w h i h  should be taken in this case 
The Iapse that security waq not obtained from the cashier fhds a 
mention in ihe notes recorded rn the file. (Relevant extracts at 
Appendix XI). From the notmgs in the file furnished to the Com- 
mittee it is observed that accordmg tu Special Audit Report, thc mis- 
appropriation of a large sum o f  Government money (Rs. 86,559 as 
mentioned In the Aud~ t  para) has been made possible owing to the 
complete failure of the Drawing & Disbursing ofllcer to exercise the . fundamental checks prescr~bcd In the rtrlrs w e r  the maintenarm 
of departmental cash btwk and that the subordinnte staff has taken 
advantage of the situat~nn and m~wpproprinted/niisused Covcrn- 
ment funds. The cashlcr of the Deptt of the Animal Husbandry. 
Delhi, is directlv respons~blc for cmbczzlinji the amount. Bestdm 
the Dy. Direct&. An~rnnl Husbandry 1s also indirectly responsible 
for this embezzlement for his failure to excrcisc proper supervisiorl 
as head of office over the working of the Drawing & Disbursing 
OflIcer It is specralty laid down in Hulc 142 of the C.T.R. that 
the delegation of powers of Drawing & Disburs~ng omcer subordi- 
nate to him does not rc4icve t h e  Head of thr Deptt in m y  wny, of 
his responsibil~ty for the aecurary of thc hill. or for thc disposal of 
money received in payment 

2.14. It i s  dm stated In the note that the crntwzzlt-mcnt of this 
huge amount has been made possible not on account of nny lacuna in 
the rules or instructions. It was the non-observance of a number 9 of coda1 formalities which contributed. to the n~issppropriation of 
such a large amount of C;overnment funds 

2.15 The Committee take a serious view of the smbczzlcmcnt of 
about R.s. 96,000 in the Department of ~ n i k a l  liusbnndry, Delhi 
which took place during June, 1962 to September, 1W, This omhtz- 
dement annc  primarily out of non-observance of the rule7 prescnb- 
ed in the Central Treasury Rules regarding the maintennncc of cash 
books by Drawing and Disbursing officers. The fact that this ernba- 
dement could not he detected for a period of about 2 years bhows 
cuelessness and negligence on the part of the Drawing and Disburs- 
ing omcer, and also on the supervisory officer. If the prescribed rules 
had been obymwd properly, this embezzlement would easily have 
been detected if not avoided. The Committee would like to know thc 
acaion taken against the Drawing and Disbursing officer in illis cnse 
for their negligence. They would also like to be apprised of the re- 
sults of prosecution launched against the cashier 

219 It is surprising that no security deposit was taken from thc 
emhim hrsp'tte of t h e  fact that such security is required to he taken 

1 



2.17. The Committee hd aheady csmmcnbd d v t r r d y  on the tul- 
utid~cto*y state of acrormt d the Delhi AdmiPttntion in para 258 
af t b d r  42ad Report (lSU!WU). This uw, of embtal .mtat  in tbe 
Dqmrtment of Animal Husbondry has &nilnnad their apprehension 
tbnt tba wuatirtaftory codition of arcsurts in tbe Delbi Adrninirrtra- 
th bd d m d y  assumed d o c u  proportions. Tbc Committee feel 
that b d 8 h  remedial measurn, are nccesrury in order to a d d  
recamace of wcb c a w .  

218. Tbe Conunittee me glad ta note that us a result of thtir m- 
comnrsadrtion in para 3.58 of their 42nd Rsport, the h l h i  Adminis- 
tration has appointed a senior onlccr from the offlce of Comptroller 
.ad Auditor General of India. The Committee hope thai with the 
help of tbir oCticer, the Dclbi Administration will be able to (a) 
assem the a.rreus/st.te of accounts in tbc different Departments, and 
(b) t&e suitable remedial rneaiures. 

2-19. The Committee also desire that learaing from the experience 
of this case the Delhi Administration would issue suitable instruc- 
tions to all the Drawing and Disbursing ofleers r e p d i n g  mainten- 
mce of c a d  books and taking of security from the cashiers. rJegli- 
gmce in observance of prascribed rulas regarding maintenance of cash 
Ut etc. by the D n w k  a d  Disbursinq dflcers should be viewed 
wrioarly. 
Pouttry Deuelopmnt Scheme, Delhi-para 49, pages 5657: 

. , 2.20. The Poultry Development Scheme, which is under the ad- ' 

ministratfve .control of the Development Commissioner. Delhi com- 
prises mainly n model poultry farm and a piggery farm in Delhi. 
The receipts and expenditure relating to the scheme during the three 
years ending March, 1965 are given below: - 

Sdc ofcggc . . 
Sde of Birds 

1 ~ 9 ~ ~ ~ 8 8  d expendi- 
ture over recrip . 



The excess of expmhture over the receipt has increased from 
Rs. 0-58 Lakh in 1- to Rs. 2-28 lakhs in 1964-65. 

(i) Sale of eggs: - - 
2.21. The foHowing table indicates the average cost of eggs b a d  

on the expenditure on feed alone and the average sale price fixed 
during the three years ending 1 W : -  

No. of Average Average sale price 
eggs sold ,cost per Per cRR 

?f clu Ing 
adminima- 

t ivc ex- 
penditure U'intcr Summer 

(In takhs) 

Paise Yaisc Paise 

Even though the farm came into existence in 1947-48 no proforma 
accounts showing profits and losses have been prepped so far. Ac- 
cording to the Ministry the preparation of proforma accounts does 
not seem to be necessary as the poultry farm is a developmental 
unit and not a commercial undertaking. 
'. C--  ..- 

2.22.' The Committee desired to know the reasons for the excess 
of expenditure over receipts of the Poultry Development scheme 
during 1964-65. The Chief Secretary, Delhi Administrati~n, stated 
that the increase in the e~pe~nditure was due to the increase in the 
pay and 'allowances to the extent of Rs. 40.000 and the increase in 
the cost of feed of the order of Rs. 1.92 lakhs. The increase in the 
cost of feed was due to two factors. Firstly, the price of the feed went 
up from Rs. 316 per metric ton in 1962-63 to Rs. 467 per metric ton 
in 1964.65. Secondly, the consumption also went up from 342 metric 
tons in 1962433 to 567 metric tons in 1964-65. 

2.28. In reply to a question, the witness stated that the average 
eale price per egg from the farm in winter season during l M 5  
was 20.8 paise against the market price of 30 paise and more. They 



wers t r y w  to stabsliof: the price at eggs in tbR market, tbougb they 
had not been able to do much s* far in this direction. 
* 

224. As regards losses mcurred by the farm, the SecmtPry, Deptt. 
of Agriculture. stated that one was the development side where thcy 
supplied material to the breeders and the other w u  commercial 
aids. The commercial b~de had not yet been developed. With regard 
to development asp& they were supplying cock  hens cbeop 
at subliidrwd rates to the ~ x o p l e  who were selling the eggs in the 
commercktrl market at cornmerc~al rates They were also supplying 
 bird^ 10 the poplf' 

2.25. The Chrnmittec enqulrcd n h ~ t  the arrangements made to 
scll eggs, birds. etc. p r o d u d  at the poultry farm and steps taken to 
ensiure that birds ctc. sold s t  cheaper rates were sold only to bow- 
fide breeders. The witness stated that they were maintaming three- 
sub-centres which were under thls poi11:ry farm, In Najafgarh, Alipur 
and Bawana. These three Centres had some birds and for adminis- 
trative purposes birds were suppl~ed from the poultry farm. The 
farmers, thcl prospectlvta buy~rs ,  visited these Centres and they were 
tald evcrythmg about thcm The Block Development OfBcer and 
Extension OfBcer supplied the birds to the farms after getting them 
from thc poultry farm. About the sale of eggs the witness stated 

'that thc biggest clientele was the Army (Miters llvlng round about 
Cantonment. 

2.26. The Comm~ttee enqulrcd how in the absence of regular pro- 
forma accounts, did the Development Commissioner watch that the 
cost of maintenance af the birds ctc. was not unduly heavy and 
thot the total I n s  mcurred from year to year was warranted to 
achieve the objects in view. The witness stated that now they were ' 

going to maintain proforma accounts The Chief Commissioner had 
sanctioned the necessary staff for this work. 

2.27. In a note, the Deptt. of Agriculture has stated that the 
financial position of the poultry farm yearwise upto 1860-61 is not 
available. 

2.28. The Comnlittec are surprised to note that the Deprrrt-t of 
Agriculture is unable to give the Anancial position of the poultry 
farm prior to 1980-61. From the table furnished by the Department 
of Agriculture giving the rsceipts and expenditure in respect Of the 
poultry farm and the development scheme from the gear 1990-61 to 
1965-66 the Committee note with regret that the scheme has beaa 
incurring loss year after year. In evidence, it was stated that the 
commercial side of the Poultry Fann had nY ye4 beem M q m d .  



Tbs CormraStbe desire that early steps h a d d  be tabn te run the ram- 
mercial side of b e  poultry fum on commercial I h e s  or on badnsss 
principles so &at lams are minimisad and hat eventtmlly the 
scheme runs mt leasf m a no-lass-no-profit basis. 

DeEoy in constmctioh of cold storage. sub-para (ii), page 57. 

2.29. The contract for the supply and installation of a refrigera: 
tion plant was awarded 111 Cktobcr/Novcmber, 1958 for Rs. 48,900 to 
e local Arm who had agreed td instal i t  by March, 1960. The Plant 
was, however, installed by the firm only in November, 1963. No 
damages were recovered from the Rrm for the delay in the installa- 
tion of the plant. 

In February, 1964. -the insulated ceihni of the plant (costing 
about Rs. 3,000) ca'llepsk o w n g  to an attack by white ants. 
C-r 

As regards delay in tho lnstullation of the refrigeration plant by 
more than 36 years, rhc Chlef Secretary, Delhi Administration, 
stated that the firm, the L)GS&D and the Delhi Administration were 
responsible for i t .  But so iar as the ceiling of the building was eon- 
ccrncd, the respons~billty had t o  be owned by the Delhi 'Adminis- 
tration. 
w. 

2.30. Thc Committee enqumd whether compensation had been 
claimed for delayed construction. The Chief Secretary, Delhi Ad- 
ministration, stntcd t h a t  in the last meeting the representative of the 
DGS&D told them that the Law Ministry had advised them not to 
proceed against the firm. The Addl. Secretary had desired this case 
to be referred back to Law Ministry for a second opinion for the gross 
delay at certam stages for which the firm could be'held responsible. 

2.31. The Committe~. regret that the refrigerahn plant which was 
to be installed in March, 1'360 was install& by the firm only in Nov- 
ember, 1963. They are sorry to observe tha: no damagua could be 
recovered from the firm for tho dday of more than 34 years in instal- 
ling the plant. 

2.32. They desire that as advised by the Additional Secretary, this 
case msy be referred again to the Ministry of Law for their opbion 
to recover damages from the firm for fdlure to discharge its contrac- 
tual obligafions. 
* 

2.33. In reply t o  a question, the witness stated that when the 
contract was placed with the DGS&D, wood work and masonry were 
excluded from their responsibility. To support the plant, wood wan 
to be placed under it. The Poultry Development Oflcer on his own 



putcbnwMi tbe wood for support from the market and placed it under 
the plant. Th& wood turned out to be of rottan quality due to which 
the U g  fell down. However, tbe plant was not damaged The 
witness added that they proposed to take deprrtmcntd action against 
the Poultry Development OtlScer because he should not bave pur- 
c h d  the wood himself but should have got it through the CPWL). 

2%. The Committee enquired whether the wood at the time of 
purchare itself was rotten or white pnts attacked it after construc- 
tion. The witness stated that rt was'a matter for mve$tigation. Hc 
added that when the Inspecting OPBcers of the DGS&D came to see 
whether the plant had been properly mstalled, this wood work w q  
there a d  they had a look at  rt. Those inspecting Ofhers did not 
td l  them anythmg about the ~nferior quality af wood. 

2.53. In reply to a question, the witness stated that the matter 
was being referred to the Central Vigllancc Comrn~ss~on and they 
would frame charges against this ofker. In reply to another ques- 
tion, the witness stated that the plant was commissioned on the 41i1 
June, 1966 and the extra expenditure u~curred on wood was Rs. 4,000. 
(the price of wood bemg Hs. 1,800). - 

2.36. The Committee desired that a note rmght be furrushed stat- 
ing whether the insulated c e h g  of the refrigerotron plant collapsed 
due to an attack by white ants. The note has been rece~ved. 

.I 

2.37. In the note, it IS menboned that an indent for the construc- 
tion of cold-storage was placed by the Poultry Development M c e r  
of Delh Administration on D.G.S. & D. on 5th November, 1967. The 
plant of the cold storage was handed over to the Administration in 
November, 1963. The Refrigeration Plant was commissioned in 
March, 1964 when the ceiling of thc cold storage r b m  collapsed. 
The Delhi Administration took up lmrnediately the question of its 
replacement with the flrm with a copy of the letter to D G S D .  The 
Arm disputed its liability for defect~ve ceiling. Therefore, a meeting 
of the officers of the DGSD,  the representatives of the firm and the 
representative of the Animal Husbandry Deptt. of the Delhi Adrm- 
nistration was held on 16th June 1964, when it came to light that 
the ceiling of the cold storage coUapsed due to an attack of white 
ant& 

2.38. The Committea regret that the Delhi Administration took 
more than 2  yew^ to.repah the d i n g  of the cold storage room. 
Thb d.clnw#l on iba part of Ddhi Adnr;nLPtrrtion delayed the coma 
mirsloobg of. the refrigeration plaat. They would. lile to know the 
mamas tor not taking prompt action in getting tbe ceiling rseoastrrtrt- 



ed man aftm its ceUlpsa when the upaHUturc .a repair was only 
4 Tbe net -It d d l  this b u  bema that tbe cdd s t o n q a ~  , 
Pknt, iademt for which was placed on 5th November, 1957, was com- 
ndsdODQd f h d y  ua 4th Juac, 1966 i.e, after a period of over eight 
ysua Tbk showed tbat the work, which should not nonnrlly have 
taken mom than 8 ~ear 'or  so todr almost a decade. 

2.39. The Committee are also not happy to find that tho mlb i  Ad- 
miaistntion has failed to take the propoead dapurlmental action 
mgainst t b  Poultry Dcvelopmcnt Om-r ti11 now. They may be ap- 
prised of the final action t a k a  in the matter. 

Purchase of pipe-para 30, p g u  58. 

2.40. The Exploratory Tubewells Organisation made the follow- 
ing purchases of pipes of 81" outer diameter, totalling 1,21,500 rft. 
valued at Rs. 12-40 lakhs during the period from December, 1963 to 
December, 1964: - a 

0 .- ----- 
0 

hlonth of ordcr Quantity Value (in 
in rft. lakhs of 

(tonnes) r upecs) 

Dccembcr, 1963 . . ~0,'0oo 5 '24 
(446) 

March, iyCij . 32,000 3 ' 2 5  
(286) 

Decembet, 1964 . 39,500 4 . 0 0  
(352) 

Of these purchases, only 24,600 rft. were utilised till the end of 
November, 1965; the remaining 96,900 rft. were still lying unutilised 
in stock. The purchases were thus in excess of requirements. 

2.41. Demurrage charges amounting to Rs.. 52,500 were also incur- 
red on a quantity of 11,000 rft. consigned to'the Central Stores, 
Bhusawal, due to delay in unloading the wagons, reirulting from 
the late supply of a steam crane by the Railways though it is stated 
to have been applied for well in advance by the Executive Engineer 
concerned. A claim for the refund of the amount made by the 
Organisation in Msy, 1964 was rejected by Railways on the s o u n d  
that a 15 ton . e  hand-crane .had actually been allotted by them on 3 
Fkbruary, 1984, which was not accepted by the Executive Engineer. 



511 - 
242. Th, Conualtbs dwrd to kaow tbs for thc actual 

r q u l n m s n t r  of pipes falling much rhort of the anticipated quire- 
mtnt. The Secretary, Depwlmcnt of Agridtuc, stated that tbe 
estimate at requlrementr was made on the bPsirr of the works to be 
undertaken In Gujarat, Blhar and Rajasthan. T h q  had to divert 
thne  pipes to other works as Gujarat Govt. i n w e d  that d i f lmnt  
type of pipes should be used When asked whether before purchas- 
ing ptpst, Gujaret Government was consulted about the type of pipes 
they would be requiring, the witness stated that they were not 
txmdtcd. 

2.43. As regards u t r l ~ s a t ~ ~ n  of pipes Jn Blhar, the wrtness stated 
that there the progrpss was slow because they expected a certain 
pace of work but State Govt. had not selected the sites quickly nor 
supplied the quantity of gravel as required under the contract. 

2.44. In Rejasthan, the Government msisted that the work 
should be taken up in a numbvr of areas and a large number of 
lrhallow wells had to br taken up. Thls delayed the 
work, and 9s a result, there was delay in thc! utilisallon 
of pipes. By the end gf March. 1&, they could use In Rajasthap 
only about 36,000 rft. as against e total rryuircment of *1,12,50 rfl. 
ollseured originally. 

2.45. The witnew added that out of 1,21,500 rft. of pipes ordered 
under the scheme they had utilised about 1,12,000 rft. upto 31St 
March, 1966 and only about, 9.000 rft. was in hand. 

2.48. In reply to a question, the wltness stntcd that for Bihar, the 
original estimate was 28.500 rft. and they had utilised 24,388 rft. till 
31st March, 1966. In Gujarat 31,000 rft. had been utilised. -- 

2.47. In reply to another question, the witness stated that the 
entire order was placed on the Rourkela Steel Plant and pipes were 
purchased fmm the Hindustan Steel Ltd. The prices of pipes were 
fimd by negotiation. 

2.48. On being asked In whlch area In Rajasthan a large number 
d rube-wells had been sunk, the witness stated that tube-wells had 
k e n  sunk in Barmer, Jnlore and Jodhpur. These places were seldrt- 
ed on the bss3s of drought affected areas. The Committee enquired 
how area m m  selected in Rajasthan, Gujarat and Bihar and whc- 
ther the States approached them for this purpose. The witness re- ' 

pried that the State selected the areas. The Exploratory TUbeoralls 
Organisation hod the right type of technical people a d  hence they 

oAcmr(llal to Audit the number was 1,00,000. 



219. h reply to a question, the witness added that -the State 
Governments incurred the expenditure on drilling of tube-wells. 
Asked whether the sites of the tube-wells were selected by the Ex- 
ploratory Tube-wells Organisation or by the State Goverments, 
the witness stated that normally under the scheme, khe Exploratory 
Tube-wells Organisation did preliminary surveys and made certain 
general recommendations about the sites to be drilled. In the cPse 
of Rajasthan, they deviated from this advice. 

2.50. The Committee enquird whether the Central Government 
had paid any amount for the drilling of tube-wells in Stat= The 
witness promised to furnish a note on it, which has been received. 

2.51. The Committee desired to know whether some of those 
pipes were not utilised, as they had to use some imported pipes re- 
ceived under US. foreign aid. The witness stated that they had to 
utilise those imported pipes otherwise some damages were to be paid 
to USA. He admitted that that was one of the reasons for non- 
utilisation of pipes. The wltness promised tobfurnish a note stating 
the quantity of pipes imported from USA. The note has been re- 
ceived. It is stated in the note that certaln quantities of USAID pipes 
imported were lying unutilioed with the Punjab and Gujarat Gov- 
ernments. A quantity of 20.942 rft. of 6" pipes was transferred from 
Punjab in June-July, 1963 and 16,223 rft. from Gujarat in July, 1965 
to the Ehploratory Tubewells Organisation. The transfer of the pipes 
was arranged as the USAID authorities were pressing for their early 
utilioation. The Exploratory Tubewells Organisation was in a posi- 
tian to help. The other alternative to the early utilisation would 
have been to refund the cost of the pipes in dollars to the USAID 
Autharities which was not desirable from any point of view, per- 
titularly the foreign exchange angle. 

2.52 The Committee are srrrprised to find h t  the Explorahwy 
Tubewells Organisation could utili- only *24,600 rft. of till the 
end of November, 1965 against a total qa- of 1,2L$0& rik: v a l d  
at Ba U.46 lethn purchased during December, 1963 to December, 
W. They regret to find that this quantity utilised was even much 
Irr thsa the quantity purchased (50,000 rft.) against the titst order 
ptrred in DecePnber, 1963. From the evidence, the Cornmittem also 
&.d that tbs &hy in the utilisation of pipes was due to many h* . - 

.It is understood from Audit that upto 81-7-lB66, 6- rft. of wwmre 
uttlfnb. 



ZJ& T h y  trust tbat in future such brye amocmta mf Gavarmneat 
motmy would aot be Modred unnccarurily uLd that ths plvthusr 
would be made coartrtaqt with rsquirems~b after taking Jmto w 
amnt a11 ralevant fattar. 

2.54. With regard to the demurrage charges amounting to 
Ra 52 ,W paid by the Deptt. of Agriculture, the witness stated that 
before the pipes arrived (29th January, 1964) they requested the 
Railwayr on 24th January, 1964 to give them a suitable crane (power 
crane of 10-ton capacity) for unloading them. The b l w a y s  gav? 
them one hand operated crane and the Executive Engineer felt that 
it wan difficult to operate the hand-operated crane for those pipes. 
Those were 40 ft. long tubes and the weight of each pipe was 0.3 
ton. The Executive Engineer wanted thc Railways to give them a 
power operated crane. 

2.S. The witness added that accordmg to the previous rules of: 
railways, the demurrage did not accrue till the date of actual supply 
of the power crane, but about six weeks before that occurrence, the 
Railways had changed the rule. In accordance with the amended 
rule, demurrage would accrue from the first date. The Executiv? 
Engineer was not oware of this change in the rule and he was under 
the impression that no demurrage would accrue till the power crane 
was supplied to them. The witness added that in this connection 
they were calling for the explanation of the Executive Engineer. 

2.56. In reply to a question the witness stated that they had paid 
demurrage charges and asked for the refund but the Railway Board 
had refused to refund it. In reply to another question, the witness 
adrnitted that there had been "some unconscionable delay" in this 
carrc axid promised to look into it. 

2.57. The Committee are sorry to observe that only 6 days before 
the arrival of goads, a request for the Apply of the pawer-crane of' 10 
ton capacity to unload the wagons was made to the Railways. This 
dhows that either the necessity of the power-rrfne was not felt or the 
concerned odticer was coanplacent.and did not care to apply early for 
its suppig. It is also surprising that the concerned officer d c d  
unaware of the revised ~ules'of den~urrage which had m e  into opt- 



nth abwt six w w k  ssulfar. The Csmmittme caanot andoristand 
wbl the goods wtrc not e k d  witb the hmd-tsd m e  ra 
&tar J1 tbe weight of a& pipe was only W tons. They ree~et  that 
due b thb failure tbe Ministry had to w h r  a loss of R% 52,500 by 
war of demurrage paid to the Railways. 

2.58 Tbe Committee would like to be apprised of the action taken 
against the odicer concerned. 

Central Council of Go.wmt?ardhann-paru 128, pages 145-1443, 

2.59. The Council was set up by a Resolution of January, 1%2 
and re-organised by another Resolution of December, 1960. It is re- 
gistered under the Societies Registration Act (XXI of 1860) and is 
financed mainly by grants of the Central Government. Its func- 
tions are to organise, implement and coordinate the activities rela- 

. ting to preservation and development of cattle, to advise Govern- 
ment and nonsfflcial institutions on cattle development and to take 
all measures intended to promote the welfare of cattle in India. 

2.60. A total amount of Rs 30.53 lakhs was received by the Coun- 
cil as grants from Government during the four years ending March, 
1M5. An account of the receipts and expenditure of the council under 
broad categories during these four vears is given below :- 

( In  lakhs of rupees) 
. . . . _ . . _ ... _ _  .--.. .I ---- .------.-- ---- 

Grants from the Government 
of India s . #  5-90 9.85 9'34 30'53 

Rseipts from the Journals . 0.15 0.14 0.14 0.16 , 0.59 
Receipt from Gosadans . o.og 0.41 0-38 0.74 1-62 

Mic. receipts . 0.02 0.10 0.03 0.02 0.17 

TOTAL 5.70 ' 6.55 10.40 10.26 32-91 

Administration 1-77 1-69 1.g0 1-91 . 7 .27  

'Establishment of model gos- 
adans 0.32 ' 1.29 2-01 1-32 4-94 



Slcbanc for creation of' publtc m- 
rhusiessn . . 0.69 0.77 1 - 1 1  I 3.B 

SUlcme far thc wntml at 
wild and unproductive cat~lc I .04 0 . 3 7  0.33 0.41 2 .  is 

Publicity and propapanda . 0.40 0.49 0.46 0.48' r -83 
Iklucatiun and training scheme 0.53 0 . 4 1  0.28 0.28 1 50 

Salvegc of dry coun from 
cities and rehabilitating them 
into run1 areor . . 0-02 0 . 1 8  0 .14  0.90 1.24 

Milk yield ctrmpctition 2 . 1 1  I 0 . 1 4  0 2 6  0.63 

'I'nvclling ollowancc to non- * 
off ic ia lmcmb . 0 . 1 2  0.1 I 0 . 2 2  0 . 1 5  0.60 

Ihrahlinrrmcnr of transit cnmprr o.cx, 0 . c ~  o .  I c o.  J 5 0.42 

No evaluation of the actlv~tlcs of the Cauncil had been made 
till December, 1965 by Government, although it was about 14 years 
ago that the Council was set up 

2.61. The Commi ttee desired to know whether Government had 
analysed the reasons for the heavy losses in the running of the Gosa- 
dans. The Animal Husbandry Dcvelapment Commissioner stated 
that two ~ c k a d a n s  were being run by the Central Council of Gosam- 
vardhana-one at Gularabhoj near Pant Nagar (U.P.) and the other 
a t  Dilawari (M.P.). Earlier all the Gosadans were set up under thc 
State Governments and they were running at a loss. The witness 
added that for the first time they wanted to show milether it would 
be pogsible to run Gosadans if not on profit basis, at least on no 
profit no-loss basis. The Gularabhoj Gosadan was started three or 
four years back and it was doing well. The Dilawari Gosadan was 
started only two years ago. Its working had been review by one 
Dy. Secretary, in the Ministry of Fdod and Agriculture. He had 
suggested certain steps. His opinion was that it would be very 
difacult to run it on no profit no-loss basis. They were making al\ 
pQgsible efforts to run it at  as little loss as possible. 



2.62 In tcply k, a question, the witness stated that about 60 
G a r o h  were run by the State Governments end for the Gosadan 
scheme in States they did nut give any mistance 

2.63. With regard to the achievements of the Central'Counc~l of 
Gosamvardhana, the witness also stated that "the achievement has 
Ewn that first of a11 we have bcen able to create some amount of 
interest among the non-omclals in rearing cattle. We have >bout 
ROO0 goshalas In thls country and these goshalas were maintaining 
cattle on 'most non-tcchnlcal lmes'." He added that their technical 
offlcers were visiting goshalas and glvlng them necessary advice. A 
training course for training managers of gashalas w8s also being run 
by them. At least tn these goshalas cattle rearing was now being 
done on a much better Imp than before. Thc witness admitted that 
they had not carrled out anv detnlled rtwuw of the working of the 
Central Council of Cosamvardhana but added that ~t provided a very 
good platform for persons o f  all shadcs of opinion interested in 
cattle The Secretarv, Wpt t  of Agriculture, stated that they had 
now decided with the concurrcncc of the Central Council of Goaam- 
vardhana to h a w  a review of the work done so far. A Committee 
was being appomted to go mto this 

2.64. The Committee cnqulred whether technical experts who 
were visiting goshalns had submitted any report. The Animal Hus- 
bandry Development Oficer stated that these technical experts hed 
submitted reports on those goshalas which were available with the 
Council. In reply to a question, the witness stated that they had 
three such technical officers. One was an honorary Technical Advi- 
ser. During the last four years these three officers had visited about 
20 or 30 goshnlas. 

2.65. In reply to another question, the witness stated that under 
the heading 'relief to cattle breeders' they had incurred an expen- 

. diture of Rs. 7.25 lakhs during 1961-62 to 1964-65. This relief was 
gfven usually at the time of famine or floods when the ,breedem 
were in distress. Feeds were given to them at subsidised rates. 

2.66. Asked how the areas were selected in different States &d 
how money was advanced, the witness stated that usually they got 
a request from the State Government or from the State Council of 
Gosamvardhana or Goshala Federation. On such requests, the money 
was given to the State Government and the s ta te  Government gave 
it to some nonsfficial organisations who were doing this work. 

2.67. In reply to a question, the Secretary, Deptt. of Agriculture, 
admltted that so far the Council had no scheme of its owti at all . 



for thQ d m l o p n t n t  of cattle or dairies thmghaut tbc comtrp. He 
added that hrt year they disculued this with the Ccruncil and they 
complrisred to Govt. that Government wm not helping them In for- 
mulating any scheme or in putting them in the field Then Govt 
a g m d  to consider schemes formulated by the Council. The Council 
of Go~mvardhana  had submitted thc details of the schema. 

2 .a .  In reply to a quesnst~nn, the witness stated that there was a 
Milk Shed Improvement Scheme. They were concentrating an milk 
sheds In important towns whcre milk was required. There they 
wcrc having o package scheme of crosr-breeding. Cattle f& were 
also being made available a t  reasonable prices. They were trying 
to sell them through the co-operative system They were now con- 
centrating on milk shed areas which they wanted to develop during 
the Fourth Plan period. 

2.69. The Committee regret to note that though tho Central CouncU 
of Goumvardhana was bet up about 14 years ago, and though it is 
b c C d  mainly by grants of the Central G~vctnmcni, no stcps had so 
far been taken to evaluate the work done by this institution. The 
ta:d amount of grant given to this institution by tbe Covertuneat 
during the 14 p a r s  cam- to Ra. 55.76,M)O. In tbt absence of any 
evaludion it i s  difficult to atmesc, how far the amount spent was eom- 
menuurate with tho rearults achieved. The Committee arc, however, 
glad to learn that thc Covernmcnt have now decided to roview the 
work done by the institution, and that a eommittae was being appoint- 
ed for the purpose.' The Committee would like to be informed of tbe 
Andings of that committee in due course. 

2.70. During evidence, lt was stated that gosadans set up under 
thc State Governments were running at a loss. With the idea that 
it would be possible to run gosadans at least on no-profit no-loss 
bads, the Central Council of Gosamvardhana started running two 
gosadnns. As regards one Gosadan the witness skated that it was 
going on well but about the other, it would be difficult to run it on 
a no-loss-basis. 

e 
271. Tbe Committee suggjest that all efforts should bs made to l h d  

out ways and m- to run gosadans on no-loss barb so rur to mJrs 
tbem self-supporting. 

Publ icat idub-para  (ii) , pages 146-147. 

2.72. The ~ o & c i l  publishes a Gosamvardhana Journal. The fal- 
lowing table shows the expenditure on this publication and the re- 



The gap between the receipts and the expenditure has been ex- 
plained as due to appointment of additional staff for the publica- 
tion of the journal, both in Hindi as well as in English from July, 
1961, and to increase in the expenditure on paper and printing. It  
has been stated by Government (September, 1965) that the journal 
is being published with a view to carrying on propaganda for the 
firtherance of the Council's objectives and that the journal is not 
intended to be a commercial proposition. The extent to which the 
shortfall in the receipts of the publication is to be met ,by the 
Council from Government grants has not, however, been decidcd by 
Government. 

2.73. Out of a total number of 10,000 copies of free publicetions 
printed by the council during the three years endirig 1963, the num- 
bcr of copies actually dlstribhted free till June, 1965 was 1,918; the 
number of copies which still remained in stock was 8,082; constitut- 
ing about 81 per cent of the total number of copies printed. 

2.74. The Committee desired to know whether Govt. had decided 
the extent to which the shortfalls in the receipts of the publjcation 
wduld be met by the Council from Government Grants. The wit- 
ness stated that tbe journal was actually meant for publicity and 
propaganda. Their clientele was such that they could not sell large 
number of those journals. I t  was very diflcult and almost impossi- 
ble to make it self-supporting. They were trying to cut down ex- 
penses on the journal. 

2.75. On being asked why this journal was not being run on 
commercial lines, the witness stated that they might have to price 
the p~bliuaGon higlpr and the clientele might not be able to  pay 
t 4 ~ t  we and in the interest of dissemination of knowledge some 
amount of subsidy might be  inevitable. 

1738 (AiiILS-5. 



276. Tbe ~anmi&cc tmsl tbat witb tbe erd Ea tbe apsncs m€ 
Jetular4 ths Central Couacil of C;oumvudbuu would be able Lol 
m i n h b  or eliminate the losses stldtrcd by &em on this arwasrt. 
They dsrrirt thnt all effort* should be made by them in thk  dipctioa 
T h y  Jso feel that the actual u s c f u l n ~ ~ s  ot tbb journal most be- 
periodically aorwwd and the grants should be given only if they are 
found to serve a useful public cause 

2.77. Ttir attentton of the wltncss was drawn to  111,: fact that 
nut, ol IO.OCX) copies of free publ~catlons printed by thc* Counc~l dur- 
in;: 1961 4 3 ,  the number of copies actually distributed tlll June 1- 
w:rln only 1,918. Thc wttnc~s  stattd that the position had changed a 
~ o c d  c t c d  at prcbst*nt C o p m  of t h r  Rcjwrt on Cosamverd)iana Week 
C'cblubrattnns, 1959, in stock at the time ctf the a u d ~ t  was 1.59'L Smce 
then they had dutriluted ~t at the t ~ m c  of cattlc shows and w h ~ b i -  
ttonh Out of 2,513 coples of the journal on cattle kccplng only 2'7 
were in a t t ~ k .  Thcy had dmtr~buted other copies. Out of 2,530 copies 
on cattlt* keeping in Hindi, they had only 149 in stock. He ddded 
that now they had only 6 per cent of copies In hand. Thrs was kept 
t o  mrcbt future demand. The wtness admltted that in the  past there 
hid heen a llttle lapse as many ofllccrs had been changcd In that 
utut. They had tried to improve the pos~tion. 

' 278. The Comnrittcc arc surprised to learn that out  of 18,000 copies 
of free publications drinted during 1961 to 1963 by the Council the 
nrunber of copies actually distribulad till June. 1965, wa, only 1,918 
which constituted 18 per cent of the total number of copies d publica- 
tions pr'htcd. They, however, nuto that thc Council has been able 
to distribute further 75 per cent of copiev of publications within a 
period of one year after the Audit report, keeping 6 per cent of 
copies of such publications to mcet their future demand. 

2.79. Thcy 'desire that in future care should be taken to print only 
the requisite number of copies of such publications as would be re- 
qdmd by them in the near future. 

Expenditure on abandoned schemes of Itortieu 1 turd research-pato. 
130, pages 147-148. 

2.80. The following three schemes of horticultural research undqr-- 
taken by the Uttar' Pradesh State Horticultural Research Institute. 
Saharanpur with Rnancial assistance f r k  the Indian Council of 
Agricultural Research, were abandoned after a period of 2 to 5 years 



rs they were not found t o  be well-cwriceived or  very little work was 
done; the expenditure incurred an them was &. 1.95 lakhs. 

Exwndrturc lrlcurrcj I i q  o2.fi<)g 1 t ~ l '  
this &s. 85.- wcrr reccivctl as 
grant t iom thc c:oun, 111 

"ii' S1:hcmc t;>r thc sclcction o i  nu- 
cellar root stocks ip citrus spccics 
andcrtukcn with rhc nhicct of' im- 
proving thc quality ot'citrus fruit$. 

(iii) Ch-ordinated schemc on floricul- 
ture, undertaken with a view to in- 
creasing the yield, mize, quahty and 
period of Aowcring of Roses, 
Chrysmt hemurns, M a  rigold and 
jasmin urns. 

Operated between July, INI and 
March, 1965. 

Expenditure incurred Rs. 73,107 (of 
this Rs. 60,261 were or are due  to 
he received from the Council as 
grants .) 

'I'hc w.hrn~r. \v;I\ ;~tundoncc.l i l l  
hlarch, r t f i ~  ;IS thc c:ouncil 
tklt t h ~ t  "no t;rnpiblc rcsults 
are likely to he i~chievcd hy al- 
lowing I hc work to contkuc as 
at prtssclit . 'I'hc prcjl>l$i~~ 
irivol\,cd is f'utdarnrnral rr-  
quirinp consideruhle expcric.nce 
and knowledgo of' c l n b r y ~ ~ l o p ~ .  
and cmt)r~ocuIturc. 'I'hc 
prcscnt otiiccr-in-ch:~rg ot'the 
schemc docs not posscss this 
inadequrite measure nor hits 
he got the requisite guidance 
froxu !he i t r  Hort i- 
cultural Institute, who is 
also not a specialist in thc 
line". 

Thc  schemc. was w-mioncd 
research at nine centres of 
which the Soharnnpbr Insti- 
tute was om. 'I'he work 
undertaken in this inotitutc was 
discontinued in April, 1965 
as the Cauncil dcciincd to 
finance it after March, 10rj 
on the ground that "very 
little work had bcen done". 
The Deptr. has attributed the 
lack gf progress to delay in 
appoiztment of the staff. 



- --^ " - ---I * --- ---..._ --- I - __-- r -". a % - .- - - - - - - - - - - - .  . 
2 --- . The Council had o d d  to m a t  

the entire expendinuti: on the 
adramt @xcrpt 
incumd betwen Rr. Juhr, r2ty I I 
and April, rg6a prior to the 
receipt of sanction of the 
Ci,uncil. - - ----- --- -- - * _  -. _ _ ___- ̂ 

2.81. The Committee desirnl.. to know the steps which the Indian 
Council of Agriculture1 Rerreerch propxsed to take so that in future 
nchcmcs financed by the Councll mlght not be abandoned. The 
Ihrerttrr General, ICAR., explamed the procedure fallowed In the 
ICAH. The ]CAR had to st~mulate research by invrting schemes 
from diflerent Institutes whether they were run centrallv or by 
the State orlby a University. When a scheme was received in the 
('ouncil. 11 was put up tcr a Trchn~cal Committee cnn3isting of 
tbxpcrts. Aftcr the scheme had been approved. 11 was sanctioned. At 
that s t a p  a technical programme was drawn up which was again 
considered by the experts. So lf therc was any dissatisfaction 
about the programme, thew was an oyportun~ty for the Institute . 
or the State .Government to put forward thctr pomt of vlew. 

2.82 In this case, the schcme was about the regearch on mango. 
Mango in Northern India suffered from a disease In which the 
flowers got cluatered together and u sort of gummy substance was 
formed. This caused a great deal of conccrn The causes werr 
obscum, The Horticultural Institute, Snharanpur, was selected frx 
the research on mango as therc were plenty of mangoes in Saharan- 
pur and this Institute was headed by a scientist who was 
an authority on fruits. It so happened that when the scheme was 
sanctioned this scientist and a ~ c n i n r  officer who was an expert on 
mites and spiders (one nf the suspected causes of this disease) were 
transferred from this institute In  t he~r  oplnlan, this completely 
changed the situation. The w~tness added that they agreed with ' 

the conclusion of the State Government that the staff they, later got 
could not implement the scheme. But they did not agree that the 
scheme was ill-corlceived. The witness read out the following from 
the U P  Government's letter. 

"The technical part of the research work under the scheme 
now assumes form of being highly academlc in nature 
needing the services of a fully trained and experienced 

and entomologist specialist in mites. Even if 
the State Government succeeded in obtaining the services 
of such sf8cera: they cannot effectively work in isolation 
without higher technical @dance in theit Own fie& at 
SahBranpur. Obviously, the work can d y  be unddkm 

b 



at tb,  bdim Agmrtlturd Research Institute, New Jhlhi. 
& grea* hdlitias and higher technical guidance and 
-on an available." 

3.83. The Committee enquired whether the technical st& at 
Harticultutal Institute, Gaharanpur, was undet the direct control of 
the State Govenrment or the ICAR. The witness replied that it was . 
under the State Government. 

2.04. In reply to a question, the witness stated that the work 
which was done there did pmduce some useful results. The work 
was now being continued and that information could be uscfwlly 
utilised. 

2.85. The Committee enquired w tlrther they consulted the State 
C;overnment concerned before a scheme (which related to the State 
Government) was Analised. The witness stated that the scheme 
was submitted to the Technical Committee. The State Harticultu- 
rid was also present. He added that in future their pattern of Anan- 
cing would be that they would give more stress on c~ordinatcd re- 
search scheme. 

2.86. The Cornnuttee pointed out that the State Government felt 
that the research connected therewith was n6t well-defined. The 
witness stated that the schemes were produced by the State Depti. 
and they were discussed by the Technical Committee. Every scheme 
was considered on the .basis of the expert personnel available. The 
Secretary, Deptt. of Agriculture, stated that they expected the State 
Government to observe certain formalities, which they had not ob- 
served. They hadAlearnt by experience that one should not depend 
upon somebody else. 

2.87. The Committee enquired whether they had come to any 
conclusisn so far as to how the disease was caused. The Director of 
the Indian Agricultural Research Institute stated that the work had 
been taken up recently by the Indian Agricultural Research Insti- 
tute as it was a programme of national importance. It would be 
premature to make a pronouncement a t  this stage. He could only 
say that there were indications that a very important fungus might 
be laasocir)ted with this disease. There were two ways' of lookwg 
at the problem. One way was to try and find the cause and then 
evolve the c p e ;  the other was to apply various remedies and from 
the 'eillectivaness of a particulars cure got ah indication of the cause. 
Both these xnethods were heir* ad~pted. He ssurg that they might 
be able to evolve a palliative or a cure very a s ortly. 



2.88. With n g a r d  to tbe second scheme undertolrrn with the ob- 
ject of improving .the quality of citnrs Nts, the Mrectar General, 
WAR, stated that one Professor was available on the! Botankal Com- 
mittee, but the Dell11 University did not have any land and they 
did not grow citrus Therefore, it had to  be done in a place where 
there was a collection of citrus. That Profes~or died a few weeks 
ago. I n  thc IARl they had n o w  anme experts and they had aim got 
some collc~trons of fruit trees. 

2.89. The Committee regrot to find that thrct horticultural r e r a rch  
ndwrnaa undertaken by the U t b r  Pradmh State ~Sorticuttural RE- 
ncwch Invtittrlc, Saharanpur, with financial assistance from the Indian 
Council of A ~ i c u l t u r a l  Research were abandoned after a p c r i d  of 
2 to 5 ycam after incurring an expenditure of H5. 1.95 lakhs. The 
rvownir given for ihendonment of there schemes arc slm contrsdic- 
tory and unconvincing. 

2.90 From the audit pen, the Commit tcc find that in one c m e  the 
Stat* Government felt that tbe rcscarch conncrted therewith wms 
wither well defined nor wav such as could reasonably hc dealt with 
in a short period at a State Inqtitute to vield rcciults of practir:al value. 
In the ~ccond caw, the Council felt that the ofilccr-in-charge of the 
scheme did not pohrcss the nercasary technical knowledge rand cxpc- 
ricnce nor had the requisite guidance from the Director of the Inuti- 
tutc who was also ncit R specialist in the line. During cvidcncc. the 
explanation of the Ministry in the first case was that the transfer of 
the licad of the Horticultural Rewieurch Institute, Sahnranpur, and a 
wn iw oficer of the Institute who w k  an cxpcrt on mites and spiders 
completely changed the 4tuation n9 the cxpe r t~  were no more avail- 
able The Ministry did not agree with the opinion d the State Gov- 
ernment that the hchenic was ill-conceivrd and not well defined. 

291. Thc Committee are, however glad. to bc assured during the 
course ol  cwidencc that in future the pattern of fmnncing thc research 
scheme would he such that there would be more stress on co-ordinat- . 
cd rcscarch. The C o m ~ n i t t ~ e  hope that this would improve the posi- 
tion. 

Indian Central S I L ~ ~ T  cane Conamittee-para 131, pages 148-149. 
2.92. The Committee is a registered society under the Registration 

of .Societies Act (XXI ~f 1860). It  was originallv constituted in 1944 
md later reconstituted in 1953. The main funciions of the Commit- 
tee are:- 

(a) to undertake research and development of the growing,, 
marketing, etc. of sugarcane and research problems con- 
nected with Cur and Khandsari; and 



(i) The Committee is financed by grants from the Government 
of India. The amounts received by the Committee and 
the expenditure incurred by it during the four years end- 
ing March. I%!! arc given below: - 

Total IJcrcc n- 
cxpcndl- tsue o f  

rutc udtnllu\- 
during tntive 
t hr \ear cxpcr~scli 

I C *  rhc 
total 

cxpcndi- 
turc of 

the 
( ctmmlltcc 

2 9.7 I t  wlll bv sccn that while the expend~ture on schemes, ctc. 
has cons~tir~ssb'ly dwrenscd, the expcndlturi* on ndmtnistrirtion has. 
more or lcss, rcmn~ncci the same. The reduction in the total expendi- 
ture. on rcscilrch schcmcs was stated hv  Govcrnmcnt in Sc~ptcmber, 
1965 1 0  br due to t h r  transfer to thc State Governments with effccl 
from 1st Mnrrh.  1963 of those schemes which, on that datc, had been 
f h n c e d  by the Committee for a period exceeding ten years, owing 
*to rcvis~on of pattern of financial assistance. 

It has been s:atcd that the Committee also looks after the entire 
technrcnl aspect o f  development schemes which involve an annua: 
.outlay of about a crore .of rupees, directly financed by the  Govern- 
ment  of India, 

2.94. The Committee desired to know how far the explanation of 
the ~ e p a r k e n t  of Agriculture that expenditure on administration 
would remain at more or less the same level while the expenditure 
on schemes, etc, etc., had been reduced to nearly half (it was Rs. 16.52 
'nkhs in 1961-62 and Rs. 8.36 lakhs in 1964-65) was justified. The 
.Secretary, Department of Agriculture stated that during the Third 



F t r s Y s u . F 1 . n , d l c m r i a n t o t h e I a d L n ~ ~ C o m m i ~  
t (#bfor i t ra ldprogn#nmewuwbrE.n~yra iSucbdfromtbt~  

wmtod ThePdore, in line with othr commodity Canuniw, 
Lh &cision was taken that tbm Sugarcane OollRmittce would also 

only regional schemer under their grantr and the schemes 
which were In operation for over 10 yean  wa- be pobised on to 
the Stntem. As a result of thew two deciaons and the availability of 
funds, the direct expenditure of the sugarcane Committee on schems 
became Icss. As agamst t h ~ s ,  in 196263 the Sugarcane Committee 
was given by Ccwernment, t h e  admln~stration of certain addltiond 
functions such us the evaluation of the progress of development 
whemes, collcct~on and ~nterpretatlon of statistical data and techni- 
cal scrutiny of the annual sugarcane development schemes of State 
Governments H e  added that these additional ;terns of work war- 
ranted the maintenance of the staff that was already there. The 
Committee pointed out that i f  t h ~ s  work was given to the Sugarcane 
Committet? in 1962-83, the Sugarcanr Committee was already doing 
thrs work at the same cost In 1962-63 as well as In 1963-64 The wit- 
ness stated that they had managed wrth the cxrstrng staff I n  1963-64 
and 1W-65, the staff was attending to thew rtems of work At the 
imtancc of the Comrnlttec* the Mmstrv have furnished a note stating 
that the ~xpendi tur r  on ~ d m l n ~ s t r s t i &  for the petmd from 1st April, 
1965 to 30th September, 3965 was Rs. 1.1 l.4OO.31 The S~qprcane  
Committee WAS d l s ~ b l v ~ d  with effect from 1st October, 1965. 

2.85. The Committee are not fully convinced with the arguments 
advanced during the wunc of evidence that tbc expclrn~iture on ad- 
lPtPbtratioa could not be d u c e d  u m e  additional functioas were 
entrusted to the ~ & r c u r e  Committee by the Goverammt. Tbe 
CoPualttee would We Government to ensure Chat whmvcr any 
rclsMles are t roderred to State Goven~q#spts, there sbauld be a 
corresponding reduction in rfnQ badling b aabenrcrs a t  the Csn- 
tml Icvtl. 

Sub-para (i i)  ( b )  -page 150. . . 
2.96. The grantee States are required to render to the Committee 

by 30th June, at  the latest, a progress report of all schemes financed 
by the Committee, in respect of the year ended with May last. Such 
rcbports have not been received (September, 1965) from Bihtr, 
Maharashtra and Andhra Pradesh since 1962-69 onwards and from 
10 otber States for 1963-64. ' 

2.97. With regard to the submission of progress reports by $be 
States to the Sugarcane Committee, the witness stated that despite 



~ k , t h e S t P t C I . ~ m ~ ~ ~ p a n d r n g .  InSlmilar 
aCbEt d ~ a q  h p  did not mhse htrthar grant8 hrP the rchemaa. la 
ttus cam, Qu 'SPgarcane Committee had beem wound up. He added 
that for the past reports they would try and check up  how they could 
get those progress reports quickly. If n-ry, they would send 
their a c e r .  

2.98. In reply to a question, the witness stated that it was not that 
one State was continuously dcfoulting. In some cases they had sent 
progress reports up-to-date and In some cases they had not done so. 

2.99. The Committee enqulred whether apart from these progress 
reports, there was any machinery to see that the work was properly 
m e  akcording to the plans lald down and the funds w e n  being uti- . 
lW Lor the purpose for which they were allotted. T h e  witness rep- 
lied that the certificate of the s ta te  Covcrnrnent regarding utilimtion 
o f  the money was the discharge certificate for the money given to 
them. That discharge certificate had not been rcce~ved from the 
State Governments. ,He added that, to the best of their knowledge, 
the progress appeared to be satisfactory. No particular mismanage- 
ment had been brought t o  their notice. 

2100. The Committee regret that the Sugarcane Committee failed 
to obtain the progress reports of the schemes financed by them from 
a number of States. It is obvious that in the absence of progross 
reports the Sugarcane Committee could not possibly have exercised 
any control with a view to ensure that the schemes were being: imple- 
mented satisfactorily or that the money was not mimati l id  m block- 
ed. The Committee would like the Ministry to ensure that such a 
situslion is not allowed to rise in future. . . 

AUDIT REPORT ON THE ACCOUNTS OF TH& INDUN CENTRAL ARECARUT 
COMMITTE~ FOR THE Y ~ A R  ,196445. 

2.101. The proper utilisation of the grant-in-aid given by the 
Committee is watched by obtaining- 

(1) audit certificates from the Accountants General in reepect 
d Schemes sponsored by State Governments and 

(2) Utilisation certificates in other cases. , 



At the end a2 August, 1985, audit and utilisaion ce&tan eovcr- 
ring an aggmgate amount of Rn 1.93 lPLhr were outstanding in rcr- 
jm?t of 17 rases of grants-rn-ad paid fmm 1 M 7  to 196263. 

2.102 7 h ~  Citrnmlttct. enquired the present pcxiit~on of out- 
standing audlt and ut,lisat~on ccrt~fkates. The wltnms stated that 
11 cawn covcvrtng IL 1.17 lakhs were strll pending, 

2.103.. The Committee arc not happy ti, note that at the end d 
August, 1965. audit and utiliwtion certificate covering Its. 193  lakhs 
were outstanding in respect of 17 cases of grants-in-aid paid from 
19?i&57 to lW2-63. The subsequent prollresr in obtaiaing these ccrti- 
Acotcs is also not wti~i factor~.  The Committee would like that viqor- 
ouw efforts nmy be made to obtain thew outstanding certificates and 
Ca avoid such arrears acc~rnulating w i n .  

2.104. Undcr :hv srheme for the procurement and supply of 
qiri~llty S L W ~  ctwmuts to Statcs undrrtnkcn by thtl Ctbntra! Co:onut 
Conrnlt tee btltwcw 0 c : o b t  r, 195!1 and J u l y ,  1965, tha t  Colnrnit1t.e 
s u p p l i ~ d  15 72 1nkhs wed c-oconuts to the States of Wec;t Bengal and 
Assam t i t  the subwi~scri ratcB of Ks. 400 - per 1000 nuts. T h r  st.hemc 
RIM providtls for thcb rec*ovcry at the rate nf 50 paise per seedling as 
thc Comm~ttce's share out of the sslc proceeds of the ;seedling sold 
by the States to cultivators. No amount had been recoverd by the 
Commi ttce on this account t i l l  November, lga. N o  information 
rogard~ng thr number of seedlings' produced and distributed by the 
S b t e  Covcrnmcnts was available with the Committee and they 
informed Audit in November, 1965 that the matter was under cor- 
respondence with the State Governments. 

2.105. According to the percentage of viability of seed coconuta 
*timated by the Committee (60 to 70 per cent) the seedlings DX- 

dueed by the States out of the weds supplied by the Committee up& 



July, 1- (15.72 1ek.h) would be about 10 labs and the Committed8 
share out of the sale proceeds of t h k  seedlfngs would be about 
Rs. 5 lakhs. 

2.106. The Committee asktxi i f  i t  would be possible tw effect re- 
caverles in t b s  case on the basis of estimated number of seedlings 
productd, if information relating to thc number of setdl~ngs sold 
was not available with them and whether the Minrstry cnyurred as to 
how this faiiure went un-notlced for more than 6 years right from 
!ht* rnccptlon o f  the schcrn~.  The w11nt.s~ stated that the$ tried to 
get the information but thcv had not succeeded y ~ t .  H e  d d e d  that 
they would send their oficcrs to check the position and after that 
~f any recovery could be rnadt.. they would do it. 

2 107 The Cornrnittce cncjuircd whether a n y  clssessmtwt of the 
research donc at the Coconut Research Station at Knynrnkulam had 
lmm made. The witness stritcd that thin Rescnrch Station was doing 
work In two fklds-xme on t r w s  and tho  other on insccts. On t h e  
basis of the results In thosc fit.lds. thcy ware going into p l o t  s r h ~ m e s  
t h ~ s  year for protcc.tion of certain arras 

2 108. The Committw desired thiit rry1ir.s t o  the f'ollow~ng quw- 
tions might be sent: 

(a )  What action was bc%ing taken to  rc-cover the Indian Central 
Coconut Committet%'s share out o f  the sale procccds o f  
the stmilings sold by the  Statcsc to cult~vators? 

(b) Would it be possible to effect rccovcries from the State 
Governments on the basis of estimated number of seed- 
lings produccd i f  information relating to the number of 
seedlings sold was not available with them? 

(c) Had the Ministry enquired as  to how this failure to obtain 
necessary information went un-noticed for more thaw 6 

, years right from the inception of the scheme? The note 
has been received and is at Appendix XIII. 

21W: The Committee regret to note that while the supply of seed 
tneonuts to the Slates of West Bsaqal and Assam started in October, 
1858. the erstwhile Indian Centtal Coconut Committee asked those 
States in July, 1962 i.e. after a period of 24 years of the inception of 



2.111. Thc Committee are a h  muprfmd to learn that dth& tbe 
r h ~ r c  at the Coconut Committee out of the sale proceeds of seedlings 
was mbout Us. 5 W r  qu!o July, lWS, nothing haa bttn c d i t e d  to the 
mecounts of the erstwhile Coconut Committet till this dntc. 

NU. Tkc Comtniuee art of tbt view b t  in c a m  where money 
ir to ba mall& and ibc other parties do n M  n~apobd in spite of repaat- 
ed rcmlndcrm for years, m e  drastic steps mboplld be trlrem w i n s t  
them to rea1i.o the money. 

2.113. The Committee desire that this matter may be vigorously 
pursued at the appropriate levd to obtain the share of tho erstwhile 
Coconut Committee and they may be apprised of tbc rcrults achieved 
in this direction. 

Para 3.--Building lging vacant. 

2.114. No training classes in  coconut cultivation had been conduc- 
ted in the Central Research Station, Kasargod since 1956. But a 
hastel building 'was constructed at the Central Research .Station &I 
July, 1983 ot a cost of Rs. 1-29 l a b s  for accommodating shart tern 
c o u m  tmlnaes and ofRcer-trainees in coconut cultivation. As there 
was no possibility of the building being made use of in the near 
future for accommodation of trainees, the Committee pmposed in 
July, 1964 to let out the building to th'e members of staff df the Re- 
search Station. This. pmposal hed also mot materialised till Novem- 
ber. 1965 for  want of service connections to the building. 

2,115. The Committee enquired why the hostel building was 
cqpstructed in 1983 whm no classes were held at a11 Jincc 1958. Tbe 
witnesr stated that the idea was to have short term m ~ a  for C#&p= 
hinem in coconut cultimtion. The hogM was started w e  &t 
pupare. fa reply to a question, the wiSnesa statcd that the InQm 



43mtt.X CQCOQut Committee hul cieddcd later oti n& to have Win- 
imgcoorar. ~bs* * imoddtd th r i tbc~mentmnt6dbohdd  
t b # ~ ~  NIIfnlw caume. Thr training was to be r d the much 
salton work and the Directar Geneml twrr, also of the oplnion thrt 
urinlng was necessary and thcy were orgdring t h t .  The wo* 
dabe by the Indian Ctntta! Coconut Cammtttce had been trmnah?imd 
to their Ministry since 1.4.1966 on the abotftlon of the Indian Central 
Coconut Committee. The training counes would be conducted as 
soon as the building was handed over to them. 

2.116. In reply to a question, the witness stated that electric fitting 
had been done. Service conkxtion had to be provided and a comple- 
tion report had to be jgiven. Then the building had td be handed 
over to the Director. They had reminded the Executlvts Engineer 
on 11.5.1966 about these. 

2.117. In reply to another question, the witness stated that the 
construction of the building was completed in July, 1969. The 
Coconut Committee opined in Ju ly ,  1964 that they would not conduct 
training classes and let out the building to the members of the staR. 
In the meanwhile the Coconut Committee had been abolished and 
now they were going to use thls building. 

2.118. The Committee desired that a detailed note on this para 
might be furnished starting the reasons for constructing a hostel 
building in July, 1963 when no training classes were conducted since 
1956. It might also be stated when the training classes were started. 
when thev were discontinued and why they were not being conduc- 
ted since 1956. The note has been received anb is at Appendix XIV. 

2.119. From the note, the Committee find that the facts mentioned 
therein are at variance with those mentioned in the audit para. In 
the audit para it is stated that no training classes in coconut cultiva- 
tion had been conducted in the Central Research Station, Kasargod 
since 1956 while in the note it is mentioned that the information that 
no training classes were conducted after 1956 was not correct. From 
the statement furnished showing the year-wise break-up of the per- 
sons trained the Committee find that excepting the years 1957 and 
1964, training was imparted upto 1985 by the Coconut Committee. 

2.120. Similarly, in the audit para i t  is stated that as there was 
no passibility of the building being made use of in the near future 
for amommadation of trainees, the Coconut Committee proposed in 
July, 1964 to let out the building to the members of at& of the 
Research Station. In the note submitted to the Committee, the 



M~ntstry have stated that no sucb proposal war ever, put up to the 
Coconut C o a m l t k  for con~.idcntion. lt is further stated that ur 
approach n ~ d c  by the then Secretary of the Coconut Commlttse for 
temporary/shart-term uscir of the bullding for rcsicient~al purposes 
was imedia te ly  opposed by the D~rector of the Stabon, as the accom- 
modatron was meant for tramcerr only. I t  wwld  be uttllsed aa such 
cm thc bu~ldmg bang handed aver by thc C.P.W.D. 

2.121. Tbr Committee are surprised ta find that the Ministry have 
given diffcrcnt facts in (beit mote. The Cammittec feel that nil t h e  
Ineta should have been brought to the notice of Audit by the Miuislry 
tvcn at the time when the draft Audit p a n  had been writ to them 
for factual vedltcation. They would like to know the circumstances 
under which Audit wan not apprised of the factual position of this 
caw. The Cammlttee are  unhappy to note that delay of more than 
throc years in providing senrice connections and putting the buildina 
lo UM*. Thcy desire that such delays should be avoided in futurc. 
The Committee may also be apprised of the progress made in putting 
the building to use. 
Audit Kcport on the accounts of the Indian Central Oilweds Commit- 

te for the yagr 1964-65. 
Para 1. 

2 122 ( ,a)  In  rr~pcct of g,rl.;in!~ paid 11' t h ~  Stati- Gcwc*rnrnents up 
to 1963-64, audit certificates in respect of a tntal amount of Rs :I3 '?ti 
lplkhs r d r i f i n ~  to the period 195455 to 1963-64 were not received till  
,%pttvnber. 1965. 

( b )  The audit crrtifiratt~s rrcc!vctl. show that ,tn ;~:ng,unt of 
Rs. 2.51 lakhs rcmnlncd unut iliscd wlth t h e  Statc Govr~rnrncnt~ 
out of the crants paid t o  them during 1935-56 to 1963-64 In respect of 
the schcmcs whlch have k e n  termmatcd. Refund of thls amcunt 
was awaited till September, 1965. 

2.123. The Cnmmrtttle d e s i r d  that notcs on the following might 
be furnished:- 

( i)  What was the present position of outstanding audit certi- 
Aco tes? 

(ii) The audit certificates in respect of grants, paid up to 196.3- 
64, so far received from the State Governments. show 
that amount of Rs. 2.51 lakhs remained unutiliscd with 

. the State Governments. 

Has this amount since been refunded? Were any perfor- 
mance reports received by the Oilseeds Committee pzrio- 
dically in respect of the expenditure incurred out of these 
grants? 



2.324. The Ministry have stated that out of about ~Rs. 38,75,789 
reported in the Audit Report fqr 1964-65. Audit Certificates in respect 
e! Rs. *18,78,230 have since been received. Another set of Certifi-' 
cates worth Rs. 2,56,456 received have been returned to the rrspcctivc 
Accountants General with certain observatians. The nct bnlrrnw is 
'Is. 17,43,083 wbkli J1 rrvpaslted to be out standing for want of complete 
wcounts from the grantee State Governments stld to clear i h ~ s  c~ut- 
standing Audit Certificates. a special cell has been constituttd in the 
Indian Council of Agricul turn1 Rtwvrch being the successor o f  the 
Indian Central Oilseeds Committtr. 

2.125. The Conlrnittec trust that outstanding audit ccrtiflcatc-ri 
would be received soon. 

2.126. The Mlnlstry h a w  further stated that out of Rs. 2.51 lakhs 
reported by Audit as unutilised, a sum of **Rs 1,23,000 approxi- 
mately has already been recovertd The spccral cell illrtmndy c.oVl.ti- 
tuted under the lndtan Council of Agr~cultiiral Rtwarc~h has been 
entrusted to take  in regard to rc3covcry of halanct* of Rs. 1,28,000 

2.141. The Comrnittrc. are surprist*d to find that it*. 2.51 lakhs re- 
mained unutilised with ;he State Gowrnments out oi the grrrnt\ paid 
to them during 1955-3G to 196844. Tht* Conrmittec. woralcl like t l ~ c  
Ministry to ensure thnt the unutilised partions of grants w e  yronrptly 
refunded by the State Governments concerned. Thc Co~tlrnittee 
would like to be informed of the position of recovery of the balance 
of Rs. 1,29,000. 

Audit Report on the Accounts of the Indian Central Tobacco Conrmit- 
tee for the year 1W-65. 

bra 2.Dehy in adjwtmant of a d t s  deposited bg the  C o r t m l t t ~ ( ~  
: u ~ t h  the C m t W  Pubtic Wmkd Divisions for works lo be erecutetl.  

2.128. Out of a total amount of Rs. 39.81 lakhs deposited by the 
Committee during the perlod from 1951-52 to 1963-64 with various 
Central Public Works Divls~ons for works to be executed by them, 
a sum of Rs. 13.71 lakhs rema~ned to be adjusted till Ikwember, 
1965. Large amounts were outstanding against Central Public 
Works Division, Madras (Rs. 7.36 lakhs) and C.P.W. Division, 
Dhanbad (Rs. 3.51 lakhs). Information regarding the stage of pro- 
gress of the works for which amounts have been deposited in advance 
has not been ascertained by the Committee from the Divisions 
executing the works. 
---------- -- --a- . - - --- . 

'According to Audit this Agure .should be Rs. P8,76,240. 
**&cording to Audit this figure should be Rs. 1,22,000. 



Have the Indian Central Tobscro Committee collected infor- 
mtim about the total' n u m b  ,y$ w o r k  $p which 
advances were made, number 61 W O & ~  comqae'd and 
taken over and the number still &er exkition? In 
how many casea have the works been unduly delayed and 
in how many cases were the costs of execution more than 
14 tlmc: that ~nitlally estimated by the P W.D.? 

2.130. The Ministry h a w  furnished a list showing the works for 
which money had been dqwniited and the works which still remained 
to hc completed (Appendix XV).  In the note furnished by the 
Ministry it i s  stated that as regard9 the time taken for a c t u ~ l  com- 
pl~t ion  and increase in the cost of  execution consequential to delay 
in actual extrution of the works, the material is being collected. from 
the v~tioufi  units of the C FJ W D. scattered all over India. 

2.131. As a result of the efforts made by the Tobacco Office and 
the C.T.R.I., the information so for collected has been reported in 
reply to the Audit observation. The exact information in regard 
t o  increase in the cost of execution vis-a-vis initial estimation is not 
yet evailablt* from the C P.W.D.. and the authorities concerned nave 
been asked. to collect the same. 

2.132. ~ h c t  Committrc wgret to mote from the li,t sbbwing the 
amounts paid to the C.P W.D. for construction ot barks, adjustment 
d e  a d  the balances to be accwntod for as furnished by the Minis- 
try that fk 17,81,774.82 arc. wtOll to be adjusted. They are also s w -  
p r i d  30  Aad that alth?wgh momey had been advanced to $be c.P.w.D. 
by the csmtwhilc Indian Central Tobacco Committee, in CHK case work 
was still pending completion since 185.S-56 and hi anothor cafe shec 
1957-58. The Comrnittec waukl like the Ministry te inquirt into the 
reaslons for the deky in compCetion of work by the C.P.W.D. 4 to 
aecetahn what &rta, if any, were made by tLic srrPtffbile Tobsreca 
Colmmitllee 40 get them executed in t h e .  Tbe €!mmdttee dtsire that 
respoasibility should be fixed for this long deby and mitaMc re- 
medial mtrreures be tiLen to avoid recurreme of such delays 'in 
tutan. 



pato 4 Dacry frr mutmcth of Ait-Coiditimed Gadown at  Calcutta. 

2133. Construction of an Air Conditioned Godown at Calcutta 
for storage of shellac and seedlac was sanctioned in Nnvemb~r, 1959 
at an estimated cost of Rs. 9 : s  lakhs whlih was subsequently re- 
vised to Rs. 15 97 lakhs in 1962-63. The construction was started in 
1961-62 through the agency of the C.P.W.D. with whom a total sum 
of Rs. 15.97 lakhs *was deposited between March, 1961 and January. 
1964. Thc targct dat for  twnpletinn was 1963-64. It was also csti- 
nated that the godown, when completed, would fetch a revenue of 

Rs. 1.75 lakhs a year on account of storage charges to be paid by 
the parties utilising the godown facilities includlny rcnts of Mana- 
gcr's and staff quarters. The building portion o f  the '  construction 
was completed in December, 1963 but the installatiqn of Air condi- 
tioning equipment and a few other works were yet to be completed 
till July, 1965. As a result, the godown could not be brought into 
use till July, 1965 resulting in locking up of money to the exent of 
of Rs. 15.97 iakhs as deposited with the C.P.W.D. and loss cf esti- 
mated annual revenue amounting to Rs. 1.75 lakhs. The land for 
the construction of the godown was taken on lease as early as in 
September. 1958 and the rent paid from that date to March, 1961 
amounted to Rs. 11,152. 

2.134. At the instance of the Committee, the Ministry have fur- 
nished a note giving the reasons for the delays in oonstruction of air- 
conditioned g o d w n  at Calcutta. A chronological history of the pro- 
gress of work over. the years startirig from the date the land was 
taken 'on lease and the progress of payment made and the expen- 
diture incurred by the C.P.W.D. is at Appendix XVI. It  will be seen 
from the statement that the first instalment of deposit to the C.P.W.D. 
for execution of the work was made in 1961 and civil works rela- 
ting to the construction of the godown had been more or less com- 
pleted by July, 1965. The air-cdnditioning equipment had been 
sanctioned and foreign exchange component thereof released in Octo- 
tber, 1962 and April, 1963 respectively. The D.G.S.&D. Analised the 
orders for procurement of the air-conditioning plant towards the 
end of April, 19$4 and air-amditioning of the building was taken in 
hand simultaneously with the final stage of completion of the build- 
ing in 1964 itself. 

2.135. The completfon c d c a t e  for civil works has been fur- 
nished by the C3.W.D. authorities in Marah, 1986, but the air-con- 
Ma) (Aii)LB--4 



The Anal A/T waa placed by the D.G.SkD_ on 20th July, 
1964. The delivery date given by the hrm was 36th June, 
1W but the Arm could not complete the work. Tbe work 
has now dmwt ban completed and the plant can be corn- 
miurioned after it has been in& and passed by the 
Director General, Supply and Disposals. From the date 
given above, it will be clear that the delay in the work 
ha8 been caused due to delay on the part of the A n n  en- 
trusted with the job." 

2.136. The Committee regret ta note that the nad of eoastrncting 
the air-conditioned godmn which was felt in 1951 and for whicb 
sanction was given in 1959, could not be completed in full daring a 
@rid of 7 years. They are surprised to learn that the air-condition- 
& equipment has no: bctn inrtallcd m far and the d o w n  has not 
boa0 put to any use even now. . . 

2.137. From tho statement (Appendix XVI) shewing progress ia 
the conntruction of the air-conditioned godown, the Committee find 
that tbare brr been delay at dilercnt stagas. 

2.138. The Cornmlttec deafre that responsibility should be @xed for 
Ulia inordinate delay. They also desire that such delays in coastroc- 
tioli warka should be strictly avoided as they d t  is heavy l o s e s  
ta exchequer. 



MINISTRY OF FOOD. AGRICULTURE, COMMUNITY DEW& 
LOPMENT AND CO-OPERATION 

(Dmumams or C o r ~ ~ l r r m r  D r w z o e ~ n o ~  rura C o o r m u ~ )  

Non-maintenance of r&~ about the implementation of a wrhsme-- 
para 41, pages 47-48. 

3. Under a scheme for the production of basic and cultural litera- 
ture for neo-literates in the Community Development Blbcks a p  
proved in 1958, the Ministry brought out 161 books in regional tan- 
guages upto 1964-65. Copies at the rate of 20 of each title for equip 
ping libraries in each Community Development Block and 200 to 309 
copies for meeting ad-iroc requirements were despatched to the 
veloprnent Commissioners of the States. The remaining copiosi 
ranging from 25 to 400 of each title were retained by the mini st^. 

. 3.1. The following table indicates the year-wise break-up of the 
actual expenditure incurred and distribution of the copies: -- 

Year Actua) No. of Co~ics Copies Copies ' 

expenditure titles printcd sent to *taincd 
hroupht- Develop- by the 

, out nwnt Minietry 
Ca mmis- 
sioners 



Ho fnternuttoa was avrilrbb in the Wntrtrp rbaut the number 
of Ifbmricm aet up fn the blocks. There were also no records to fa- 
dicrk whether the books despatched to the DEvelopmart C d  
donm had sctually reached the libraries or whether m y  copies 
were lying un-issued with the Development Commisrsioncrs. 

3.2. As regards 82,000 copies retained by the Ministry, 27,000 of 
, them cvstlng Rs. 18,OW were lying in stock at the end of 1 9 W .  
The remaining 55,000 copies wfcm distributed by the Ministv d 2 m t  
to village leaders and Stirtc Governments (for ad-hm requirements). 
The stock regist& In Thr Ministry were be in^ maiotained by a 
packer. A physical ver~licirtton of the stock, taken up for the Arst 
ttmc in May, 1965 w.ts stated to have been completed only recently 
and 'the results therwrf :stw .,waited ti l l  January, 1966. 

3.3. The Committt.c. dcsired to know (a) how the Ministry asses 
M?d the requirements of the various Community Development Blocb  
without aseertnlning the numbcr of lihraries functioning in each 
Block; (b) whether periodical rrpor1 wcrc called for from the Sta te  
Governments indicating the number of books; distributed by them 
from tin= to time to thc various centrcs; and (c) whether any 
nitcbmpt was made to And out how far the  Lrtoks wc.rc8 populsr with 
thc neo-literates 

3.4. The representative of the Department of Community Develop 
' ment and Cosperotion stated that the intention wa.; not to estab- 
lish libraries as a part of the scheme. They were to ut~lise the exist- 
ing libraries sct up as n result of the octrv~t~es of the Education 
Iblntstry. They tried in the beginning to kerp track of the individual 
libraries but it did not work and the scheme was modified almost in 
ib infancy and they decided to supply 20 books per block The 
village level worker was made responsible for distribution to lib- 
raries where they existed but where they did not exist, he. was to 
make use of the Panchaynt Secretaries. 20 books per block meant 
roughly 2 bcloks per village level worker circle. This was consi- 
dered the minimum for cireulat ing to those who would profit by i t  
The State Governments were asked to ensure that adequate arrange 
ments had been made for the distribution of this literature to the 
ultimate receipients and they had furnished reports. The Ministry 
also tried to keep track of some of the supplies from time to time 
but they had no tally of individual libraries from Block to Block. 

3.5. As regards verlflcation of stocks of book maintained by tht 
Ministry; i t  wu, di&kryit in tbe beginning because d pwclty af rc- 
Commodatim and shortage oi staf?. The S t o f i k v  had been ojrb? 



fachrr;rr ai dl thc boolca There were parfodical veriflcotions under 
&e uupuvirioa crf a bigher otPlc@r. Thcy had done stock taking d 
m l l  kmts maintained in the hbinistry. As a rc~ult of the verification 
tb.g bd found that 5,856 boob could not be accounted for against 
a total of 16.48 l.khn printed under various titles. The value of the 
boob unaccbunted for was about Rs. 4,000 w agknst the total value 
of Rs. 11.35 1- They were taking action in respect of the mis- 
ting books. The witn& felt that as a result of subsequent modifl- 
eations in procedure and efforts for stock-keeping as well as periodi- 
cal verification of the stocks, the position would be very much better 
at the present time. 

3.6. The Committee desired to know the reasons for the progres- 
sive decline in the printing of books. The witness stated that the 
budget provisions fluctuated and during the emergency there were 
lesser aIIocations. For 1964-65 where the actual investment was the 
least they had slowed down the scheme. The scheme had also been 
modified. Previously, they published both basic l i  twn lure and cul- 
tural publications. The cultural publications were put in thr charge 
of the Ministry of Etducntion and they confined themselves 'to the 
publication of such Irtcralure as was required for their own workers 
in the blocks. He further explained that this decision was taken in 
consultation with the Ministry of Education, Ministry of Informa- 
tion and Brosdcnstmg and thc Min~stry of Finance etc. 

3.7. As regards the sclcction of suhjccts and titles of those hook6 
and in particular the books meant for the ncolittrates and their rc- 
levance with the real work of thtt Community Devc4opment Blocks, 
the witness informed the Committee that originally they used to 
pubIish cultural tltlcs but subsequently these publicati~ns were 
given to the Ministry of Education for pub!ication. Thew publica- 
tions were prihted in different regional languagcs. There was e 
Committe headed by the Deptuy Minister to select the titles of 
these books. 

3.8. As regards the authors of those b'ooks the witness stated that 
titles of various subjects were thrown open to competition and prizes 
were offer&. They received manuscripts from people and those 
were cbecked by Readers of standing op those subjects. These Ren- . 
ders gave the assessment of the materials and on the basis of their 
suggestions the Committee selected the titles and published them. 

3.9. The Committee enquired whether there was a' member of 
the Ministry of Eduction on the Committee; the witness stated that 
ia the beginning when basic literature and cultural publications we* 
pablisbed by the Ministry of Community Development and Co-op- 



~tfen, tbbutni . t r r tod~~~lt lorr~~rcpnwnm~tb+~tm. 
But cm mdUkaUcnr of the *, cultaml p31biimtia~zl w m  givexi 
CotbsUllnirtrydEaucPtionrudtaWrpllr~etkcb~ia~str~lof b 
~ R D I ~ S C ~  cod Broadcarting wm tapwrmtdl on t b  Commitxw. 
kkisd if the Ministry b d  laid down any for the Committee 
to mlsct tbe titles, the wit- stated that them wail r a h m a  under 
which the Commit- selected the tltler. Tho scheme provided for 
indicating the subjects, un which titles were'invited, the synopsia of 
the rubjectr etc, 

3.10. The Committee desired to know as ta the manner in which 
duplication of such publications in different Ministries and Depart- 
ments was avofded. The witness explained that tbey tried to keep 
track of the publications in each Ministry. Information and Broad- 
casting Ministry was represented on the Committee and there war 
amrdlnation with them. Although in some cares the titles and the 
subject matter were the mme, the levels of publications were diffe- 
tent. 

8.11. On the question of intereart that the block people showed to 
t h ~  publications, the witness stated that no surwy had been made 
ebwt the actual impact of the literature supplied, as to how far It 
had been reed and imbibed. The Mlnistry as well as the State 
Clovernments, however, made assessments of the patterns of utilisa- 
tlon of literature. These books were essentially meant for workers 
and after they had read, athcr people too might have read them. 
The authors were all outsiders. 

3.12. The Committee are unhappy to learn that since the inception 
of the rchcma in 1961.82, no asrossament had been mude of the actual 
impact of this scheme on the block workcrs and how far the boob 
written by diflerent authors were popular m m l g  them and their re- 
a c h  to such books. Since the books were likely Lo be wad by other 
-1s qf the block aim, the Committee fecl that proper assessment 
should b v a  been mwlc lo find out the urlual demand of the people, 
their aaefulncss to the worken, in their day to day work and how far 
fhe scheme m a  working to their advantage. ' 

S.13. Tbe Camnittee suggest that an ovalarrtion 4 the scheme may 
kr done by the Prapmme Evaluation Organisation of the Planning ' 

Commisohm or a dmilu agency. 

21.14 In paragraph 88 of the Audit Report (Civil) &$5, mention 
wati mrlrde of the  OW pmpss of rorwtruction of godowns of 



(a) The table below shows under bmad heads the receipts a d  
expenditure of the Corporation relating to the years 1963-64 and 
1Q64-65: - 

- 

.Opening balmncc 715.43 8 r S . j ~  I:ur~hllshmcnt and 
oUiuc wnt~ngencicu 4'35 7 *a3 

Grnnts from Cxntrnl Sittmidics to Start 
Giwcmnent 316.75 396.50 C;ovts. 324.M 335.39 

Refund of u u b w h e ~  Elcr%ndtturc on Cen- 
by  State C i ~ t w .  . 21-no 18-55 tral Management 

I l~s t~ tu te  . . 3 '96 

Refund o i  advrncn 0.01 0.02 Mizc. Payments . 0'06 0 . 5 1  

5.15. The Committee desired to know whether the balance of 
Rs. 53.78 lakhs representing the difference between the grants sanc- 
tioned by the Government of India to the Corporation (IRdl. 713.25 
lakhs) and the subsidies released by the Corporation to States 
(Rs. 659.47 lakhs) together with the amounts of subsidies refundad 
by the State Governments during the same period (Rs. 21.80 lakhs 
in 1963-64 and Rs. 18.55 l a k b  in 196445) was refunded by the Cor- 
pbration to the Central Government. The Secretary, NCDC stated 
that the purpose of -eating the Corporation under the Act was to 
enable it to build up o curput of its own for promoting the C- 
five Development abovemmt. Tbat being m, wen apart from tbe 



d m d ~  behg retained, the Central G w c ~ a n t  gave crddttiond d 
hoc gmta Subsequently, tb+ witnea cxpl.laced that out of grcmt 
d Rrr. 718 f.Wu given to the cwponrtion Ib. 12 l a b  npre#ntcd 
rukldy for administrative purpo- under War 12 ( i ) ,  Rar. 10 
hkhs for meeting interest charges and Rs. 661 la& for States against 
which they released Ra. 659.5 lakhs leaving a balance of about Rs. 1.5 
'lakhs. This amount was h u e d  in the b e g b h g  of the year 198566 
In the year 1965-66.they received Rs. 331 lakhs for giving to States 
from Central Government, but they actually released Rs. 3$Q lakhs. 

3.16. Asked obout the justification in not refunding the subsidies 
returned by the State Government to the Central Government, it was 
stated that the legal opinion was that it was n statutory obligation on 
the Central Covcrnment to pass on to the Corporation the amounts 
meant for the Corporation as voted by Parliament. Unless a p a n t  
had been given on the conditions that the unspent portions should be 
refunded, thcre was no provision in the Act under which these re- 
f u n d ~  from the State Governments could be passed back to the 
Central Covrrnment. In order to get over this legal difficulty tb@ 
Government might make o provision that henceforth grants should 
be sunct~oncd subject to the coridition that the Corporat~on would 
refund any portion of the subsid~rs returned by the State Govern- 
ment to the Central Government. In thc particular year under dis- 
cussion, that condition was not laid down. 

9.17. In reply to n furthcr qu~st ion as to why the Corporation 
gave lesser subsidy to States than what the Corporation received 
from the Central Govcrnment, the witness stated 'that the subsidy 
g i v ~ n  by the Government was not entirely meant for the State 
Governments. I t  olso included n subsidy for the Corporat~on to ' 

build up its own funds. Thcrc was 8 specific sanction of Rs. 40 
lakhs in 1964-65 glven to the Corporation as the amount equivalent 
to the interest paid by the Corporation to .Government. 

3.18. The witness further added that in 1963-64, the Central Gov- 
ernment gave the Corporation a total of Rs. 316 lakhs and the Cor- 
poration released to the States Rs. 324 lakhs from this grant, i.e., 
Rs. 8 lakhs more. In 196445, the Corporation received Rs. 396 lakhs 
and it gave to the State Goveknments Rs, 536 lakhs. There was thus 
a difference of Rs. 60 lakhs. This include the amount equal to the 
interest paid by the Corporation. 

8.19. At the instance of the Committee the Ministry have hu- 
nisbed a copy of the sanction letter (Appendix XVII) with which 

- grant was released in favour of the Corporatian. 



The copy of the trnction letter tent by the Ministry states as 
mder:- 

n . . . . . . . .The amount may be placed at  the disposal of the 
National Cooperative Development Corporation to .be utl- 
Used for the following schemes: 

1. Subsidies to the State Governments for distribution .of 
consumer articles in rural areas; 

2. Additional assistance to Eastern States; 

3. Grants towards subsidy for meeting interest on loans to 
be repaid by the National Cooperative Development 
Corporation to Government of India a loan obtained 
from Government ; 

4. Grants for administrative expenses of the Corporation." 

3.20. From ;he above the Committee find that tlm funds were m. 
1-d in favour of the Corporation for specific purpose9 mcntiancd 
above. Although there was no specific mention in the sanction letters 
releasing grant\* thnt the balances left over should hr refunded to tho 
Government, the Committee feel that the Corporation should hnve 
ebtained a specific sanction from the Government to reh in  the f~rndv 
released in excess with them rather than ntilising the hame for other 
purposes. The Committee therefore, would like ,he Government to 
examine this aspect of the case in consuftntion with the Nntiond Co- 
operative Development Corporation as to whet her tht: unrr :ili<ed 
portions of grants and subsidies released in favour of the Corporation 
for specific purposes should not bo refunded by the latter. 

Interest payable on Central Government Loans-Para 140 (e) , Page 
, 171. 

3.21. During 1964-65, Governmtent paid a sum of Rs.. 40 lakhs to 
the Corporation as subsidy for meeting interest payable on loans 
advanced to it by the Central Government. It was stated the pay- 
ment of the subsidy was in pursuance of a decision taken by Gov- 
ernment in November, 1960, while considering the working of the 
erstwhile National Co-operative Development and Warehousing 
Board. The justification for payment of the subsidy to the Corpora- 
tion was not clear as the Corporation charges interest on loans from 
State Governments at  the same rate as it pays on loans received 

, by it from the Government of India and Gwenunent gives g~ahts for 
meting its, administrative expemes. 



S a  Ln -11 ta a QU- m-g far fh pa~acoat 
$of Rs. 40 1- to the Coilporation during 1 M  as SUM*, t& 
secretary, N.C.D.C. explained that under the old Act the Corpora- 
tion will being prwided only with pants even though the Corpom- 
tfcm war passing on same mount as loan md some amount as grant. 
When the present Act war p a s 4  In 1QB2, the Government took the 
decision that even though the loans which wert given to the N.C.D.C. 
would carry the normal rate of interest and the N.C.D.C. would 
have to pay to the Central Government the interest on that amount, 
os a measure of stnngthening the N.C.D.C. and adding to the Co- 
operative Development Fund at the disposal of the N.C.D.C., the 
Government would provide them with a p a n t  which would be equiva- 
lent to the interest payable by the Corporation to the Government. 
fn other words instead of making the loan to the N.C.D.C. free of 
interest, the Government accepted interest from N.C.D.C., but at  
the same time an equal amount would be provided by the Govern- 
ment to the N.C.D.C. so that, the loans given to N.C.D.C. would in 
Mect be free of interest. This extra~amount which would be given 
by the Government to the N.C.D.C. would be an amount not rela- 
ted to any epeciflc plans or schemes to be implemented by the 
N.C.D.C., but it would be the augmentation of the resources of the 
N.C.D.C. end an addition to the Cooperative Development Fund to 
enable the N.C.D.C. to carry out the purpose of the Act. This waa 
the decision taken by the Central Government when N.C.D.C. A C ~ '  
a& passad and in pursuance of this decision the above grant was 
provided to the N.C.D.C. The witness further added that this ded- 
d o n  could be revised, if Central Government so desired in the light 
of the over-all requirements of the Corporation and the total pro- 
jpamrne of Co-operative Development to be taken up by the Cor- 
poration. This also gave flexibility in regard to the question of 
giving grants to the Corporation. 

3.23. The witness alsb stated that the decisioc of the Governrnent 
was not incorporated in the Bill, but it was given effect to b? an 
administrative arrangement. The Committee desired that a copy of 
the decision might be furnished wherein the Government had ded- 
ded not to charge interest on loans given 40 N.C.D.C. The Ministrg 
have furnished the required information. 

3.24. From the evidence the Committee find that N.C.D.C. Bill, m 
passed by Parliament, stipulated that Government would pay to the 
Corporation by way of grant each gear, sucb sum of money as  is ' 

q u i d  by the Corgorntfon for giving subsidies to SWe Governments 
.and for msoting its administrative expenses; and some 1- oa mrb 



87 
r p n a r u l l a d u e a E ~ 1 * c s a b n l 0 8 ~ t m ; r y d b b n n i n a ( * )  
honr tbe mote hrailrbsd by tbe Department, the Committee Bnd that 

ot hd 4- tbe ~ ia lr try  OE CQrnrnunitv b 
vdopment uad Ceoprrlrtior prior to the p.uJpl ot the Bill that 

6 

' . . . . . In n t u l  practice no intarsst will be charged on the 
amount given to the Boud far tbe purpose of lpiving loans 
to State Government. This would not be provlded for in 
the lnw but would be implemented by administrative in- 
structions. In actual practice, therefore, Govsmnxuent will 
give loem to the Borrd oa such terms and condltians rr are 
fixed from time to time. If interest is c h a r m  G@mrn- 
ment would subsidies the Borrrd by p n t s  to the requislts 
extent" 

3.25. The Department of Community Development and Cooperation 
acting on this advice started giving grants to N.C.D.C. to neukcrlise 
tbc interest that the Corporation were paying to the Government. If 
the intention of the Government in giving these grants was to augment 
the funds of the Corporation, they could have done so in regular 
annual allotments to them instead of in a round about manner. 

326. The Committee suggest that Government should reconsider 
the ques:ion of refunding the amounts of interest payments to the 
N.C.D.C., in the light of their above observations. 

Implementation of scheme outaide the purview of the Act-Pm 
140 ( b )  , pages 169-170. 

3.27. According to the National Co-operative Development Cor- 
poration Act, 1962 the functions of the Corporation are to plan and 
promote programmes for the production, processing, marketing, 
storage, export and import of agricultural produce and other cam- 
modities notified by the Central Government from time to time, 
through the co-operative societies. The Corporation may grant loans 
and subsidies to State Governments for financing ca-operatlve sod- 
eties or itself plan and promote programmes through co-operative 
societies for the supply of seeds, manures, fertilizers, agricultural im- 

(*) Section 12 of the N.C.D.C. Act, 1962 read9 as under: 
The Central Chwrnrnent shall, aftn due appropriation made by Parliament law in 

this behalf, pay to th C~rpon~ion.--(a) hy r a y  of grant each year, such sum $money 
u k required the Ccmporation for giv~ng subsidies to State Gwernmcnt, a d  far 
mating its sdminibtrative expense\; and (b) by way of lorn, such sum of h w  op 
iuch tmmr rad conditions as the Central Government may dctcrminc. 



plommtr md other vtfclar for the &evalqrmart of qrkdtrml 
produce. 

5.28. In the follming cam, however, the Carpotstion gave &MD= 
d.l udrture or atook other .ctivitAcr, which appear to b 
outslde the purview 7 f the Act:- --..----------- - --- - - -. . - . ---- 

Assist an= given 
Name of the Scheme (in takhs of Remarks 

"-- ---.- ------ 
($"hGr&Zi&f(;f lac on ar 4 em loan) 

opmtive baslics CThe scheme r -40 t wbidy) 
etrvkagcd p n r  of assis- ( h r c h ,  1964 
tan= to Bihar State for 30 and December, 
wwpcrat ivc mdrkcring so- 1964) 
cictieg firr procurement of 
lac from growers). 

-. -- -.- --I I^ -.-- --- 
Lac is ne~thtr a g r i c u l t d  

p d u a  nor a notified 
ccawnodiry. The GOr- 
pration has, however, 
stated that the micties  
were orgcmizcd prirna- 
rily for handling agri- 
cultural nrcduce and 

The Cnrwration has jus- 
tified the expenditure 
on rhc ground that rhc 
co-operntive stores deal 
primarily in agricultural 
produce. It has, hnw- 
ever, been added that 
the Corporation would 
cease to be responsible 
for financine; and ad- 
ministering the Institute 
with effect from I April, 

- 4966. 



3%9, T& Cammi- dadred to know t&e rpsdac paint8 on which 
the udvice of the Law Ministry was obtained and whether the 
4Sinist.r~ categorically held that it would not be outside the purview 
of the Act to give a-sistance for marketing of lac and eetablishment 
of training institute for imparting training to the staff of the co- 
operative stores, the witness explained that they had consulted t h e  
Ministry of Law on the question whether in terms of the N.C,D.C. 
Act of 1962 it was open to the Corporation to Finance fin Institute 
for irnpartmg business management trainmg to personnel employ- 
ed in Cooperative Stores. The Ministry's main argument was thrr? 
if the consumer stores undertook to deal with apicultural com- 
moditm and inctdeqtally othe; commodities, then it was quite per- 
missible legally for the Corporotion to finance the Training Inctituk ' 

for personnel empioyrd for such consumer stores. 

1 3.30. The Cornnu:tue desired that a copy of the Law Ministry's 
opinion regarding financing of a n  institution by the Corporation 
might bc furnishcd tuqether with a copy of the reference made to that 
Ministry. This has becn furnished. 

3.31. As regards the activity being outside the purview of the 
Corporation. the w~tness explained that they proceeded on the busis 

, that the Co-operatives were authori~ud for handling commodities 
hkc agricultural produce. fert~lizer, scrds etc. and if they also und.>r- 
took incidentally marketma of lac, then it was well within the four 
corners of thc  Art This position was explained to the Audit omccr in 
1963-64 and he iclt satisfied In 1964-65, this objection was not raised. 
He further added that thcy d ~ d  not give any loan or subsidy to  any 
ao-operative societ~ias which handled only lac. In order to set the legal 
doubt at  rest, there was already a recommendation by a high level 
Committee that N.C.D.C. Act might be amended so as to cover one 
o r  two comtnodities, such as lac. This matter was being looked into. 
For this purpose State leg~slature had to pass a resolution. In  reply to 
a further question it was revealed that the Corporation had m deal- 
ings direct with the societies but they gave the subsidy through the 
Bihar Government. 

3.32. In reply to a que~.tion regarding item No. (ii) viz. invest- 
ment in debentures of Central Land Mortgage Bank, i t  was s tatedr  
that under Section 9(1) of the Act one of the statutory responsibi- ' 

lities of the Corporation was to promote programme of production of 
Agricultural produce through Co-operative Societies and Land Mort- 
gage Bank. They had assisted in furthering, these policies in more 
than one way. They had assisted them by giving them manilgerhd 



r t r k M y y r d f o r q r m f a g m o n ~ c h s r . T ! ! f r ~ W ~ E b  
in debenturn bdd, therefore, camc in t h e  with their gen) 

nl P#etjcwl and in fact it wm very much covemi by thc a h  m e  
Uon 6f the Ad. The Corporath wa5 fully cmg<usrrcred to make thfr 
invwtmant. On the quartfdn w h e t k  Lnnd Martgage Banks wen 
prevented from advancing money to persons other than rg r f cu l tw  
Ltt, i t  was stated by the witneirs that under the bye-lawb of the Land 
Mortgage Banks, Iwns were gfven only against the security of iand. 

3.33. Referring to item No. (iil)--Subsidy to the AU India Cm- 
tral Land Mortgage Banks Cooperative Union, the witness stated that 
the assistance given by them to this union war filly covered by the 
Act. 

3.34. Sjnce the matter in not free from doubt as to whether tho 
various activities mentioned a. item$ (i) to ( iv) are strictly covert4 
undor the provision of N.C.D.C. Act, particularly in the caw, of giving 
assistance for marketing lac where even a high level Committee led 
by Prof. Dantawala has recommended that N.C.D.C. Act might be 
amended ao a\  to cover one or two commoditios'such as lac, the Corn- 
mitt- feel that the Department of Community Development and Co. 
operation ahould examine the above cases in detail In order to set 
these doubts at rest, the position should be clarified once for all and 
if wcesMry the N.C.D.C. Act suitably amended 



C a A P T E B i v  
MNISTRY OF FOOD, AGRICULTURE, CO- DEVELOP- 

MENT AND CO-OPERATTON, 
(DLFAKTMISM: or FOOD) 

Scheme fa+ the purchase of joodgrcrins-Para 98, Pages 105-108. 
4. The State Trading Scheme for the puchase of foodgralns in- 

duced in 1943-44 continued during the year 1964-65. The proforma 
accounts for 1964-65 prepared by the Ministry are incorporated in 
Appendix XVX'II. - 

4.1. A broad analgsls of the transactions during the year 196.1-rn 
is given below: - 
------- - - - -  -- - - -  - - - ---..-- 

Q u ~ r ~ t ~ t \  Vulw  Quanttt! Vduc 
frn I ~ k h  (in crt\rr\ t t ~n 1; kh (111 c r ~ w i  id  
tonn-s) nl;w 7' tonn :d rrln -cq) -- --- -- _-..-------- 

Qpcnrng Sttlck : 
Book balance . r z . X c  
Stomp lossec 
~watt~ng wrtte 
off , . 0 ' 1 1  

~urchnxs (including irci- 
ghr fncidcnral and 
dlrcct charges) 

Dcciwr-axt of short 
landed quantity 
charged to 
inraraw (nct) . 

hdirrct expenses 
latcrest on capital 

. . (-)reR7 Loss, in diatri- 

. . 6-64. hutron Storage 

. . 7 * 3 W  iosses written otT 0. 08 

Tmsi t  losses 0.24 0 . 3 2  1 - 5 9  - 
Loss on tvnsec- 
tion, . .  32'35 - 

TOTAL . 90'27 431'03 TOTAL . 90'27 431'03 
- 

e 

.Q & p d ~ t u r e  on the Dircaorate Gervtsl and the Regional 
~rrctarotes of kood 3.94 cma‘e¶ 

(6 -re on t t~e m&e& of&oar;la 1.81 ,, 
(iir> - 0.91 ,# 

TOIAL 6.66 9 s  

Wt&xh 4.0-y a w e s  &on-chpd during 1963-64. 



4.2. (A) Sdm-Despntcb advias in mqect af sdm made to 
Gwstnrnent consignees and a l e  acmunta in respect of i m b  to ppri- 
vote parties had no$ been received till Octokr, 1B65 from the Regional 
Mrectors of Food by the Chief Pay and Accounts Ofaccrs to the ex- 
krnt oi Rs. 73.96 cmm (representing the cost of 14.58 iakh tonnes of 
wheat, and of 2.55 l e b  tonnes of rice) constituting a b u t  21 per cent 
of the total sales during the year. Credits for such sales have been 
taken rn the pro forma accounts in antkipation of tbe receipt of sale 
documents. I t  had been stated in February, 1966 that, of the amount 
of Rs. 73.95 crores, sale documents were stilI awaited for Rs. 23.10 
crorcs 

Similar credits of Rs. 51.90 crores hqd bcen taken in the pro forms 
accounts of the three years ended 1963-64, of which sale documents 
for h. 3.31 crores were stated to be awafted till December, 1965 by 
the Chief Pay and Accounts OfRcer. 

4.3. Thc Committee p ,lntcd out that the scheme for the purchase 
of foodgrains c o n t ~ n ~ d  to run at a loss as during 19M-65, the amount 
of loss was Hs. 33.94 c rorcs as again51 Rs. 33 88 crores during the 
preceding year, and desired to know the extent to which the import- 
ed foodgrains were subsid sed. The Swretary, Department of Food ' 
stated that the policy of subsiding foodgrains was continuing for 
several years and covered both imported and indigenous foodgrains. 
The policy was revlcwed in 1964-65 and i t  was dccided that in the 
context of the food then prevailing. subsidy :&ould be 
abolished gradually. In pursuance thereof the issue price of wheat 
which was previously below the economic covt was raised a little 
above that and with regard to rice, particularly the coarse rice, it 
was decided to abolish the subsidy in two stages. 

4.4. In reply to a question, the witness stated -that the @led 
economic cost of imported wheat was Rs. 45:62 per quintal and the 
issue price upto Slst December, 1964 was Rs. 37:51 per quintal, the 
element of subsidy being Rs. 8: 11 per quintal. The issue price of 
wheat was raised to Rs. 48 per quintal with effect &om 1st January, 
1965, which provided a small margin of profit. 

4.5. As regards rice the pooled economic price of imported rice 
during 1964-65 was Rs. 65.21 per quintal and upto 31st December, 
1964 the issue price of coaree rice was Fb. 42.87 per quintal the el* 
ment of subsidy being Rs. 22.34 per quintal. From 1st January, 
lHS, the issue price of coarse rice was enhanced and it varied frqm 
State to Stab from Rs. 52 to Rs; 64 per quintal. The Governmsnt 

. related the issue price tothe maxfm.um statutory retail price in a 



prQcu&r Slate wd subsidised it to the extent of R s . " ~  below that 
ktstut0.rg price. Explaining the variation the witness skated f hat the! 

cular State a d  subaidised it to the .extent of Rs. 6 below that I- here? was no justification for giving the imported rice at a rate whic1.1 
was very much lower than the price fixed for the same by the State. 
Explaining why the  price of wheat could not be flxed differen519 toy 
the dikerent State- as in the case of rice, the witness s.ated that thd 
mdigenous production of wheat when compared to total quantities 
diettibuted was small and secondly wheat we8 mainly produced in 
three oi four States where no statutory price for wheat war Ax& 
The Cdimmittee pointed out that the statutory price of rice would 
have been higher in States where the production of rice was lee8 and 
lowel where the prwtuctlon was more. The witness stated that im- 
ported rice was supplied only to deficit States. The imported quan- 
tity of rice was smaller as compared to the indigenous euppliea. He 
also 'added that the issue price of imported wheat which was Rs. 48 
per quintal in 1965-66 was turther raised to Rs. 501- per quintal with 
effect from 15.11 '65 Asked whether the -&cle-rise was because of 
increased cost, the witness stated that the increase in cost was 
marginal and the main factor which weighed with the Government 
was the fact, that the sale price of imported wheat was very cheap 
as compared to the indigenow wheat. The Government felt that 
there should be some relat~onship between the prices of indigenous 
wheat and imported wheat'and the gap should be reduced which in 
turn would help to reduce the pressure on 'supplies. After taking 
the decision the Government examined as to whether as a result of 
the increase in prlct.s, morc money could be made available for 
schemes of agr~cultural development, but the witness pdded, "the 
scheme was never worked out or organised In any particular way." 
'In the meanwhile, they were still giving a certain amount of subsidy 
on rice. So, the profit made as a result of increase in the price of, 
wheat went to some extent towards bearing the cost of subsidy on 
rice. Asked whether as a result of t h i ~  policy the Government wanted 
the consumer of wheat to pay for the consumer of rice, the witness 
stated that in any pricing policy of the Government in regard to food- 
grains, it was difficult to maintain fine distinctions between the inci- 
dence,of subrjdy on different consumers and to distribute them on an 
equitable lbasis. He also added that though the profit derived as a 
result of increase in the price of wheat went partly towards the cost 
of subsidy in rice, it was not the intention of the Government to  
discriminate between the rice and wheat concumers. The witness 
w h e r  stated that conzkquent on devaluation with effect from 6th 
June, 1966, the economic cost of wheat which was about Re. 45.37 paisa 
per quintal prior to devaluation (which included incjdeptals in 
India) rose to Rs. 66.20 per quintal. As regards rice, the?'h;edeva- 

1738 (Aii) -7. 



hrtion eanamjc price of Rs. 88.03 par quintal -'to JL. 1- plf 
lpIntaL Asked how much this tnrrcasc in prin as a result of dear- 

* btim would cort h e  exchequer, the witness stated that tbr toW 
m u n t  of subsidy durtng the rmnainhg months of 1966-67 on tbt! 
distrfbutian of hodgrains i.e. *eat, rice. and milo was -ted at 
& 1WM crows, tho grainwin brcalr up of thb unowt bebg wheat 
--Rj 82.34 crorcs, rice--% 18.48 crores and milo-FZs 6.04 croror. 

4.6. Gtvtng the b r d - u p  of arnarnt of IU 33.94 mores spent on 
rubridy in 1 M ,  the witm?lu stated that subsidy was about W. 32-33 
rrorcts an4 the balance of R8. 1.58 croraa was due to storage loma or 
trandt l ows .  At the inaclnce of the Committee the wftncu agreed 
to furnlsh statements showing ( t )  the amount of subsidy that would 
bc given on tlrflercwt Itcms ~ r f  food-patnu dunng 1967-68 aswming 
that the quantity of foodgratnn distributable dunng 1966-87 continues 
to be the same in 196768 and ( 1 1 )  a State-wise break-up of Rs. l@& 
crores r v f e r r d  to above Thc ~nfornmat~nn has hrrn furn~shed and 
tr at Appendices XZX and XX. Tho wltnesa also addid that prior to 
develuatlon it was Govmunent'o decision to abobsh subs~dy gra- 
dually but after &valuation the policy had changed and the p r m t  
policy was to give s u W y  It was also the decision of Government 
that they would not allow the price of imported foodgrains to 
increnrc due to devaluation 

4,7. From tbe statement at Appendlx XIX. ~t would appear that 
the catimeted subsidy (bascbtl on estimated qunnt~tics to be is~ued in 
1WLB'I) likely to be borne bv the Cov~rnment in the di~tribution d 
food$raina'ak., wheat, rice and milo to varfouo States during 196188 
would amount to Rs. 191.89 c r o r e t h e  p in-wise  break-up kina. 
imparted wheat-Rs. 144.62 crores imported aqd indigenous rice 
(coarse) -Rs. 25. '73 crores and imported mile-Rs. 21.54 crores. (Since 

.the rice of superior varwty is sold more or  less at ~ t s  r rononic  price, 
i t  has not k e n  tekcn mto account in working cmt thr figure of off- 
kkc) . 

4 8 Thc Comnlitte pointed out that according to figures at  page 
220 of the Audit Repott (Civil), 1986 from lWn-44 to 1964-65 the 
total loss on foodgrains transactions amounted to Rs 1,98,61,59,861 
and sftcr dcvnluation. thc total loss per year (in the  form of subsidy) 
an foodgrains would almost come to that mount, and desired to 
desired to know whether the decision to give subsidy was taken after 
taking thcqe facts into conslderrtion. 

4.9. The witness thought that Government were fully aware of 
the finanair1 impUcation d tbt daddon to nmhhitl the price but bw 
mted, "I do not know wbthct ,the ape& point wai bought rto 
!heir ** 



& X i ~ b ~ a ; l ~ ~ n s h b e m t e t h a t a s y r t u r t m u r r ~ t d  Rs. 3b(W 
.irrrar qtnlt oa sorbridisfnl supply of* fwdgmhss in IWCIIS, tbc amglnt 
d estimated nrbsldy in 196667 would be Ra. lWL&P crorcs. .Bas4 on . 
4be &thhabd qaratith supplied in Ib86-67, the amount of Subsidy 'In 
tbc year 1967-98 would be RS. 181:89 crtms. The fact that, the am- 
euat of subsidy is expected to incrccrre to Rs. 191.89 croras in 1967-68 
as against Rs. 3S.M cmrca in 19115-85 Is dffnificmt. Part olC this rim 
might be due to increase in the import of fmdgtainu byt most of it 
is due to dcvmluation. In view of the fact that huge amounts of sub- 
sidies arc lhcly to he given to the supply of Imported foodpins ,  the 
C o d t t c c  can hardly over-emphasirc the noccrsity of devising ways 
and means to increase indigenous p d u r t i o n  of focwlgainlr and put- 
ting down tbe imports. 

4.11. Thc Committee also note that the isrue price of intporicd 
wheat wss raised from Rs, 48 per quintal to Rx. 50 per quintal on 
15th November, 1965, on the grounds that there should bc some rela- 
t b s h i p  between thc price of indigenous as well as imported wheat 
and other foodgrains. Farther tho increase of price in wheat wonld 
btlp to lessen the pressure on Government stock and it was tbe inien- 
tion of the Government to get some money for the agricultural devs- 
lapment. They, however, r c p t  to note that this scheme which wan 
used as one of the justificntions for the increase in the prices of whent 
was "never worked out or organiscd." 

4.12. The Committee no.; that in 1964-65, Government revlewd 
their policy in regard t6 ,subsidy, and dtvided in tho co tex: of the 
food situation then prevailing that t1k subsidy should c 7  gradudly 
abolished. In the context of devalua:ion, the prices of foodgrain* 
have increased considerably, hut Government decided to maintain the 
prices at  the level they existod immediately before the dcvalr~atipn. 
The position, therefore, is that Government wodd have to.suhsidise 
foodgrains to a vcvry considerable extent, for a considerable period of 
time. 

4.13. The Committee were informed that prior to 1st January, 
1965 freight charges for wheat carried in American and Indian battom 
were paid in rupees and for other vessels in foreign exchange. 
S'ince 1st January, 1965 payments for American vessels also were 
being madie in dollars The Committee were further informed that 
50 per cent of the wheat was carried in American ships and out.qf 
the rest the Indian share was about one per cent. So far as the 
PL 480 supplies were concerned, there was a condition that 50 per 
cent of the cargo should be in W.8.  bottoms if they were available. 
&bmnent had all along beed making efforts to encourage Indian 
~cssels and after providing 50 per cent of the cargo to the 'lrrmerfcan 



sips the Cr)uukrtng 0rgmfrr:tioa in the Mlnirtry of hrntpart on 
prlnt4pl.e p v r  preference to the Indian ships. The diilkdties m 
t h i ~  cannktion w m  that ~ l n e  of the Indian sup did m t  ply on 
thwe hnes and the dhrrtngs had been very poor partly beausetthe 
number of &ips wen not nrfilcient. The Ministry of Transport were 
cxbmhlng o ptoparal far acquiring large size tankers w that some 
ctlfitha pdnr muld be ctmed in Indian bottoms. 

4.J4. ~ r u m ' a  note fufnihhed by the Minivtry the Cmnmiltce ftnd 
that during Jmuury, l9Cj tu May, 1966 the total nmoun. of freight 
cbugcor paid in daI!irb to farc'gn shipping ccmpanim fur thc impoft 
of f d g n i a s  mountad  to *Ks. 917.30 1.llthr. The Committrt n g r r t  
to learn thrt the percentage af imported foodgrains carried in IPdirn 
botlomr i s  ncplligible, revultinR in heavy payments of freight charges 
in foreign cxcharqc. The Committee hardly neud miterating the 
urgency of eonvrving the much-needed foreign exchange which h 
now b i n p  spent for carrying f d g r a i n r  on foreign ships. Tho 
Canmittao would like the Ministrim of Food and A(tricu1ture and 
Trannpmt to makc special efforts to improve the pcdtion in Ihis re- 
gard. They would alm like to be informed d the progress in this 
gaud. They would a h  like to informed of the proffrrs~ made In .e- 
qtairing the lankcm ond rlao the cxtcnrt ta which the off-takt of 
csrga by Indian ahipa hra bcon nugmcntcvf as a result thereof. 

4.15. As regards drmurragc, t h ~  Comm~ttcc were informed that 
undcr the Charter ynrty t c m n ~  t t h c b  cargo wns cleared from the 
ship, bcfnrts.the spccifitd iwr ic i  "IC ccwsignce cnrncd a despatch 
tnnrrcy itnd In caw 1 1  was  dolayt*ci cmnurtilgc had to b c h  pad.  The 
di*murrngtb and dtqmtch figures for IM3-64. 1964425 and 1965-66 were' 
as undcr: 

- 

.4,16. Asked whether any help was taken from the Government of 
USA for unloading foodgrains from ships more expeditiously and if 
so, the expendipre incurred thereon, the witxwss stated that to 
achieve this end the Ministry had taken various measures. Apart 

" " l X  1II *----.-_ " .I---- -. - X I - _ .  __-_I- .- - -- -.- ---- 
%cardirt@ to 4u lit thrj figure oh@& k Ri. 936-45 kl;ho. 



fmm impmting a large number of rnrcbm frwn Amuica, Switaw- 
].ad Ukd UES for handiing ftmdlgrinr isam lhip to the short. the 
a m q p m m t s  within the ports w e n  impraved far expeditioue hand- 
ling, bagging and stitching of bag~~. Am r rstult of dI these mwlnrm 
taken in Bombay, Calcutta a d  IU.dns, MI UI rtmnge mare than one 
million tam of foodpins as against MW1 to 700 thousand tow per 
month were handled. At the instance of the Committee, the wltncrrr 
agreed to furnish the total cost of machinery imparted from America, 
Switzerland and UK for quick handling of fbdgrains from S h i p  
to Shore. 

4.17. From the note furnished by the Ministry the Committee And 
that during the last two years grain handling machinery worth 
Rs. 139.36 lakhs were purchased from USA. Switzerland and U.K. 
In addition. the Government of Switzerland had given a free-gift of 
machinery worth Rs. f l . 68  laMs. 

4.18. Tbe Committee are glad to mote that as result of the @ n e w -  
tia steps taken by the Minktry, the pwition of clearance of fobd- 
grains ot the ports has improved considerably and during 1W-64 to 

, 1ssSss the total amount of despatch money earned (Ril. 11Z.BO 
Wrhs) was more than the dbmurnplo paid (RJ. 76.55 lakhs), 

4.19. The Committee wuuld, however, like to strew that not only 
the progrew ~hould be maintained but also efforts should he medo 
to reduce the demumqp charges further. 

4.20. The Committee invited the attention of the witness to a 
news item wherein it was stated that out of 14 samples of atta taken 
from the Delhi Flour Mills, 9 were found to be adulterated and de- 
sired to know what steps had been taken in this connection. The 
witness stated that in these cases the mills did not clean the dirt 
which was origmaily in the wheat and the samples were drawn by 
the inspectors of the Ministq of Health under the Food Adultera- 
tion Act and if the samples did not conform to the &ndards the 
Ministry of Health launched prosecutions. So far as the Department 
of Food were concerned their own inspectors collected the samplm 
and prosecutions were launched under the Essential ~dmmodities 
Act or under the Licensing Act where the samples did not conform 
to the specifications. 

4.21. Asked whether it was only the responsibility of the Minfs- 
try of Health to supervise the flour .milis to ensure that there wa? no . 
dolteration and the .standard quality attcl was produced and mar- 
Wad, tbe wit- stated that his Ministry also shored the rcaepw 



rfMlityrlaagwLta,hMlnirtr*ofHcel* ~ ~ w a m i r r -  
~tbcjfbcdbrcndmrrSagrrmpfraraf lRbatptoductrtrom 
vrlolll mfllr, and whcrwer they had been faund to be below aped- 
dcatjonr, action bad been taken agJnrt the partier conctmed. FroPr 
1st July, 1966, the distribution of wheat procfuctr bad been faken a ~ t  
by tbe ECI. As soon as the product was ready in the mill a sample 
w u  drawn and examined. If the sample did not dm to the 
epctfkationa, the product waa not released for consumption Prior 
to thla period, the Department of Food colleded samples and action 
was .taken against parties where the .mmples were below apedflor- 
tiops. The Secretary of the Deptt. however, conceded that during * 

this pcrfod, the check exercised war not of the same degree (as at 
present) for the mllls urcd to distribute the wheat ptoducts eitha 
through the nominees of State Governments, or di-sposed them of 
in the open market and therc mght have deen scope for adultera- 
tlun. In reply to a question, the Committe were  info^ that ' 

except; in stray cases, there was nu e ~ i d m e  ar all to show that im- 
ported wheat was injurrous to health 

4,LP. Tho Carnmilt~.c regret to note that even though the ~ in is tr ics  
ot Fwd and Had& exercise rupcrvisioa and check against adaltem- 
tion yet nhc  out of fourtoon samples drawn from the Delhi Flw 
Mills were found not confonniap to the specifications laid down 8 s  
tbe milh did not clean tho dirt wbich was there in the w b t  The 
Conunitbe were informed in evidanee that prior to it July, 1986, 
"Supatvision and chock" excerehd  was not of the aune d q m e .  
The Committee are glad to be awurcd that from 1st July, 13615. a very 
strict c b e k  i s  being maintained on the produds marketed by. the 
Mills. 

4 23. The Committee mggoat tbal the Nllnirtrier of Food and Health 
rbould careful!y check up and If n- tighten their procedure 
fariber witb a view ta caswring that adulteration is eliminated and 
that the  product^ supplied to the public at large arc genuine .ad pwra 
The Committee would also like to know the action tnkm agains; the 
dorv milb w h w  Mrnpln were found defective in this rua 

4.24. The Commlltec would also like to be informed of the number 
of adulteration cases which were dealt witb by both the Ministries 

. duriqg the LA one year and out of them how many rases were 
brought to the notice of the Ministry ronctrnd by the public and 
'lbe nature d the action taken against the rsspactlve deal- 

4.25. On being asked whether the q d t y  of rice from Andhra 
~ M c h  gave out foul smell was chocked, tht Commitbe were infor- 
med that F.C.I. which WJM purchasing rice In Andbra got the quality 



ofrhcorrunlndbythtirtcchntcrfargcrirtbrf~~~purchusseadip 
fact the miHcrr wem comjwnixq tb8t b q e  q~lrrrtitirr west, bsin(t 
rejected !Ib pnwsarr of making rife out ni paddy was being 
modorniscd and it w u  hoped that it would not omit any bad smell 
Tbe Government were examhiq how t b  production of the machi- 
mmy needed for a new technique invented by CFIIZI, Mysore for 
prOce0i.g paddy could be accelerated. 

4.26, The Committee would like to ba ielornred of tbc action tr)rar 
and the results achieved in this matter. 

4.27. The Committee desired to know whether the MiniJtry bad 
found out for how long the wheat imported from America wan stored 
fn their godowns; how long it too$ to reach India, and for how long 
it was stored in godowns m India before it was given to the conau- 
mera The witness stated that since 1963, foalgrains were being 
distributed to the States as and when received and very little re- 
mained in the godowns. On the voyage it took six weeks. Every 
consrgnment received was examined tor the proteins it contqincd 
and it was found that the graina were absolutely sound and they had 
undergone storage for not more than two years in USA. The s t ~ b  
in USA having been depleted, the grains received were mostly 
fresh. The deterioratiou in godownr wor very negligible and the 
percentage was falling. , 

4.28. As regords'the despatch advices and sale accounts referred 
to under the sub-head of the Audit para, 'Sales' the witness stated 
that there had been a visible progress in this direction. Out of thc 
total amount of Rq. 3.31 crorev outstanding for the priod 1961- 
against despatch rdvicr, tha prvoant outstding warn EL. 3.58 lakh!< 
and so far as sale accounts were c o n m c d  tho outrtrndiag wa' 
Rs. 55.91 lokhr. 

4.29. While noting with satisfaction the progess made by the Mh- 
istrg, the Committee hope that the present amara would be Hquidat- 
ed completely without any undue delay and that such heavy rrrcm 
would not ba allowed to accumulate in future. 1 

(B) Losses In dfstribution 

4.30. The closing stock of 7-63 lakh tonne includes 0.25 llrth 
tonnes of storage losses awaiting regularisation (besides 0.08 lakk 
tonne written off during the year) and another 0.23 lakh tonnes of 
damaged foodgrains Fnalued at pricea applicable in sound' grain. 
There is no consolidated record to show the year in which the storage 



4.31 The C o m ~ r t e e  were mfarmed that previously at the depot 
wd the regional levcis aqo!lnh were not being maintamed *para- 
tely and front year to year htrucUonr had now been isstled to 
rnarntmn them uceordlngly and the Regional Directors were main- 
Unuyl corr~olrbrkd registers whlch gave s c k  prcture of the Isasses 
urd the y"c?ors rn wh~ch they o c c u r 4  Tbe Chef Pay and Accounb 
WRcer was rtlquorkrd M naamtain these records and statecnmts 
ware beink mcutved regularly. He however. added that a greater 
follow-up wnar mqufrwf to ensure that theae laws were ~nvestqptcd 
and ngulorrrcfid qulckfy. After the matter was cona~dereci by PAC 
in 10Ei!b&, same cells were created in region* like Calcutta where 
the performenme war mat gatisfadory The propem since then had 
boen algnlllcant. ! 

4.32. The Committtm hope that the Ministry would continue to 
make energetic edbrts to reduce storagc 1- as d w  in rqgulnrisa- 
lion of the losses where they have taken place. 

4.S.  (i) Normally, the stock in each depot should be verified 
pbpicrlty .at laort o w  a year. Tbc fol1owhg table would show 
that thir nqulmm&t w u  not betng observed:- 

No. af No. of 
depots handled Jepta s u b i ~ e d  

hy the to hvsical 
~cportment v&iation 



4.34. The Comnr*ttee desired to know the rtDawns for not subject- 
ing all depots to physical verification every year in accordance 
with the exluting rnstructions, the pos~tion fur 19M-ti6 and the 
reasons for the ~nord,nate delay rn regularlsmg the losses. The 
witness staled that  wrth regard to the pos~tlon for 1965-66, out of 
138 depots 1.34 were physically verified in that year. Out of the 
three remalnmg depots. rn the Central Storage Depot at Kalyani, 
Calcutta, though the  work had started tn March, 1966 it was held 
lip due t~ d~sturtxmces and was completed In April, 1966. In case 
c f  the remaln.ng two depots at Bast1 and Kandla thr* work could 
lot be completed due to some dispute wlth the contractors regarding 
the  Supply uf Labour for thrlli purpose. The physical verifkation of 
llasti depo! started In March. 1966 and was completed In April, 1966. 
,is regards the Eiandla depot the physical verificatron b a s  expected 
13 be completed shortly. Explaimng why only 84 depots out of 182 
\rere checked In 1963-64. the witness stated that during that year 
fhe  system of phvsfcal verification was decentralised and due to 
aome difficulty of placement cd st& etn., the work could not be 
started in time. The work was, howwer, completed in the next 
!.ear. 

4.35. The Committee desired to know whether the Department 
c.ould not try to implement the recommendation of PAC that physical 

**The t-1 shstngc n W  at thr tSmc of phyrical verification nu no. 31 March, 
1963 was reponcd to bc 16.1 I tomes, wh ich included o shonagc of 3,062 tonncr 
wolar edting at th: t h e  dthc php*.l verbtion, i t  has been rrard in Jalury. 

that out of the bahna 13 069 tomes, the real lasa tstrblimhed after Issue ot 
mtaeltr w s  7,873 tomm. 



~ ~ I X f i c t t h  UW& ba QDab by -dsnt mtbarltbt, Ill Of 
depots whkb w m  not huwied over to FCI uo far, and w k h s  
they would not like the Corporation also to follow this healthy 
practice. The witness a g e d  to implement the reoommer\&tfm af 
tbc Commlttec in regard to the depots under their control and as 
regorb these under tho M31, he stated, "they have their own 
arrangements." 

4.M. Explaln~ng the prcmr; of regularisation of losses the wltneoe 
rtaM that all the losses that came to notice in the various depota 
were thomughly lnvcstigatcd with a view to tixing the reupod- 
bility for lwscs aridng out of ncgligrnce of the contractor or the 
amccr. After thc; investigations were completed the lossey were 
dthcr  p a w d  on to the contractar and recaver~cs were made or they 
were written off. When the recoveries wrrv made and witiny; off 
took plurc, the losses werch shown as h a w n g  iacen regu1ar:scd. The 
l a t e ~ t  pm~twn regarding regulanuut~or of losncs as a result of physi- 
cal verificntwn for thr  period of 1962-63 lo lM4-65 was as follows 

Ycnr 

4.37. From a note furnished by the Ministry the Committee And 
that the number of depots which are still under the control of the  
Deptt. of Food is 84. 

4.38. The Committee arc I\d that the Department of Food have 
a#md to en t rus t  the work of pbysld vcri6cation in regard to the 
84 depots under their control 10 independeat authorities as s t q g c s t d  
by tbe Committee earlier. The Committee feel t h ~ t  in rcprd te 
the remaining depots which have been transfrred to FCl, ' the 
Department ahwld irnprm upon tha Corporation to follow the 
harltby prrctice d verifications beiag done by the iadupendeat 
~utborlrties. T h y  a m  glad to note that there has beem some 

improvamerrt in mgu1arisi.q the lorosaQ noticad as a result of pbysiccll 
 cation. They hope that the Dsgufment would improve the 
rwlmkbhtfve machinery further so that the time taken for 
t- tha I.lssc9 tcr a put icuh ysu t radud .  The Dapadmemt 



4-39. (a) There is no consolidated rscord to show the quaurtun 
of transit Icwm which awaited regularis8tim st the end of the yea6 
and the year in which they occurred. 

(b) The number of cases of losses in transit in'respect of which 
claixn.~ lodgtd with the Railways were pending as on 31 Dcrcmber, 
1964 WRS 5,791, involving an amount oi Rs. 40.38 lakhr; they we- 

. reduced to 9,157 case involving an amount of Rs. 22.54 lakhs ir 
October, 1965, as ahown below:- 

Yerr No. of Amount 

The remaining 2,634 cases were oettled as follows :- 

No. of Amount 
c a w  involved Rcms rlcs 

(In lakhr of rupacs) 

( i )  Claims droppad I ,097 5-74 Thaw case are rcponcd to 
by Ra i l rap  include:- 

(a) 140 cprrca invdvin Rs. 0.81 f lak,h"ting to s orrage d 
cmplae  bass, which the I)& 
partment agreed to adjw 
.gainstithe bagrs delivered in 
excess by the Railways at 
diiercat~destinitiono ; 

(6)Zclaims for damngem by wet / 
cutltorn bags repudiated by 
thetRdlway--becam af the 



nm-complirna by the Dc- 
ppnmeat, d the rwpiranatt 
r-ding the provisiw. of 
dunnage near the wagon door 
It  ha^ been stated that m 
nplrecment had been rerdred 
with tk Railways by which 
the Dqmtmcnt  agraai not 
togrefa claims f r  loese 
through the wagon door cre- 
vices hecauqc of the n m -  
provision of dunnage ; and 

(c) untenable claim prcfcrcd 
by the Depot Officers. 

(is) Mifling wagma 81 9 '54  
rubsequcntly traced; 
cmnclreri 

( a r t )  Claims ucccpted 'I'hc total amount for which 
by Railway8 (in- , 1456 2.56 liability waq accepted by the 
cluding rhme PC- Railways has not bccn worked 
ceprad partly .) out 
- 

4.40. The Cornmlttct. were mformed that sc, far as the conso11- 
dated records were concerned, they were bang malntaind at the 
depots and they were reported to the Department through monthly 
rtatementa which a im related to transit 1 0 ~ ~ 3 : .  As against 3157 
pending raws ~nvolving an amount of Rs. 22,54 lakhs as on 31st Oc- 
tober, 1964 the present figure was 1729 and the value was Rs. 13.53 
lolths. The year-wlsc &break up of the pending cases was as under: 

lsfiCUi3 caws involving an amount of Rs. 1,000. 
1 9 6 1 - - ~  cases invnfving an amount of Rs. 18,060. 
lB62-58 claim involving an amount of Rs. 17,000- 
1963-330 claims involving an amount of Rs. 99,000. 
196C--la76 claims involving an amount of Rs. 12 18 lakhs. 

441. Thc Committee pointed .out that according to Audlt 575 
cases involving a total amount of Rs. 2.84 lakhs for the period upto 
1$62 were pending for more than 3 pars and desired to know the 
latest position. The witness stated that the figure for  the period 
e p  to 1988 had come down to 453. When pointed out by the Corn-. 
---%at &-much iaDprov~ment was done, the witness stated 



that roahlb of the old cases were rather comphcated and they wen! 
trying their best to p t  rid of them as soon as possible. Asked whe- 
ther any limit could be fixed for transit lo&ses, the Committee were 
lnkornlecl that no 1 m t c~ther maximum or nlin~murn had been laid 
down for this purpase The moisture m t m t  in the f idgra ins  
varied largely i.e. In the case of imported foodgrains the moisture 
content varied between 10 to 14 per cent  and in the case of ind~genovs 
wheat the vanatinn wn, brttvren 11 end 16 per cent. Every bit of 
loss' was investigated As regards the losses thrar~gh the wagon 
door cseviccs for non-pr.nwon of dunnage, t h ~  witness stated thnt 
a deliberate decision was taken in 19,5647 that the Ministry of Food 
would not prw~idc the tlunn.~gc i s .  bagq filled with cinder or hay to 
cover up the crevices of the wagons to prevent damngc? and they 
would not raise clalms against railways on this account. The Rail- 
ways would also not reimburse any amount for the dhmage caused 
for non-provision of dunnag+- The dcasion was taken k n u t w  it 
was felt that the cost of providing dunnage would be far in excess 
of what was be.,ng lost on thls account. He added thnt the cost of 
providing dunnage would be Rs. 39 lnkhs on the total movoment 
of foodgra~ns now taking place whereas the maximum loss due to 
damp or Ioss through crcvices might be about Rs 19 lakhsr 

4.42. In reply t o  a question, the witness stated that they had not 
received persistent n)mplaints from flour mills that there were 
shortag~s In t h e  quantity o f  wheat supplies to them. In respect of 

cases where there were witic vartatwns in the quantity of wheat 
supplied and those received, investigations were made. 

4.43 The Committee fecl that the Ministry should sort out very 
difficdt cases which are pending diqmsal for a long time and take 
them up at a higher executive level of the other Ministry for dis- 
posal. Inter Ministerial talks should be held at regular intervuls to 
settle cases instead of allowing the Government machinery to pursue 
them in a routine manner. 

4.44. As regards the dlsposal of damaged foodgrains, the witness 
explained to the Committee that these foodgrains were classified 
under two heads 1.e. "Substandard grains" which were At for human 
oonsum~tion but were not up to the gpecified standard and "Damaged 
grains" which were unfit for human consumption. The variety of 
foodgrains classified as "damaged grains" were of two kinds--.one 
fit for issue as cattle and podtry feed and the other unfit for any 
consumption and A t  only for industrial use. Sub-standard food- 
grains mainly comprised rice and were brought up to s p e d c a -  
tiom by polishing it. Out af 23,000 tons af damaged foodpahe  
which were pending disposal referred to in the ~ ; d i t  para, 



only about 10,W bM wen &ally dsmaged .nd the rest were 
ub-rtkndard grams which were polished and issued as mod rice to 
.QIuu[LcTn. 

4.45. A p k d  how the Gavenunent e m r e d  that the "damagcd 
toad gratnai"' which were un f i t  for human comumptlon did not go 
back k, the consumkm, the wltnesa stated that these foodgrains 
werc not auctioned but suppl~ed after mvrting )united tender 
becsuae the Department w a n t 4  to keep a track on the Issue of these 
ak>ck.rs to particular individuals so thal the of?lclals of the Depart- 
ment could watch the disposal of that stock Such fadgralns  as 
werc A t  for cattle fwd were rllspased of only to rcglstercd parties 
to be rnanufrrctured ink) cattle fwd and the C';<)wrnn~cnt ensured 
that the partien cdnmrned had the cattle or poultry for v h w h  they 
utili.wd the graim and the Arms were o f  reputt* Thc w~tncss foil 
that there was little possibility of damagthd ftwdgmtns sold for oattia 
w poultry feed being misused for hurnnn consumptlrrn and Lhc 
Crovernmmt relied on the good name of thtb firrns .to u hrm thry 
were Iflvcn. He howevcr, conceded that Govcrnmcnt t i~d not h a w  
any tanpblc check or control over these firms. IIuwc~ver, a decision 
Was ~ t l h ~ q u t n t l ~  token to supply foodgrains fit for c : ~ t t l t *  fccd or 
youltrv fwd to Animal liusbandry Drpartments of St:tt~ Govern- 
ments for  i s s w  114 rlaftl~ f w d  and poultry fwd and thc Ministry had 
entered into o runnmg contract with the G o ~ e r n m ~ n t s  of Wcst 
Begal, Mahmwhtra and Bihar. 

4.46. The Committoc regret to note that with no tangible control 
on private firms thc Govrmmcnt continued to supply damaged food- 
(prim unfit, for human consumption to the private f i rms  for bdng 
used as cattle or poultry feed. The Committee cannut help feeling 
that the system was defective in as much' as the powihility of the 
misuse of such foodgrains could not be ruled out. They arc. 
howevcr, glad to note that the procedure has sinre beon changed 
and such foodgqins are now to be supplied only to State Govern- 
ment agencies. In this connection. The Cammittex hardly need 
emphasisb tho paremount need to exercise utmost care in tbe dis- 
-1 of such foodp ins  and to adopt such foolproof methods and 
introduce .such stringent measurn to en- that &eke food$rains 
ur, not u t W d  for being mixed with grah muant for .human 
.ollMrnXption. 

'Itanaftr of work to Food Cotpor?otion of India: 
4.47. (1) Consequent on the forsnution of the Food Corporation of 

hdi. m I January, lb5, 18 depots in the Southern Region w e p .  
made over to the Corporation abng with stacks with e f k t  from 



1 ApiL 1965. The basis of recovery of the coat d the Govcmrncnt- 
mned gadowns from the Corporation had not been decided M11 
December, 1965. 

. 4.48. As regards tbe stock of wheat and rice made over to the 
Carporation with the transfer of the depots, orders were issued by 
Government in June, 1965. fixing the rates to be charged from the 
Corporation. These rates wh~ch  also applled to wheat and rim to be 
iupplied to the C o r p r a t ~ o n  nftcr the transfer. up to 30 September, 
1965, were the lssuc rate.; of foodgains reduced by an element to 
cover the expenditure llkcly to be lncurrcd by the Corporation on 
hand1 ng, inland freight. rent of godowns, cstablishment, intcrwt on 
captal, and storege losses, etc. As the issue rates include an el* 
ment 3f subs~dy by Crlvcrnmcnt. the transfer of stock ut rates lower 
than the purchast~ prim ~nvolues B hiddcn subsldy to the Corporation 
and requires a vote of Parliament. 

4.49 (il) A test check of the acvounts of 14 dopots out of the 
depots transferred to the  Corporation showed that the closing stock 
of f d p r a i n s  in thc: gcdowns as shown in the accounts ~ncludcrl a 
total storage loss of 10,858 tonncs awaiting regularisnt~on at the time 
of transfer A further shortage of 1.455 tonncs was noticed at the 
tame of actual transfer of the stock to the Food Corporation. The 
losses had not been regularised till November, 1965. 

4.50. Asked whether the basis of recovery of the cost o t  Govern- 
ment-owned godowns from the F.C.I. had been derided, the witness 
stated that so far as the godowns which were transferred to FCI 
w t h  effect from 1st April, 1965 were concerned, it was decidcd in 

nconsultat~on wlrh the Ministry of Finance that the basis of recovery 
from the FCI would be the book value of those goduwns. The book - 
value was assessed at Rs. 5.13 crores and out of this Rs. 5 crores had 
been prov~sic~nally recovered from the FCI. 

4.51. The Committee were also informed by Audit that the Mln- 
istry had informed them that the FCI was requir$d to supply food- 
grains at the lssue price fixed by the Government to the state 
Gwernment at  the issue price Rxed by the Governmmt to the State 
Governments and others and for this purpose a rebate was allowed 
Cb covm the incidental charges. According to Government, there- 
em, there was no question of obtaining a vote of Parliament. The 
Committee desired to know, if the FC1 had to sell foodgrains a t ,  
certain prices fixed by Government and as a consequence thereof 
ruffered a loss. whether it was not reasonable that thc l c m  should 
be a h o m  in the books of FCI which could be subsidised by Govern- 
ment under a proper vote of ~ a r l i a m e n t  and also whether Govern- 
ment had considered lChe recommendations of PAC contained in par* 



6.18 ol their 4 l d  Rspatt. Tha witrrar stated t& Gwmmmat Mna 
urfng PC1 rn tbrr agent tot ptsrine on the nrbs,dy kr the co~llllncrrp. 
Thc subsidy was h r n g  shown as tradmg low Whcn the wnrlr of 
distribution war vested wlrh the State Govtrnmcnb no such obJez- 
tian had been r a i d .  The Ministry were issuing fadgrains to =I 
s t  thctt irsuc price and wcw dctciucting a sum of nearly Rs 3 per ton 
whlrh Ihcy had ~ncurr td  m tncidental e x p n : ~ .  T h r *  witness 
further rtetc?d that the mcommendntion of the . Ctrrnmlttee wr? 
crrnrrdercd In canrultitttcm wlth the Ministry of Flnsnct! and t h q  
thought that the mommendotion could be implemented after the 
entire work War transferred to PCI. H e  however added that the 
reply d the Mintrtry In regard to t h ~  Committee's recommendation 
had b n  returned by the A u d ~ t  and the Ministry were  examining 
the matter further and they might revise their stand on this Issue 
in vlW of the point8 refwd by Audit ' 

4.52. Tho Cammlltcwr in para B.49 of their 4Id  RFport had rccom- 
mnamdcd that the stocks -dwM to the Fsod Corporation sbould 
ba &awn at tho cwt price d the Ministry and the whcidy dvoa 
dawn wparrtaly. The Cammittsc mgret to nett that the Mlrihtv 
h n ~ a  no( yet wen their wag to implement this rrcommendation. 

4.53. The Committcv would reiterate their rrcammenbriion ma& 
in para 6.49 of their Forty First Ikport (Third lmlr Sabha). 

4 ". 'I'hc !:**partmtfint o f  Fwid has b m n  cctrnpil~ng, ~wnodtcally, 
11.w 4 : *  ?ICS rcqardmg the capac~ty of the godowns rlwnchd by Gov- 
c*rnmc*nt and of tho r hlrcd a t  vadous places in the country for stor- 
mg impwtcd as well aa Ind~genously procured fwd-grains Accod- 9 

ing to thcae rtatist~cs, the cnpac~ty of the godowns (hrwd end owned) 
nrrd the effective vacant space in the godawns at the end of each half- 
year, durkg the thretb years ending SO Junc, 1964, are glven Mow:- 

-.. - - - 
Capacity Capacity Total 

Half-year =ding of hired of o w n d  T.ttJ cffcctive 
podowns prrrioams vacant 

speoc8 
----.---,- 

June, ~ M I  
Ilmmbcr, ~ g ( c ~  
June, rpCIt 
December, 1962 . . pf&"3 

bet, r*3 . 
Juc ,  1964 . 

-.q,&-&---& -f -. ' ;;ok?.tmlll ""-=b.* ?-.- - -- - ----- 
( r; V M  .pr. %IN mdL hr a r t y  or fcx&"ira. 



(A) The followw table shows the position of godowns in the Cab 
cum Region:- 

(In lnkh tanncs) 

Half-year ending Capacity Capacity Total I'otal Percent- 
of h i d  nf owned ctiec~ivc age of 
grdciowns g d n w n s  vacant vacant 

4.55. ( R )  Thv fol!owtn~: c ~ s v s  of wpend~turc  I!:( urrcd on godowns 
wh,ch remairwd vacant f(3r long pcriocis were noticed by Audit:- 

In February, 1964, mstructions were issued by the Ministry to 
the Regional Director of Food, Calcutta to vacetv the godowns with 
effect f m  1st July, 1964. This decision was taken as- 

( i )  the godown was fed by rail only and the Railways had not 
agreed to serve the railway siding beyond 30 June, 1964; 
and 

(ii) a considerable quantum of space was reported by the 
Regional Director, to have been lying vacant for quite 
some time in the godown. (The maximum dock stomid 

1738 (Aii) IS-4. 



in this g o d m  ranged from 40,322 tonna to 24$4?- 
during January to Scptembcr, 1989, and fmm 19,041 tonam 
to 10,403 m n e s  during October,, 1963 to January. 1964). 

4.36. Thew Instructions wwc subsequently withdrawn in June, 
1964 $8 the Railwayu were rrpurLed to have a p e d  to serve the siding 
far o lurthcr period of onc yew upto dune, 65,  provtdcd movement 
war orgonmd in blpck rakcls; the Commiwrtoncr for the port of 
Calcutta hud, howrvtrr, earlicr indtcated in March, 1963 the unwork- 
nbllrty of the mtrvcmcnt In block rakes and the Regional Director 
had. !n June, 1964, rtbportmi thc availability of surplus storage capa- 
city of one lngh ttsnncs tn othw godowns 

4.57. The godown was artuully aurrendcred from 30 June. 1965. 
During the one pear pcr~od r ~ f  extension, thc godnwn rcrnntned 
pr~rrt~celly vacant. Thc infrurtuous cxpcndrturc ca:lscd as a result 
of the  d t a w m  to cxtcnd the tcnnnry of  the gmig.u'n !JY one year 
workh crut to WA 0'51 Inkhs, cornpriulng rent (Rs 8 17 lakhs) and 
pay and allowancw of thc full complement of staff engaged in this 
gocfnwn (Ha. 1 .M lakhs) 

4 58. The Commit tcv pointed out tha t  the w r y  lac: that th?. vacant 
ypwr conttnucd trr be w r y  large indicated that the absc+%smcqnt of 
rcyuirmentg was not rcallsttc ns i\ rnu l t  of whrch C;' vr r!rmtln: 
contmwd to incur huge expcnd~turc ctn hired gwinwns w h ~ c h  coirld 
be surrcnder~d on thc nvri~lnhilit~ of Govwnmcnt trwncd g downs. 
Thr witness stntcd that the operation of ford-grn,rrs 3.: i working 
aut the storage copacfty mffercd fmm wrtain unccrtam crrnditi nr 
IU., what would be the crop like. what would be the p:oruvcment, 
what would be the quantum of imports etc. The Govcrnmmt could 
not take any chance in this matter and they had to ensure that 
ccrtain good storage capacity was maintained at all t ~ m ~  for build- 
ing up a b&er stock t o  mainlam the prices in times of emergency 
and to countcrrct the trends of the market. 

4.M. Referring to the godown mentimed in the Audit Para, the 
Cosr~mittee pointed out that Gwernment had the power under law 
to requisition godowns at short notice. The witness stated that such 
powers were available under the D.I.R. and added. 'We did exercise 
powers under the Defence of India rules where we can get godown 
quickly, but the powem are no longer available. Under the normal 
Acts, acquisition of godowns was a time consuming process. He also 
Wed thrt in tbt port towns like Wcytta, the godowns were badly 
required hy private partnao, if Gavemment had givcm up these 
~ O ~ Y M  and thc private parties had stattad utilidag them, it would 
have been extremely dimcult for Government to et them vacrrtad 



4.00. Aa ngudr the hired godown at Lawrence Jute Mills, 
Chengail (Wcutta), the w ~ t n e a  s:ated that the decision was taken 
to vacate the godown on 1st July. 1964. It was lherr decided to 
extend the lease of this gctdoun pmv;dcd the railways agmd to 
serve the railway siding far one year more. The witnesc incet.crlicr 
gave the followmg reasons for extending the 1eaae:- 

(i)  the retlways had agrtwd to servc ih? railway siding for 
one year maw provided mowrnent was orynn!sed in block 
rakes; 

( i i )  i t  !hv ttxpmt*!:itlrm of the Railway cd?Zcer of thc Dcptt. 
that i t  might bc ptrsslhlr to pvrsuadc thc Cn\cu!tn Pott 
C~lrnnlis .nncr?: to allow thc 1o;rdlng of wngons in black 
r i ~  kcs; 

(111) thc Port Trust hod cnnsrstrntly put forth thc diMrulty of 
loading block rak(ks but suhsrqucv. ly t h q  p yrmlttcd luad- 
Ing of box wagons ngemst whtch thcy wcw opposed 
initlallp; 

( iv)  under PG-480 agrecmerlt of 1960 a total of 16 million tons . 
of ftmdgralns wns to arrlvc In i n d m  mid ~t was twt possible 
to foresc.c* I ~ W  o~T-t,tktl *hich dcpcmi i~ i  on the chnracter 
of the sthason W> S~p:crnber,  1963 a buiTc-r stock of about 
2 rn i ! l~on  tons  c ~ f  ~ h c i i t  and c e r t i ~ ~ n  qu;il;ttty of rive had 
Lecn t 1111: t i p  "flw otT-tukc* hati sucltiimly gone up from 
2 0 0 3 0 ~  tfro\rsantl trln., month In N,wc+rnbcr, 1963 to 
700 1j00 thousand tons in hI:~rc.t~. 1F)fjfr. Flurttiotton of' stock 
could not bv p r c r i i ~ t ~ d  and thcy hnd no control over it. 
Govcrnment fo l low4 as twofold pnliry of constructing 
g d o w n  on the one hand and rcduciny: the number of hired 
gwiowns on the other. But thcrc. was a point beyond which 
tt was :ilaught by the Ministry to be unwise to give up 
hired ac~ommodation bccause i t  was dificult to foresee 
when the acrommodotion would bc required. So, the Min- 
istry were forced to retain the gndown though it wae 
known to them at that time that the  retention of the 
gdowns in -sene was infructuous. But all godawns w e  
not m i n e d .  A quarterly review waa made and godow~ 
were befn#! given UP when it was felt that there W ~ J  no 
need to retain them; 

(v) In 1961 the stocks had gone down and It was decided that 
the godowns should be given up. Then for a variety of 
reasons i t  was felt that it  would be more economical and 
advantageous to give up smaller godowns mattered in the 
city and retain this large storage space and this was done. 



The, wi- stated '"whether it war Chengail ar any otbcr 
plscrr it would not hove been used for most of the year, 
k a w  of fart turnover of imported grain stocks." 

4.61. The Committee dewrtd to know whether the need for 
gDdown spec@ had increased In 1964 as compand t a  1963. The w i t  
ncjn stated that  thcrc was incrrtrac rn total space, but the need for 
hired accomrrmdation was lc~!ywnud d u r ~ n g  that pcrwd to the  extent 
ta which tht Government godowns had romc. up In  1964, the choice 
before the Mmistry waa ~ ~ 1 h 1 . r .  18) g vrb up 61,090 tormfis st rage capa- 
city in Ulwngerl or k w p  ?i!fbr,,r.cn capnclty In nth< r stna!l r g downs 
~ c n t ~ c r e d  tn thc city r r n r j  the Minrs  ry  had dmid d th r t  instead of 
spcncitng o n  staff, rncwcmcwt t ~ n d  SO on ~ ~ V I T  a nuwi)o- of ~cat frwd 
#~dttwn?r. ~t would be bt?ttc+r to  cqwrntr* thr Chtwrqa:i drpot cvcn aftcr 
teking 1:s dtf3lcultics into nccoun!. 

4 0 2  Aakcrl why . the Ihqzt)! war p:vclrr up, the w ~ t t ~ c . \ ,  stated that 
! t i p  pctrrkttrtn In 1965 was cornplclf~ly diff rcbnt from wha! I; was in  
1964 In 11IW c.r8rlain bar l c  c!.rnnb:cs hild c,ccurrtd C'hcnga11 was 
ni)t only u m l  f ~ ) r  grialns c o n l ~ ~ ~ !  in through t ir  cks, \<11 . ! o for g r a m  
m w n t  for Wepit n ~ n ~ : ~ l  whlrh tz.;ls movoti f r o m  M P s fac r  procurc- 
nwnt, A b u t  April-May, I % > ,  ~t was dwitlcd t: at  rtcv :nov:*rnent 
from M P. and Pun job  to Cn!rii't;i wc-ulrl n:rt tnkc ;, . .rth In June, 
1965 the r c n l r n l  Governmen: ttrclk .I cit.ci~i in that !he stocks meant 
for Calcutta C ~ t y  w c w  to br rctnincvi by thc. Stntr CIo\mnment 
rnstcnd of the Cctitrr! and thc C h c n p ' l  D q v t  ur:~ g vrtn up on this 
account ., 

4.63 At the instance of the Committee, the M~nistry have furnish- 
cd cr statement showing the  number of Covernment'c?wned godowns 
In each Sta te  a t  the end of March, 1966, their capncity and the actual 
quantity of food-grains stored in thcm. which is at Appendix XXI. 

4.64. Tha Committec regret to note tbat an infructuoub expendi- 
tam of Rn 9.51 Irkhs was iarurred for hiring l godown whtch remain- 
ed practically vacant for a period of one year and that during tbat 
period only 3 tonnas of foodgrain sweepings were stored there. 

CB5. From the statamen: (Appendix XXI) tba Csnmittss And 
that as on Slst M u c h ,  1968 Government were omrpying 432 lpodwrpr 
out of which 228 wste owned by the Goxienmeat and 201 wexe 
hired. Tha usable storage nbrcity of dl tbe @wns tagethq w n  



17.42,232 m e  t a n s  aad tho vacant ~pre ru to the d n t  d 
9&693 metric t a n m a  Tbc C m d t t e r  also no(r from tho facts 
m a a t i d  in the Audit Report that daring June, 1964 and Dacambwr. - 

1964 (and subsequently in March, I-) the percentage of vacant 
s p w r  in Calcutta region was also as high as 55 per cent. Tha onhv 
of February, 1964 to vacate the godown at Chcnpi l  wns withdrawn 
in June, 1 M  under the assumption that the nuthoritios would be 
able to ~ersuadt the Calcutta Port Commissioners to change &air 
objection to orgnnise movcmcnt in block rake$. The act of pamu.- 
tion seemed to have takcn a long p d o d  and hy tho t h e  the P o d  
Commissioners agreed to chnngn their stand t hc utility of the godown 
had c e a d  becnusc of the deci40na taken in April-Mny. 1964 thnt 
movement of ricc from Punjab and M.P to Calcuttn would not taka 
plnce and in June, 1%5 to thc rflcct that fwd qtocks for 
Cnlctttta city were to hc wtorcd by the Stntc Government. 
Dmpite .the arwmcnts ndvnnccd during thc courw of evi- 
dence regarding the prnct~rirl difficultit*% in nrqilirinr: storrrge nrrom- 
modation. the t~nccrtaintics involved i n  rcv!:ird 1 0  praclr~ctim, import 
anti off take of food~~-iiin\. and the vicw of f h ~  ;\lini.;try that godowns 
in port towns should not hc given up casilp, the Committee arc I n c h -  
cil to infer that thc Gnvcrnrnrnt wcrc- ronwiou\ of tlw fnct that n con- 
sidprable spnce in the pdownr  was not bring i t w t l  grrinfully for cjuifc 
sometimc andtha t  t h c v  wc-rt. inclined to wrrendvr  i t .  In fn .t the 
order of February, l!)Th \ub%tnntiatc\ a11 thew. Nof only thn:, the 
Regional Director hrrd reported in Jitnt.. 19C.i the av:~ilehility of sur-  
plus storage rapnrity of onc lnkh tonncs in other godowns. Award-  
ing to evidence the Dcpattmrnt w e r e  alw nware thnt the overall rr. 
quircment of stornce spare in that awn did no: nocwsitntc the r w  of 
the pdown.  It was stntcd in evidence "whether it wag Chengnil o r  
any otber place, it would not have been used for mo*,t of the year I*- 
cause of the fast turnover of imported grain stocks." 

4.66. Had it been soio, the Committee feel that the Ministry could 
have safely implemented their first order of February, 1964 without 
any risk because the storage space at the port town was in reality no 
problem a t  that time. The only redemning feature in this case is that 
the Department had surrendered some small god own^ though snbse- 
quently with a view to retaining this big godown a: Chengail. 

4.67. While the Committee agree that the as(iessment of the future 
needs of storage capaci;y for foodgrains do rest on variable fnrtors, 
they feel that i t  is not whdly unpredictable and that such a reason- 
able a s s a m a n t  should not be so difficult for a Ministry with yearu of 
experience. The Committee are further surprised to find that Gav- 
crnment prefer to pay rent fot vacant godawns (unnecessarily undar 
the apprehenriam that once godowns are surrendered tberc would not 

-. 
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k nnildlr, &) sra theugh tbay om pot abk b f d l y  utilbr *& 
rkrrW, am#rotsbtiae av.il.bb witb &us. Tbe Chumittee .br, 
h I.ct that oat +I the -ty tq rdorage in the hired 

@Rd 60- ornrsd gtuthms, mre tha 50 par csat al tb 
q#we Irr a*t being atfUnd * re61 4hat in view of 8 
apbrturli.1 rtotyZe capacity nmrtPinq rra-utilii year .)Lar 
ymr, aud of tba large e x p d t a r s  on r a t  and mrlatem- 
ra~1,  of hired godawn the wbob mrtttr should be exa- 
$&ad afresh irr h i d l  w that t&! MrPbtry am able to arrive rt s8me 
rnrmr whlcb w d d  enable them to work out tbtir rcqdremcnts more 
tsrbticrlt.. Tbs Minktry should also explore the psihi l i ty of ra- 
dacing the number of hired godowns by making full use of the Gov- 
s ~ u a a n t  ~wnad godowns and 3so by wpeditln) construction of Gov- 
ernment godowns. 

4.68. The Committee were informed that the State Ware Housing 
C a p o t i o n  took over the aame godown at Chengail at  10 per cent 
higher rates. Asked why thc State Ware Housing Corporation did 
not take over the godown from the Deportment of Food, the witness 
rtatcd that there was a time lag of about two wceks The State 
Wore Housing Cnrpor.lnltlon negotiated with the party after the 
Ministry had surrcndcrcd 1 1  The Comm*ttcc pomrcd out that in 
this transaction the party had filed n suit against the Ministry claim- 
ing a rceovcry of rent till thc middle of 1967, and a sister Cavern- 
ment wh~ch  had tnkrn thc samc godown two w c ~ k s  after ~t was 
surrcndcrcd by thc Nmistry had to pay I0 per ccnt highw rent and 
dcsirrd to  know why a :ripsrt\tc mcct~ny: could not br held to settle 
the mnttcr amicably Thc witnrss stated that sincr thr Statc Gov- 
ernmrnt was to hnndlc thcir nwn storks in Calcutta, it  was tbeir 
rcsprnsibillty to find out the storage accomm d2tw-I I f  the S'ate 
Ware Ilousmg Corporation had apprnnchcd t h r b  Ft lad nepr t rn  rnt, 
they would hnvc j:liVcn thr godown to them. In  replv to a question, 
the witness stnted thnt there was no written enquirv from the %ate 
Ware housing Corporation regardmg the rent thc D-partnent were 
paying b ~ f o r e  taking over the godown though they RI gbt have made 
an oral enquiry about ~ t .  H e  further added that the  Department 
were cantt'sting the cla;mlof the Arm fcr rent upto 'M7. He how- 
ever, conceded that the question of holding a tripartite meeting did 
not occur to them at that stage. 

I.@@. The Committee are unhappy about the wag tho Chengail 
godown was surrendered. Despite tbe definite knowledge of tho dim- 
culty of acquiring sbrsge space in port cities and the fact that a 
qbamge in tenancy waq likely to raise the hire charges, the Depart- 
ment does not seem to have made any effort fo ascertdn from ibc 
State Govdtpment whether they would be raquSring the seme godown, 



tbe fdfibnent of tbdr rolpaaribility undd tbe orders of June, 
r#a As a d: of this lapse, the Shte  Caperamcat had to pay 18 
1 # r c m a t m w t r ~ ~ t r r a t . l h t b s r m s ~ ~ j ~ t r f t e r ~ ~ w s e l w  
w k  it was hfrd by them With a U t t k  hlththra and imkqtnadth 
appmmeb *&c Ministry d d  have he!& tbe State Government to 
a m  extra expenditure whlcb they had to in- om the rental of the 
rposowt 

ARMY PUIICRASI: ORCAHLSA'TTOU 
(A) Arbitration cases-Para l%Page 139. 

4.70. Xb respect of purchase of focdstuflls for Defence Services, 
made by the Army Purchase Organisation, the contracts provide for 
adjudication of dbputes by s sole arbitrator eppoiated by the Secre- 
tary to the Gcvernment. The total number of cases pending rrbitrr-  
tion as in August, 1965, was 67, of which 3% were those which werc, 
referred to arbitration till the end of 1964:- 

Year No. of pending caws - -.- 
1957 I I 
I959 I 
1963 I 
1964 23 

TOTAL 36 

4.71. The outstanding 67 cases fall under the following catego- 
ries: - 

-- -- - . - --. --A -- 
( a )  Cnscs in which rccovcry of the 

cxtru cost in rcpurchasc is still 
due from the defadling contractors 6 0.65 

(bj Cases in which contractors have 
disputed the rccovcry of extra 
ctnt by Government . 35 8-89 

(c) Cases of fbfciture of security 
deposits, involving no extra cost 
in rcpcrchase 13 

(d) .Firm's claims for reimbursement 
ofenhanced cxcisc duty at Rs. I 84 
per tonne as against Rf. 63.63 Fcr 
tonne actually allowed . not known 

(e) Dispute regardkg p r i w  to which 
the firm is entitled on withdrawal 
of voluntary control over vanas- I 
pati ac.  
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CW padsng in civil Courts.-- 

4.72. 70 uwa fnvolvfag a total amount of Ra. 14.82 l d b  detailed 
below are a h  pcndmg decision in the civil eayrt9:- 
-.-- - % - -4. - - .- -- - - ------ 

No. of Amount 
Category of Cbcs cases invooed 

(In lakhs of rum) 
--..-~ - - . . - --.---------- - -- -- --- 

(a) Appeals against awards of' arbitrators, 
judgcmentr of l o n a  courts- 

( i )  Uy Gavcrnmcnt 20 2-78 
(ii) Hy contractors 2 1 7-83  

(b) S U ~ M  by Government 3 0.90 
(c) Suiu by contrmors . 2 0.58  
( d )  C u c s  tor d.eclnration of arbi- 

tration awards PB rule of the 
court . I 6 1-90 

( f )  hl~scclluncw-s . 8 0.83 

lnkhs bv~ng the ~x! t - i i  cost 1s p i * ~ i ~ I i ~ i g  Somt* of the cascs relate to 
thr pcrlod from IN& 11 I 1!W 

4 73. C;~vlng ttw 1:c:tvit j)w,,lliin, tho witness sta:rd that out of 67 
c)n!y 2(i ciisK-5 wcw pt*~~t l .~ ic .  Of these 26. In one case cnly 

Govc~t'nmt~rll rnoncay was ~rrvolvt*d LC.. nc:rrly Ns. 24.885 and thc rest 
of t h t m  wilrcx rlalms by ccmtr;~rtt-rs ai:;irnst thc Government. Out 
of 41 caws. 33 ciiscs 11ad hvcn d t ~ l d t ~ d  ~n favour of Govc rnment and 
2 cases had gone ngumst. The total amount involvcd In the sccond 
ca.cgury of cascs was Rs. 7,333. As regards the 70 cnscs involving 
a s u m  of Iis. 14.82 lakhs pcndmp: dcc~s~on  In Civil Courts, 50 had been 
pend~ng in dl.fTerent courts and for the  rcst 20 cases, the Department 
had bccu able to gct a dccrce for Rs. 75,214. 

4-74. As regards cascs under arbitration, the witness stated that 
before 196.1, ttiere was one arbitrator who wed to  work on these cases, 
in ad31tlon to h ~ s  duties In the Minstry of Law. Slnce 1964, the 
Minlstry of Law had appointed n whole-time offlcer for arbitrating 
the whole series of these cases and he devoted his entire attention 
to this work only. 

4.75. Giving the dctails of the functions of Army Purchase Orga- 
n'sation, ors-a-uis the Ministry, the witncss stated that the organisa- 
tion was set up to make purchases to meet the food needs of the 
Dcfence Services. At that time it was thought that the Ministry of 
Food would be in the best position to discharge these functions and 
a plausible reason of its continuance in the Ministry was that a sizea- 
ble percentsge of the total purchases made by this organisation related 
to foodgrtrins or food stuffs. For other stores required by the Defenco 



Services, thte DGSltl) made the purchases. The organisation made 
purchases for the whole 01 the country and the purchases made/ 
to be made for the period 1962-6'7 was as under: 

v 

Year (Rs. in cross) 
-- - - -- - -- --.. - ---- - - - -- 7 

1962-63 . 19-76 
1963-64 31 '53 
19Q-65 - 35-34 
1*g;-(5Ci . 46.9'3 
1966-6- . . 46.ao(estirnuted) - ---- -- --- - 

4 76. Asked how the hlinlstry wns particularly helpful to thc Army 
Purchase Organlsation. thcb w~tness  stated "some Min~stry has to do 
this work." He also oddcd that it was h ~ s  presumption that the 
Defcn~e  Scrvlces did not svnnt to set u p  a scyaratc orgnnlsntion to 
deal with thls matter, though he conceded that th rw w , ~  no s p w i ~ l  
advnntngc for thss org;lnlsat~t>n tmng tinder the Dcpat-tment oi Food. 

4.77. Evm though the . b m y  Purchase Organisation hns been 
functioning n\ an appendrqr. to the Deptt. of Food for a long time, 
the Committtr find from vvidcnce that there is no special advantage 
for thi\ argsnimt;on bctri~ under the h p t t .  of Food. In view of 
this, the Ccrmniittw sngfc\t that the qumtion whcther the prenent 
Rrrnngenlent should he nllowed to continue or whether the Army 
Purchasc Organisation should be takcm over by the Ministry of 
Defence, mnv hc jointly reviewed by the Ministrim of Food and 
Agriculture and Defence. 

4.78. The Committee desired to know the details of the 13 cases, 
which were pendnig arbitration whcre firms had claimcd reimburse- 
ment of enhanced excise duty at  Rs. 184 per tonne as against Rs. 6.1 63 
per tonne. The witness stated that when the contract was entered 
~n to ,  thc price included a duty of Rs. 120 an ground nut oil and 
Rs. 200 on Vanwpati (finished product) making a total of Rs. 320, pcr 
ton. Subsequen!ly the excise duty on Vanaspati was increased from 
Rs. 200 to Rs. 384 while the duty on ground nut oil was c:xnpletely 
abolished. The contractor claimed that he should be paid a t  thc rate 
of Rs. 184 per tonne being the difference that was leviable on finished 
product at the time of entering into the, contract and after the new 
duty that was imposed because according to the contract any inwease 
in excise duty was payablr! by Govt. The Dept. on the other hand 
contended that the duty of Rs. 120 having been abolished already the 
extra amount, if any, to be paid by the Department was to the extent 
of about Rs. 63.63 which was supported by the Essential Com- 
modities Rice Control Order which specifically indicated that 
after the duties were revised the excise duty payable would be 
Rs. 63.63 paiae. 



479. S;iace the E.res us befom UP arwmtol, fab cam- 
a S s l s s w o r W l / b t o b e ~ d t L d r ~ h r b c r a m .  
(33) Dew in r t cooq  of &Etra cad 

4.80. Recovery wm also pading till acb6ba, 1- of ntttp closS of 
Rs. 1.M )8 la respect of 11 cases of repurchase made up to 198445. 
Uf the pending c~seo, 7 involving Bo. I 4!i lakhm dating to the period 
up to March, 1964, whlch included 6 cams involving n recovery of 
Rs. 1.41 1P)rht pendmg since 196263 from a firm of Jammu and 
U h m i r  which had been recommended for the award of contracts 
by the Statc Government but which had failed to make any supplies. 
This Arm had also not deposited the amount of Rs. 21,975 as d t y  
deposit. 

4.81. The Committee were informed that out of the 11 cases involv- 
ing a recovery of Ha. I. W3 lakhs, 2 cases had been Anallsed involving 
ur amount of Rs. 7,450, and Rs. 502 and 3 other cases were pending 
before arb~trotion. As regards the case of the firm of Jammu & Rash- 
mlr, referred to In the Audit para, he added that owmg to the 
Ciunwe aggression, there was an extra demand for canned fruits, 
vegstubter atc. for the &fence forces. Since the demand could not be 
met from the cx~stmg sources references were made to all State 
Govertunents. The Government of J. & K. had recommended this firm 
and on t h ~ s  bssu, thc Department had placed an order on the firm ior 
Rs. 5 lakhs for supply of fruits and vegetables. The firm never exe- 
cutcd the order nor did they dejwslt the securlty money. The where- 
abouts of thc firm were not known to the Department and it had 
ganc c~ut of business. Under the present circumsta~lces, the Depart- 
ment were trying to get an  uwnrd from the arb~tratar  and execute it 
as swti BS the firm could be lozatcd. 

4.82. It is unfortunate that out of 11 pending cases action could 
bv takm by Government so far in ragard to 5 cases only. The 
Commitlee suggclit that expeditious action ahodd be tdrcn ia other 
c~iirea a h .  
(C) Loss doe to non-recovery of extra cost in re-purchase 

4.83. In Fdmtary, 1964, the Organisation entered into two con- 
tracts with a firm for the supply of 115 tonnes of D,tl Moong and 63 
tonncs of whole Moong at Rs. 58.10 at Rs. 58.70 per quintal by 17 
hfarch, 196.1: and 18 March 1964, respectively. The stores supplied 
by thc firm within the respective delivery period were, however, 
rcjccted after inspection in April, 1964 and the firm were asked to 
refund the advance of Rs. 78,770 drawn by them in April, 1964, t+ 
gether with the railway freight and handling charges amounting to 
Rs. 1,130. On an appeal from the firm in June, 1W the stores were 
resampled but finally rejected on 26th September, 1964 and the can- 



tracts cancelled in October, 1964 a t  the risk and cat of the flrm. The 
rkzres were r o p u r c h ~  at an extra cod d Rs. 58,m 

4-64 The Department, however, recovered from the firm only 
Ra 1,000 being token liquidated damages at  one per cent of the value 
of the contracts, instead of the entire extra east of Rs 59,000 on the 
ground that, due to delay a t  the appeal stage, the quantities ''cannot 
be re-purchased within six months" of the delivery dates stipulated 
in the' contracts. This resulted in a loss of Rs. 58,000 to Government 
The amount of the advance, and the railway freight, handling chmg- 
es, etc. was refunded by the A r m  in October, 1964, six months after 
the rejection of the consignments. 

4.85. The waiver of recovery on this ground lacks justifleation 
as the firm's default which necessitated re-purchase was actually 
established after the final rejection of the stores in appeal in Sep 
tember, 1964. 

4.86. The Committee learnt from Audit that according to  the 
legal opinion sought by the Organisation after the receipt of the 
Audit para the period of six months prescribed for re-purchase for 
the purpose of recovery of extra cost involved should be 
counted from the date of expiry of the delivery period as originally 
prescribed in the contract and not from the date on which the consign- 
ment was finally rejected on appeal. Accordingly, the view of the 
organisation was that recovery of extra cost was not possible. Thc 
Cornmitt* desired to know why there was so much delay in deciding 
the appeal and whether in view of the legal oninion instructions had 
been issued to  yarious purchasing officers either to extend delivery 
periods so as to finalise d sputed cases or to proceed ahead with risk 
purchacie. As repards the first point, the witncss stated that the first 
appeal was filed on 8th April, 1964. The appeal was not in the 
proper form. The firm filed another appeal in proper form 

c on 29-6-64. In thcir appeal the firm had requested that fresh samples 
should be taken for fresh analysis. Re-sampling was done on 
14-8-64. The Army Headquarters received the sample on 27-8-64 and 
the appeal court finally rejected the appeal on 26-9-64. As regards 
the second point, the witncss added that repurchase was made only 
after the appeal was rejected. The Department referred the matter to 
the Ministry of Law for the second time and the Min;strv of Law held 
the view that under the contract, the Department col~ld make repur- 
chase only within six months from the date of initial rejection. The 
Committee pointed out that when the firm's appeal was pqnding with 
the Department and it was being considered, how could the sugges- 
tion of the Ministry of Law i.e. to purchase within six months from 
the date of rejection and not from the date of deciding the 



appeal, could be irnplmented. The witness conceded that it was an 
arguable paant and nffcrcd to reexamine the whqle bas s nf the kn- 
tract. 

4.87. Asked why the Arm was allowed to retain a sum of FZs. 78,770 
(plus freight and inc~dcntlrl cirorges of Re. 2130) for six months, 
the witncsb ~itated that aclordmg to the t e rn  of the contract the firm 
cwld be x.esked to rdund 73 per cent advance payment only a t  the 
time of thc rcmvvai of the stores after final rejection in appeal. Since 
the duci~lon od appcel wax held up for six months, the firm could not 
bc asked to refund the amount earlier. 

4.88. Thc Cummittm regret to note that Govaaunsnt had to sur- 
Caln a Iwn of Rs. S,OO for their inability to enforce the provisions 
of risk purchase against a firm which failed to supply stores of the 
acceptable quality The legal opinion in this case which prevented 
Govemmcnt from re;<?overing the extra cost was that the period of 
rix months prmrr ibd  for rc -p i l rchn~ for the purporre of rccwery 
d ex t ra  cout involvnl ~ h o u l d  hr counted from the datc of expiry of 
the tlcvlivery pried as originally prwcrihed in the contract nnd not 
from the datv on which the consignment was Anally rcjected in appeal 
dc%pitc. l lw litrt that thc rontrartor appealed for a re-snmplr which 
was ~ r r e p t c d  hy the  deprrrtmc*nt. 

The Cotnnrittcc observed tlmt while on the one hand the con- 
trnrtor uppaled to m-'saruplc tho storcs after the expiry of the origi- 
nal clclivary period WHI accepted, Covrrnnmnt on the ather hand 
jeopardiscd its right to enforce recovery of extra cost. They there- 
fore, f a4  that there is a lacuna in the procedure by which the firms 
gat away without payment of the risk purchase amount due to the 
time requirt4 in deciding the appeal on rejection of samples. The 
Comniittro are also of the view that the legal opinion in this ease, 
if it  was necessary should have been obtained well in time, and r e  
purchrrsc?, should have been effcted within the period prescribed' in 
the contract, in order to avoid Govrnmant claim going by default. 



CHAPTER v 
MINISTRY OF INDUSTRY 

Atwidable e.cpc,;dit ure on rmt-Para 61, Pages 69, 

5 1 Thc C o n l ~  i t i v ,  i\ cnrv ~nformcd by Audrt that In T)ccolr~hc.~ . 
1960, t i l l  i)c i,u IJ,rcb tor ~n-charge rc.pr)rtr.cl t o  t h ~  Dlrtvtor Sln;111 
Scale Incla;trlc\, i U ~ u  1)c*141 ttlat he wa-, con\.~ncccl that the contrnc- 
tor was cir.lay~rlg tht. work o f  cons!ructmn of the. bu~lding f o r  thc* 
Small Indiibtrles Sc.rv1cc.5 In.stitutc, Calrutla hrwiusc he had not 
gL)t any firiar~cial rclsourrc \ :~nd suggested ~nvestigation of his financial 
resources before nnv caxtcnsion of time was given to him. 

5.2. The Cornr.~~ttcc. enquired whet@er the Ministry had accord- 
ingly verified the financ!al position of the contractor before two fur- 
ther extensions upto 20th May, 1962 were given to him. The repre- 
sentative of the Ministry of Industry stated that the verification of 
the financial position of the contractor was not done because it was 
not considered necessary. Verification was not ordinarily done after 
a contract had been qiven. Secondly, the work was not stopped 
because of his financial difficulties but because of the defective work 
done by him. Before the contract was signed, Government verified 
out that he was a Class I contractor in the approved list of the Wmt 



Bengal Gavernmcnt. It w w  also found out from the Chief 
of the West Bengal Government that he had in the post constructed 
two buildings succe9sfully. Becau# he was a class I cantractor, 
Government did not venfy anythlng e k .  The wr tnes  added that 
the work on this building was otnrtcd in the last week of October, 
1960 and aomc defects were noticed wtthin the ZIrst 15 days. On 6th 
Lkxembcr, 1960, the archttccts supen9isor s t a p p d  the work and asked 
the Minletry hot to make any further payments. Paymenb to the 
contractor wcrc nccordinglp s t n p p d  and the Ministry set up  a Com- 
mittcc under the Chief Engineer of Weat Rengnl Government to 
cxuminc whcthcr thcrc was any defect and how it crkuld be removed. 
That Cornmittrkc suhrnittcd thtsir r c p r t  to Got*crnmcnt by the end of 
IM2. That Commlttcc did rcyort that a c'crtain proportion of the 
found~ltion was not alright. 

5.9. Al; thr above expl:rnatron was not furnished to thr  Audit prc- 
vic~uely, the Cornmittw d w r c d  to be furniqhed with :r note giving 
the fnctual positinn of thr ronstruction work of ~ h r b  bu;lding for the 
Smrrll Industr~cs .Scrvrcw Ins tttutc at  Calcutta. till C)c.tc,hr, 1962 
when the contract was rrbscindcd 

"Thnucrh thr* date c)f cnnlmcnccment as per agrei?mibnt was 
1.3 l%O, the work could not bc starttxd as the layout of 
the hililtlings wns not fin:ilisrd hv thc* Arch~tects till 
10.4.1960. Thereafter, the foundations were excavated 
but the concrete could not bc laid as thc bearing capacity 
af the s u ~ i l  WRS to be checked by the Architects The 
testing was done nnd the Architect< aactunliy passed the 
foundation after inspection of site on 11.5.1960. Thus 
nearly 24 months of working season were lost. 

The monsoan breaks in this region early and work in founda- 
tions becomes di45cult. The particular site is in a low 
lying area (in Bon Hooghlv) and n light shower makes 
the area boggy. This position continues upto October. 
Thc foundation work on Administration Block though 
commenced in October, 1960 could go on vigorously only 
in November, 1960. By the end of November all the 
column footings were concreted". 

5.5. The Committee tql that this caw mveals lack of propsr 
p l ~ n i n g  in the construetian of the bmilding for the S d  Indartdm 
Services Institute at Calcutta Thou& the date of commeneament 
of work as per agreement was 1st Mutb, 1980, tbc kJorrt of the - -------I--I-- - -  -- --...---- - - - 

*Not vetted by Audit. 



133 
wm mat BMlkC"I by the ~thitecb till 19th Ap* XWO. Some . 

fii.N .LPe was by the architacts in testing the lord baving 
capacity of the land. Had these pmlimimry works h e n  completed 
by the Architecfs prior to the agreement with the contractor, neatly 
24 months of working season would not bror been lobit. Further 
due to the b d  of Monsoon in this region in early May, the found- 
ation work tould be started only in OrtoBor, 1W and it was com- 
pleted by the end of November, 1W only. All these faelom should 
have bcen taken into conddmation hcfnrc the time schedule for 
.onstmetion work of the hnildhg w . ~ ,  decided u p .  The date of 
cmrnencenrcnt and date of romplotion t w . ,  1st March, 1960 and 
3191 December. 1960 resp~ectivdy stipulated in the a l ~ ~ e m e n t  thus 
k a m e  un-realistic. 

5.6. The Committrc trust that thc Ministry will onsura bettar 
planning lor construction of such buildings in future. 

8 7. Slnce the work wn.: stopped in D~ccn l tm .  1960 undcr instruc- 
tio:ls Yrom Govcrnn~t*nl. the Comrn~ttce dcs~red to know haw was it 
that in October. 19C2 thc contract had to hc. rescinded and somr other 
agents werc askcd trb takc up the work. Thca reprr;cnt;it~t.t. of the 
Min~stry stated th:lt thcb Chief Engineer reported that out of 84 rolu- 
mns. 24 werc ddwr:vt*  C;ovchrnment nsked thc contractor to rectify 
thr  dcfccts 1.1,. .;tarzed t h e  work slowly but he askcd for payment 
for r cc t i fy~nq  them FTv stated that all his labour was sitting idle for 
more than n year and for that he should b t 8  paid. All these things 
took somctimct and Govcrnmcnt went on sewing notices on him 
Finally Governmcnt cancelled the contract and asked for fresh 
tender.;. When Governmcnt asked for new tenders, the contractor 
went to court and obtained a stay ordcr  on 21st December, 1902 from 
the Calcutta High Court. Then the High Court vacated the stay order 
on 5th June, 1863. Af te r  that Government called for tenders. No, 
tenders were received. Thereafter the work was divided into three 
parts, three tenders were received, they were accepted and the work 
started. The building was however completed in January, 19136. Later 
on, other things were done. On 18th May, 1966 the ofRces had shifted 
to that building. 

5.8. The Committee enquired about the defect in the construction 
of w e .  The witness stated that the defect was bad concreting. 
The a n g t h  of the concrete was later on determined by the Chief 
Enginaer of West Bengal. He allowed Governnnet to proceed with 

pillars as had the strength of 1000 Ib per square inch and 
above. 

is.TheOaaamittscregretkadstbttUadrunnsaatd84batlt 
by the contractor were defectiit. The Committee feel that if there 



&d bQsa p.opsr supenbian o v a  tbe w t h  d tibr wulc, 
..fmalta& M m t i v c  examation of tbe w d  amid hte baaat 
mvddsd or r t  Lclrt da~bctGd earlier. Thb laxity ia s u p w i s h  .b 
mqdrcil ta be belred into. 

5.10. In reply to a question as to why, two extenslbns were given, 
C. &,kG. exploincd to the Committee that extension was given 
deliberately In order to keep the contract alive to enable Government 
to rt.covcvr the damages. If the contract cxplied, the contractor 
would have bc en absolved of all IiabAties. 

5 11. I n  rcply to a question whtther Government before r u f e r r m ~  
this case fur nrhitratmn a k t d  the contractor to pay damages for the 
dcfcctive conl~tructicrn (71 the bullding, the wltness stated :hat Go- 
c*rnrnc8nt dvd r l , ) ,  f!o for a r i~ i t ra t~ch  Tht. party welit to Court and 
tcJd t i l t *  Court t h i ~ t  arrorcflnj: to the t irms of t h r  ajyw mrAnt there 
hilt1 lo tw :rn : ~ r ' ~ ~ t r ; l t  c n I'fic~rt~forc, the  Court dlrcsctcd that the 
mntfvr ?ntg+t Ije rclfrmr d trr i t r i  arh~trator.  Ti16- arbitta:~on was 
stnrtcvl In J:tnuitry, 1965 and ~t wf3s not yet ovt.r AS r r y p r d ~  the 
countc-r clittm lo tw  f i l r d  by the Gowrnment hc-fort* : h ~  arbitrator, 
tllc S ) l r * c , l : l l  Si'rrt-tar\'. hll:i~stry of Industry s t i c t d  t } l i ~ t  (; ~ ~ c r n m e n t  
hat! 1 ! 0 1  t o  clnirn t i l t *  tirlTc*n~rwc lwt\vc~cn t lw orti:~ri:il \.;ilut, .is per the 
fiwl :~yrrvmc*n! and tht. nctu:~l itmtrunt spent Tiw bui ld l11~ hrld ]US! 

now twc.n ~ o n ~ p l c ~ l t d  arid (;ovc.~.nrnc~nt had t o  gcst th ( -  final 1 .a l t . i~  and 
. I  I 1 1 1  I ) c * f o t . ~  fhc  i t  1 0  rlarrn 'h(> Wtra- 
c.~jxw.ii!urc~ ~ric-urrcvi In  rc3ply t o  :i qticstion. t h ~ .  ?,rl t ricss st:ltcd that 
;in :tmollvt o f  It.; 14,800 was taken ;is (xirnest 1nonc.y from the can- 
t r w ? o r  i n  this cnsc 

5.12. The Committee regret to note that although the rnattcr regard- 
ing rcvwvcrv of darnngrs from he l$t Contractor has hccn pendinphe- 
farc thc arbitrator for the lnst 18 months 1.c. from January, 1965, Gov- 
ernment hnvc nut w c n  filed their counter claims \o far aga in~ t  the 
contractor befarc the arbitrator. They d e ~ i r c  that the Ministry sho~rld 
take neccasnry steps to enwrc  that their counter claim ngainst the 
contractor for dumaael; is filed before the arbitrator, without further 
dalay. 

5.13. The Commit te  would also like to be apprised nf the result of 
arbitration. 
lndinn Statzdnrds Instit~ttiorcPara 134, Page-155. 

5.14. The Indian Standards Institution (ISI) was set up in 
February, 1947 by a Government resolution, as a society under the 
Registration of Sccieties Act (XXI of 1860). Para 8 of the resolu- 
tion provided that the Government of India would make annual 
grants from year to year for a period of five years by which time the 
Institution was expected to become largely self-supporting. As this 



expectation did not rnaterialise. the resolution was amended in 
September, 1962, to the effect that Government of India might make 
such annual grants as might be deemed appropriate. The other main 
sources of income of the Institution besides Government grants, 
are: - 

(i) subscriptions from mcmbess including the State Govern- 
ments; 

( i i )  sale of standards; and 
(iii) certification marking fees. 

5.15. (A) An account of the receipts and tho expenditure of the 
Institution, under broad categories, and the number of standard8 
issued during the five years ended 1964-65 are given below:- 

Travelling al louma\ I . no 2.19 2'41 3. 10 3.63 1 3 - 1 3  

Orher charges (subs- 
cription Research 
ctc.) . 5 '  32 6-99 7.64 8.86 9-85 38.66 

Publicity . 0- 56 1.58 0.84 0' 47 o. 56 4 -01  

3. No. of standards 
i d  . 264 327 395 457 560 2003 

4. Percentage of Ca- 
vcrilllltnt grant to 
toulrcccipts . 50. 2 56.3 55'4 9 - 8  50-43 . . 

5.16. During the period, from 1957-58 to 1964-65, non-recurring 
grants amounting to Rs. 21.63 lakhs were also paid by Government 
to the Institution. 
1738 ( Aii) LS-9. 



5.17. Tbe Executive Committee ol the fartifutEon decided in W, 
I=, that the Government grants during the Fourth Plan period 
crhwld not, an the overage, exceed 60 per cent of the tatal recurring 
oxpsnditure which has bten estunated at Rs. 580.2 lakhs. The Gov- 
ernment have not taken any firm decision rw for in this respect. Out 
of the non-tecurrmg grants of Rs. 4.@ lakhs received from Govern- 
ment during 1963-64. a sum of Rs. 3.48 lekhs remained unspent wtth 
the Instrtutton as up to 31 March, 1964; adjustment of thts unspent 
balance tigalnst t h c a  eapltal grant to be given du r~ng  1 9 W 5  was 
agreed upon by C;ovcrnment In Xovember, 1964. Ir;o cnp~tal grant 
wm, howvvw, gtvcn by Gtrvernmcnt to the Institution durlng 196446 

5.10. Thr Committcr cicasircd r o  know thc main roasons for the 
non-mntcrmlisotion of thv cxpclctntlon that thi. Intiran Standards 
Institution would bccomc* self-supporting w~th :n  a p r r ~ d  ( i f  fivt years 
from the d:itf* of its scttiny: up  .n 1917 Thc rtlprcwi:,.!i;-( ' ~ i  Inci~nn 
Standards Inst~tutlon s t a t 4  tha t  t h ~  or~jitnal rxpi c ta t8 r>n  was not 
bnwd on nny ~:rounds of rspvrlrncrl v~thcr  111 1 n t l l : r  clr ; h i ) :  ~sii. Stand- 
nrdlsiltion all o w r  t h ~  world, in cavcry countv-y was n scmricc artivity. 
-'Serviccb to Industry' Industry in I n d ~ a  under ti):, t.ucct.ssrve five 
yrrrr p l , ~ n ~  had bccn drvc.loylng irt a rrutr wh1c.h ccwld hardly be 
ttnticipolcd  it thc. I ~ m c  1 ht* Rrwlution sctt ~ n g  up Indian Standnrds 
Institution wns passed 11.1 1946 Thc drmands on sc3rvsccs nf the 
Institution grew at a rate which rcquircd much mtrrc finnnrrs than 
could be collected through the cfYorts that the Instilution made from 
time to time. Hnving hnd thls expcricncr over the last 15 years, 
Indian Standards Institution approached Government with he re- 
quest that Resolution of Government of India of 1846, which provided 
that the Government of India would make annual grants frcm year 
to year might be reviewed because Indian situation had clearly 
indicated that without Government's assistance for a period of 5 
years, the tasks that the Indian Standards Institution was called 
upon to fulfill could not be effectively performed. It was also ex- 
plained that out of 55 or so members of the International Organisa- 
tion for Standardisation. only 2 were such as were sustained by non- 
Government income. One of them was not effective enough in their 
national context. The other one uu., the National Standards Institu- 
tion in Germany depended on its own resources. Their income came 
from the sale of the standards. Their standards were published in 
the form of sheets for which they charged one dwtschrnark for every 
sheet. They sold large quantity of standards and managed to get 
money for running their institution. Besides this, there were many 
Institutions in the World about a dozen-which were sustained 
purely by Govenunent. 



5.18. In view of these facts the Government revised their 1046 
Resolution in 1962 as follows:-- 

"TO secure the thancial position and emure the ordered 
advance of the Institution, the Government may make 
such annual grants as may be deemed appropriate." 

With this acceptance, Indian Standards Institution felt that they 
were on a more rpasonable level of operation. 

5.20. The Special Sccretnr)., Ministry o f  Industry added that when 
the Institution was started i t  was known that its main source of 
income would be from the prcparatirm i311d sale of stahdards, ie, it 
would have a commcrclal v a ! ~ w  and thn: ~t would cvcntui~lly become 
self-supporting Thert rnrght br. n d!ffcrcncc of opinion as to whe- 
ther i t  would be scif-supprtlng in fr1.c ycers or ten y x r s  But 
s:rictly on mer~ts ,  ~t ~ V C I ~  espcctcd th , i i  ;rftcr some tlnle lt would bcb 
self-supportmg. This c.spcct;itiim did not inatcrialisc* hccause 'the 
prcparatlon of standards was t r c d  up tvtth the lrldustrinl 1)evclop- 
mcrl:. Industr,cs had t o  come u p  to  ahlc for st;~ntlia~ (1s. T h ~ w  was 
gap bctwcen :hc cxpectatlrrn and the rt*nl~s;rt~on. 

5 21 The C'orn.~i~+:t~v c - r i c ~ u ~ ~  t s L i  t i  h t b t  bc~r t!10 ( h;ir~cba for the. stand- 
a!-cls presrr~kwi by  ::it, Inst~tutlon i v c w  too cheap and that w'ls why 
thc income from them \$,is lcus. The w~tness stated that there was 
~ n l r  131d do;vll ;rcw~!cl~rlg to \vhlt-ti .the prlrc.~ were fixed for Indian 
Standards Ini:~tutions Standards. Thc* p~ ~ c e s  that were chergcd were 
cn tmly  out of proportion to those o f  other publications in the market. 
Complaints had also been received that the I.S.I. prices were too high. 
The Special Secretary, Ministry of Industry added that as regards 
the question of prices to be charged for I.S.I. standards, there were 
two or three considerations, one was a certain comparison that they 
might make with corresponding prices for similar products in other 
countries. Secondly, it was essential to get the standards accepted 
in an ever increasing measure by the cross section of the Industry. 
There were also other ways of raising an additional income for 
instance by way of increasing the membership fee and so on. That 
was also being pursued. 

5.22. The Committee pointed out that the number of standards 
issued in 1960-61 was 264 and in 196465, it had gone up to 560 where 
as the establishment charges increased from Rs. 15.72 lakhs to 
Rs. 36.29 lakhs and enquired why there was such a rise in the estab- 
lishment charges. The witness stated tbat the IS1 services were not 
limited to the production and publication of standards only. There 
were other activities also, one of them being 'certification maang'. 
In the certacation marking also, establishment charges had to be 



there. Further the cort of Uving has been galng up and dearness 
and other allowances and travelling allowances had gone up result- 
ing in rise in the atablishment-charges. 

5.23. Aakcd whether the charges for Indian Standards were higher 
or lower, than tn other countnm, the witness stated that in other 
cuuntrm. by and large in European Countries, the system was more 
crr leas t tw same as ~n Germany. Thcy sold standards by sheet. 
In mcnt of the non-continental countries, the system was the same 
as in India and thc price-lcvcl was about the same as in India. 
Pricca o f  Hritish btandards were ~ r h a p s  slightly mtrrc expensive 
than Ind~a's fat pri*-dcvaluation rates) hut those of U S S R. Standards 
very much chcnper. 

5.24 In reply 11, o question i f  IS1 r a w d  the charges at this stage 
~t would I K ~  attracting thr trpcrwtwn of the law of D~minishing 
Returns, in thrs caw, the wrtncss statrbd that ~t would be so At the 
Instance of  the Committee the Mlnistry of Industry h a w  furnished 
a statement showing how the law of dimintshing returns was operat- 
ing in regard to the inst~tufron's Income from subscnb~ng members 
and is n t  App(w.irx ,YXIII 

5.25. In reply to a question. a s  to  how many years I.S.I. took to 
complctc 8 Standard, thc witness stated that i t  took nearly 52 months 
to producc n standard. 

5.26. Asked i f  IS1 standards when produced after 52 months prc- 
ccssing might become sub-standard by the time they were out, the 
Special Secretary, Ministry of Industry, stated that the shorter the 
period in which IS1 evolved a standard the better, and some success 
had bwn achieved in this direction already. 70 months had been 
reduced lo  52 months. Also the period taken for different items 
varied depending upon the Industry. The witness agreed that by and 
large, IS1 should try progressively to reduce the period. 

5.27. The Committcta enquired whether IS1 ever compared the 
average time which it took for preparation of onr standard (52 
months) with other institutions. The witness stated that IS1 were 
the flrst in the world to make such a study as to  how long did it take 
for a standard to be developed. These studies were presented to 
the International Standards Organisation and to the Commonwealth 
Standards Conference. Several countries made similar studies and' 
they came out with the answer of the same character roughly speak- 
ing 3-112 years or 4 years. These studies were discussed a t  Ankara 
last month in a Committee Meeting of the International Standards 
Organisation. 



5.28. The Committee desir4d to h o w  (1) whether it was a fact 
that after 20 years of exidence it was found thpt 50 per cent af the 
total expenditure incurred by IS1 during the Fourth Plan had to be 
subsidised and (ii) whether the 1 nstitute recelved non-recurring 
grants aggregating to Rs. 21.63 lakhs from Government dtirlng 1957-58 
to 1964-65 and the nature and purpose of these grants. The Special 
Secretary, Ministry of Industry stated that the reasons for the non- 
materialisation of the expectation that the IS1 would become self- 
supporting wlthin a perlod of 5 years from 1947 had already b?en 
given earlier by the representat~vr uf ISI. Wlth the past experience, 
IS1 took a view that 50 pvr rent Government assis ta~~ce during thc 
Fourth Plan period was not unreasonnblc. Hawcvcr, every effort 
would be made to make further improvements in any direction vk., 
by increasing the rates of publications. or by extcndmg thr  coverage 
expenses, or making the rate of membcrshlps fees even. 

5.29. The representative of IS1 stated that the non-recurring 
grants made by Government went mainly into the construction of 
building and equipping of iaboratorirs wlth testing apparatus. Apart 
from the income from the sale of standards certification marking 
fees, and other (;o\w-nrnr.nt grants IS1 got subscriptions from the 
Industry who supported the Institution. Similar contributions on 
a smallcr scale could be accrptcd from Government Corporations 
also. 

5.30. In replv to a question, the witness stated that there were 3000 
members who paid subscriptions varying from Rs. 200 to Rs. 25,000 
(Members l ike Small Scale Industries paid Rs. 200 as nssnciate 
members and other patron members paid Rs. 25,000 and individuals 
paid Rs. 50). 

5.31. The Committee hope that the IS1 would make every effort to 
ensure further improvements in different directions viz., reducing the 
duration for the preparation of standards, and also raising the income 
and by the sale of standards either by increasing the rates of publica- 
tions or by extending the coverage expenses or hy making the rates 
of memberships fee even so as to reduce the dependence on Govern- 
ment's grants. 

The Committee would also like to be informed of the action taken 
in this regard. 

( B )  Indian Standards lnstitulim (Marks) Scheme: 

5.32. In accordance with para 3 of the Financial Memorandum of 
the ~ k n  Standards Institution Certification (Marks) Bill, 1951, the 



scheme was ultimately to become stlf-auppotting. The cxpcndtturc 
on this scheme and the recefptrr thereunder am given below:- 

(In I.Lhs of rupees) 

5.33. The Committee werc informed In evidencc that in some 
years Le., 1960-61, 1961-62 and 1 W ,  the expenditure and receipts 
more or less balanced. It was expected that during the next few 
yearn the position would improve. For the whole range of the quality 
of products either for internal consumption or exports, the certiflca- 
tlon (Marks) scheme had an important role to play. The charges 
were fixed on the bas18 "no loss no profit". 

5.34. Asked nu to whatvwas the amount of arrears to be collected 
thc witness stated that the outstanding from the certi ficat ion marks 
fee was only Rs. 13,880 against a total collected fee of Rs. 25,89,100. 

5.35. Tile Cornmitt* hope that the Department would also be able 
to collect the outstanding amounts without much delay. 

5.36. Thc Committee werc infurmed by the Audit that minimum 
marking fees had not been flxed in respect of 120 licences resulting 
in lass of Rs. 1-20 lakhs. 

5.37. The witness stated that there were certain cases where the 
licence had not been granted because the party was not willing to  
pay the minimum fee of Rs. 1000, but in the case of small scale indull- 
tries a fee of Rs. 250 only was charged. He, h o w e ~  w, promised to 
furnish a detailed note in regard to 120 cases, after obtaining the 
particulars from Audit. This note has since been received and is at 
Appendix XXN. 

5.38. In the note, i t  is stated, "it is the objective of the IS1 to 
ensure that each license should bring in an adequate revenue. With 
this end in view, IS1 are trying to specify, a rainlmum marking fee 
in most cams, but. . . .they have to make exceptions under certafn 
chumstannn" 



5.10(C). The following points were noticed during an audit of the 
accounts of the Institution in July, 1965:- 
(iJ Excess purchase of paper : 

Stock of paper worth Rs. 3% lakhs purchased by the Institution 
was lying with the prwate printing presses as on 31: March, 1965. 
The value of paper consumed during 1964-65 was Rs. 2.41 lakhs. The 
purchase of paper was thus in excess of the requirement. 
( i i )  Outstanding recowtist : 

A sum of Rs. 3-08 lakhs, which included Rs. 1.36 lakhs due from 
private parties was awaiting recovery (June, 1963). This amount 
was reduced to Rs. 1-33 lakhs (including Rs. 0.54 lakha due from 
private parties) at the end of December, 1965, mainly accounted for 
by:- 

(In lukhs of 
rupes) 

a) Sales of publication . 0.96 
Advcrtisemmt charges . . . - 0.20 
Ainrking few ctc . 0.12 

( i )  Excess purchase of p a p ?  : 
5.41. The Committee were informed in evidence that IS1 utilised 6 

presses In which standards, bulletins, and other publicat~ons of the 
IS1 were printed. One was the Catholic Press a! Ranchi and the 
other was the Saraswati Press and 4 others were in Delhi. IS1 had 
been trying to stock paper in these six presses because that saved 
the Institution the trouble of looking after it. The paper 
was insured against Are and theft. The paper that IS1 used was 
special size paper which was according to the international standards. 
As thls kind of paper was not available in the market, IS1 had to 
purchase a minimum quantity of paper from the mills Le., 74 tons. 

5.42. In reply to a question as to what was the safeguard against 
any other damages and how its security was ensured, the wjtness 
stated as a matter of good-will, the presses agreed to make good any 
loss of paper while it was stocked in their godowns. He further 
stated that with more accurate estimating it should be possible to 
avoid carrying over excess stock of paper to the following year. The 
witness added that in future they would keep a watch over this 
aspect of the matter. In reply to  a question, the witness stated that 
periodical &ock taking of the paper entrusted to the presses was 
done to venfy whether the paper given by IS1 had been used ior 
IS1 purpose only. 



&4&Tbr ,Caamtt jeeth#l th8tL IJ . I .Banetp.yra~ fo tbr 
p r a r a r f o r s ~ g e d 2 ~ ~ . ~ Q f b c d r ~ u M i u a ~ ~  of 
p . d w i l l t b e p n r m e r r b v e . p e a t L e ~ ~ . n y b w r r I p . p c ? r w h i &  
it w u  stocked in thdr  godwar. As tbors b ar, otbcr tonridtrsttkn 
except podwill, there in no 1-1 contract with tbe prcuts  in this re- 
gnrd. 1.13.1. wiU not gct any help in tbe event of low of paper, u h  
there is a legal contract betweem the prcmcs u#l LS.1. Tbc Commit- 
t% therefore, noguest that the paper to be kept with the pcsrrsc~ 
should be insured against other types of lorrwrr in addition to that by 
fire and tbcft. 

5.44. The Committee alw hope that the accuracy in arriving st the 
utnual mquiremcnts of papers will be improved so as to avoid the 
necerrity of carrying over cxcem ntmk of papers. 

5.45. The Committee desired to know the basis for selecting these 
six presses and also the methods adopted for f i x ~ n g  the  printing 
charges that had to bc paid to them. 

The witness stotcd that ns i t  was very necessary to gct the print- 
ing done cxwdltrously and also as there was no other press which 
could handle all the work of ISI, these six presses were selected for 
the  printing work of I.S.I. 

5.46. At the instance of the Committee the Ministry of Industry 
furnished a note showing the rates fixed by I.S.I. against orders plac- 
ed by them with different presses during 1959 for printing the run- 
ning matter an$ is s t  Appendix XXV. 

5.47. From the note the Committee find that the I.S.I. had issocd 
a tender for quotation from private presses for their printing work 
only in 1999 and no tender appears to have been issued subsequently. 
The work is k i n g  assigned to private presses on the hasis of qnota- 
tions furnished in 1959. 

6.48. The Committee are not happy with this procedure. In the 
abeoace of m y  fmsh tender inquiry since lb59, the argument of Gov- 
enunent regarding dearth of good quality printers in the country does 
not sound very convincing. The Committee, therefore, iesire that the 
I.S.1. must try to test the market from time to time instead of con- 
tinuing with the w e  parties indefinitely. 

5.49. The Ministry of Industry should in consultation with the M h -  
irtry of Works, Housing and Urban Developmmt, explore the p w i -  
bilities of improving the existing G o v a r n m ~ t  Machinery so that the 
quality pdntbg as required by I.S.I. could a b  be dome in tlw Govern- 
ment of M a  p m w s  and to that extent the dependence am private 
prcwser could be min imid .  



'3 3 
5JM. Tb Cwnmittee would like to be informed mf the d t s  of the 

cdtorts made h thb dlrsctloa 

(i i)  Outstanding recoveria: 

5.51. The Committee were informed in evidence that the present 
position of recovery of outstanding arrears from pariies!Government 
Departments on account of sale of publications, advertisement charges 
etc. was Rs. 89,000. 

- 5.52. In reply to a question the witness statc'd that out of Rs. 0.54 
Iakh due from private parties, about Rs. 25,000 were still due at pre- 
sent. 

5.53. The Committee desire that the recovery of the outstanding 
dues should be expedited without further loss of time. 



DEPARTMENT OF SOCIAL WELFARE 

Directmate of Social Welfare, Delhi-Para 80-Page 88. 

The Directorate, which was set up in March 1959 for adminfstra- 
tion of rrchmcs of social welfare and moral hygiene and after-care 
services, Is running several welfare institutions in the Union Territory. 

6.1. The expenditure incurred on the Directorate during the three 
years ending March, 1965 was Rs. 22.76 lakhs, Rs. 25-71 lakhs and 
Rs. 30.88 lakhs respectively. 

6.2. The expenditure on some of the major welfare institutions 
during 1964-65 is analysed below. I t  will be seen that the cost per 
inmate varies from RE. 43 to Rs. 103 per month. 

N- of the Institution N I ~  of Expemi~- Expcndr- T o t a l  pcr aprta 
rnn~atrs turr on turn on monthlv 

pay and wdfart cxpcnd- 
dlowena  activ~~res turc on 
of srad (CIYSIS of ~ n m t e s  

training, 
t diet charge?, 

clot hinp, 
ctc., 

After-cue liornc far Women . 

Children's Home at Shrbdurr 185 46,300 48- 94,303 4 3 



6.3. The Dfrectante of Social Welfare Delhf Administration fur- 
nished nvlsed figures to the Committee in respect of this para as 
under: - 
Name of thc bitution A v e w  w i -  Expcncii- Tutal Pet a it8 

NO. of cum on turn on mmt& 
i n ~ m  pay and wdBse 

In  all^^^^ acttvitie~ 
m- 
tun an 

rpdJ-65 of staff ( ~ t  .at ~nmata 
mmmnas ( w e  by 

diet chugcs,  Audn) 
dot hmg 

ctc.) 

Poor House, Kmgsway CPmr 

Home for Able & Disabled Beg- 
garm T h r  

Schod & Home for Mentally Kc- 
torded Children . 

hftcr Caw Home for Women 

Ohurntion Home for Boys 
RstL . 

Children's Home, Shhdara 

Ccrtificd School for Girls . 
-- 

6.4. Referring to the revised note received from the DelM Admin- 
stration which showed the lowest and highest per capita expenditure 
on the inmates of the various welfare institutions as Rs. 54 and Rs. 119 
per month respectively, the Committee enquired the reasons for this 
variation. Explaining the highest figure of Rs. 119 as per capita ex- 
penditure on the inmates of the Certified School for girls, the repre- 
sentative of the Delhi Administration stated that there were two 
factors responsible for this. Firstly, the staff was provided for the 
full capacity of 75 inmates of the School, but the average number of 
inmates during the year remained at  46. He further added that the 
Administration had no control over the number of inmates of the 
School as the girls were sent by the Children's Court. Secondly, the 
Administration paid a rent of Rs. 7,560 also for this School which was 
included in the expenditure on welfare activities. He added that in 
the cam of the School for Mentally Fktarded Children the per capita 
expenditure was Rs. 77 while in case of Children's Home, Shahdara it 
was Rs. 62. This variation in expenditure was due to the fact that 



in cam d the Mentally &tiPrdcd Chrldnn's Horn@ a mt of b. 1 2 , ~  
war being paid but no rent hod been paid for Children's Home, 
Shahdore. The Committee were further told that during the lmt 
financial year, an expendrture of Ra 11,353 was incurred on purchase 
of M d r n g  articles for the rnmatetg of the Children's Home, S h a h h a ,  
while much less cxpendtture was incurred in case of the Mentally 
Retarded Ch~ldren's Home, 

6.5. In reply to another question the Committre were informed 
that the staff provided for the Ccrtlfied Schuol for p r l s  conswted of 
1 Supermtendent, 1 Case worker, 3 Teachers, 1 U.D.C.. 1 Steno-typist. 
1 Matron, 1 Headcaretaker. 5 Caretakers, 1 Cook. I Peon and 1 Mall. 
The Comm~ttw wcw inftrrmed that the girls sent by the Children's 
Court to this School were below the age of 18 years and the Adminis- 
tration had a high degree c ~ f  custcxhal respons~bility for keepmg these 
inmates in the institutions. L - 

(i.6, On being pointed out by the Committee that the Administra- 
tion was spending for 46 guls on dict and clothing (d Rs. 33 per month 
per head whereas the cxepnditure per girl on other item was Rs. 86. 
thc witness admitted that the expc1nditure on other charge was really 
high. H c :  howtwcr, promisrd to rcduce this expcndrture nftcr a re- 
view of the whole position which will inter-alia includc a n  assessment 
of the rcquircrncnt of staff employed in different Welfare Institutions 
with regard to the number of inmatcs, progress of traming etc. 

6.7. Asked whether any review of the expenditure mcurred on 
\wious wrlfore institut~ons had been carried out in order to see if 
there was scope for economy in the expenditure on these institutions, 
the witness stated that no review has so far been undertaken in this 
connection. But he promisc8d to carry out a review and reduce the 
expenditure wherever possible. 

6.8. The Committee are surprised to note that such wide varie- 
tions exist in the per capttaexpenditure on the inmates of different 
welfare institutions. They feel that such wide disparity requires . to be narrowed down. 

6.9. NOW that the Department proposes to undertake r review of 
all the aspects of tbe warlrlng of these institutions, the Committee 
hope that this review apart from lookiag into wide variations in per 
capita expeadiinrcl, would also take into cons idmtbn  wbetber the 
pattern of training gr the standard of amedtics provided in thok 
institutions require m y  mactification as  also what economies a n  pas- 
sibk 



$.la Tk Comntttee would aIso like to be infarmed of tbc result 
of thhr review. . . 
Progress of traitring progrclnrntes-Sub-para (ii) -Page 89. 

6.11. The Direetoratc 1s runntng a number of training and 
industrial units in the vnrlous institutions to prowde the inmates 
w t h  gainful errlploynwnt and economic rehabilltation. The number 
of inmates trained 111 crafts, technical courses, etc., as compared to 
the totaI number of inniatm dunrig the peritxi 1962-83 to 1964-65 in 
respect of thtx thrw malt: ~ n s t ~ t u t ~ o n s  is  jilvcn helow:- 

Totd No. ot' Pcrccntagc 
number of inmates of inmates 
inmutes truined trained to 

the total 
No. of 
inmutcs 

Bcgg I rs' Hcmc 'l'ih,rr I , z p  I 6 r 12 

Poor Housc, Kingswily Chmp . 2,266 I 46' 7 
After-care Home lor  Women . 260 129 50 

6.12. In thc following cases the plant and equipment were not 
utilised to t he  f u l l  capacity or raw mater~als were not procured in  
time. 

(a) An electrical printing press costmg over Rs. 15,000 purchased 
by the Poor Housc In March, 1961 was not being used to ful l  
capacity, as it was being operat@ manually for want of a power 
connect~on. The number of inmatcs trained in printing work during 
the three year pcrlod ending 1964-65 was only 21. I t  has been 
stated (November, 1965) that n d c e ~ s & ~  pcrwer load has since been 
sanctioned. 

(b) The services of three craft instructors appointed for the 
Beggars' Home in December, 1962 and January, 1963 could not be 
fully utilised .as necessary equipment and adequate raw material 
were not arranged till March, 1965. Similarly for the 'Khaddi' unit 
a t  Poor House, no raw material was available during 196344 and 
1964-65 and material costing Rs. 10,000 was purchased in March, 
19gg only. 
. -  --__-- --- - 

*&maling to the Deprr- 9 5  pnom were also trninerl in ~ u l t u r e  forming 
and gardening dru i~g  this pcnod. 



4.13. The I)h.actarate of Soda1 Welfare, Dalhi AQninish.tian 
have furnished revised Agures and supplementary facts in rerrpsct 
of this sub-para which are as under:- 

Whllp iurnishinl: thc D ~ O I T  figurrs thc  Administrntitrq h a w  ex- 
~ h i n c d  that:-- 

(b)  Thc follo\v~ng c*xpcn~l;tur-c \\.a!: incurred o n  th(1 purchase o f  
raw mnterinls for thrre trndt-s for whlch t h r w  craft ;nstrt;c.tors were  
appomted in  Bcggars' Honw in 1)cwmber 1962 and Janua ry .  1963. 

Y car Canc V'cnving Swp 
work class Class manufacture 

- ------ --- --- --- - ----- 
It will be seen that the expenditure on the purchase of raw 

materials for soap manufacture was adequate in 1964-65 and 196366. 
Position has also improved considerably in regard to the cane work 
class and weaving class in the year 1965-66, though in the initial 

years it was rather less. 

1 t . b  correct that for the Irhaddi' unit at Poor House, no raw 
materials were purchased during 1963-64 and 1961-65. Raw 
materials costing Rs. 10,000 were purchas;ed during Mach, 1965 



only. During tbe year 1963-64 no purhewbs were made because yarn 
purcfiased during the previous years was available and the work 
was continued with that. After the yarn wps h h h e d ,  the services 
of the Khaddi Instructor, who knew stiching and calicsprinting, 
were utilised for stitching clothes and calico-printing of 'dhotis' for 
the inmates of the Poor House. 

6.14. The Committee enquired whether the Department were 
satisfled that the Delhi Administration had a programme of giving 
systematic training to the inmates of these institutions to make them 
useful citizcns within a reaso~~nblc time. 

(i 15. The Secrclary of thc* Dcpnrtmc::! :rdml:ted that nwrc stress 
should be laid vn this aspcct of training so thnt they qhould become 
uscful c i t~zws.  l ie  also ;ddcd that t h p  Chirf Sccrctiiry of the 
Dclhi A.lminis!ration had assured the Department that more atten- 
tion would be given to thi.; question o f  training. 

6 16 In reply to ;t qucction, the rcprcscntativc of thr  Dclhi 
Admin~strntion stntvd thnt i t  was  difficult t o  kecp a rccord of per- 
.sons who aftcr rrc.c\.\-;ng trninlng hcc.amr u s ~ f u l  citizens, the reason 
being that  the lnmatcs of  the ~nstitutions who were mostly beggars 
wcrc not generally loc;ll rc;idcnts, clnd left the institution for their 
homes after reccivlng training. As such ~t was difficult to And out 
whether they put their traming to right use or not. 

6.17. The Committee suggest that more stress should be Inid on 
the type of training to bc imparted to the inmates of these institu- 
tions so that they become more useful citizens. 

6.18. The Committee also feel that some system should he evolved 
to ensure that these persons after reoiving training are gainfully 
employed in their respetive pdes8ions. 

6.19. The Committee cnquired whether services of 21 persons 
trained in printing work were being utilised. The witness stated 
that these persons had actually done a lot of printing work. Since 
some of them had left the Poor House, the Administration did not 
know about their present employment. In reply to another ques- 
tion, the Committee were informed that no certificates.were being 
given to these trained persons. 

6.20. It is redly surprbbg to tbo Committee that the Administrtr- 
tion was imparting training in priding work, bat was not issuing 
any certMcakw to them trainses, which w d d  be a proof of their 
having completed the training saecessfdly. It need hardly to be 



6.21. Aa regards the training given In these ~nstltutions, the 
rcprcsentetive of Didhi Adminktration stated that In the Children's 
Home Narcla, the ch~ldren between the age of 5 and 16 wcre S v e n  
education upto Higher Secondary School level. &.sides, instructmns 
werc also ~rnparted in taibnng, cancwcaving, hamcutting, 
domest tc sciences ctc Regarding the Home for hlen tally Retarded 
Children, the witness stated that it was e s t ab l~shd  in 1961. It  
provided facrlltreo for the care and treatment of Mentally Retarded 
boys and girls. For this purpose occupational theraptst and other 
staff were employed. The After-care Home for Women established 
In July, 1958 was for the permanent rehabilrtation of the soc~ally 
and ~conomicell y handicapped women. such as dest i tutes. deserted 
widows and women coming under immoral traffic. There were 
arrangements for mparting education and training In m~dwifery, 
teaching, nurshg, b;tlscvikas, cut t~ng and tailoring The witness 
added that the schcmes had worked well. All thc 20 Inmates of 
the After-care Home for Women, who had appearcd In the Middle 
Exammation, held by thc Municipal Corporation, had passed In 
the Matriculation Examination all the 7 inmates who appeared 
passed. In the midwifery coursc 3, out of four who appeared 
paacd. In the IV class examination, two appeared and both of them 
passed. 

6.22. The Committee then desired to be furn~shed with a note 
showing the number of women who wcrc rehab~litated after receiv- 
ing training in the Aftercare Home for Women. The +Note submit- 
ted is a t  Appendix (XVI). Tho Committee'obsene from this note that 
duriw the period July "!M to March '66,148 women were rehabilitated 
which figure includes 24 trained as teachers, 13 as craft-teachers and 
33 as mid-wivcs In 8 years period this number of 148 is not very 
imprbssiva to make the Committee happy. 

6.23. Asked what steps had been taken to avoid recurrence of 
non-utilisation of the services of Craft Instructors due to  non- 
availability of raw material and machinery both at the Beggars' 
Home and at Khadi Unit of Poor House, the witness stated that the 
causes of shortfall during the earlier years would be reviewed. He 
further conceded that the amount spent on the purchase of raw 



materials during the first two years was very low and as a result 
the training programme had sufVesed. The situation has since 
improved. The Administration would take care that the requisite 
quantity of raw material was forth-coming. In reply to another 
questfon, the witness stated that there was no system of reporting 
mch shortfall to the Administration. He further added that now 
clear instrnuctions to report such shortfells, if any. would be issued. 

6.24. The Committee trust thmt suitabb instructions would be 
tsoed without delay to avoid such shortfalls in future. The Corn- 
d t t u  regret to note that such an obvious thing was not done tiil 
new and the training pr%ramme was allowed to suffer. They hope 
thrt now at least a suitable system wot~ld be evolved without any 
Anrther delay. 

8.25. They also hope that the nervim of the craft-instractors 
would be utilised fully in future. 

6.26. No standard scales for diet have been prescribed by the 
Chief Commissioner for adult inmates of the various homes and 
ihstitutians although they have been functioning since 1959. The 
Superintendents of the inst~tutions have adopted their own scales 
as indicated below without obtaining the sanction of the Delhi Ad- 
ministration. 

Poor Beggars After-care Afier-cue 
House Home Home Home for 
Labour Nor.- for Boys 

Labour Womcn 

8%. So oentrollsad @am d pwdme of dietary hrticBes rr?qufr- 
ad by the homes and institutsoas had been evolved by the Dim&- 
mte, although dietary articles of the value of over Rs. 7.50 l&h& 
17WAii)L.S.-10. 



ware pu~chae& every year for feeding the inmates The gurcbwrr 
w m  made by cach inrtttutioa l d y .  

6.28, Asked about the iwtlon token to ensure eflective control af 
expenditure on food articles for the mnrPtes of various w e M m  
institutions by bringing a b u t  uniformity in dietary scale, tbe 
representative a t  Delhi Administration stated that the standard 
scales of dict had since been laid down for all thew institutions a d  
a Central Purchase Committee had also been consrrtuted. 

6.29. The Committee referred to the After-care Hcrme for Women 
where the consumption of vegetable oil/ghee and gur/sugar was the 
h l~h- t  and enquired whether the reasons of t h ~ s  hrgh consumption 
were unillyned. Thc witnwis stu!cd that in thnt H o r n t h  the  inmates 
wcrc mostly from the middle class and lower mlddlc class who were 
probably fond of eating more of these. He added that "the Sup 
wintenden1 also perhaps accommtdated thcir wishes". 

6.30. On hemg pointed out that in a Poor Houw l ~ b o u r  would 
get 470 grams of otta In the revistd scale as s p l n s t  580 grams before, 
the witncss p r o m 1 4  to Irmk Into it He further added that these 
mviscul wales had been prescribed on the basis of diet allowed to  
persons in jails rscnping simple impr~rsonmcnt. The wttncss promised 
to conrult a diet ~pccralisf DS to u 7 h t  should hc thc proper quantum 
in cach cam. Thc Committee then dcsfrcd to be furnished with 8 
statement showinf! the quantity of dtffercnt ftwd artlclcs which a r e  
being @ w n  under the revised scolc os compared t o  the previous 
scale, to the inmates of welfare ~nstitutions 

6.31. From the notm received in this connection, (Appendix 
XXVIJ) it tr char that one of the Items of ration viz Atta) for the 
tnmalcu of thew institutions, which is supposed to form the major 
part of tht ir  did,  had shown in the past great disparity. The Com- 
mittee am, however, glad to learn that a uniform scale for diet h.. 
dnce babn prescribed. The C o d t t c e  trust that the revised uniform 
scale h a  been evolvcd after consulting a dict s w a l b t .  If not, this 
should be done. 

632. Asked about the functioning of the Supervisory Committee 
for these welfare institutions, the Committee were informed that 
there were two Advisory Committees one for Aftercare Home for 
boys and the other for wamen. These Committees had been h 
existence far about ten y a m  and had not been reconstituted. There 
Committees had been regularly meeting at an interval of every 
three months. 



$33. ThQ Committee rP((gCPd that the qucsthn of rsconstitutiag 
th, Advisory Committees p e t i d i d l y  every two or three years, so 
RS to bring in new and fragh idem map be exrmiad 

Misccllane0us-0miPslrm to recover rent and other charges i n  re* 
pect of residences in orcupatron of o@iaMubpara  IV ( a ) ,  
Page! 90. . 

6.34 T h e  Dmctc~rntr has 75 rcsidcntial units under its vontral 
which are ai1o:ted to thc omcials work~ng 111 tht- IIon~es and institu- 
tions. No systcmatlc records regarding the nllotnwnt of the resi- 
dences, rcnt assr*sstxi ;grid rriwvc?rcd frtm this nliclttt.ey and the 
amounts due for rccovibry o n  account of rcmt, rlcctricity and water 
charges have k c n  rnalntaintui Arrearg of rtlnt and other chargee 
arnountlng to over. Rq. 25.400 were outstnndlng 111 scvernl cases since 
1960-61 and no cflect~vr ortmn had been taken towards the rccovery 
of thcsl. arrears. N o  dcv~slon rcgard~nfi the ofnctnls to whom rcnt 
free acrc\mrnrdatlon I., t t r  br nllottrd in the public intcrcst hns been 
taken st) far (Jantrar?, 1!)6ti) 

There wvrc. ,r l.;o a ft.w c.astbs of unnuthoristui occupntion of  resi- 
dences. No p n a l  rrwt had bwn Irvlwl in any of thvsc cnscs. 

6.35 The Coni~n~tt t~t .  cfes~red to know th t~  prcscnt pos~tion of 
arrears o! rent In rehpect of residences occuplcd by the omcials 
working In the v u ~ o u s  welfare ~nstitutirms. The rcpresentativc 
of the L>c.lh~ Admmistrntion stated that the prcsc-nt posit~on of thew 
arrears had  b w n  ~ n d ~ c a t d  in thc revised note suhmittcrl to the 
Comm~t tee ( Appcndlx XXVIII). 

6.36. Accordmg to ~t the present arrears of housc rent, water and 
electricity charges amounted to Rs. 25,400, Rs. 5054.03 and Rbl. 1061.60 
respectively and recurds wcfe being maintained properly with eflect 
from November, 1965, and the rent was being recovered from 30 
inmates. An amount of Rs. 3987.60 relating to house rent had been 
recovered. On this the Committee pointed out that the position of 
arrears had not improved much. The witness stated that the actual 
position of arrears would be clear when the appeals of the 30 allot- 
tees, who had not been glven rent free accommodation, were decid- 
ed.. These allottees had represented in this connection to the Chief 
Commissioner. There were also four cases of unauthoriaed occu- 
pation. 



11.37 The Commtttw enquired the rrasahs for the delay in giving 
sanetion far rent free acmmodat ion  far the temalning 45 allotteat. 
Thc Secret.nry to the Deportment infrtrrnd the Cornmfttee that the 
h l h i  Adminrrtrol~un had m k d  for the sanction of rent free accom- 
m6datjon d l c r  ths rcwipt of th16 Audit para This required a lot 
of clarifications Thew clnrrflcat~ons, when received from Delhi 
Adminlutratlrm, wcw wnt r c l  thv Mmwtr?; of F'rnancc for their con- 
currcncc. As . rmn as thc* concurrcnw was rcccived ~t would be 
p w d  [tn tr, the I)c.ltir Admrnistrat~rm. 

(1 38. The Canmittor rcgrct to note the delay in finrlising the 
decirlon ragardin~ the pending c a m  of reat fret  rcmmmodation. 
An the m l l u t l o n  af a wbstmntial amount as t e a t .  water and el*- 
triclty c h w r  a h .  is pcndiw. the Committee desire that the actim 
ir thin caw should he expedited. Tkay Urgrld tikc to bc informed 
d Lhc rcrultn 01 the acticn, taken in this cur. T h q  would also like 
to be informed of the action taken In four cases of unaiithoriucd 
weupatian. 

6.39 A phyulcal vcrriicetron o f  stock and other art~cles cumdiicted 
in thrw Honws rn 1994-65 d ~ s c l ( w d  shortages of art lc le  worth 
ELP. 24.190 (Pow HOUSC Rq. 7,600 After-caria flornc for Boys 
Rs. 15,000 and Ccrtifitd S-hool for Girls Rs. 1.590) Some of thesc 
shortages had occurred as fnr back as 1Wl-62 but no responsibilitv 
had been fixed by the Directorat(*. No regular physical verification 
of stores had bccn conducted in these institutions. 

6.40. C ~ w n g  thr latest position of shortages of stores, the repre- 
ecnlntive of the Delhi Administretion stated that he was personally 
looking into the matter and the whole enquiry would be completed 
wfthln a couple of months. He further, added that the articles in- 
volved in tlw shortage were all consumable goods. ,"he store-keep 
em made the mistake of not entering the items consumed. In 
order to satisfy that there was no misappropriation, records were 
Mng checked as to when these articles were purchased etc. 

6.a. The C6mmit:ec would like to be informed of the result of 
tbe saqulry no#. bdng held in this case. 

4.42, The Cc&ninlttec r q m t  that in the coume of evidence an thb 
para, some facts and fiiipuros given in the Audit pus were conb~.tZ-  



sit by tba wbesms witbout LJivin( any intimation to Audit Mere- 
k d .  They w& 1Ue to dxaw the attention of the Department of 
SocW Wdfare to the recornmendatiun contained in Para @ of l a m  
&action to their Und &port (Second L& a b h a )  and would urge 
far its strict compliurce in future. 

R. R. NORARKA, 
Chairmatt. 

Prr hlic Accounts Cmrrnittcs. 



A P P E N D I C E S  



APPENDIX I 
(Rsierente pen Nos. 1.30 and 1.S of this Report) 

Nore on the pottrt relating to ;Mra 42, pages ~8-~t--1rregt l~antws in 
the Acrourus of the C'snttnart~ i'elat~rations of the Archaeological 
Surtwy of lndur. 

The Public Accounts Committee have desired to be furnished with 
a note regarding the amount of espcndtture which could be appro- 
priately allmated to the Centenary celcbrations of the Archamlo- 
aca l  Survey of Indra from out of Rs 2 . 0 8  lakhs which was shown 
under normal contingencies. 

2. me vouchcrs available dith the Special Police Establishment 
were seen bctwten 26!h July and 29th July. 1966. As a Int of time 
had gone by after the Centenary crlcbratlons, the allocation has been 
done to the extent posstble on the bass  o f  the details given on the  
vouchtw. Our examination has shown that the amount which 
approprlatcly could k allocated to the Ccntcnary is Rs. 1-16  lakhs 
and the rest must be treated as an expenditure not directly pertain- 
ing to the Centenary celebrations. 

3. Oi the latter expenditure, Rs. 37,726 pertains to the purcham 
of wood and thls has been treated as nnn-Centenary expenditure In 
view of the fact that several other Items of work. namely: annual 
repairs to office buildmg, Special Repairs to office building, Construc- 
tion of Lavatory block and stores, construct;on of Drawing Section, 
etc. had also been done during that period. The audit paragraph 41  
also ind~cates that timber worth Rs. 84,083 had been purchased during 
the period. Timber and plywood have also been included undso 
Display to the extent of Rs. 35,372 and under Models to the extent 
of Rs. 12,846. 

4. During the Centenary celebrations we had asked some of our 
Circle Ofaces to send their vehicles to Delhi. There were in all 18 
vehicles in use at that time and the expenditure incurred on these 
vehicles plus the cost of livery supplied to the Drivers amounting 
to Rs. 27,7b0 is included in the sum of Rs. 2.08 lakhs. At this stage 
i n  the absence of full details in the log books, it is not possible to 
say precisely how much of thia strictly pertains to the expenditure 
incurred on the Centenary celebrations. As already mentioned four 
other items of work, ttit., annual repairs to ofllce building, SpecU 
repairs to odlce building, Construction of lavatory block and .torsr 



and constructian of Drawing Section, etc. were a h  being undertaken 
during that period in addition to the n o m l  work of the Survey. 
On a very rough buia, i t  can be assumed that f of the expenditure 
on the vehlcks can be aliacated to the Centenuy celebrations This 
works out to Rs. 6 W .  

6. In addltion there arc other other charger ouch os on the muster 
roll labour at Humayun'rj tomb, Arab-kiaarai, cooly charges, 
rtutroncry, cvlc arnountmg to Rs 24,459 which are not drrectly 
relotcd to the Centenary 

6. Vouchers aggregating to fL. 2,866 were not available in the 
foldcrs with the Special Police Establrshmmt The details of them! 
vouchws a8 noted in the Abstract of vouchera are not quite adequlrtc 
to tacilttate allocation between Centenary and non-Ce~tcnary items. 
T h e  have not been alocatd. 

To summnnisc. the analysis of the expenditure of Rs. 2.08 lakhd 
& a8 followK- 

(a) Petrol & hlotor parts, livery, etc. Rs. 2 0 , f 7 3  

3. Vouchers which could not he CIPW- Its. 2.868 
ficd a.5 r h w  wcrc not available in the 
folders, 'Ihc dctuils as given in the 
xrhvrr~ct of vouchcn were not very 
~rpeclfic. 

TOTAL . Rr. 2,08,60o 



(Reference para No. 1.61 of this R e j ~ r t )  

Puqmc for which grants giwn Ycclr of pay- Amount o i  
mcnt the grant 

of grant pa id 

Results obtained 

11. Setting up of a pwer  printing press. . . rgp-g~ . I 
47,- J 

111. Construction of r building of the Society at 195 I -52 . 25,000 The building which involved an expendit urc 
Allahbad. 1956-57 25,000 of Rs. 79,912,'- has bcen coll~fnrcted. 

1961-62 . 2S&=J 

IV. Prepdntion of English-Hindi Dictionary on the 1953-54 . 30,000 ?'he Sockty could not complae the work 
liaer of 0.fd Dictionary. 1954-55 - 15,000 within t k  amount of Rs. 1-00 lakh. It 

1955-56 3 5 , ~  asked for a f u n k  gnuu which could not be 
1936-57 - z o , m  agrecd to. It was decided that the Society --- - --- --- 





(Reference Para No. 1.97 of the Report) 

Pam : 145 : Ptmat tire Pa yrnents 

A note may bc fgrnishrd stating at what stage the land acquisition 
proceedings arr at prcscnt and whether the collcc.tor has g.ven 
h ~ s  verdict. 

Award w ~ l l  be given only aftcr finalisntic~n o f  ncqulsition proceed- 
ings. Advance deposit required under Mysore Financial Cod(* and 
payment was rnarlc at t t w  ~nstanct* of  Mysort. Govcwmcnt as pre- 
requisite beforc starting acquisition proceedings. 



(Reference Para No. 1.105 of the Report) 

Statmnt  of the number of patents filed b.y the CSIR which orgina- 
ted fram rerearch uponnored by the h-iwte Industry. 

Usually industries sponmr research on speciflc items needing 
investigations. Thc results art cctmmunicated back to them in the 
form of a prajcct report which they can makc use of for setting up 
their production in the manner they think best. In most cases, 
research laboratories do not take out  patents on sponsored rcsearch 
because the rcsults of rwcarch are the proper?y nf the sponsor. 
Howcver, therc are a few cases whcrc patents have been taken but 
thew canes arc mow an cxccptron than thc rulc A statcmrnt of 
such patcnts 1s cndoscd 







suspension) Erythro- 
mycin Ethycl carbe  
nate (Drops and Oral 
suspension). 

M's. Bayet(1ndia) Ltd. Edinol I O O ~  c a p  .M 's. Farbanfabriken Recommended fbr induc 
Nagin hlahal, 6t h S U ~ S  'mom h Bayer A.G. Ger- trial Licence. 
floor, 82 Veer Nariman Grtsution . Do. many. 
Road, Bombay. Bayer's tonic . MOO litres. 

DITaben . poooo tablets. 
Detipon tablets. 2cx~oo tablets. 
Detigon Iantun . r a x m  l i tm.  

MJs. h t s  Pure Drug Fornlula 4 Cough I 2 . m  litrcq ' Nil. Rtcommcnded for Indus- 
India Fvt. Ltd., 17 Mixture. month. trial Licence in mh 
Nical Road, Rallard Meeting. 
Estate, Bombay- I .  

1815 '(54)/ M!s. Hindustan Levers, Infant hiilk Food. 1- tonsiyr. 
66-L Bombay. 

566165 Phamncd Pvt . Ltd., Kerodex 50 25000 kgs. yr. 
Rope Walu Lane, Kerodex 71 2ooo0 kgs. yr. 
Bombay. Ktrodeanx 32 45- kgs. Yr. 

5 f r  /of MIS. Jagatjit Distilling Malted Milk Food 1800 rcmslyr. 
and Allied Industries 

19" Ltd.NewDcIhk FAC 
r 56:65 Mk. Indian Dyestuff Carbon Te ra Chloride 3000 tons 'yr. 

Industries Ltd., Born- s i t  h bye-products 

Foreign subsidiary Rec~mmcndcd for the L 
iicence . 3 

Scientific Pharmacala Recommznded for tbc 
Ltd., London. grant of Indurvirl 

Licence. 
Yes. Recammcnckd br the 

foreign coUaboration. 

Yes. Recommcndc d for the 
issue of letter of htcm. 

bay. 
18go:65 Natiopal Chemical In- Bon Acid. 17tons'month. Chdcrconsideration. R e c ~ n d c d  for the 

dustries, New Delhl. issue of letter of intern. 
I 11 !of M's. Food Specialities Instant tea Instant . . Ye. Foreign Collaboration 

S F A C  Lt&, New Delhi. cotlee other pmces- approved. 
sed foods. 

1738 (All) L9-11 



- - -- - - - -  
2170164 Hindustan L e v a  Ltd. Canned fruits, 200 tons j7. Sil .  Appto~d. 

Lcver H-, 1e-66. Vegetables & ottm m a  tons  3-r. 
Backbay Reclamation processed fco& . 
Bombay. 

1689165 Mh. Atic Industries Reactive d ~ s ,  Vat hI s. I C I b n & .  Schemes =ding rrec- 
Ltd. Atul. dye, Disperse dyes. t i w  & Vat dye a p p t o d -  

1~1116s M/s. S. F. Products, Cansultanq w i n -  Y a .  Foreign Cokborotba m 
Calcutta. caing Firm in hie- approved. 

tallurgy . 
989164 Dr-Ing. Matgal Shah, Pig Iron-foundry 420.3 tons mont h Under negotiation Recomnrrn&cd for tbe 

Flat No. 301, Wcllcsley grade. with a Gennan IGrm issue of letter of intcrtt. 
Mansion 44A, Rafi 
Ahmad Kidwai Road, 
Calcutta. 

1701165 Microtcc Castings Pvt . Spheroidal Cast Iron- lo tons month. Intcrnat ion Sickel Recommcndcd for &tar 
Ltd., Madras. Casting, Grcy & Alloy Ltd. b n d o n ,  SW- I .  of intent only fm 1st t m  

C.I. 
Castings 15 tons momhs 

2048/65 Alkali & Chemical Cor- Acceiarators, Antioxidants Yes. 
poration of 1nd:a Ltd. Retarders. 
Calcutta. 

2x39163 Mfs. Dunlop Rubber Rubbcr'Mctal h- 560 tnns'yr. Yes. 
Co. Calcutta. ded products. 

Recomn~nded for tk 
issue of liccna. 

Rccommcnded for the 
issue of Icmr of  intent. 



APPENDIX M 
(Reference Para No. 1.139 of the Report) 

VISVA-BHA RA TI U N1 VERSI 79' 
A statement may be furnished giving the enrolment at the Univer- 

sity level during 1962-63, 196344 and 1964-65, the number of students 
in each class each year and the per capita annual expendfture. 

REPLY 
A statement is enclosed (annexure). The pet capita annual 

expenditure shown is based on the recurring expenditure an Plan 
and non-Plan ltems. Palli-Siksha-Sadana, one of the constituent 
Colleges of the University, having been started on September, 1965, 
the  pm capata annual expenditure in 1963-64 has been worked out 
on the basis of the anticipated annual expenditure of the College 
based on the average monthly expenditure actually incurred during 
the period from September 1, 1963 to March 31, 1964. The Visva- 
Bharati maintains two Higher Secondary Schools and also runs cer- 
tain Courses where the minimum entrance requirement is not Mat- 
riculation. Since expenditure on these courses is merged in the total 
expenditure of the University, the per capita expenditure has been 
worked out by taking into account the enrolment at all stages of 
education. 



Course & Ycar 
Enrolment in 

Ph. 13. . . 
M.A. 1st Year . 
MA. znd Y a r  . 
M. Sc. 1st Year , 

M. Sc. 2nd Year 

B.A. Hons. 1st Ycar . 
B.A. Hons. z ~ d  Year . 
B.A. Hma. 3rd Y e r  . 
B. Sc. Hms. 1st Ycnr 

B.Sc. Hons. 2nd 2 Year 

B. Sc. Hma. 3rd Ycar 

Language Courses . 
B. Ed. 

M . m .  . 
Dip. in hlusic & Dance-1st Year 

Dip. in Music & Dance-2nd Year 

Dip. in Music & Dance-3rd Year 

Dip. in Music & Dance-4th Year 

Casual & Post-Diploma Extension 
Music & Dencr . 

bip. in Fine Art & Cmfb-1st Year 



Dip. in Fine A n  & Crafts-2nd Year . 17 20 21 

Dip. in Fine A n  & Crdb-3rd Year . 18 17 a0 

Dip. in Fine An Sc Crafts-4th Year . 16 I 8 17 

a . ~ u a l  & Past-Diploma Extension in 
Fine A n  & Craft . . 3 3 

Diploma Woodwork . 2 7 24 21 

Diploma U'enving . 9 6 3 

B.S. Sc. (Social Scimccs)--1st Ycar 
( S t a n d  in 1963-64) . . 15 x 8 

B.S. Sc. (Social Sciences)-2nd Ycar 
( S t a n d  in 1963-64) . . . . 14 

B.S. Sc. (Social Sciences)-3rd Year 
( S t a n d  in 1963-64) . . . . . . 

B. Sc. (Ag.) -I st Year (started in 1963-64) . . 23 24 

R. Sc. (Ag.) 2nd Year (Started in 1963-64). . . . . 17 

B. Sc. (Ag.) 3rd Year (Started in I 963-64) . . . . . . 
B. Sc. (Ag.) 4th Year (Started in 1963-64) . . . . . . 
Diploma Rural Services-2nd Year . . . 20 . . 
Diploma Rural Services-3rd Year . . . 23 20 

Cert. Agr. Science-2nd Year . . . 8 . . 
501 670 

--- - 733 - 
PER CAPITA EXPENDITURE 



BANARAS HINDU UNlVERSITY 

A copy of the Audit Report (1858) of Buuru Hindu U n i d t y  
in which Audit wu mported to hrw maggsrtCd that the stuck of 
&xumulated books & sold as waste paper may k furnished: 

REPLY 
A copy each of two audit objections of 195&57 and 1955)-60 sent 

by the Unjversity are cncloaed (annexure). The words "disposal d 
surplus and unsaleable stock* occuring in the second d t  objectiom 
may have been in the mlnd of the Hony. Treasurer when he muio 
the rtatament. 



Amrmuhtd stacks of the Publications of the Publicotim B d .  

A Hindi Publication Board was established in the University 
in 1921 on receipt of r donation of Rs. 50,000 from Seth Ghanshywn 
Das Birla for the purpose of suitrrble college standard books in Hindi, 
In 1932 the work of the h a r d  had to be stopped as the publicatim 
did not find market and huge accumuIation of stocks took place. 
The Board remained a defunct organisation for the next 13 yearn. 
In 1W5, however, it re-started functioning. 

From a scrutiny of the accounts of Board, it is noticed that the 
sale of the publications has been very meagre, sa meagre in fact that 
even the total proceeds of the sale are not enough in fact that even 
the total pmceeds of the sale are not enough to meet the recur- 
ring expenses on the establishment and the d c e  contingencies. The 
oSce maintains a wholetime clerk and a peon for maintaing accounts 
and is incurring on them an average recurring expenditure of Rs. 3,000 
per annum. The total sale proceeds of the books for the lost AVO 
years and the expenditure from revenue during these years is 8a 
detailed below: - 

Yew Receipt Ekpenditure 



The position of the progress of sale of the publications of the 
Board is contained in the end& stataxmt. There is at present 
stock of books valued at h, 00484-84 at the sale price. 

The matter was a h  brought to the notice of the Executive Council 
in the Audit Inspectidn &port for 1952-59 and the Executive Council 
felt that it could not look with equanimity on the huge stock of books 
lying unsold without adequate arrangement for their safe storage 
and quicker disposal. The Executive Council had appointed a Com- 
mlttee of 3 persons to examine the entire question for report to the 
Council. Audit had not been appraised of the deliberations of the 
Committee if it ever considered the matter. Audit suggests that 
tbe question why the books are not Anding market be looked iPta 

Copy of para B(B) of Audit Inspection Report for the year ending 
31st March, 1960 

The stocks of the Book Depot left behind include the following 
ctoeler of University publications which are surplus and unusable:- 

( i )  Stock of Banaras Hindu University publications worth 
about Rs. 30,000, 

(ii) Stock of Hindi Publication Board worth Rs. 1,00,000 nearly. 
The need for attending to the disposal of these surplus and un- 

d e a b l e  stocks brought to notice. 



(Reference Para No. 1.170 of the Report) 

ALIGARH MUSLIM UNIVERSITY 

A note may be furnished giving the details of the purchase of 
borses for the Riding Club ie . ,  from where they were purchased, 
what were the prices paid, how the selection was made etc. 

REPLY 
8 mares, as detailed below, were purchased for the Riding-Club-4 

in March 1963 and 4 in March, 1964. The purchase was arranged 
through the Director of Remount and Veterinary Services, Army 
Headquarters, Q.M.C.'s Branch, New Delhi. 

(i) 4 mares were purchased at Rs. 1200 each from a Government 
Horse & Mule Contractor of Musmorie on the recommendation of the 
Director R.V.S. New Delhi, who also settled the price. The mares 
were actually supplied by the Contractor from Amritsar. 

(ii) 4 mares were purchased from Meerut-2 mares at Rs. 1400 
mch, one for Rs. 1,450 and one for Rs. 1,500 (an expenditure of Rs. 200 
was also incurred on their transportation). The selection was made 
by the District Remount M c e r ,  U.P. and Rajasthan Horse & MuZe 
Breeding Area, Meerut. The price was also settled by the District 
m o u n t  OfRcer. 

The Public Accounts Committee also wanted to know whether 
the animals are alive. All the mares are stated to be alive. 



(Reference Para No. 1 ' 74 of the Repmt) 
AUGARH MUSLIM U N I V E R S I T Y  

A note may be furnished stating:- 
(a) what is meant by free distribution; 
(b) which are the institutions to which these books have  bee^ 

distributed free; 
(c) what are the criteria for distributing these books free of 

cost; 
(d) the total cost of RE. 7,438 books; and 
(e) the cost of the books which were distributed free. 

REPLY 

(a) Free distribution means complimentary copies presented free 
of charge. 

(b) Complimentary copies are given to the author of the book 
and the publishing department for obtaining reviews of eminent 
writela, scholars and journalists. Copies are also given to the 
Maulana Azad Library, kligarh Muslim University, Aligarh for 
exchange purposes with Universities in India and abroad. 

One or two copies are sent to the University Grants Commission. 
Free complimentary copies are presented to the foreign dignitaries 
who pay a vieit to this University. 

'(c) Complimentary copies to the author, publishing department 
and the Maulana Azad Library, Aligarh Muslim University, are 
given under a resolution of the Academic Council/Executive Council. 
Complimentary copies to the foreign dignitaries are presented under 
the orders of the Vice-Chancellor. 

(d) *Rs. 4,694. 
(e) Rs. 3,822. 

No~k-*Excludes the cost of 102 books amounting to Rs. 2040 pub- 
lished out of the Iran Government assistance grant, which 
were presented to them free. 



(Reference Pam No. 1-77 of the Report.) 
AUGARH MUSLIM UNIVERSITY 

How many Scheduled Castes and Scheduled Tribes students ham 
been admitted during the last Ave years in the dmerent Faculties of 
the Aligarh Muslim University? 

REPLY 
The information is as follows:- 

No. of Scheduled Castcs/Scheduled Tribes Admitted 
in various faculties 

Year 

Arts Science Engineer- Law Total 
ing 



(Reference Para 2-11 of Report.) 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP- 
MENT AND CO-OPERATION. (DEPARTMENT OF 

AGRICULTURE) 
According to the instructions of the Central Vigilance Commis- 

sion, complete files are being sent to them. In this particular case 
also, the complete file was sent to the Central Vigilance Commission 
in October, 1965, requesting them to advise on the course of action 
that should be taken. The lapse that security was not obtained from 
the Cashier finds a mention in the notee recorded in the file. Rele- 
vant extracts are enclosed. (Annexure I). 

A N N E X U R E  I 
The Special Audit of the Animal Husbandry Unit of the Develop- 

ment Department was carried out from 11-11-1964 to 31-12-1964 for 
the period April 63 to 30th September, 1 W .  The Special audit report 
received vide A.G.C.R.'s letter dated 23-2-1965 disclosed embezzle- 
ment of Government funds to the tune ni about Rs. 120275.00. On 
nceipt of this report, departmental investigation was conducted to 
And out whether any of the missing credits had been mis-classified 
under some head of account. It was also necessary to verify whether 
the undisbursed amount had actually been disbursed to the payee W 
not. Compliance report of the special audit report was sent to the 
A.G.C.R. vide this omce letter dated 23-4-1965. This was verifled by 
the audit party during the course of normal audit in the month of 
June, 1965. Their reaction to this is still awaited. Shri Ramamurthy, 
D.A.G., has however intimated verbally that their report witfi regard 
to this will be sent in a fortnight. 

In the meantime, the departmental investigation regarding mis- 
sing credits has since been concluded by Shri H. K. Sachdeva, S.A.S. 
Accountant in Unit-I1 andi t  has been reported by him that the credit 
of the amount of Rs. 75,521 ..22 reported to have been embezzled on this 
account is not available under any Head of account in the records of 
the Treasury Ofacer and the State Bank of India. The verification 
with regard to payment of undisbursed amount has not been cam- 
plieted because it entails a lengthy procedure involving confirmation 
of the payment from the payees themselves. The partial verifl- 



tion done in this behalf reveals that out ot the undisbunsed and un- 
accounted m o u n t  of Rs. 22,377 55 paymaats with respect to a surn 
d Ra 13,797 have already been made as per payees' receipts available 
in the record& 

The departmental investigation conducted in the matter reveals 
that a surn of Rs. 95,941.07 has been embezzled during the period 
1-6-1962 to 30-9-1964. The detailed break up of this amount of sus- 
pected embezzlement may be seen at Annexure 'A' to Shri Sachdeva's 
note dated 2-8-1965 on page 4jmpra. 

The embezzlement of this huge amount of money has been made 
possible not on account of any lacuna in the rules or instructions. It 
was the nonsbservance of number of coda1 formalities which contri- 
buted to the mis-appropriation of such a large amount of Government 
funds. Some of these are listed as under:- 

(i)  Undisbursed amounts were retained more than 3 months in 
violation of provisions of Rules 83(3) of C.T.R. Vol. I. 

(i i)  An account of undisbursed pay and allowances was not 
prepared at the end of each month, as required under Note 
22 of Rule, 283 of C.T.R. Vol. I. 

(iii) Non-observance of provisions contained in Rule 7(1) and 
7(2) regarding the immediate credit of the Receipts into 
the Treasury 1 Bank and the non-appropriation of such 
receipts to meet departmental expenditure. 

(iv) The provisions of Rule 77 (2) of the C.T.R. Vol. I, regarding 
the entry of the monetary transactions in cash book as and 
when these occurred and their attestation in token of check 
have been completely ignored. 

(v) The cash book was not regularly maintained as provided 
in Rule 77 (3). 

(vi) The cash balance in the cash book was not verified by the 
Drawing and Disbursing Officer, or the Head of Office, nor 
was a certificate at the end of each month to that effect 
recorded, as provided under Rule 77(4) of C.T.R. Vol. I. 

(vii) It is provided in Rule 77 (5) of C.T.R. Vol. I. that in cases 
of remittances to Treasury IBank the Head of OfficelDrawing 
and Disbursing OfBcer should compare the Treasury Om- 
cer's or the Bank's receipt on the challan with the entry 
in the cash book to be attested and satisfy himself that the 
amounts have actually been credited into treasury/Bank. 



ft futh provides that when the number of payments 
~ t n a r n m t h b m o r e t h a n t e n . n d t h e t o h l e m o u a t  
therein e x d  Iir. 1,000, the Drawing and D i s b e  
Omcer should, as roan JU pollldble after the end of the 
month, obtain from the Treasury a consolidated list for all 
mi t tancen made during the month which should be com- 
pared Wth the postings in the cash boot No action was 
W e n  by tho Drawing and Disbursing OiacerlHead of 
Omce to comply with the provisions of this rule which 
alone has facilitated the embezzlement of about 
&. 75521 -22. 

(a) Detailed procedure as laid down in Annexure 2 to Rule 67 
of C.F.R. 1963 regarding reconciliation of expenditure with 
the cash accounts maintained by the AG.C.R. was not fol- 
lowed. Had thio procedure been adopted, the embezzle- 
ment would have been detected at a much earlier stage. 

(Ix) Beeidee, no security from the Cashier was obtained. 

It hrr been categorically stated by the Audit in the Special Audit 
Report that the mis-appropriation of large sums of Government 
money has been made possible owing to the complete failure of the 
'Drawing and Disbursing Officer to exercise the fundamental checks 
prescribed in the rules over the maintenance of departmental cash 
book and that the subordinate staff has taken advantage of the situa- 
tion and mis-appqriatedjmisused Government funds. During this 
period Shri R. B. Raizada, Deputy Warden of Fisheries was the 
Drawing and Disbursing M c e r  except from 20-9-1963 to 21-1011963 
when Shri M. L. Sharma exercised these powers in the absence of 
Shri Raizada. During the period when Shri M. L. S h a m  was the 
Drawing and Disbursing Officer a sum of Rs. 9055.08 was shown inthe 
cash book as having been deposited into the Treasury, but the credit 
of this amount is not traceable. This entry has been attested by Shri 
M. L. Sharma and he can be held responsible for facilitating the em- 
bezzlement of the amount by his negligence. The embezzlement of 
the remaining amount has been facilitated by laxity of supervision 
and negligence on the part of Shri R. B. Raizada himself. 

DuFing this period Shri Vijay Pal Singh was the Cashier in the 
Animal Husbandry Department. He is directly responsible for em- 
bezzling the amount. He is already under suspension. 

Besides, Shri H. C. Jonhi, Deputy Director, Amimal Husbandry ib 
dm indisrectly pcsponsible for this embezzlement for his jailure to 
exerdse proper supervision as Head of Oface over tht w d d ~ ~ g  cr4 ttid 



Drawlq and Disbursing OfBcer. I t  is spedflcally laid down in Rule 
153 of the C.TR that the delegation of powers of Drawing and Dis- 
bursing Odlcer subordinate to him does not relieve the Head of OfBce, 
in any way, of his responsibility for the accuracy of the bill, or for 
the disposal of the money received in payment. In this context, i t  
may a h  be added that Shri H. C. Joshi is on deputation from tht  
UP.  Government and that he is due to retire on 10-2-1968. 

Since the Departmental investigation has since been completed, it 
may be opportune to take further steps to Ax responsibilities on 
individual ofacials and to penalize them in accordance with the rules 
and instructions in this behalf, without awaiting the report of the 
Audit regarding the verification conducted by them. It has been 
latd down in Government of India, Ministry of Home Affairs, OflRce 
Memo. No. 3918164-Ests (A), dated 4-9-1964 circulated by the Delhi 
Administration vide their endorsement No. 18 165164-R&SIAB, dated 
10th November, 1964 that prosecution should be the general rule in 
all those cases which are found At to be sent to Court after investiga- 
tion and in which the offences are of bribery, corruption or other 
criminal misconduct involving loss of substantial public funds. It 
is further provided that in such cases, departmental action should 
not precede prosecution 

It is now for consideration whether the case may be handed over 
to the police for investigation and registration under appropriate 
sections of the Indian Penal Code without initiating any departmental 
proceedings against any of the personnel indicated as a result of de- 
partmental investigation for having embezzled the amount of facili- 
tated the embezzlement by laxity of supervision or negligence. 

It may not be inappropriate to add that while Shri R. B. Raizada 
and Shri M. L. Sharma can be held directly and personally responsi- 
ble for the embezzlement to the extent this can be proved to have 
been caused by their negligence and laxity of supervision, Shri H. C. 
Joshi, D.D.A.H. is indirectly responsible for the same in his capacity 
as Head of M c e .  I t  may be desirable to institute departmental pro- 
ceedings against Shri Joshi as embezzlement cannot be directly attri- 
buted to his negligence although he indirectly contributed to the 
same by his failure to exercise supervision over the working of the 
Drawing and Disbursing OfBcers under him. The same cannot be said 
about Sarvashri R 8. Raizada, M. L. Sharma and Vijay Pal Singh. In 
their case!, departmental proceedings may be initiated only if they are 
not f c . d  to be , criminaUy liable for mnbezzlement as a rertult. of; 
poUcs!~lpmlUatiaa . , .  r 



172 
D. C. may M y  see far ordsl. 

ad. K. D. GUPTA 

C&lsl# 

D.C. 

I generally agree in the above report. I t  has been examined 
quite carefully and exhaustively. It is true that the report about 
the special audit conducted in June, 1965 is still awaited but it b not 
likely to change the picture very materially. The case is obviously 
bad and shows clear embezzlement of large amount which was ap- 
parently facilitated by departmental inefaciency and slackness. The 
action is already much delayed, I am of the view that we shall 
institute departmental proceedings against Shri Joshi and send the 
case to police against the cashier and two other oERcials namely Shri 
R. B. Ralzada and Shri Sharma with a self contained note. If as a 
nsult  of this investigation or decision in the court, if the case is put 
there, it becomes necessary to take departmental action against any 
of these, this will be done at  that stage. 

Director Vigilance may kindly see for advice. 

Sd. IQBAL SINGH, 

Mr. Vig. 

There are other connected papers dealing this case containing 
certain orders of the Chief Secretary and the Development Commis- 
sioner. These papers should be collected and should form part of 
this Ale. 

The connection of Shri H. C. Joshi with the embezrlement fs rather 
remote. It is true that had he exercised better control and inspected 
his subordinate offices frequently this would not have occurred. A# 
suggested by the Development Commissioner he may be proceeded 
against for infliction of a minor penalty. Howwer the charges and a 
statement of allegations may be furnished early so that the C.V.C. 
may be consulted. 

f 

3. Regarding the embezzlement, we need not wait for the flaal 
audit report since the picture is more or less clear. A Report should 



CB. mry kindly me. 

Sd. L. 9. TITUS, 
643-1965. 

C.S. desired that some further information with regard to the 
action taken at the various s t a m  of the case may be funrued before 
the case is submitted to C.S. for his persual and appmpriata orders. 

2. The other connected papers referred to in the note of Director 
Vigilance may kindly be seen in the linked Ale No. F. l(42) spedal 
Audit165 placed below. Importaqt references about thee  papera a n  
mentioned in the note below. 

3. It was during the course of normal audit of the office of the 
Deputy Director Animal Husbandry that a Are broke out at 11-00 p.m. 
on 22nd September, 1964 in the room occupied by the Audit Party. A 
part of the record was burnt and the Are was extinguished before it 
could cause severe damage. A report was lodged with the police 
regarding this case of Are who have reported the case is untraceable. 
Subsequently, on checking of the cash balance at 11-30 p.m. on 23rd 
September, 1964 a deficiency of Rs. 1,982 was detected which was 
made up by the Cashier on the next day. On account of the occur- 
rence of Are, the normal audit was s~spehded and resumed as special 
audit on 11th November, 1964. This special audit was concluded on 
31st December, 1984 and the special audit report was received on 
29rd February, 1965 vide Shri Khanna's D.O. letter dated' 23rd 
February 1965 at page 19(C of the linked Me. The compliance report 
vas  submitted to the A.G.C.R. vide SM Titurb D.O. letter datad 2&j 
April 1965 at page 34/C ibid. Simultaneously the matter regarding 
rerifisstion of rniuing credits was taken up in the Treasury OPne 
which was cancluded on 2nd June, 1965 as per report dated 2nd June 
1965 of the SA6 Accountant at page 191N of the linked Ale No. 1. It 
was subsequently ordered by the Development Commissianer that the 
credits may be verified from the record of the State Bank of Inciia 
also as per his order dated 6th June, 1965 at page 211nt. ibid. This 
work could not be taken up immediately as the normal audit of the 
ofa~e of S).DAB. was being conducted during the course of which 
the fa& stated in the compliance report submitted to the ILG.C.R. . 
m 233d April 106LT were to be verified as desired by A.G.C.R. vide 
Shrf Rammamy's D.O. letter of 3rd June, 1965 at page 37/C ibil .  

1738 (Ati) -12. 



Thk work w u  taken up on 21st June, 1969 and coaektdsd on Bd 
July, 1985 by Shri Sachdeva, SAS Accountant as per his nport datai 
2nd July, 1965 at pap 23/n ibfd Thacfdre, the case was submitted 
to the Development Cammisdohtr it rru finally made over to 
AD.C. (A) for putting up detailed note after thorough examination 
of the case, wide his orders dated 21st July, 1965 at page 23/11 ibid. 

4. It has now been made out as a result of departmental invtsti- 
gation that a sum of Rs. 95,941.07 has been embezzled during the 
period 1-6-1962 to 30th September, 1964. Out of this total - W e d  
mount,  an amount of Rs. 75521.22 is on account of the nondeposit of 
miscellmeous receipts received by the department. The amounts 
were entered in the cash book as having been deposited in the treasury 
but no such record is available nor is the credit traceable in the 
treasury office or the State Bank of India. Further a sum of 
Rs. 8580.30 rrprewnts the difference between the cash balance as on 
80-91964 and the cash balance as it should have been on that day in 
accordance with the records available. In addition to this, a sum of 
Rs. 7754:25 is on account of double payments. The payment was 
made only once to the party but it has been charged twice in the 
cash book. Moreover, the sum of Rs. 2120 82 represents the payment 
ahown to have been made in the cash book by showing fictitious 
voucher numbers or without quoting any numbers. There has also 
been a net excess charge of Rs. 1960.48 which has also been embez- 
zled alongwith a few other minor items. 

5. Now that clearer picture has emerged, it is proposed that action 
may be initiated as advised by the Qirector of Vigilance in his note 
dated 6th August, 1965 at page 1 l/nt. It may, however, be added that 
out of the three omciala responsible for the embezzlement directly or 
by negligence, Shri M. L. Sharrna the Rinderpest (Miter was on 
deputation from Punjab Government and he has since been r c f e d  
back to his parent State. 

This note coupled with the previous noting from page 5 onwards 
will glve complete picture of this case. It is an extremely bad cast 
oad needa speedy action. Chief Secretary would perhaps like to 
ahow the case to C.C. also. 

sa/. IQlslu, SINGH, 

Sd. Chief SewtaqJ. 



A v@ry bad caae. Further action should be taken without d w .  

Sd. 
Chief Secretmy. 

sd. 
chief Commissionm. 

A report should now be bunched with the police for c r fdna i  
action against ofacials responsible for the embezzlement. Thereaftu 
the Ale may be returned alongwith 8 copy of the police Report so that 
the matter could be referred to Central Vigilance Commission for 
advice in regard to the action to be taken against the Gazetted 
Ofllcerv. 

Sd. L. S. TITUS, 

Dev. Commr. 

Most immediate please. 

A.D.C. ( A )  Sd. IQBAL SINGH 

A draft to the Superintendent of Police (Crimes) is added for 
favour of approval. 

b 

The A.G.C.R. has since furnished the verification report vide Shri 
Ramswamy's D.0, letter No. OAII/34 lW/Spl/Vol. II/1376 dated 
21st August, 1965 at Flag 'X'. A copy of this along with the en- 
closures may also be sent to the police. 

(The case could not be put up earlier because it was initially 
intended to reexamine the case in light of the,obeervations made by 
the A.G.C.R. in Shri Ramswamy's D.O. 'letter referred to above. Shri 
H. K. Sachdeva, S.A.S. Accountant Unit 11 who had processed this 
case was on short leave which was subsequently extended on ground 
of illness. The detailed reexamination could not be conducted in 
his aknce.  In order to avoid delay, i t  is now considered desirable 
that a copy of this report may be sent to the Police who may investi- 
gate the matter at their end). 

Sd. K. D. GUPTA. 



Drt. Vig; (by h a d )  Sd. IQBAL SNGH. 
1-91965, 

Mussed with the Director of Vigilance. He desired that there 
fr no need for him to e e  draft and it may be issued atonce. Fair is 
added for I.mu 

6d. K. D. GUPTA 

Sd. IQBAL SINQH 

(This file was under submission separately to the Finance Depart- 
ment and has been released today). 

The facts of this case have been set forth in ofllce notings at page 
5 onwards. The case has been reported to the Police vide this office 
letter dated 3rd September 1965 at page 44/C. It is now for consi- 
deration whether the result of Police investigation may be awaited or 
the case may be referred to Central Vigilance Commission f o r  
advice with regard to the action to be taken against the omcers con- 
cerned. 

Sd. K. I?. GUPTA 

C.V.C. may kindly see the details of the case given in pages 5 tcr 
19 and also the report dated the 3rd September, 1965 lodged with the 
police (at Flag 'A'), 

The Caehfer Shri Vijay Pal Singh is already under suspension. ' 

The two omcem directly involved are Sarvashri R. B. Raizada, 
Deputy Warden of meries and M. L. lShanne who was on deputation 
from ths Punjab Cavernrnmt and haa since been revarted to his 
parent Government. Shri H. C. loshi, Deputy Director, Animal Hw- 
bandry is due to retire from 10-2-1066. He is on deputation from the 
Oovepmsat of US. 



C.V.C. may kindly advise the c o w  of action that should now k 
taken. 

Sd/- L. S. TITUS, 
8-10-1965 

Shr i  C. M. Narayanan, 
U d m  Secretory (Vigilonce Commission). 

CENTRAL VIGILANCE COMMISSION 

The Commission would advise that action may be taken as indi- 
cated in the note of the Director of Vigilance dated 6th August, 1985. 
' h e  matter may, therefore be reported to the Police for action in 
respect of the officials concerned, except Shri Joshi against whoni 
disciplinary proceedings under rule 16 may be initiated. 

The action in pursuance of this  advice may please be intimated to 
the Commission in due course. 

Sd/-. 
(C. M. NARAYANAN) 

Under ~ e c r e t i r y .  
Shr i  L. S. Titus, Director of Vigilance, -- ----- -- .- - - - - 
C.V.C. U.O. No. 41/47/65-V, dated 20-11-65. 



(Ref. Para 2.12 of Report) 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP- 
MENT AND CO-OPERATION (DEPTT. OF AGRICULTURE) 

Detailcad instructions had been issued by the Development 
Commissioner as back as in 1954 vide his letter No. W (42)/54/9533, 
dated 12th November, 1954, fixing the amount of Rs. 500 to be.takea 
as security from the cashiers working in the  oBce under him. They 
were reiterated in his letter No. PD(A)/14161/1233, dated 16th Sep 
tember, 1961 where it was restressed that all the D & D OfRcers of 
the Department should ensure that security deposits were taken 
from pcrsms handling caqh. 

2. Shri Vijay Pa1 Singh, was zippointed as a Cashier in the olItce 
of the Dy. Warden of Fisheries on 3rd February, 1962. In view of the 
position stated in para 1 above, the responsibility for not taking 
security from the Cashier rests squarely on Shri R. B. Raizada, Dy. 
Warden of Fisheries 

3. An examination of thc Cash Book reveals that on an  average, 
the Cashier in this office, handles Rs. 57326 per month. Accordingly, 
a security of Rs. 2,000 is being obtained from the Cashier. 



(Ref. Para 2.108 of Report) 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP- 
MENT & CO-OPERATION (DEPTT. OF AGRICULTURE) 

The Directors of Agriculture of West Bengal and Assam were 
requested by the erstwhile Indian Central Coconut Committee as 
early as July, 1962 to furnish particulars of the sale of seedlings 
effected by them and to arrange credit to the Committee of its share 
of receipts. In spite of remlndcrs no actlon was taken by the Direc- 
tors concerned. The matter was therefore taken up by the Commit- 
tee with the Secretaries to the Governments concerned in September, 
1963 but In spite o f  repeated remrnders and cvcn at d.o. level no 
arrangements were made to remit the Committees' share of receipts. 

In 1964, the Committee brought this matter to the notice of the 
Indian Council of Ajpcultural Rtvearch when the matter was taken 
up a t  demi-official level with the Secretaries of the State Govern- 
ments concerned. The Committee also continued their efforts in 
this matter and early in March, 1965 a reply from the West Bengal 
Government was received wherein a statement containing particulars 
regarding sale of seedlings during 1959-60 to 1964-65 (upto June 1964) 
and due share of the Committee was received with an intimation 
that the share due to Committee was already credited in the local 
treasuries for payment to Committee. The statement furnished was 
not corre: t in all its details and the Committee called for detailed 
particulars of the Coconuts received by them, seedlings raised and 
sold and the share of Committee from the sale proceeds of the seed- 
linm raised but this has not so far been received in spite of the r e  
peated reminders, including telegraphic ones and a threat to with- 
hold future supplies. 

Since the Bengal Government had intimated that the share due 
to the Committee was already credited in the local treasuries that 
matter was also taken up with the A.G. West Bengal who intimated 
after a number of reminders that a sum of Rs. 2,06,614.92 was stand- 
ing to the credit of the Committee but actual transfer of funds han 
not been effected pending reconciliation of figures furnished by th. 
State Government and A.G. West Bengal. 



I n t b o ~ ~ ~ o f G ~ t O i ~ , w r n t h o u ~ t h a m c t t c t ~ ~  
followed up with reminders both by the Committee and the 1.CA-R. 
no reply has dnce been received. 

Statements showing the seedlings rafsed and sold and the receipt 
r e d i d  till hate have not been furnFohed by the Government of Weat 
Bengal and Assam. The matter fs still under correspondence with 
the State Governments. The last reminder waa Issued an 18th Juns~ 
1966. 

So far aa the question of recovery from the State Govtrnmento 
on the bash of estimated number of seedlings is concerned, it may 
be stated that this information of seedlings sold is available with the 
State Governments and the necessity for recoveries based on esti- 
mation does not a*. 

It may be added that the Ministry was alive to the situation and 
has been taking up the matter with the State Governments. Even 
the President of the Committee who is also the Additional Secretary 
to the Government of India had asked the representative of the State 
Government of Bengal on the Committee to move his Government 
to expedite the payment of dues of the Committee as otherwise 
further supplies of seed Coconuts would be suspended. The represen- 
tative of West Bengal Government informed the President of the 
Committee that due to administrative dffBculties dues of the Com- 
mittee were held up and further supplies should not be suspended 
as the nursery programme of the State would be adversely affected. 

The payment has been pending due to the non reconciliation of 
figures furnished by State Government and the Accountant General 
West Bengal as stated above. Efforts are wntinuing to recover the 
amounts due to the defunct Committee. A special cell has been 
formed in the Indian Council of Agricultural Retiearch to clear the 
arrean work left by the Committee and the recovery of amount 
from Accountant General Weat Bengal is being taken up thir 
Cell. 



APPENDIX xnr 
1 

(Re!. Para 2.118 of Report) 

XWSTRY 'OF FOOD, AGRICULTURE, COMMUNITY DEVELOP- 
MENT 81 CWPERATION (DEP'IT. OF AGRICULTURE) 

It is submitted that the information that no training classes were. 
conducted after 1956 is not correct. 

This station has as one of its functions, the imparting of training 
in the different aspects of Coconut cultivation. The Kasaragod 
station is located at a distance of 3 to 4 miles from the main town 
and the hotel or hostel accommodation not being available anywhere 
near by it was absolutely essential to have a hostel for the trainees 
coming from different Coconut growing areas in India and abroad. 
The yearwise break up of the persons trained is given below which 
will prove that classes were conducted right upto 1065. 

No. of persons trained. 
30 
Nil 
1 Research Worker from the Philippines, 1 batch of 
Inspectors from Basic Agricultural Schools and Exten- 
sion Training Centres, Kerala and two batches of 
trainees deputed by Government of Madras. 
37 plus one batch of Village Level workers from 
Pondicherry. 
3 
25 
22 
22 
Nil 
4 

Total 144 

(plus 4 batches of instructors of Extension Training 
Centres, V.L.Ws. e k )  

Even persons from Philippines, Thailand and other places in Asia 
have been trained. 



It may be added that these trhees have dl &me ycur lraa 
accommodated in an improvised ~nxnnmodatian in the Verandah ab 
the Guest House. Even the space jll the Guest House and the 
Verandah is being utilized now for oface pyrpoa~s. Training tight 
from growers and Village level workers to the oiacers in-charge of 
the schemer and stations at the Sbte level ha6 to be organized on a 
wide scale and the provision of this hostel accommodation is very 
essential. Information has now been received that the Completion 
Certificate and electric current has been provided but the electric 
motor pump has yet to be rnstalled by C.P.W.D. for pumping water 
in the overhead tank of the hostel. Director, Kasaragod is making 
personal attempts to have this installed. 

So far os the question of letting out the hostel to the staff for 
reddential purposes is concerned, as pointed out by the audit, it may 
be stated that no such proposal was ever put up to the Committee 
for consideration. An approach made by the then Secretary of tho 
Committee for temporary short-term use of the building for residen- 
tial purposes was immediately opposed by the Director of the Station, 
as the accommodation was meant for trainees only. It  would be 
utilized as such on the building being handed over by the C.P.W.D. 

AUDIT COMMENTS 

No regular training course was conducted, but training was given 
to those who desired, for periods ranging from a fortnight to two 
months (This fact was not furnished to Audit at the time of fur- 
nishing comments on the Audit Report). The total number of 
trainees indicated in the Ministry's note seems to be only a cumu- 
.lative total of the number of  persons so trained for very small dura- 
tion. 



APPBNDU xv 
(Ref. h 2.130 of Report) 

MINWTRY OF FOOD, AGRICVLTURB. COMMUNITY DEVBLOPMRNT 
AND CO-OPBRATION DEPARTMBNT OF AGRICULTURE) 

INDIAN Cmmu. TOMCCO Cohwmm 

Abrmct A9wing the amount\ paid to C.P.W.D. for consmuzion of works, adjustmant 
m d c  and the brl.ncc to be acmxmtcd for .a on jo-p-rp65. 
-- . ------. -- - ....--*- -- ---. -. 
SL Unit Amount mid Arnotmt h lanc t  to b. 
NO. rdju~ted accounted - --- 

Executive Engineer, C. P. W. D. 
Madm . . . . 

Executive Engineer, Blectricrl Di- 
vision, Madras (CPWD) 

Executive Engineer, C. P. W. D., 
Shillong . 

Executive Engineer, C.P.W.D., 
Calcutta . 

Executive Engineer, Mysore 

Executive Engineer, C.P.W.D., 
Dhanbnd . 

Executive Jinginccr, C. P. W. D., 
Combatore . 

- -- - --- ----- -- 
Detdk of the Worb Entrusted to C.P.W.D. 

Amounts p a d  to the Executive Engineer, Central Public Workr Department, M n d r ~  
Central Division, Madm for the foUowingitems of work :- 
---- - - - -- -- - - - ---.-- 
S1. Item of work Year Amount Remarks 
No. paid 

. I. Cmral T& Research Institute, Pannrkad Buildings. 

I For ofhce building and quarters 1951-52 7 0 , 0 0 0 ~ ~  

2 For the anstmcti&n of P well . 1951-52 18,zoo.oo 

3 For ofhcc buildings pld staff 
quuten . I9P-53  75,aoO.OO -- . - - -  -- --- 

183 



For pwvlding pump hause 
For the following works : 

(a) Pmvtsion of cwer 
to well 

(b) Wowls, drainage vrd 
foatp~tha . 

(c) Cycle stand . 
(d) Water troughs . 
(8 )  Additional provisions 6,050.00 - 

For petty wcwkm . . 1953-54 

For rcaidential md non-residential 
buildinp . 1954-55 

For pmviding rutomatic chlori- 
nation , 1955-56 

Por pmviding pipeline . 195657 

For additional mount for pipe 
line . 1911657 

For annual repin to farm build- 
i n g ~ .  . - 1957-51 

Far roviding pipe lines to farm *&. . . . - 1957-58 

For dditionrl provision of pipe 
lines . . 1957-58 

For rnnual repairs to hrmated 
buildings . 1958-59 

For annual reprim to curing bvns 1959-60 
For annul rtprin to fvmsterd 

buildings . . 1 9 5 ~ 8 6  

For ~ a ~ W d i 0 1 1  of building8 I1 
FiveYmrPtr . . . 1960-61 

a,130.oo Pending eample. 
t ion. 



a3 For rhc coarpictjon of Cum build- 
bp I1 Pive Yeu PLa. 

w F a  m n  to hnn buildings . 
a j  Ertcrrtiwr work of the impkment 

shed at Cult4 Tob.cco Rc- 
WFCb I r u t ~ e ,  Rajahnundry 
(I11 Five Year PLn) . 

a6 Schema for prcrductron urd dis- 
tribution of p w  aecd and sced- 
l i w  mstruction of offia-arn- 
stole mom at Central Toburo 
H ~ 8 r c h  Institute. Nuncry 
Rgahmundry 

17 Annual re in to Ccntml Tobacco 
~ e s e u X ~ ~ t  itute. bjahmundry 

29 Contrruainn of Culvens ( Ra. 220 
plus Rq. 1,587)  . 

For labontory bui~di;~s . 
For laboratory buildings 

For 1aborotory buildings 

Garage for ieep and trailer 

For compound wall and dninrge 

For pmvjding gas appantuo . 
For laboratory buildings 

For providing gas apparatus midi- 
tional amount 

For glass home (I1 Five Year Plan) 

For providing water supply con- 
nection to thegns house 

For annual repaim to hborrtory 
and m i l k y  structures 

Additionalamount for water supply 
connection 

For opening ceremony of Lbon- 
t ~ r y ~ b u i l d ~  . 

, Work completed. 



14 P a  rncillrq ~uc tw  CII Fire 
Yeu Plan.) 

11 Por a t q c  godown for condwing 
a t q c  cxpcrimtntr. 
(I1 ~ i v e  Year Plan) 

19 Par the construction af partition 
Wrlle, flmm in the hucmcnt of 
the wall in the cdd room . 

a~ For la in8 pipe linea fnnn the farm 
wellto the Central Toh- 
Research Inrtitucc, Lab- 
ntary building. 

11 For theconrtnrtion of officer-rum- 
otarer mom (Plm) 

2) For roviding drain8 in front of 
d c n a  at Cenrnl Tab- Re- 
rearch Inatitutt, Rnjahmundry 

a4 Par repaim of lulugc in laboratory 
building. 

37 For conrtn~lan of n i n  storage 
t8nk. mtcr. 

For the laboratory , 
For th avm 



r For p n ~ i d i n g  Electric in- 
st.Lktiori in Residential and 
no.-reslential builctiw at 
Centlrl Tobxm Rcs 
Institute. R a i . h r n u n d r y e  199-5) 31 JDP 7,950' 22 14,179'119 

a For providing main service 
connection# at Fum r t e d  . 1953-54 700 I 1,: 59.00) 

3 For providing overhead lowL 
tension distribution l~ne r  at 

\ 
Farm stead 1955-56 5,- 

I 
7,610' JY ' 

4 For pmvidiq centr~fugd 
pumpsetat the Farmstead 1953- 54 

5,849.94 1,830.06 
j Add): innal amount for centri- 

fugal pump set. 1933-34 

6 For pmvding Electric In- 
stallations to *C' type qusrten 
at Farm rtesd.4 1954-55 1,435 

7 For providing Electric in- 
stallations and fans including 
lighting and ventilation at 
Lab. Buildings. . 195657 11,oo1.56) 

8 DO. Additionel amount 195657 403000~oo 1 64.Ig.43 1 
9 Do. Do. 

10 For internal Electrification of 
Lab. Bui ld iw 1956-57 lo,(ljg.oo 

X r For providing Sub-station 
B.T. Bulk supply for Lab- 
ratory Buikiingc . 1957-58 30,364'00 12,152.97 18,211.03 

rr For providing r submersible 
pump set at Laborntory Build- 
1-s . 1957-58 11,114.oo 4,729' 79 6,384.21 

1,57,492*00 I,I3,727'97 43,764'03 

B l t ace  to be adjusted 439764.03 - 
Nl the a b w e  mth have been completed. 



r F a  midemid end Wort 
nacraibmtt.l. 1956-57 4w9.m.q 

a DO. 1957-58 J 4W,351.62 . . 

8 For conrtruaion nf Lrhora- I 
i 

totg buildings. . 1961-62 aj,000-00 I 1 

V. Wr0~p.r  and Hookah Totucco Research Srarion, Lhhhata. 

Amount paid to the C.P.W.D. for the clcctrifiation of the buildings 81 Wrapper wid 
Hookah T o b m  Research Station. Dinhata. 

.--- .-------. - --- - --- ----- 
S1. N~~lrc of work Year Amount Amount B.lma tobr 
No. inrated adjusted adjusted 

-. - -- 
Rs. Ril. IL. 

. 1959-60 81,203.00 6a,i09.08 
1 9 - 6 1  . . 



xConrtg.rattleyud . . 
CR lent. 

a Constu. of implement d u d  . . 6,000 6,653.81 
3 Setting up a pump set ovcr- 

hcd tank etc. . . ~0,000 8,965.67 

4 Camtg. a midentid quarters . . 5 t ,360 47,742.32 Ncuing complcti~ 

5 Constn. pump tank and prtrviwion crl 
irrigatmn facilitia . . 1 . ~ 8 0  2,071 ~ 3 3  work under pmgte8b ' 

6 Con~tn. sto~r: building extension of store 
building. . . . 26,333 18,825'53 DO. 

VII. R m k ~ h  , a d  C h e w i q  Tobacco Rcssasch Station, P U S ~ .  

Am xint p ~ i d  to th: Ex xiltive Engineer, C.P.W.D., Dhanbod forxenidcntid and non- 
re3idential buildings. 

SI. Name of the wm k Year Amount Amount 
No. invested ad lusted 

I For buildings . 
2 For harbed wire fencing 

3 For buildings . 
4 For building3 . 
5 For buildings 

6 

7 For power tube well . 
8 For Lab. buildings. . 

9 For Lab. Buildings 

11 For providing .windoar .ad 
druxngtingodownr . 

a2 For buildinan . 



Tho Executive Engineer, 
Central Public Wmlu Do 
prrantat, Cairnbatore Cen- 
tral Divhion, h u  ~tated thrt 
t k  work h u  sincc been ann- 

lttcd and an mount d h. 23,638. j hrr been spnt  
by his ~ f v b i r n .  Punha 
expenditure will be incurtad 
by the M.dtu Dtvtion. 

a Amount paid to the Executive 
Bnglmr, CP.W.D., Coim- 
baare Division, Coimbatm 
fop the auutntdlon of build- 

%b&Oar" 
and Cheraot 

march Station, - 
Vedomdur. . s96~-66R~.x,81~86~w Not yet lakern ope 



APPENDIX XVI 
(Raf. Para 213.1 of Report) 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP- 
MENT & CaOPERATION ( D m .  OF AGRXCUL-) 

Statement showing progress in respect of Air-conditioned 
godown:- * 

(i) Date on which land was taken possesdon of 1-9-1958 

(ii) Date on which Anal plans and estimates 
were received from Government 1-10-1959 

(iii) Allotment of Fund made by Government of 
India on 6-8-1960 

(iv) Accountant General's authorisation received 
on 919-1960 

(v) Actual credit available on 29-1 1-1960 
(vi) Cheque handed over to C.P.W.D. on 163-1981 

(vii) Tender invited by C.P.W.D. March, 1961 
m 

(viii) Date on which completion report was 
furnished in respect of civil works by 
C.P.W.D. 12-3-1066 

(ix) Date of intimation regarding installation 
of electrical lift 13-61968 

(x) Date of intimation that installation or 
air-conditioning equipment still in 
PWFess \. 13-6-1966 

Statement of progress of paymmt made and expenditure i n c d  
by C.P.W.D. $ 1  

- 

Date of Amount Progress exppnclitwe 
Deposit 

uptp end of Amount 



I)rmoB Amount Program expenditure 
dcporir 

upto end of Amount 

Re. 

- 
(a) I)ewit to- Total on Civil 

wards cost of Works, Li & 
civil warks. A.C. UniEe. 1 ~ & , 5 @  

(4) Degopit towards cost of 
air-conditioning. 

( c )  Ikposit towards corn of revised 
miarotes of civil works. 

A. per information made 
avatlablc on 26-4-1 966. 



(Ref.  Para No. 3.19 of this Report) 

To 
The Accountant General, Central Revenues. . 
New M&i. 

Sve~gcr:--Central assistance to State Governments fa State Plan 
Centrally Sponsored Schemes of cooperative dcuelcp 
ment during 1964-65--Release of funds. 

Sir, 
t am directed to convey the sanction of the President to the pay- 

ment of a recurring grant of an amount of Rs. 82,50,000 (Rupees 
eighty-two lakhs filt y thousand only) to the National Cooperative 
Development Corporation during 1964-65. 

2. The amount may be placed at the disposal of the National Co- 
operative Development Corporation to be utilised for the following 
Schemes: - 

(1) Subsidies to the State Governments for distribution of 
consumer articles in rural areas. 

(2) Additional Assistance to Eastern States. 

(3) Grants towards subsidy for meeting interest on loans 'to 
be repaid by the Nation Coop. ~ e v e l o ~ m e n t  Corporation 
to Government of India from loan obtained from Govern- 
ment. 

(4) Grants for administrative expenses of tbe Corporation. 

3. The expenditure involved will be met from the sanctioned 



budget gran b for the year 196485 under the head indieak?d below- 
'Pernand No. 2-Community Development. Projects, N a t i d  

Exknsion Service and Cooperation-Major Head '%*. A 
Co-opemtion (Plan) . A 1 (2) -National Cooperative 
Development C o r p o r a t i ~ p e r a t i v e  Developmetlt 
Schemes." 

4, The sanction is issu'ed under the enhanced powers delegated to 
all Ministries vide Ministry of Finance (Department of Expenditure) 
Omcc Memorandum No. F.10 (4) E (Coord) /62, dated the 1st June, 
1062. The pattern of Central assistance has been approved by the 
Ministry of Finance and this grant has been sanctioned in accordance 
with the pattern of assistance. 

Yours faithfully, 
(Sd/-.) R. VENGU 

Under Secy. to the Govt. of India 

Copy to: ' . + f l  
E 

The National Coop. Development Corporation, New Delhi with 
reference to their letter .No. l (1)  /64-Budget, dated the 15il6th Feb- 
ruary, 1965. 

(Sd.) R. VENGU, 
Under Secy. to the Gout. of lndia 

Copy also to:- - 
(1) The Minktry of Finance (CDCC Branch). 
(2) UTB&C Section. 
(3) Guard File. 

(W) R VENQU, 
U d t r  Sew. to thC Gwt. of India. 



Rejetewe Para No. 4 of the RepoTt 
Vide Paragraph 99 of Audit Report (CIvil) 1966. 

- -  
- -  PURCHASE OF FOODGRAXNS 
, Sr~rawixr S H ~ N G  THI! FINANCIAL RESI~.TS OF  STAT^ TRADwG IN 

FOODGRAINS FOR THE YMR 1964-65. 
"(Figures taken from the pro foma accounts prepared by the Ministry 

of Food and Agriculture) 
(A)  Quomiry A c m n t  (in tomes) 

.Wheat Rice Othcr Grains Total 

2. Quantity purchased out- 
side India . . 

(Number of Shipments . 432 1 I4 . . 546) 

(a) Quantity M3nifested . 60~06,290 6,75,285 . . 6631,575 

(b)  Gain in voyage 18,659 701 . . 19,360 

(c). Loss in voyage . 41,283 3,579 . . 44,862 

3. Quamity purchased in 
India . . ' 10,55,896 900 1456,796 





(In rupees)' 

Milo Corn etc. . (+I 4,6194,939 . . 

Intcnst on capital . (-1 34,S9,13;,110 '(-)7,36,26,807 (-1 42,25,38,917 

*Ioch+ r sum of Rs. 14,03,6& on account of interest for 1963-64 short-charged 
donng that yrrr. 

Nm.-Asumof Rs. 15-17 crores beingthe instelment fortheycar 1964-65 
for the loss incurred on the sale of foodgrains outstanding in the Fccd 1 rec!;rg 
Scheme was adjusted by transfer to revenue. Ti-c tott.1 ! c s >  c b i ~ t ( c  1 (  I ( -  
venue to date amounts to Rs .  86-60 crores leaking a net ioss of Rs. €9 -76 crorcac 
still outstanding. 



APPENDIX XClt 
(Ref. para 4.6 of this Report) 

. statement showing Subsidy to be given on fadgrafns during 
1967-68 

NOTE FOR THE PUBLIC ACCOUNTS COMMITTEE ON ITEM 1 OF 
THE LIST OF THE POINTS ON WHICH FURTHER INFOR- 
MATION WAS DESIRED BY THE COMMITTEE AT THEIR 
SITTING HELD ON 18TH JULY, 1966 (REFERENCE LOK 
SABHA SECTT. O.M. No. 2 (1) (9) /66/PAC, DATED' THE 27TH 
JULY, 1966). 

P.A.C.'s Requirements: - 
Item 1: As~uming that the quantity of foodgrains distributable during 

1967-68 continues to be at the same level as in 1966-67, what 
would be the amount of subsidy that would be given on 
different items of foodgrains? 

Reply: 
A statement showing the amount of subsidy likely to be borne 

by the Government of India during the year 1967-68 on the assump 
tion indicated by the Public Accounts Committee IS enclosed. . 

2. The amount of subsidy in respect of rice relates to the estimated 
quantity of coarse rice to be issued during the year 1967-68. The rice 
of superior variety is sold more or less at its economic price and has, 
therefare, not been taken into account in working out the figure of 
aetalw , I 

(JA. DAVE) 
Director G a l  of Food and J t .  Secy. 

to the Gout. of Indio. 



& h d  amount of nrbridy to be b m c  by rk Government of India in the drsrriburion of Foodgroins in theyear 
I 967-68 -- -- .  - --- - 

Estimated Economic Issue Price Subsidy Total subsidy 
Commodity 14 Off take cost per per quintal per quintal in crores mpca 

in ' o w  M.T. quintal' 

Imparted and I n ~ o u a  
. Rice (Coane) 1014 As per details in the Annuuro to this statemen; 25 ' 73 

Ixnpo&d Milo . 1m3 + 52-89 33.m . 19-89 21 '54 
* ii 

(a) Off tnke assumed to be the same as ir 1966-67. 191 3 9  
(b) Poet Devaluation rate. 
(c) Issue Price w.e.f. I-umad to be operative in I 967-68 also. - -- - -. - - - -- --. 



Kerals . - . Imported 3,85,- 102.58 69'00 33-58 u w 9 1  
Madras I ,Ow'oO 49-54 69-00 O ' S 4  a8af . 
A.P. . 80,000 73-64 69.- 4-64 8-37 
O r k a  . ' 3 5 , 0 0 0  75'35 69-00 6.33 0-11 

6,m,- =3*ss 
# 

Maharashtra . Imported ' : 1,30,000 102.58 68.00 34'38 4-50 
Punjab . 4.- 65-74 68.00 (+) 3-16 (+)o*ox 

1,34,- 4'49 



M. P. . . Impotted 
M.P. 

Mysore . Imported 
A.P. . 

W a t  Bengal . Imported 
Orissa . 

Tripurr . . Imported M9000 102.58 



(Ref. Para No. 46 of this Report) 
NOTE FOR THE PUBLIC ACCOUNTS CO- ON ITEM 

NO. 2 OF THE LIST OF THE P O W  ON WHICH FURTHER 
INFORMATION WAS DESIRED BY THE COldMTRXE A 3  
THEIR SITTING HELD ON 18TH JULY, 1966 @E3ERENCE 
LOK SABHA SECRETARLAT, OM. NO. 2 (1) /9/66/PAC, 
DATED THE ZTI'H JULY, 1966. 

P A C  Requirements: 
Item 2: I t  was stated in evidence that the total anount of subsidy 

during 1966-67 on distribution of foodgrains i.e., wheat, rice and 
Milo was estimated at about Rs. 106:84 crores. A statewise 
break-up of this amount may be furnished. 

A statement together with subsidiary statements I-A-Wheat, 
I-B ( f )  and B (ii) -Rice and I-C-Milo indicating the statewiee subsidy 
on the distribution of these foodgrains is enclosed. In the case of 
rice the,element of subsidy is involved only in the sale of coarse 
rice. The State Governments to whom no coarse rice is h u e d  or 
to whom negligible quantities of coarse rice are issued have not been 
taken into account. The quantities of off-take taken into considera- 
don for purposes of calculations in these statements are based on 
the best available estimates. Actual sales during the year may turn 
out to be eomewhat different depending upon the availability of 
stocks of these foodgrains and also the requirement of the receipient 
Staks depending on various factors. It may also be stated that 
accounts are not maintained Statewise and, as such, the figures giken 
in these statements are not susceptible of verification with the booked 
8ccoUxlts. 

(J. A DAVE) 
Directm Cerul. of Food and Jt .  Sccy, 

to the Coat. of I d .  
'Po 

The Lok Sabha Secmhr5.& 
Puli.am6tnt House, 
New D e w  

I hqcl:;S 1 













4. Gujarat . Punjab . 
Imported 

5. Mynore . Andhra 
Pradesh . 

Imported . 
6.Madhya Madhya 

Pradesh . Pradesh . 

Imported . 
7. * . Andhra 

Pradesh . 
Imported . 

8. Trip- . Imported . 

(3) For cakulation of total amamt of subpidy please ree annexure bclow. 



Strkl Quantity to 
No. Recipient Statc/Admid8tmtlon Source of Supply be supdied Suhridy Rate of (-) Subsidy Profit (+) (-) Subsidy Total (-) 

in Metric Profit (+) in 1:kh in lPlrh 
Tomes per Metric rupccr rupcer 

Tonne 



4. G d m  - . Punjrb . . . .  3.000 ) 7 .40  ( 0 . a  

Imported . . . . 1r.m (-1 4O.m (-1 4 - 0  

Imported] . . . . . &am (-1 1 0 . ~ 0  (-1 0.82 

Imported . . . . 36,000 1-) 355.80  (-1 118.09 (-1 I 3 f ' S S  
- 

. AndhraPndesh . . . . 4.- [--) 106.40 ( -  '4-16 

Andhm Pmdesh . . - 16.000 - )  76.40 :-) 12.22  

Imported . . . 3 . m  - p . 2 0  (I) 1.51  

lrnpwed . 3 . m  - 30.20 (-1 0 -40  





--- --. m-'lh. Uurtrtlty purrtlawd ehrord w.e.f .6-n.cf i  I r w e r k a  c ~ t c  zrtr t f  6 arm*: ~ 1 s t  r w 1 ' '  8 1 8 1 1  6, m rr* 
lurw,lr thz end of Jut IQM~&. A. lurb p1.1 drr.lwlwo raw c l  rctc r t r ~ c  tc r t  ! a &  krtm $ 1 4 ~ 8  
into -mt -.*.I. a-d+, 





9. N e n v  d ihr State: Nu. d 
Wo. cmtt @wmd 

nod*m 

New.- In  r c y c t  of A u r n ~  
ptrcc, Stockr' and 
V r m t  space' rhwn 

ralrra to the cnlirr 
depot a# hnak up crl 
m c k e  hctlrrcn 'hire:,' 
md gi;~n, owned 

No. of owned #odownr 
. No. d Uwd m a r  



Nil 

-.or8 

Ntl 

Jq.V( -  

1 ~ 4 1 8  

n.00- 
37-  

4.008 

1 ~ 0 8 1  
- - . -- 

70.077 



(Ref. Para 5.4 ot the Report) 

MlNISTRY OF INDUSTRY 

Note on m t r u c t i o n  of Small Z.ndu~trtes Service 

INSTITUTE BUILDING AT CALCUTTA 

Tcntm of M/s R. C. Mitter and Co. was the lowest of the seven 
tendem rccc!ivcd on 7th November, 1959. The difference between 
this tender and the ncxt above was Rs. 98,188. The Arm reported 
that they had been enlisted as Class I contractors by the Chief 
Engineer of Construction Board, West Bengal Government. I t  was 
also reported by the. firm that they had carried out the following 
works under the nmccm shown against each:- 

Before decidirrg the awnrd of work, the above otficers were 
addressed to verify the above facts. Thc Ch1t.f Engineer, Construc- 
tion Board had confirmed that the firm was enlisted as Class I con- 
tractor. The monetary limit of Clnss I contractors was Rs. 1-00 lakhs 
but they wcre allowrd to participate in open tenders without limit". 

The Chief Engineer, Housing Directorate and Superintending 
Engineer, Presidency Circle had also confirmed that the firm carried 
out the above said works satisfactorily. 

The construction of the building for the Institute at Calcutta was 
therefore given out on contract to the lowest tenderer, M / s  R. C. 
Mitter and Co. The amount of tender was Rs. 5,86,938. 

The date of commencement of the work as per agreement was 
1st Mach, 1960. The stipulated period of contract being 10 months, 
the due date of completion was 31st December, 1960. 



Though the date of mmmericernent as per agreement waa 
1st March, 1960, the work could not be started as the layout of the 
buldings was not firralrzed by the  Architects till 19th April, 1960. 
Thereafter the foundations were excavated but the concrcte could 
not be laid as the bearing capacity of the soil was to be checked by 
the Architects. The testlng was done and the  Architects actually 
passed the foundation after inspection of site on 11th hlny, 1960. It 
may be recalled that the dcstgn of t h e  Institutes at Bombay, Dclh~.  
Madras and Calcutta l ibas entrusted to t h t  Archit~cts hf/s  Knnvinde 
& Rai who were also rt!sjronslblc for supervision of work. Th- 
nearly 24 months of working sc:~son 1vrl.c lost. 

Furthilr  inspcct!on wns tion(. on 22nti Novcmt)c*r, I960 [Snmples 
werrA u k m  i $ .  the Dcputy I3isrv3or (IC&C) and sent to Govcrnmrmt 
Ttast Iloasv !,)r tc:,l~r~g]. On this occas! ,n ;Il.,r, thc  samplrs had s h w n  
defectl\.c ~vurk. Ti.:(- cr)ntractrrr v:;ls :ic;k~hd to dlvcrt h , s  labour  on 
the muscurn and worf:dlop blocks and not to procccd further on 
defect.ve columrl ba;,cs. ' iht  contractor- did not ccoopc3ratc with the 
deparlrncnt rcgard~ng the testin? of concrctc and ra~st~t l  petty d~spute  
regarding re . p m s ~ h i l ~ t y  for bcaring the cost of ttlsting etc. On 
6th Dcccmbcr, 1!460 thc archrtcct's repr twnta l lvc  rrhfuscd to rccom- 
mend payment for the defective work and the running account bill 
was withheld. 

On 12th Dccembvr, 1960 the Deputy Director (IC&C) wrote to the 
contractor that he should rectify the defective columns. 

Thus the defcctivc work was pointed out on 10th November, 1960 
and due to contractor's non cooperative attitude, his bill was with- 



Wid on 6th r)cccrmbcr, 1WO and rejection of work i n t i m ~ t d  in 
Wtiae t 

The! contractor dLtputed the respaoPibility for this defective work 
and this led to a controversy. The matter w9o under correspondence 
wlth the contractor fmm January, lMl  onwards. To settle thj. 
dlrpute the department set up a committee on 4th April, 1961 under 
tbe Cha~rmanship of the Chef Engineer, Construction Board of West 
Bengal, The Committee held three sittin* on 19th April, 1961, 11th 
May, 1961 and 31st August, 1961 and recommended acceptance of 
column base8 who* concrete showcd a strength of 1000 lbs./sq. in. 
and above and xtrengthcnirig of the column footings In which the 
strength of cnncrt*tc8 was reportcd to bc* lws than 1000 Ibs./sq. In. The 
Architects w c ~  rcquc*~ted to lurnish demgn for strcngrthen~ng the 
columns. C?n 2nd Nwvcmber, 1961 the Architects produced the  designs. 
The architects exprrawd thwr dissatrsfection with the above rtwrn- 
mendation and tlruowncd arty rrsponslbility mgard~ng the work if 
the d e p n r l m ~ n t  implcrnmted the mcommcndations. The contractor 
was addrcsscld to  undcrtakc the. : cctificatlons and resume the work 
which wa:; suspctldcd all ulon~: The I i~ t t t~ r ,  flowrvcr. cmtcndcd that 
he shoulti hc paid for thc* rc.ct~ticul~ons anti also raised certain claims 
for ~ d l e  labour and r iw in mnrkct ratcas o f  m:~tc*rialr, The contractor 
resumi~tl tlw work in Apr11. 19H2. In spitc of  notices undel' the terms 
of the contrwt, thr* c o n t r : ~ ~  tor showccl 1:ttIch interest to accclcratc the 
prolyrtw and finally stuppcd all work In the first w w k  of May, 1962. 
The Ministry wiib clpp~.oaci~rd on 5th Junr ,  1!Jti:! s o  '+pi): ~ v c  rcwlssion 
of cc~ntrurt and action unticr Clause ~ ( C I  of thc ngrwment 

A final noticc was scnrcd on the contrnctor on 31st  July.  1962 and 
the unfinishecl work was 1:ikf.n awny from h ~ r n  undcr Clnusc 3(C) 
of the n p e m c n t  on 26th September. 1962 

Sd./- 
(A. K. ROY) 

Jnrit Secretclyj to thc Govem~nettt of India. 
Mtn~stry of Ind~istry. 

[Mmnatry of Industy O.M. No. 5(15) lR&A/66, &ted 10th August, 
1966 refan]. 



APPENDIX XXIR 

(Ref. Para 5.24 of the Report) 

MINISTRY OF INDUSTRY 

Note on the Points reiatt t tg t o  the irrdran Standards I~rstitution on 
which Public Accoants Ccmt l l~ lnc~  desired to be furnishrd with 
further infomtion at r h e r r  sitt irt!~ held crrt 13th J ~ t l ? i ,  1960 
(Aftenroon) . 

2. ( 1 )  From the statement at page 1356 of the A u d ~ t  I t 1  port (Civll) 
1966, ~t has been observed that the lncomc under ench head was mare 
or less constantly ~ncreasing I f  the law of diminishing returns was 
operating, the Income should not inercaw proport~onately. Durmg 
the evidence, the Comnllttce have been Informed that if the charges 
were ~ncrcascd, the laxv oP dlrn,nishing rc1turnc would work A note 
glving thc f igu~cs  to prove. that law of t i r m m ~ s h ~ n g  returns opcratc in 
thc above mentioned caw, may be lurn~shcd.  
Note: - 

A reference to the  Isw of dirninishir~g returns was made in rcbgard 
to Institution's income from subscribing mombers. During the 
evidencc, the Committee was informcd that any increase in the 
subscrtption ra tm chargeable from thc rnt.mbt!rs, no doubt, would 
result in overall increase in revenue but such an  incrcrase in r e w n u e  
is not likely to be proportionate to thc incrc?asr in rates. 

In the year 1960-61 the Institution incrcascd subscription rates of 
its members in the following manner:- 

I .  Sustaining Mernber(135yj . 250*m 350.00 40% 

2. Sustaining Member (Aswciate) . IOO~OO r_(oqoo 50% 

Weightage Avetagc - 42 per cent. . L - 
219 



It was found that the above increase h rates could not result in 
proport~orratc increased income. The relevant f ipre9 in the table 
given b l o w  would prove that the law of d:minrshing returns ha8 
actually operated in the present care, 

Suhucrip Pcrccntage KO. nf Avc r a p  
t ion Jnrre:tw Suhscrihinp Suhscrip 

Yea , c4lcct.-tcd from ?car mcmben tion wr 
O ~ Y  in to year mcmbtr 
Inkhs ' 

Column 4 of thc above table lnd~cates t h a t  the numbcr of subs 
cribing nwmbers rose from 1946 in the year 1959-60 to 2065 in the 
year 1960-61, thereby showing n net increase of 119 only, whereas the 
avPrage increase during the Secand Plan was 177. It proves that 
the normal incrensc in membership could not be maintained because 
of increased rates in membership subscription. 



Again column 5 of the above table indicates that average subscdp: 
'tion per member rase from 222 in 195gg0 to 291 in 1WK)-61 thereby 
Fegirtering a percentage increase of about 31 per cent. This increase 
is against the 42 per cent. increase in subscription rate. However, 
it will be noted that in the subsequent years after 1960-61, whereas 
the total &ription has gone up, the average subscription per 
member has shown P downward trend. 

It was in the above context that the Cpmmittee was informed 
that the law of diminishing returns was operating in respect of 
rnernbemhip subscription income. 

(Sd.) A. K. ROY, 
J t .  Secy. to the Gout. oj India. 

fMiniatty of Industry O.M. No. 5(15)/B&A/66, dated 10th Augrrt, 
1986 rcfers.] 



(Ref ' Pare 5.37 of the Report) 
Note contdning tire further infmnrofion rehting to Lwrnces graht 

ed bg IS! (129) reqtitred for vetting the Note for the Public 
Apmmfs Committee frrwar&d ~ l d e  Mlnwtty of fndtwtry 
lettcr No, N8(5)P&I)/66,  dated 1-10-66 addressed to Accorivtant 
General C W .  Rt M New Delhi and copy to I Q ~  Sabha Serretu- 
riat ( P A C  Rrnnrh) Ncw IIelht. 

0 The p w t ~ o n  w i t h  rcbgard to 129 Iictmccs mcant~onrd In thc Note for 
PuMk Arrounta Cornrn~ttw ciirltcr scnt t o  thp Accountant General, 
Commtrce, Wmks and Miscellanwus Delhi for vv t t~ng  h a w  been 
explemid by the Indlon Standards Instttutmn, New Dc4hi vtde thew 
letter No. MDIAO, d a t d  16th Sc%ptembchr, 1966 t n  the A(; CW&M in 
rr?iponscb to thcir l c t t c ~  No OAD(C)/I  S.1 / W 7 /  1195-96, datrd the 
3rd August, M 6 .  A statwnmt r t p r d r n g  thtb 129 11cencc.s mentroned 
in the  Audit's letter dated 3rd August 1Y66 referred to above 15 en- 
closed which indicates the dattb of grnnt of 1ictnrc.b and t h v  yc'arly 
marking fee. received t ~ l l  1965 In rcspcct of each lrccncc 

2. The Indran Stnndards Institution have scrutinized the list d 
120 licences, and found that In the case of the following 30 liccnces 
the minimum marking fee has alwndy hcen fixed:- 

Liccncc- where minimum marking fee 
has alrcsdv heen fixed from the date 
of grant of liccnccs. 
IJ'C~~CCS trd(cr Small Sialr. I F ~ U J ~  rifs : - 
'f'hc minimum marking fee has al- 
ready bccn fixed w . c . ~ .  1-4-64 which is 
es under: 

Rs. 250-00 ptr annum per licence sub- 
ject ta an 0-1 minimum of 
Rs. ~ooo.oo during a calendar year. 

Scrinl num her of Total 
the list No. 

83. 84. 97, 123. 124, 7 
128 and 129. 



Usaces mentioned at serial No. 19, 22, 23, 94 and 95 are actually 
two licences which will bnng down the t d a l  number of cases by 
3. It would thus be observed that the total of 33 caws could bc 
omitted from the list. Further, 7 11pnces (serial No. 80, 116, 117, 
l-18, 119. 120 and '121) have been issued In 1966 and the marking 
fee for them will be received later In thls year. In respect of the 
remaning l~cences, the marking fee rcallzt4 111 1965 wmes to 
Rs. 128435.00 averaging Rs. 1443.99 per Itccncc. 

3. The IS1 Certlficatlon Marks Rules and Regulntions dealing w ~ t h  
fees do not s t ~ p u l a t ~  a mlnrmurn markmg fee Though a mbskmg 
lee proportionate to the quantum of annual production covmxl under 
t h ~ s  scheme has to bib Icvltul. it 1s not ~ncumbcnt on IS1 to charge a 
mmimum marking frv for each I~cimrc. Whcn the rules and rrgu- * 
lations were framed wc8 had felt thnt specifymg n mirtimum marking 
fee could prove a scvcrr finnnc~al burcit.n for small and medium 
scale ~ndustrlcs and our cxperirncr ,FO fur subs tan t i~ks  it. The 
following are the reasons which hilvch not cmahlcd us to specify a 
mlnlmum marking fee In all cases,-- 

(i) When the production is snlall, the minimum marking fce 
becomes a disproportionately high rcltt. pcr unit produc- 
tion; 

(11) If the minimum markmg fcc 1s 1ixt.d 10 sult qmall scale 
~ndustries, 1 1  stbl-ves httlc purpow since c.xpr*nscas of thc 
Institutmn can xiever be met from such nunjmum nqz-kmg 
fees; and 

(iii) Frequently, the same party operates a number of licwces 
and if a minimum marking fee is lmposed for each licence, 
total fee may become too high irrespective of the fact that 
some of the items may bc prtduced in small quantities. 

However, it is the objective of the IS1 to ensure that each licence 
should bring in an adequate revenue. With the end in view, IS1 is 
trying to specify a minimum marking fee in most cases, but as 
explained above, they have to make exceptions under certain 
circumstances. 

I 



SI. 1s: Mn. a d  Ti& JI. Mwu dlimw* lhwr Ikrd m t  
Ir Ma. Nc. O r * a d  - LIJt.. 

W w  ~ a p  nrss $IS& l*n 

7 'iulakha Work* 
Ltd., Cakurla 

aco 1-1-61 .. . . . . 

I I 'Travaacor? Chemi. 
cd Ml#. Ca. Lid.. 
A ~ w ~ F  (Kerala) 

1 2  h4 om Chemical 
&k Lld.. 
Ba-c 

1 4  IndbCoaua  Ltd.. 
S a n k u n y u  

1 W a n  C c m n l  
I r t o r y  (Mlr. 

K .  Minerals 
Lrd. wuyan, 
~uh'rnlr) 

1 7  Narional larulated 
0 b l c G . d  India. 
Lrd. Shuosrum (w.4.~ 

I S : a ~ r - ~ v b r N a m I  
Brua Rods Ban 
& Seccian~ 

IS:  3 19-rgbr Pf.c 
Cmrfn bor 
~ 0 b d : s W o . t .  





r~ TaraP~sonIaJu-  pp I-IO-SE .. . . . . 
trier. Cochrn 





All India Mcdicd 994 6 . . . . 
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(Rdcnnce Para 5.46 of the Raport) 

Note on the points relating to the Indian Standards Institution on 
which PAC. &tired to be fumiithed wi th  furthe informothm 
at their ritting hckl on 13th Julg. 1988 ( A f i a n w x ~ ) .  

Paw 134 ( A )  Papri 155-158---Indian Stundard~ Insiitt~tton 

(111) (C) (i)-Elrcesa purchacre of paper. 

A statement showing the rates Axed by the Indian Standards 
Institution against orders placed by them with different presses 
during 1959 for printing of running matter may be furnished. 
Note- 

A statement showing the r a t e  Axed by IS1 against orders placed 
with the presses during 19159 for printing of running matter is en- 
closed (Anwsute). Since the number of Indian Standards being 
printed was continually rising due ta increased activity in accor- 
dance with the Second Flve Year Plan, the Catholic Press, Ranchi, 
which had been doing IS1 work since 1949, was unable to handle the 
prtnting d all Standards, and heavy arrears got accumulated. It, 
thsraiom, became necessary to iind one more press to share the load 
of work.  quotation^ were, therefore, invited in 196g from 7 preslrss, 
out od which 9 pn#ssrr, nunely, Classgow FWnting Press. Calcutta, 
Srae Samsw8ty Reus Ltd., Calcutta and Times of India, Bombay 
#nt their quotations. The rates of Classgow Printing Pres were 
fcmnd to be the lowest, and thoae of the Times of India ar the highest. 
A trial order w u  p W  with Claasgow Pms in July 1959. But the 
p o d  of output of this R e m  was found to be terribly slow. It had 
produced the Aret standard in five months. Not only that, even the 
work produced by the PIWS was also not found up to the mark. 
Xeeping in view the higb quality of printing a# IS1 publications 
which ir Miqxmable and of'absolute necadty, a cEedoion had t o  
be taken todrop thfr Prerrrr rttoptheF a d  f0withdrr.w the job d- 
lrwdywilhit. I n i b p l o c a , t h e p ~ w i t b t h e ~ l o ~ q ~ -  
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[ I w w  of Zndustvy. O.M. No. 5(15)/B&AJ68, dated 10th Augwt, 
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note gf- the pa9sn8 peWcm ot umaw of rent ia rclllpact of 
o c q h d  by the dlloiab (d M o m  w e h m  lartitutiana. 

Of tho 7!5 d e n r t . 1  mitr un* tlm aontrol of the Mnctn,mrk,. 
it hra ban decided to r l b t  15 ar arcbfrae accomrnodrtion 6b the 
members of stoff of various i r d tu t ims  whose pwlence b atm#d 
to be essential on tbe p~hmilwr f i r  the d d e n t  running oi the~imti- 
Worn.  With ths ooneurrerrM of the mmme Ikpwtment, the matter 
has been referred to the Ihpartrrrent of Sbcial Welfare of the Gov- 
ernment of India oidEb AdWaistrPtion'j lbtter No. R. 1 (a) 6l- 
Dsw(W), dated the 29th Oatober, 1968 fbr according their ftJnnal 
appwual. From November!, lQt% onwards rent is being r ecwerd  
fmm the employees who are aocupgnil the remaining 30 Ferddem 
tial units under the Directmate. Arrears of house rent, water! ond 
electricity in W caws amsunted to RR 25,400'00, 5054'03 an4 
1061b60 mpectitnaly. An unwnt  06 Ib. 3989.60 relating to how 
rent was reaovered. The affected atail har, however, representbd t@ 
tWt Chief Cansmissiolwr on rrtis pbint and each individual cOK iY 
separately under e*arninatlon Four cueti of unauthorised o m &  
tim are hcludeci in the 30 c m  where the st* is not entithd to 
rent-free accommodation. The question of recovery for the *r id  
of unauthorised occupation will be kept in view when the c a m  are 
examined as stated above. 

The recovery regarding electricity and water w' i. beW 
continued and an amount of Rar. 1,499.561W Rs. 8'78.01) itspectively 
have since been recovered. 

Though some sort of records were being maintained by the indl- 
vidual institutions, it is proposed to issue regular aUotqmnt ordenu' 
and to maintain systematic records at thm htadqu&ers:ar 'soon es 
the approval of the Government of India ia recdved. 





ce&(~tfoar and the actual celebtionr (- 1m) WW 4~ 
rufacient to have enabled the Deplartment to foliola the regular p 
ccdure. This clearly indicates that the Dejmtmmt w u  not d 
enough b follow the regular procedure even when tbors rrrr rodll 
dent time at their disposal. The Coaunlttee would tlaurdcbm 
that the matter should be thoroughly investigated .ad rerponsl- 
W for not following the regular procedure so tbt such thbm mqt 
not occur in future. 

da- The Committee regret to note that even though centenary 
brations were held in December, 1961, it had not been possible for the 
Department to segregate the expenditure till March 1963, when 
voucherr were taken away by S.P.E. The Committee feel tbat the 
was a complete lack of proper accounting of the expenditure by the 
-t in this case. The Committee desire that the D q m b  
ment sfiould segregate the expenditure on Centenary celebrntiom 
immediately. 

& The Committee are not convinced that the expenditure in exccrrr 
of Rs. 2-63  lakhs was under the permissible head and did not roqufre 
special sanction. From the evidence before the Committee it is quite 
char that the entire amount was spent on exhibition or amtenrry 
celebrations one way or the other. In the opinion of the Camnittee 
the full amount of Rs. 6.21 lakhs should have been properly ( L B D d b  
ed before spendmg it. 

-Q- From the note (Appendu I) furnighed by the Ministry, the Corn- 
mittee Bind that even out of nonnal contingent expenditure of Ra 2-08 







Ministry of 
F ~ c n t i m  

m. Tbey are, therefore, of the opinion that this or# .Iw, shows 
lack of praper supervision and mntFal on tht part of the hi* ra- 
thoritics. 

Tbe Committee note that hstructions have kcn iswed far strict 
obstmnce of the prescribed Anancial rules and that wmng rclxaun- 
thg procedures have since been corrected. They hope thrt with 
the appointment of a senior officer from the Indian Audit and Ac- 
counts Department in the Archaeological Survey of Indfa, thtm 
would be proper check in observance of financial rules and q of 
this t y p  would not recur. 

The Committee would like to be informed of the outclDmc d tba 
ease Ned by the  SVE against the Cashier-cum-Accountant, the &per- 

I 
intendent of the Archaeological Survey of India a d  the A & h t  
Superintendent-in-charge. The Committee would ebo like b be 
informed whether the case was investigated dtptrtmcntdly and if 
so, with what results. 

The Committee are constrained to o b s c m  that whfle such Ln 
important job for the preparation of a standard di&onrry waa en- 
trusted to the Hindustani Culture Sockty, Allahrbad In mkr. 
l#S on the understanding that the work wes to bc ct%npletad fn 
two pars, no serious effort was made by the MlnlrtrJt oi Etbsth 
to b d  out whether any pragrea had been made by ths Socfsty tfll 
m m b t r .  1958, i.e., even after a l a p  of more than S pus.  'I'W 



Cammfttee are of the view that the work oi the &dcty rhould have 
been periodically reviewed by the Ministry and further pant &odd 
have been stopped if the work of the Society had not been found to 
be satisfactory. They are unhappy to note that there ia dW- of 
opinion as to the quality of the product, aa it finally ma@ and that 
the Government are not prepared to take the responsibility of pub- 
lishing i t  under their own Seal. The dictionary has not yet (July, 
1966) been published even though it was to be completed by Stp- 
tember, I!$!%. The Committee cannot but come to the conclu8h 
that the whole project was ill-conceived and the expenditure incur- 
red thereon did not achieve or serve the purpose in view. In thb 
connection the Committee would like to draw the attention of tbc 
Ministry to their earlier recommendation contained in pan 4.256 
the 41st Report (1965-86). Y 

4- The Committee feel that in this case, the Society gave a dcllb- F. 

erately low estimate in the beginning, so that later on pleading he@- 
lessness that the work could not be completed within tbe gnnt pfd, 
it could induce the Government to in- the errtfmrtes pnd Mkc 
further grants. The Committee feel that the MLnirtry rhoutd bc 
extra cautious to verify the credentials of societies and b a d J ~ ,  ek. 
before making any grant in future. 

8.74 -do- The Committee regret to note that the accounts of the #kitty 
were not critically examined by the Ministry before the but? of tbc 

- - . . utilisation certificates and the certificates were issued to h d f t  h 8 
routine way. They desire that necessary action shoplld be * 
agaht the oiacer concerned to prevent recurrence of such fn 

- -. - - - - -- - - , - . fntaua .* - 



do- The Corruni~ee note from widenee that a AQW PIIQf b bl#l 
oslected to undertake the work and that prodwtba is expmtd W 
C O ~ ~ ~ L Q I I ~ ~  shertly. They would like to be i n f m  of the &ta aa 
which production actually commences and the date from which tht 
izHp6it of the cinema Projector Carbons is stopped BL 

-do- 'ba Committee are surprised to note that the Director ~f the #n- 
traA Food Technological Research Institute acted in &regord ad W 
decision of the hecutive Council of the Insltitute in t& use md 
thtu cawed m infructuous expenditure of more than Rs. ?,OW. Tbe 
Committee feel that C.S.I.R. should take due note of this lam uid 
a h  trko steps to avoid recurrence. They are also unable to di- 
sf8dd why largemale trials with the plant were continued ovot a 
IOU pwiod when the results of the experiments were Mlt bd ta 
be encouraging The Committee feel that the loooer i d  d d  
b v e  been avoided if the use of the plant had been dl#rsrh&~~14 as 
sdon ad it wm r e a l i d  that its efftciency was low ond it8 wotldng W - 



-do- It is not clear to the Committee why the amount of Rs. 1-05 lam 
was deposited by the Council at their own initiative with the State 
Government without any demand from them. The Commit* feel 
that the Council's decis~on to make advance payment for the land 
was premature and was taken without having full knowledge of the 
financial implications of the transaction. The Commitbe are only 
left with the impression that the officer concerned deposited this 
amount of Rs. 1.05 lakhs at the end of March. 1962 with a view' to 
avoid lapse of funds. They hope that such instances would be avoid- 
ed in future. 

-do- It is also learnt from the note furnished by the Ministry (Appen- 
dix 111) that the acquisition proceedings have not yet been Analfsed, 
The Committee regret to note the delay of over 4 years whlch has 
taken place for the acquisition of land in this c&. They desire that 
the Council should take up the matter with the State Government 
to expedite the acquisition of land for which advance deposit was 
made in March, 1962. 

-do- The Committee also note that the value of land which was c o d -  
dered to be approximately Rs. 750 per acre plus statutory allowan- 
and establishment charges in March, 1962, was now being indicated 
at Rs. 1,750 per acre. 

-do- The Committee regret to note that the C.S.I.R. which has been 
in existeke for over two decades did not think of introducing a 
system of costing for the processes developed by them. The O m -  
mittee feel that this should have been done much earlier. The C!om- 
rnittee note that the work relating to the costing of scientific and 

1738 (Aii) -17. 
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quickly. Release of procesoes on an ail exclusive basis should be 
avoided, as far as possible. The Committee also desire that a re- 
view of all the processes so far developed should be conducted keep 
ing in view the above observations. 

40- The Committee regret to note that while there is a dearth of 
technical and engineering education in the country, the funds allot- 
ted for technical and engineering education have been diverted for 
other purposes. In evidence the %retary, U.C.C. stated that in 
view of the delay in getting the plans approved by the All India 
Council of Technical Education, certain funds were diverted and 
utilised for strengthening science education which is considered the L 
base of technical education. The Committee believe that in that 
case also, the prior approval of the Ministry for the diversion of 
funds should have been obtained as required under the rules. They 
hope that such cases would not recur. 

40- The Committee feel that the financial accountability does not in 
any way clash with the academic freedom of the Central Univenri- 
ties. Further, Audit Reports of the Central Universities are plaeed 
in the Library of Parliament and as such are already available to the 
Members of Parliament. The Public Accounts Committee has been 
laying emphasis on the preeentation to Parliament of the Audit 
Reports of the Central Universities from the year 1952-53 onwards 



The Committee therefore, would like to reiterate theh obrervationa 
contained in para 2.7 of their 52nd Report (19054) and suggest that 
the Audit Reports of the Central Universities should he presented 
to Parliament in future. 

4+ It was also deposed before the Committee by the witnesr that it 
was decided to wait for the Report of the Education Cornmiasion 
before taking a Anal decision in this matter. He further added that 
the report of the Education Commmlttee had been received and was 
under consideration of the Government, and that he would place the 
whole matter before the Education Minister for a firroll decision. 
The Committee suggest that if necessary, the matter may even be 
dated before the Cabinet. In this connection the Committee would 
like to draw the attention of the Ministry of Education to para 2.52 
of their 52nd Report (1965-66) wherein the Committee have observ- 
ed that if there is any dificulty in implementing the recommenda- 
tion reiterated by the Committee, the matter should be submitted to 
the Cabinet and its decision communicated to the Committee. 

- d ~ -  The Committee observe from the note furnished by the Ministry 
that there has been no appreciable increase in enrolment in most of 
the courses offered by the University and in so- courses there has 
actually been a decline. The per capita expenditure has, however, 
shown a steep rise from Rs. 1961 in 196243 to Rs. 2.367 in 1964-65. 
The Committee desire that reasons for this state of affairs should be 
ascertained and suitable remedial measures adopted to arrest both 







such things would not recur. They also desire that es-post-foctb 
sanction of the competent Authority vu. Government of India should 
be taken to regularise this expenditure, if not already doas. Tbc 
Committee also hope that ez-post-facto sanction of Government of 
1ndiafU.G.C. would also be taken to regularise expenditure on the 
purchase of horses, if not already done. 

-do- The Committee desire that vigorous efforb should be made to 
boost the sale of books and publications. Any tendency to ammu- 
late books etc. for which there is no reasonable demand must be curb- 
ed. 8 

-do- From the figures furnished, the Committee And that the number 
of admissions of scheduled CasteIScheduled Tribes Student is Imrll. 
They suggest that efforts be made to increase the number, in all the 
Central Universities. 

2. 15 Ministry of Food, The Committee take a serious view of the embezzlement of about 
Agriculmfe, CD Rs. 96.000 In the Deptt of Animal Husbandry, Delhi which took piace 
& Co-opcnt'on during June, 1962 to September. 1964. This embezzlement a m  pri- @epn. of 

hiculmrr) marily out of non-obswvance of the rules prescribed in the Ccatrrl 
Treasury Rules regarding the maintenance of cash hala by Draw- 
ing & Disbursing ofllcers. The fact that this embezzlement could nat 
be detected for a period of about 2 years shows e a r c l ~  and 



negligence on the part of the Drawing & Disbursing a c e r ,  and a 

on the supervisory officer. If the prescribed rules had been h w -  
ed properly. this embezzlement would easily have been detected i f  
not avoided. The Committeg would like to know the action taken 
against the Drawing & Disbursing officer in this case for their negli- 
gence. They would also like to be apprised of the results of prose- 
cution launched against the cashier. 

-do- It  is surprising that no security deposit was taken from the c d i e r  
inspite of the fact that such security is required to be taken under 
the rules. In this case normally security of Rs. 2,000 should have 
been received from the cashier. The Committee take a serious view 
of this omission also. 

-do- The Committee had already commented adversely on the unsatir  g 
factory state of account of the Delhi Administration in para 3.59 of 
their 42nd Report (1965-66). This case of embezzlement in the 
Deptt. of Animal Husbandry has confirmed their apprehension that 
the unsatisfactory condition of accounts in the Delhi Administration 
had already assumed serious proportions. The Committee feel that 
immediate remedial measures are necessary in order to avoid re- 
currence of such cases. 

The Committee are glad to note that as a result of their recom- 
mendation in para 3.58 of their 42nd Report, the Delhi Administra- 
tion has appointed a senior officer from the oftice of Comptroller & 
Auditor General of India. The Committee hope that with the help 





tbat as a,dvlsed by the Addl Secretary, this case 
may be referred again to the RUlnrsQ of Law fw tbeir~ opirborp~P 
recover damages from the firm $ 9 ~  L r k e  ts d t o c h ~ ~ '  it* 
tractual obligations- 





supply. It is also surprising that the concerned o5cer remefnrd un- 
aware of the revised Rules of demurrage which had come into opera- 
tion about six weeks earlier. The Committee eannot understand 
why the goods were not cleared with the handspra ted  crane as 
after all the weight of each pipe was only .03 tons. They regret that 
due to this failure the Ministry had to suffer a loss of Rs. 52,500 by 
way of demurrage paid to the Railways. 

-do- The Committee would like to be apprised of the action taken 
against the officer concerned. 

do- The Committee regret to note that though the Central Council of 
Gosamvardhana was set up about 14 yean ago, and though it is 
financed mainly by grants of the Central Government, no steps had 
so far been taken to evaluate the work done by this institution. The 
total amount of grant given to this institution by the Gwernment 8 
during the 14 years came to Rs. 55,T6.000. In the absence of any 
evaluation i t  is difficult to assess how far the amount spent was 
commensurate with the results achieved. The Committee are, how- 
ever, glad to learn that the Government have now decided to re- 
view the work done by the institution, and that a committee was being 
appointed for the purpose. The Committee would like to be inform- 
ed of the findings of that committee in due course. 

34 2.71 40- The Committee suggest that all efforts should be made to Rnd out 
ways and means to run gosadans on no loss basis so as to make them 
self -supporting. 

*It is u n d e n t a  frMn Audit that upto 31-7-66,64;lt_( rft of pipes were urilised. 







entrusted to tht Sugarrnnc C~mmfttee by the GoPanmant. The 
Committee would hke Gowmment to ensure that whenever any 
schemes are transferred to State Civernments, them should be 8 
corresponding reduction in staff handling thoae tthomcs at the 
Central level. 

2 . 1 0 0  i n  d . The Committee regret that the Sugarcane Committee failed to 
& r i c ~ ~ ~ u f l *  abtaln the progress reports of the  schemeS financed by them fmm r a G''pr~t'on number of States It ir obv~ous that in the a b u n n  of p m p r r ~  re Ikpit ld A prlcWturr) ports the Sugarcane Committee could not possibly have exercised 

any control with a view to ensure that the schemes were k i n g  im- 
rlcmentfd satlsfartonly 'or that the money was not misutillaed aa $ 
blocked. The Cornmitt= would like the M~nistry to ensure that such 
a situation is not allowed to rise tn future 

4th Thr Ctrrnr:trttrc arr not happy to note that at  the end of Augwt, 
1985, audit and ultilmt~ctn cr8rtlficates covering Rs. 1-93 lab were 
outstanding in respect of 17 cases of grants-in-aid paid from 1958-57 
to 1962-63. The sub~cqucnt prtjgres in obtatninp these certifieatn 
is  also not satisfactory. The Committee would like that vigorous 
efforts may be made to obtain these outstanding certitkates &ad to 
avoid such arrears accumulating again. 

-dir- The Committee regret to note that while the supply of mxxi coco- 
nuts to the States of West BengaI and Assam started in October. 1959, 





tlng tbt building to trre 

Committee trust ?hat o u t s t a n d ~ n ~  audit certificates would bc 
I 

The Commrtteg are surprised to find that kt. 1-31 l a b  tnnrtn- 
Pd unutiUsed with the State Gmternments out of the m t s  plid ta 
them during 195558 to 39tl3-64 The Committee would like the 
Minlstry to emure that the unutilrsd portmnr af gmnb ua prompt 
ly rrhmded by the Sbtc Gooccrnmenh m d .  The Cammittm 
would like to be tnfarrned of the p ~ t m  of recwrrry of ths blMMS 
ot Ra I S 8 0 8  

The Cmrnittscc ngret to note Qran the IiM showing f h  &lYbWb 
paid to the C.P W.D. far Mmtrttctlon of ,tb, rdjrrstrnsta mrds 
a n d t h e b & n c a s t a b e ~ t c d i b r a e ~ ~ a B c a ~  



that Rs 17,81.771 are still to he adlusted They are also 
to And that although monw had been advanecd to the C.P,W.D. by 
the erstwhile Indian Central Tbbricco Committee, in o m  cam wark 
was still pending completion sinct* 1Q!SS end in mother c8se ainct 
195758. 

The Committee would lrke the Mmiftry to inquire into tb r- 
for tbe dehy in completion ot work by the C.P.W.D. und to ~rcer- 
tain what eflurts, if any. were made by the erstwhile Tobacco Can- 
mittee to get them executed in time. Thp Cornmitt- desk, that res- 
ponsibility should be fixed for this long delay and suitable remedial 
zzmames be taken to ovoid recurrence of such delays in future. 

-do- The Committee regret to note that the need of constructing the 
air-conditioned godown which was felt in 1957 and for which sanc- !? 
tion was given in 1W, could not be completed in full during a period 
of 7 years. They are surprised to learn that the air-conditbning 
equipment has not been installed so far and the godown has not 
been put to any use even now. 

2- 137 -do- Fram the statement (Appendix XVI) showing pfogrw, in the 
construction of the air-conditioned godoan, the Commit* find that 
t h r e  has k e n  delay at &t?ermt stages. 

2.138 - The Committee desire that responsibility should be ilxed for this 
inordinate delay. They also desire that such delays in eonstruction 
works should be strictly avoided as they result in heavy losses to 
exchequer. - - -- - - -- - - - --- - - 







b e  & interest that the Copration w m  pyrng to ?he Omern- 
ment. U the intention of the C o \ ~ m m n t  in givhg thee grant was 
to augment the fmwts of the Corporation, they could hew dens 8s 
in regular annual allotments to them lnslerd af in a d about 
manner. 

3 34 4s- Smce the matter IS rwt free film doubt as to whether the vario~ldl tJ activities mentioned at items ( 1 )  to (rv) an? strictly r s d  under 
the provision of N C.D C Art ,  prticularf:; rn the cast? of pving a& 
tance for marketing lac where even a h~gh level Committee fcd by 
Shri Dantawala has recommended that N.C.D.C. Act dght b 
amended so as to cover one or two commaditim a h  as I=, &a 
Committee fee1 that the Department of Community k l a - t  
and Co-optation should examine the abwe nstJ in detail. IR 
order to set thew doubts at rest .  the position should be clrrtW 
once for all and if necessary the N C DC. Act mftably unarrdd. 

Ikpn of The Committee mk that as adamst an amount o i  Ra, 33.M crams 
Food. spent on subsidlsing supply of fwdgrains in 1984-65, the amount 

oi esthated subsidy in 1986-67 would be Rj. 106'84 ctarer. Bilewd on 
the estimated quantities supplied In 198&@7, the amount of ~LII-P 





-&- Fnm a note furnished by the Minlstn. the Committee find tbrt - during January. 1W to May. 1966 the &3tz t l  amount freight 
'"*voC charges paid in dol'ars to fowrgn thippmg mmpnin for the impart Tr~aqmn of f d g r a i n s  amounted to Rs. W7.30 l a b *  The Cernrnlttee rograt to 

learn that the percentage of tmpracd fondgrains carried in lndisn 
bottoms u rwgllgiblc. m l t i n g  in hem; payments of fmighr chulplr 
in foreign exchange. The Committee hsrdly need reiterating the 
ugmcy o l  mrtServ.nq the much-nwded fomlgn exchange which b 8 
now being spent for c a v i n g  fdgrrrins on foreign ships. TbQ 
Comm~ttce u-auld llke the Ministries of F d  and Agriculture and 
Transport to make qxmal cflort in improve the pdt ton  in thtr 
mgatd. They would also like 113 be ~nfonned crf the progress mrda 
in acquiring the tankers and also the extent f o  which the &take 
of cargo by Indtan ships has beem augmcnttd RS a rcrjult thotcof, 

wrt. of F d  The Cammrttcc arc glad to note t h t  a* a result ni the mergetk 
steps taken hp t h ~  Ministry the positfan clearance gi fDadqtatas et 
the ports has improved canciderably and d u r i n ~  1 M  ta 1fNB-6@ 
the total emnunt of despatch monc). earned (Rs 112.99 lakhs) wm 
more than the demurrage paid (Rs 74.55 lakhs). - --- --- - - --- - , A  





do %%de notmg w:th satisfactfon the progre~s made by the A h & -  
try, the Cmmtrec hope that the present arrears ~ w l d  be Ifquidat- 
d canpletdy wltbout any undue delay and that such heavy uthur 
would not bt allowed to accumulate in future. 

Deprt d Food. The Committee hope that the Ministry w*ould continue to mrlts 
energetic effurts to reduce storage l ~ ~ e s ,  as also in mariwtfoa 
of the lclasles where t h ~  have taken place 

Rz 

bo. The Cumm~t!cr arc glad !ha? the Department of Food ham agreed 3 
to entrust the work of phy-lral vertficat~on tn regard to the 84 depots " 
under their control to ~ndspndent authorities as s u m  by the 
Committee earlier. The Cornmrttee feel that in regard to the reaufn- 
ing depots which have k n  transferred ta FCI. the -rtgl(Ellt 
should impress upon the Cnrprstton to follow the heelthy m m  
oi verifications being done b? the independent authoritfa T b q  
are glad to note that there has been m e  improvement h mgt&b 
ing the losses notxed as a result of physical wriflcatian. They )rap, 
that the Department would Improve the admlnistmtive W h a r y  
further so that the time taken for regularising the laeser 1- r p g t j -  
cular year IS r e d u d  The Department should examine whethe a 
time limlt could not elso be fixed for the diopi>8ol d such m. 



do. The Commttt~e feel that the Mintstry should sort out very clHk& 
cases wblch are pending d : s w l  for a long time and Wrr! them up 
at a higher executive level of the other Ministry for dupoul. In@- 
Mrrustttrial talks should be held at regular intervals to ntttle crw, 
instead of aUow~ng the Government machinery to pume tbem in 8 
routine manner. 

do. The Committee regret tu note that with no tangible cctnt~ol on pri- 
vate fums the C ~ o v e m c n t  continued to supply damaged foodgrrIw 
unfit for humen cotsumption to the pnvate Arms for being u d  pr 
cattle or poultry f e d  The Committee cannot help feeling that the 
system was defective in as much as the possibihty of the misuse cR 
wch foodgrains could not be ruled out. They are, however, glad lo 
lwte that the p d u r e  has since been changed and such faad~f~afnr 
are now to be supplied only to State Government agencies. In thb 
cxnurtcuon. the Committee hardly need emphaglsing the paramoant 
need to exeruse utmost cart. m the disposal of such foodgrains and 
to adopt such fooiproof methods and introduce such stringent mea- 
sures to ensure that these foodgra~ns are not utilmd for being mixed 
with grains meant f w  human consumption. 

do. The Committee in para 6.49 of their 4lst Report had recommended 
that the stocks trarlsferred to the Food Corporation lJunrld be shcwPn 
at the cost price of the Ministry and the subsidy given shown sew- 
rately. The Cornm~ttee regret to note that the Ministry have not jrd 
seen their way to implement this recommendatlon- 

4-53 do. The Committee wouid reiterate their recommendation made in 
para 6.49 of their Forty-First Report. (Third h k  Sabha). -- - ------ 





do. 

do. 

evidence regarding the practical difficulties in acquiring storage accom- 
modation. the uncertainties involved in regard b production, import 
and off-take of foodgrains, and the view of the Ministry that gdownr 
in port towns should not be given up easily, the Committee are In- 
dined to infer that the Government were csnscious of the tact that 
a considerable space in the godown was not being wed gainfully for 
quite sometime and that thev were inclined to surrender it. In fact 
the order of February. 1964 substantiates all these. Not only thot, 
the Regional Director had reported in June. 1964 the availability of 
surplus storage capcity of one iakh tomes in other godowns. Ac- 
cording to evidente the  Department were also aware that the overall 
requirement of storage space in that area did not necessitate the use 
of the godown. It was staied in evidence "whether it was Chmrgril 
or any other place, it would not have been used for mmt of the year 
because of the fast turnover d imported grain stocks." 

Had it been so, the Committee feel that the Ministry could have 
safely implemented their first order of February. 1964 without any 
risk because the storage space at the port toan wag in reality no 
problem at that time. The only redeeming feature in this case b that 
the Department had surrendered m e  small godowns thwgh rube- 
quently with a view to retaining this big godown at Chengail. 

While the Committee agree that the assessment of the future nee& 
of storage capacity for foodgrains do rest on varlable factors, they 
feel that it is not wholly unpredictable and that such a reasonable 
-nt should not be so difiicuIt for a Ministry with years of ex- 





Dtptt . of Food 

do. 

more for the rmtrrl for the same gadawn just aft- two taerb W b t  
it was hired by them. Wfth a little initfatfve and imaghmtiv? ap- 
proach the M!nbtry could have helped the State Govenunmt to save 
extra expenditure whfch they had to incur on the rentel of the 
godown. 

Even thw& the A m y  Purchase Organisation h a p  b&n function- 
ing as an appendage to the Department of Food for a long tfme, the 
Committee find from evidenre that there is no special advantage for 
this organisation being under the h p r t m c n t  of Fwd. fn view of 
this. the Committee suggst that t h ~  questicm whether the present 
arrangement should be allowed to continue or whether the A m y  
Purchase Organisation should be taken over by the Mifstry of 
Defence, may be jointly reviewed by the Ministries of h o d  ttnd 
Agriculture and Defence- 8 

Since the cases are before an arbitrator, the Committee would 
like to be informed of their results in dw course. 

It is unfortunate that out of I 1  pending cases action could be t i h n  
by Government so far in r o g d  to 5 cases only. T)re Committcrc 
suggest that expedjtiws action &ouM be taken in other c m ~ ~  dm. 

The Committee regret to note that Govenunent had to msWn a 
loss of Rs. 58,000 for their inability to enforce the proTrIsigas of 
purchase against a firm which failed to supply stores uf the accept 
able quality. The legal opinion in this case which prevented Gofr- 
ment h m  recovering the extra cost was that the perfod of six 
months prescribed for re-purchase for the ptqme of recovery of 





of working season woulil not have been lctst Further due to the 
break of Monsoon In this region in early May. the foundation work 
could be started only in October. lMO and tt  was completed by the 
end of November, 196u only. All these factors should have been 
taken into cwnsideration belare the time schedulc for constru:tion 
wixk id the budding was decided upon. The date of commencement 
and date of completion r+r, 1st March, 1960 and 31st December, 1960 

d, 1 rcspctlvely stipulated i t :  !he agreement thus became un-realistic 
The Committee trust that the Ministry will Ipnsurt. better planning 

for c3)n;truc:iun t)i su h hu~ldings in future 
41 'Thtl Cun;m:t:c.e rrgrt3t to  nt~ tc  that 24 cojurnns our c r f  84 bu i t  by 

the crntractor were defrc:.t,c. The Committee feel that i f  there 
had been proper supervision over the construction of this work 
i ~ m u l t a n w u ~ l y ,  defective execution rf the work could have been 8 
avoided or at least detected earlier This laxity in spervfsion also 
required to be looked into 

The Committee regret to note that although the matter regrua- 
lrlg recovery of damages from the 1st Contractor has been pending 
hefore arbitrator for the last 18 months i.e. from January, 1965, 
Government have not even filed their counter claims ao far  against 
the contractor before the arbitrator. They d d i r e  that the  Ministry 
should take necessary steps to ensure that their counter claim 
against the contractor for  damages 1s filed before the arbitrator. 
without further delay. 

5 13 d.1 The Committee would also like to be appriwd of the result 
arbitration 

- -  - --  - __ _ - - _ _ _  - - _. _ _  __.___--___I_ - - - -  - 
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The Committee a h  hope that the accuracy in arriving at the 
annual requirements of papers will be Improved so as to avoid the 
necessity of carrying over excess stock of papers 

From the note the Committee And that the I.S.I. had issued a ten- 
der for quotation from private pr- for their printing work only 
m 1959 and no tender appears to have been issued subbequently. 
The work is being assqned to private presscts on the bash of quota- 
t ions furnished in 1959. 

The Committee are not happy with thls procedure. In the abiwce 
~ ) f  any fresh tender inquiry since 1959, the argument of Government 
regarding dearth of good quality printers in the country doer not 
sound very convincing The Committef therefore, desire that the 
Ministry m a  t n  to test the market from time to time instead of 
continuing with ;he same parttes indefinitely 

The Ministry of Industry should in consultation with the Ministry 
~f Works, Housing and Urban Development, explore the possibilities 
of improving the existing Government Machinery so that the quality 
printing as required by I.S.I. could also be done in the Govenrment * 

of India presses and to that extent the dependence on private presses 
could be rninirnised. 

The Committee would like to be informed of the resulb of the 
efforts made in this direction. 

The Committee desire that the recoveq of the outstanding dues 
should be expedited without further lass of time. 
. - -  - a - - - - . .- - -- 



Tbe Committee are surprised to note that such wi& nrhtkmr 
exist in h per capita @turn on tht inmates of ditkent -1- 
fare institutions- They feel that such wide disparity requisircs to be 
narrowed down 

Now that the Department propoees to undertake o nrv~ew of nu 
the aspects of t)re working of these institubum. the Committee hoQe 
that this M e w  apart from looking into wide vtriations in per mpib 
expenditure would also take into consideration whether the pattern 
of traintng or the standard of amenities provided in these inslihrtlons 
require any modification as also what economies are po9lible. 

The Cornrnit:ec upnuld also like to be inft~rrned of the m ? t  of thh 
review 

The Curnm~ttee suggest that more stress should be lad on the type 
( s f  training to be imparted to the ~nmates of these institutiam aa that 
they become more useful citizens 

The Committee also feel that some system should be evolved to 
ensure that these pemns after rccerving trainrng'are gainfully cm- 
ployed in their respective professions. 

It is really surprising to the Committee that the Administrirtfon 
was imparting training in printing work, but was not issuing m y  
certificates to t h e  trainees, which wsuld be a proof of their having 



completed the training suc--fully. It need hardly b be painted 
out that In thc abencc uf any such proof of their training, it would 
be difl;lrult for t!w.;e pcrsons to get suitable employment and proper- 
ly uttlise their mining. The Committee, therefore, suggest that after 
ervnpleticm of train ng, suitable certificates &odd invariably b: lm- 
ed to these trainees. . . 

The Committee obwrvc from this note that du;ing the period Sub, 
1958 to :d,lrz::. 1~65. ! la  women were r?hab111:3t~Yf whtch figure in- 
cludes 20 tram& as teachers, 13 a; craft-teachers and 33 a3 mid- 
wives. In 8 :,. 1 : .  pcir d tkiis n ~ r n b l r  of  118 is not very irnyre~sivc 
to m 3 k ~  ?hc\ t'.,mm **oo hqnnv 

* A .  

4 1 1  The C o ~ l r n l ' : ~  t rus t  tha: swt3blc instru +ions would bz i d  
without. ,I-l iv  to avo d such shortfails in future. The C munittee 
regret to n.1 c. i r ?  i: w:h an o b v i f ~ u j  thing was not do- i t l i  now and 
the training ! ri>g:arnme way al!owcd to suffer. They hope that mr#1 

I 
at least a su :3b:2 system would b? evolved w i h ~ u t  any further 
delay. 

do. They al;o 11:li;e i h s t  the services of the craft-instructors would be 
utiiised fully in future. 

do From t h ~  note; received in this nmtection, (Appendix XXVTI) 
it is clear !'-at one of the items of ration (viz. Atta) for the inmates 
of these in;t;tu;-ans, which is sup- to form the major part ad 
their diet, had shown in the past great disparity. The Committee 
are, however, glad to learn that a uniform scale for diet has since 
been prescribed. The Committee trust that the revbed uniform d e  

- ---- ------------ - -- - 






